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LOK SABHA DEBATES

LOK SABHA

Friday, April 21, 1972/
Vaisakha 1, 1894 (Saka)

et e

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKHR in the Chair)
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Before we start the questions, may I make
a humble submission ?

JYOTIRMOY BOSU (Dia-
During question hour?
the same right

SHRI
mond Harbour):
Then we shall also have
afterwards.

SHRI RAJ BAHADUR" This is for the
information of the House. Thivis for the
convenience of the House and with the
permission of the Char.

SHRI JYOTIRMOY BOSU: In that case,
the same privilege shall remain with us also,

MR. SPEAKER: He met me. 1 think
this is about the programme of the House.
‘This is the last day of the week. 1 thought
meombers must be informed of this no» beca-
use immediately after guestion hour some
mempers leave. This just for mformation.
There is nothing new, no type of new proce-
dure, request or motion for consideration.
This is an information which it is very essen-
tial fo convey to the House because members
may leave after the question hour. That is
all,

SHRI RAJ BAHADUR: Her muitifa.
rious engagements would require the Prime
Minister to reply to the debate on the
Demands for Grants of the Ministry of
tHoma Affairs on Monday immedistely after
quastion hour. Therefore, T would request
the Houss and aiso seek your permission to
skip the Junch revess todsy so that we
may finivh the disoypssion  today and the

2

Prime Minister may réply on Monday imme-
diately after the question hour.

SHRI JYOTIRMOY BOSU: On &
point of order. This House cannot be
made to dance to the convenience of the
P.ime Minister, This is a very funny
proposal, Itis a democratic institution,
Or has facism taken hold here also ? We
cannot allow this.

SHRI JAGANNATH RAO (Chatra-
pur): The debate wili go on to Monday.

SHR1 JYOTIRMOY BOSU: She may
be their leader. But as far as we are concer-
ned, we have our own rights,

MR, SPEAKR. This 1s not unusal, Tha
other day we had to adjust to the demands
made in regard to the extennsion of the
debate on the Food and Agriculture Minis-
try's Grants. There we took three hours
extra, We are very much behind schedute.
The Prime Minister has some engagements
already fixed. I had conveyed fo her that
immediately after the question hour on
Monday, she could reply to the debate. As
1 said, we are very much bzhind schedule.
It is only for that reason that we skip the
Tunch recess today. This is just an adjust.
ment,

SHRI S. M. BANERJEE (Kanpur):
Today we remaiin withaat luach and on
Monday with lunch,

MR. SPEAKER: So the lunch recess
will be skipned todav,

SHRI JYOTIRMOY BOSU: To suit
the convenience of an individual ?

MR. SPEAKER: No. This is a sacri-
fice made for his convenience because more
time was allowed on the previous Demands,

SHRI VASANTRAO PURUSHOTTAM
SATHE (Akola): It is very surprising,
amazing and dégrading thet the hon,
member should characterise such & request
83 fascism.
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SHRT RAJ BAHADUR: This i to
accommodate het, The Prime Minister is
the leader of the country and the Leader
of the House,

SHRI JYOTIRMOY BOSU:
teader.

Not our

MR. SPBAKER: He should not be so
touchy on these matters.

ORAL ANSWERS TO QUESTIONS

Finavcinl  Assistance te  Himachal
Pradesh for relief to prople affected
by heavy rains

*502, SHI VIRBHADRA SINGH: Will
the Mmister of FINANCE be pleased to
state:

(a) whether Government have received
any representation fromn the Government of
Himachal Pradesh for financial assistance
for giving relief to the people wno suffered
heawvily due to heavy ramns in the State m
1971; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). On
the request of the Government of
Himachal Pradesh, a Central team
visited the State in November, 1971 to make
an on-the-spot assessment of the situation
caused by heay rains during the months
June/July to September and to determine
the requirement of funds for various rehef,
rehabilitation and repair measures, On ths
basis of the recommendations of the team,
a ceilling of expenditure of Rs. 396.50
lakhs was adopted for purposes of Central
assistance and communicated to the State
Government,

off ey fog: woow wdiw, foed
wd € aaf & wew wpw W -
o« g § W@ qudl B, @O N o
i O AT N § T &
o & fArg @ Wi aeee ® w3
w (g W1 D0 a7 wrar fgaras ska &
O WY R 99 for § oy wrepsay
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¥ ygercagw wm § 1 & ol s ¥
wrAr wrger e war ag feefa g
oY & W 6 A vl wr xw onw
Y 491 o fgmver w¥y TR ¥ N WY
w7

SHRI K.R. GANESH: This ceiling of
Rs.396,50 {akhs was fixed after an on-the
spot enquiry conducted by the study team,
and it was fixed in consultation with and in
agreement with the State Government,

In answer to the second part of the
question, the Government is awaiting details
of the actual expenditure in 1971-72. The
State Government have asked for an adhoc
loan assistance on the 2Jst March, 1972.
After the details af actual expenditure are
received, this problem will be discussed with
the State Government.

SHRI VIRBHADRA SINGH: I want
to know hcw much money out of the san-
ctioned amount has been actually paid to
Himachal Pradesh so far.

SHR] K.R. GANESH: Out of the
expenditure that the State Government
has already incutied only an expenditure
under rclief items amounting Rs. 13 lakhs
out of the amount of Rs. 25 lakhs communi-
cated by the State Government, was found
eligible for central assistance; and out of
this Rs. 13 lakhs. deducting Rs. 1 Jakh
which is aiready there in the budget of the
State Government, they were entitled to
Rs. 12 lakhs, and according to the criteria
fixed for the Ceniral assistance, Rs. 9 Iakhs,
that 15, Rs.6 lakhs, as grant and Rs.3 lakhs
as loan, have already been paid.

ft o fag: fgwrswr 2w & greme
w1 A1y 47 & fog agt § @ fAw wf
ot 39 ¥ qgt ® g A Wl wasey
Fagitwmara WA @A R AW @
wig goRrT & wate faela agaay @
ag R GaT &Y Nt wy s W
7 agerk & w1 w37 fr sfong g
ol ffife @ arg ot & ) v dow
# mgt o¢ wrl geem 12 w2 IRardt

1 ot &, T W g § Pk oft gy
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WY AR MY F o R T ag Aarg
& 7 o< 9 qeg W @A gEE @
VAT W1 &Y ¥4 IA MW I AT Y I 9%
® X F o oriw wgare o Jqww A
§, afx g, @ 301 sw &) oy fAgrfew g
& fe ot o1 3% #) fomwr fF Wi
gHAA g § IT AT N EwT IT
gurfagr M a1 37 & Y g 3F F
£ 37 Y a7 39 7 v fewifo
wy?

SHRI K.R. GANESH: As I mdicated,
the ceiling or Rs 395 50 lakhs for Central
assistance was arrived at in agreement with
the State Government, About the question
of the hon. Member, 1t 15 for the State
Government to find oat the local deteuls
and incur expenditure on them.

&Y wrash Wik, qreaer wEan, § oo
& AreyA ¥ AW wgEy ¥ g7 AT STar
g f& faehy wgror areft waufe 2%
faslt Tww agi av it faafra gt @ o0
¥ WA & wE s a¥ & ar Ag ?
ot onw Azl 9X g w11 & feg faefa
Wk g g weET & qAul qax
Ry dgax g 7

UEUR AEIAX: qF WA KT A Fgt
¥ grwar ?

oY ooy wrk: greaw o, & S oW
Fruwgagic A o g s+
fag qu w@r g e 9w & A1 wszrme &
vy o ¥ afe gt o frad ?

woue e mAg aeer §3 A
wif g oo o F ¥ dar A aAn

I am sorry this does not arise out ef
this question.

n.? SHRINK. . ,.’»\NGHI MM 4. know
m the hop, Minister,. in view of the
" drought condilions and st the dame time
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heavy rains in some other States slso,
whether the Central team has been sent 1o
any of the other Siates io examine the
matter of giving financial assistance 1o
theme ?

MR. SPEAKER: This is
Himachal Pradesh.

only about

SHRI N.K. SANGHI: They have sent
a Central tecam 10 Himachai Pradesh; natu-
rally they will have to sent such teams to
other States also.

MR. SPEAKER: It does not arise out
of this question. Next question,

froduction cut in Aero-Engine Plant at
Sunabeda due to Power Shortage

+
*503 SHRI B.K. DASCHODHURY
SHRI MUHAMMED SHERIFF:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the power crisis in Orissa
is Iikely to result in a production-cut in the
vital aero-engine plant at Sunabeda, Kora-
put; and

(b) if so, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA): (a) It 1s learnt that as a result of
reduction 1n water level in Machkuad reser-
vior in Orissa, there .5 likely to be a powet
shortage 1n ceitain regions of Orissa State,
So fai, no power cut has been imposed on
HAL factory in Sunabeda. However,
supply of water has been reduced from 22
Jakh gallons to about 15 Jakh gailons
resulung n  production bottlenccks. The
production m this factory would be seri-
ously affected if there is also 8 power cut.

(b) The State Government have badn
requested to improve the water sapply aand
10 exempt the acro-engine factory from aay
“'power cuf 50 a4 to ensurg continuity of
praduction w this vital Defence Industy,
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SHRI B. K. DASCHOWDHURY : In
view of the hon. Minister’s statement that
there is likelihood of production cut if power
is cut and that the State Govennment has
ajready been requested to imarove ths posi-
tion, I would like to know from the hon.
Minister the position as it is, what is the
total production from this factory, of aero
engines referred to in the question, what is
the present bottleneck to production ? He
has mentioned : production bottleneck has
been created. What is the present bottle-
neck to production ?

SHRI VIDYA CHARAN SHUKLA : I
am sorry I cannot indicate the number of
engines that would be produced for the
MIG fighter aircraft. As regards the second
part of his question regarding production
bottleneck, they are not serious. Lack of
water creates ditficulties regarding steam and
the availability of water for plant working.
But we have made attempts, so far success-
fully, not to let production go down on
account of this. It is creating additional
difficulties which we have taken up this
matter with the Orissa Government so that
these difficulties could be removed,

SHRI B. K. DASCHOWDHURY : I
wanted to know from the hon. Minister
specifically what were the production bottle-
neck. Anyway, I want to know whether the
Orissa Government and the Orissa Staje
Electricity Board had assured the particular
factory that in future power will not be cut
for the production of aero engines.

SHRI VIDYA CHARAN SHUKLA:
We have taken up this matter with the
Orissa Government and the Orissa - State
Electricity Board about power cut. Though
we have received no such assurance, we
are hopeful that there would be no power-
cut imposed in view of the vital nature of
this factory.

SHRI JAGANNATH RAO : The Mini-
ster says that the Orissa Government have
been asked to augment the water supply. I
wonder how the State Government can do
80, only the mounsoons can do it in
the reservior. The only thing that the
Orissa Government can do is this. They
supply fifly per cent of power to the Andhra
Gevernment. Supposing the supply of power
to ouher State is siopped, this vital upit
sould be served,

APRIL 21, 1972
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SHRI VIDYA CHARAN SHUKLA : He
is only indicating how the Andhra Govern-
ment can meet our request. If they do not
do that much of power generation and give
it for water supply, then water supply can
be restored, that is what he says. It is up to
the Orissa Governmen, what they want to
do. We have stressed upon them the need
for giving us water supply which they have
cut down. That is the efforts that we have
been making.

Payment of Stipend to Fresh Recruits by
Chartered Accountants

* 504, SHRI K. RAMAKRISHNA
REDDY : will the Minister of COMPANY
AFFAIRS pleased to state : §

(a) whether majority of chartered Acco-
untants employ young Graduates for a
period of 3-4 years as Article Clerks with-
out any remuneration;

(b) if so, whether it conforms to the
practice followed in other countries, like
U. K. and Austraha: and

(c) what steps Government propose to
take to ensure payment of some minimum
stipend to the Article Clerks ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) Regulations framed under the Chartered
Accountants Acts, 1949 which govern these
matters do not cast any obligation oa the
Chartered Accountants to pay any romune-
ration to their apprentice Articled Clerks. It
is understood that some Chartered Accoun-
tants do make voluntary payments.

(b) As far as information is available,
even in countries like U. K. and Australia
there is no element of compulsion in the
payment of stipend to the Articled Clerks.

(c) Government at present have no pro-
posals to ensure compulsory paymet of
any minimum stipend to the Articled Clerks,
This aspect will however be examined.

SHRI K. RAMAKRISHYVA :1s there
any minimum wage given to class IV
officers nnd other officers also ? If so why
should these graduates be deprived of any
remuneration even though they put in more
labour than the officers referred to above ?
Is it not possible to issue some instructions
to the _chartered accountants (o pay a
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graded stipend of Rs, 100 or Rs, 150 for
the frst year, second year and o on?

MR, SPEAKER ; It is a suggestion
for action.

SHRY RAGHUNATHA REDDY : It
i a very forceful suggestion for action.
As Iaws stand now, the Chartered Account-
ants Council will have to issue instructions.
This matter, as I said, wifl be exanined.

SHRI K. RAMAKRISHNA REDDY :
Considering the disparities in
income and the fact that these Chartered
accountants are earning fabulous,
amounts of money for their works,
is it not justifiable to make a legislation to
give some stipends to these Articled Clerks ?

SHRI RAGHUNATHA REDDY -
There 18 a sense of justice behind the
suggestion. As I have submitted, the matter
will be examined.

oft ww wg o™ ;. w4 E swrddE
o sifaafas & fad O @19 W ad
Y wafy waFT § AT G IA HY
wR &0 & famr s @ g ?

SHRI RAGHUNATHA REDDY : The
Articled Clerks will have to undergo a period
of four years tramning and the Audit Clerks
for six years, It 18 purely an internal matter
regulated by the Chartered Accountants
Council, and the Government will not nor-
mally imterfere with the traning and the
poriod of tramming when the Council fixes

for them.

Proposal for Oil Refinery Ia North.
Western Region

4
* 507. SHRI BAKSI NAYAK :
SHRIMATI SAVITRI SHYAM:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Government are having
sedond thoughts on the proposal to set up &
giant-aize Refinery to serve the North-West-
ern Region;

(b) whether Government propose to set
ap atother Compmittee of experts to find
out a lacation for wetting up the Refivery;
&

VAISAKHA 1, 1894 (S4XA4)
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(¢) if so, its terms of reference and the
time by which the Committee is expected to
submit its report 7

THE MINISTER oF LAW AND JUS.
TICE AND PETROLEUM ANp CHEMI.
(S:ALS (SHRI H. R. GOKHALE) : (a) No,

ir,

{b) No, aur.
(c) Does not arise.

SHRI BAKSI NAYAK : What is the
present position of availability of petroleum
products in the country and 1s the country
self-sufficient in this regard? If we are impo-
rung petroleum products, what is the
quantity impoited and the foreiga exchange
mvolved ?

SHRI H. R. GOKHALE : The
question 1s about cieating new refining
capacity, anl the supplementary 15 with
regaid to ths production reached so far and
how far theie s a gap Todry we have the
necessity of absut 20 mullion tonnes of crude.
As against thai, although { do no! have the
exact figures here bacause thiy does not
rise out of the main question, our present
capacity 1s about 7 mihion tonnes.

ot g W wuAty ¢ T@rfagT AT
A & vz fred wdw i § ww am
&0 QA9 @r § 1T ABT qET FOHIC
AamamT feqr g feag o ¥ oF
FIEAT IR FT ST 01 @
weaey ¥ oF sfafafe qove soa AR Yy
forwr w1 WX A o atrmanga fear
Tame Wt AT & g wreh
TR Wt grgaraw fear ot v ag W
¥ fag &arc & & Wt wgaw & sw
wrgae fie g qeae & gar sl gf {7

SHRI H.R. GOKHALE : Asfas a3
I am aware, 50 far as the location of the
refinery in the north-western region is
concerned, no final decision about locating
it n Madhya Pradesh or Gwalior has so
far been taken, because different Statés are
asking for it, and various jocations dre
under considerauon, in which Madhya
Pradesh is also one.

=Y gaw fag : a1 40 adzy way-
wi & war ol fie wlae ¥ I e
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e art W ot ¥ o gu
fiwar § v Rewrerd sa a5 gA/A?

SHRIH. R. GOKHALE : As | sid
just now claims are being made by various
States like U, P, Madhya Pradesh, Rajasthn
otg. The decision on this has to be taken
mainly on technoeconomic considerations,
While the decision to have additional
refining capacity is nearly taken, the location
is now under consideration, and Agra and
Mathura in U, P, are also locations which
are under consideration,

SHRI K. § CHAVDA : Qut of a total
production of 3 68 million tonnes or c-ide
oit by ONGC in the country, 3 5§ milion
tonnes are from Gujarat There are more
oilfields coming up in Mehsana district
May I know whether Government will keep
this fact in mind and locate the new refin-
ery In North Gujarat, especially m Mehsana
district ?

MR, SPEAKER : It 1s a suggestion for
action. You can take note of .

waeaen § s wqy wrefas dw
avaa wY qfcitnar & wwy
R ¥ fawey

©508. oft zEw T sEE@ : 7y
qfifamm Wit www W ag @R @
Fo1 w0 .

(%) wgr FEFET ¥ WATIVT AW W

36 fgfar fot st & wR & feg &)
S¥aiT < war 91 3§ W &/wg, 1970
w% o s1d Q0 A §T awT AR W
w0 % 39% ow av %1 fawry feat Faad
wraen & &e aur nefes  du owrdw
¥ qfcraar 9 T ¥ faava garr;

(w) afx g, & 3%are arar frg g
feesw & wrw A9 war srpfaw dw
arvr o fegeht grfr gk

(=) war 3%zrz oz Ak oEiar fem
nar §; o
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{%) 3% ¥ wrriy SRae WY &Y o
1Y gt 1w e 70 dorre ol o vl
% & ww g% el a2 @ wE 4

THE. MINISTER OF LAW AND
JUSTICE AND PETROLEUM
AND CHEMICALS (SHRI H. R.
GOKHALE), (@) The contractor
could not complete the transport
of the structures by April-May 1970
Transoort of 4 pieces was delayed by over
a year and for the other six pieces, delivery
took about 6 months, The aspect of delay
in the cormnussioning of the progect 1s yet
to be looked ito by C, B. L which 18
investigating into this case.

(b) Any loss caused t> ONGC in this
contract will be known afier the CBI
1nvestigation 13 completed.

(c) No, S,
under dispute

However, the matter is

(d) Rs 1,23,165 has been paid pending
final settlement.

oY gww o wogwTy ¢ fwg 3¥ac
£ 0 5 w1 37 faar 701 qav Suwy
9ge WY T AFIT F FIH FF € qguT
o1, §qT I@ &1 qgH 1 T AWT 67 S
faar war a1? ¥y qg W ew A § e
IuY W@ w1w gy A F7 ¥ Afew fe
Wt gust 3wy A frar ! wr ag
Teg AfY § % Tuel W I W AW W
&3 %1 3o faar wan o age S o
F onl § e fewmfor @7 xeey
1,23,165 =¥t #r &Y e four war §
wg fra gagi & fowr won § 7 el
o WY T B @, T qreer
g€« ®ix 3w miw Y ylaw fodd oo
% i WY gearer 37

SHRI H. R. GOXHALEB: The ques-
tions aré relevant and that is pieciiely why
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the mmtter has bsen taken up by CBL
Whether the selection of this particular
opntractor was aot om merits, whether 1t
was on account of some favouritism showa
by a particalar officer agunst whom alle-
gations are made and against whom a case
tas been registered by the CBI, whether in
spite of the delay which1s a clear case of
faflure on the part of the contractor, a
large payment of Rs 1,23,165 out of Rs
1,74 lakhs or 1 70 lakhs has alrcady been
made on account of the orders passed by
this officer—all thess are matters of allega-
tion 1ato which CBI 13 making an enquiry
I agree these are relevant questions

Y gFH WP FYATT 2 TE ATE T a9
% e faal) aga &« st & sa fawi-
fear & oY, g faw gawy 357 fagr Tan)
& sy wigar g fs 93 w1 anfaq ar
g & FIHIT I AT IA AT IIR
3wt faarar safE @ A sqay aft a?
1,70,000 & = g1 grar ar few w1
25 sfgwa § ag ¢go stk sy 1,23,
165 ¥ *1 3%z %7 frar a1 o gify
gt  saay war @ 3vere ¥ wqw fear

g’

SHRIH R GOKHALE, From the
snformation 1 have, 1 can inform the hon
member that n spite of objections raised
by the Calcutta office of ONGC, one officer
whose name 1s Mr J Swarup, who was then
Jomt Secretary, Transport, concurred in the
oniginal contract and st 1s alleged thatt
was he who passed the payment of 90 per
cent of the bills inspite of the delay This
matter 18 under investigation by the CBI

off gow W PN TES T
At wrimd A §?

] q&e Ao nay - wriark wr
grwar Q1 av @e o wmife W

m;««m:ﬂﬁmifm
mt-"
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MR SPEAKER ; He has given the
mformation; that is eaough He says it 1s
already under nvestigation by the CBL

st 760 WA FEAE . AT gA wIw
wr IaT A wrar § 1 25 wfaww ww
gwt ot grr> 170,000 % & 1,23,165
T & fam | &t wrw g WY st g
%7 I 4. 797 IAY Povay arpmy? Sy
T vt 11 ag 38y ags w aredy ?

MR S?_\K3R
of the first question

Heo says 1t 1s part

SHRIH R GOKHALL 1Itis nota
question of comneting part of the work
As the hon  Member perhaps knows, this
was a conuict for transport of certan
material from  Calcutta by road There was
a period fixed within which 1t had to be
done It was not dyne within that period It
was a clear lanse on the part of the contrac-
tor Firstly, because a major part of the
goods were ¢ racled to be sent quickly by
road. Instead of doing that, 1t was sent by
rail  Now, a'l these things are clearly a
matter not onlv breach of contract but
also a question of investigation whether
this happens on account of the conmivance
on the part of some officer, and that s
precisely what 1s under investigation by the
CBI today

SHR1 K SURYANARAYANA May
I know when it has been entrusted to the
CBI for mvestigation and whether any time
fimit has been fixed for the CBI to subnut
the report ?

SHRI H R GOKHALE * As faray
I know, immediately after this was brought
to the notice of the government the CBI
mvestigation was moved I do not have
with me heie aformation just now as to
the exact date on which the prosacution
has been launched agamst 8hri Swavgop.
Iam expectng that the CBL will give me
an early report It has informed us thet
it has not yet completed the mvestigatum,

SHRI VASANTRAO PURUSHOTTAM
SATHE : May 1 know from the honp.
Minuster what action has bess takén ngainst
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M, Kuthnaswimy]
Wmmﬁm: officer in the mean-time,
pending 1he B inquisy ?

SHRI H, R GOKHALE : It is an
sllegution and no formal chnze-nheethas
been prepared. The charge-sheet will be
made when the preliminary investigation by
the OBl is over

SHRI VASANTRAO PURUSHOTTAM
SATHR : Why don’t you suspend him in
the mean-time ?

Cases of new construcilons referred 10
Vuluntion Celt  of Income-Tax
Department

*509, SHRI N, K. SANGHI. Will the
Minister of FINANCY: be pleased to state :

(a) whether the Income-tax Officers
have to refer alf cases of new constructions
of Rs. 5 lakhs and over to the Valua-
tion Cell ;

(b) if so, the number of cases on an
average referred every month to the Cell
and the number of cases disposed of every
month ; and

{c) the number of cases pending
finalisation with the Valuation Cell as on
1st March, 1972 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : () Amongst others, alf cases
of Estate Duly, Wealth tax and Gift-tax,
where the accouniable person assessee has
shown the value of any individual
immovable property at Rs, S lakhs or more
ave referred to the Valuation Cell ; under
the Income-1tax Act, where there 18 a
reasonable suspicion that the assessee has
under-stated the value of immovable
property by Rs, 50,000 or more, the case
is referred to the Valuation Cell,

(b) and (c). The figures in respect of
cases of over Rs, 5 lakhs referred to the
Valwition Cell are not separately available.
Howevaer, with reference to the total number
of cases referrod to the Valustwon Cell, the
peaitien 13 a8 vaddor ;-
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(i) Average numBer of cases reforrdd
to the Viluation Cell every
month  during the yeur 197172
upto 29.2.1972 ... b i 4

(i) Average number of cases
disposed of per month during
the year 1971-72: upto 29.
2.1972 . 8

(iii) Total number of cases pending
finalisation with the Valuation
Cell as on st March, 1972, 823

SHRI N, K. SANGHI : May 1 know
from the hon, Minsster the total amount of
additional valuation that has been made
by the valuvaton Cell on the values that
have been mentioned by the assessees ?

SHRI K. R. GANESH : The total
value of property valued by the Valuation
Cell during the period 1969-70 to 1971-72
amounts to about Rs, 155 crores. During
the process of valuation the Cell detected
undei-vaiuation 10 the tune of Rs. 68 crores.

SHRI N K SANGHI : 1t s seen from
the answer that on an average 137 cases
are referred to the Valuation Cell every
month whereas only 83 cates are disposed of
every month There 1s alicady a backlog of
more than 800 cases. May I know if they
are gowng to increase the staff for the
Valuation Celi so that there 1s expeditious
disposal of those cases ? Secondly, are
there any guidelines laid down by the
department for judging this valuation 7

SHRI K. R. GANESH : Because of the
incieascd workload on the Valuvation Cell,
it has been decided to augment the number
of bnits by addiion oi eight more units,
The units will be located at Delhi, Bombay,
Madras, Ahmedabad, Kanpur and Bangalore,
As far as guidclines are concerned, the
Taxation Law Amendment Bill proposes
certain disciplines as far registered vdum
are concerned,

SHRI N. K. SANGHI : Has the depast.
ment fself Jaid down any guidelines for the
Vaualtion Cell to work out the valus of
propertiss 1
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
"GANESH) : (a) No. Sir,

- (b) and (c). Do not arise.

o SHRI X LAKKAPPA May 1 know
: ‘wbmm it is.a fact that the Government of
- Jndia has received representations by various

‘ 'ofnnlsmom of small cultlvatorl and ryotw

" i various States requesting for the establish«

" sment-of ooe singlo agency and the starting

“ of ‘an independent . agricultural bank for

i providing facilities ~to - marginal farmers,

’ mﬂm ssctions. of . the- socicty  and small
ulsivators; i 30, whai.action is the Govern-
lia:.golng: 10 take to establish

m& (sam

s i ‘India bas sanctioned totat logos:
m 0 kkhn 10 the fouo. ?

Govemmmt of indu gumz m uh nmof‘_
this suggestion -and  start  this independent - - .
bank 10 provide facilities to small cnmvmrn} st

in the counuy 1

MR. SPEAKER : ‘Take it as & suggos~ .
tion. ‘ e _ ‘

SHRI K. R. GANESH :
tion for action.’ i

MR. SPEAKER :

It is a good sugges-
tion for action. Co

" Loans Samction by iudustrial Finance
Corporationed and Agricultural Finance
Corporation to Projects in Gujarat

*511. SHRI VEKARIA : Will the
Minister of FINACE be pleased to state ;

(a) the amount of loans sanctioned. by - .
Industrial Finance Corporation and Agri-
cultural Finance Corporation in the Gujarat
State during the last three years; i

(b) the names of the projects for Whhh .
the loans were sanctioned; and

(c) whether any fresh requests fol'lonnl

from Gujarat are Pending with the instim- .

tions ?

THE MINISTER OF STATE IN m s
MINISTRY OF FINANCE (SHRI K.'R;’
GANESH) : (a) to (). Aamemenmm
on the Table of the House : .

STATEMENT -

a) and (b) Dm'ing the. hst 3 #in
years the Industrial Finance Corpou on: of

1t is a-suggese
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» (Rs. in lokha)
8. No. Name of Industrial concerns Amouns of leans
sanctioned
1. Tata Chemical Ltd., Mithapur 50.00
. Cellulose Products of India Ltd., Ahmedabad 3.00
3. Amreli Sahakari Krishi Khand Udyong
Ltd, Amreli 90.00
4. Precision Bearings (I) Ltd , Maneja 5.61
s. Gujarat Polyamides Ltd., Udhana 150.00
6. Indian Farmers Fertilisers Corporation Ltd,
Kalol and Kaaidia. 300,00
7. Sardar Vallabhai Patel Khand Udyog
Co-operative Society, Dhoraji. 90.00
8. Gujarat State Fertilisers Company Ltd., Bajina 13.22
701,83
During the last 3 financial years the pending before the Industrial Finance

Agricultural Finance Corporation approved
scheme worth Rs. 8 crores to Gujarat Elec-
tricity Board for energisation of irrigation
wells,

(¢) Ason 3ist March, 1972 the Indu-
strial Pinance Corporation of India had 7
pending applications from § concerns located
in Guja'at State for aggregate financial
assistance of Rs. 820.00 lakhs (including
loans to the extent of Rs. 700 lakhs).

State is
Finance

No proposal
pending  with
Corporation.

from Gujarat
the Agricultural

SHRI VEKARIA : May I know from
the Minister how many applications were
rejected during the last three years and what
were the main causcs for their rejection ?
Secondly, what was the percentage for
Gujarat of the total loans sanctioned for the
whole country by this Corporation ?

SHRI K. R. GANESH : During the
last three years no application has been
rejected; seven applications are pending.
As far as Gujarat is concerned, it is 7.5 per
oent,

SHRI VEKARIA : The hon, Minister
Bms smid that seven spplications sre

Corporation What are the reasons for
delaying these anplications and how soon
will they be cleared ?

SHRI K. R. GANESH : These ave at
various stages of examination,

Proposal for Bengal Regiment In the Army

-+

SHRI RAJDEO SINGH :
SHRI SAMAR GUHA :

¥s512,

Will the Minister of DEFENCE be
pleased to state :

(a) whether West Bengal Government
have urged the Central Government to con-
stitute a Bengali regiment in the Army as a
step towards solving the acute unemploy-
ment problem in the State; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE (DEFE.
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) Yes, 8ir,

(b) The Government are not in favour
of raising any new regiment based o4 a class,
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SHR! RAJDEO SINGH  As the reply
18 not very clear, I want to know the defim
tion of the class under which Begalis have
been put,

SHRI VIDYA CHARAN SHUKLA
Che reply does not smply thal Bungalis are
aclass The reply has been given in the
manner the question his  been framed
People who speak Bengali costitute a class or
lingwistic group in the couitry  Qur policy
has been mede clear that we will not dis
criminate among ctuzens of the country on
the basis of eithe: language or ¢ive ur cieed
or religion as tar as recruitment to the arm d
forces 15 conce ned We only look to the
medical standards and physwal fitness ol
the recruits  That 1s the only consideiation
We do not wish to cicate any turther
regiments or any um's bas d on any of
these classes which mav be on the basis of
either language or reion or religion or what
ever it 1S

SHRI RAIDCO SINGH 1 wint to
know whethe: th.re are no c«gim s i the
Army known as Matithy Rerunent Rajputina
Rifles Aasam Rifles anil Jat Regiment,
named on regional basn

ot fawy @ LI G LG Y 78 I
arqw & fe 7 faraza a1 & & st o
W dafR ardae ar Afg 3 frogw
g a<g %1 ag WadzA a1 AA qlazy Ad
FARR | GUN AW T A AT HEQ
afeT ga Y I3 aETA ¥ ol A ¥
agwl wifgy, sl gard [ar 7 N
qoTd S A W g, 3T &) uFEd
o aedt § agTA ¥ [FEW g FT WG
& gl g e Aitfa § 6 g e
& AT ¥ A W 412 ot T8 TAfear
g€ & 9 &1 aedy ¥ wtedt gard |

SHRI SAMAR GUHA The hon
Minuster, 1 should say, has given a pe.uliar
argument agamst 1t {t 18 known that
durmng the Briush days, during the Company
days, the whole Indmm Army was kaown
as Bengal Army, It was disbanded after
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1857 During the First World #War there was
a regiment called as Ben Regiment It

was alsy disbanded for” political reasons
Theie are inpumerable regiments, brigades,
etc, in the name of region, caste and com-
munity, [ do not undersiand how the hon,
Minss er could put forth an argument that
they do not want now to continue what wag
there during the Butish period  Why don't
you have the courage o abolish then ail the
regiona! terntonial or sub nation names
from the In lan Aimy?

In vivw of these facts that the demand
for 1aismg a Bengah regiment 1s historical,
factual 21d 1n keeping with the traditions
and pra tices of the past Governments,
and thit there 1s a feeling voiced many
tim=> 11 Wese Bongil and a  proposal made
by the Wust Bengal Govirnucat now, may
I know whether the Government will
reconsider this proposal or, otherwise
whether the Goveinmnt will abolish all

regional territorral or sub nation names
from all the regiments of the indan
Ammy ?

WAN AHIA  WAANT GIET T QAL
43 & fx um T qwrsit Wadkz N qar
DA o fox ¥ &3 A9 Q7 @
g 73 fgy I |

SHRI VIDYA CHARAN SHUKLA
Sir, I have actually explained all the ponts
that the hon Member has raised I wll
again repeat them with your peraussion

I have already said that these regiments
of vatious names, nationalities, languages or
regions, were there carlier Now, our
policy 18 to disband them, not in the sense
of disbanding the regiments as such but not
keeping them wholly restricted to such classes
This will have to be done with great care
and with a great dcal of forethought, I
may also make 1t clear that in the absesce
of there’ being a regiment by the name of
Bengali Regument, 1t does not preclude any
citizen of Bengal from becoming a member
of any of the armed forces .

DR RANEN SEN
precloded,

They are
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SHRE YIDYA CHARAN SHUKLA :
This is absolutely wrong. If any hon,
Member suggests thdt anybody is precluded
from getting into the Army or the Air Force
or the Navy if he meets the physical and
medical reguirements, it is absolutely wrong
and without foundation. They are not
precluded. I can assure them officially
and categorically that they are most welcome
and we recruit them as the finest fighting
people. There is no question about it.
We do not want to have any names to can-
note these things. The people of Bengal
are most welcome, and we regard them as
good fighting persons as any in the country,

SHRI S. M. BANERJEE: During the
British rule every Bengali was fraught with
suspicion, No Bengali youth was ever
admitted in the army because they thought
that Bengalis were not loyal to the Britis-
hers. You know the history of ths Bengalis
who fought for the national struggle. There
are already so many rcgimeats, and [ am
sure that the hon. Mimster and evea his
successor will never bz able to remove
them because of historical reasoas  In case
they do not want to start a B:ngili Regzi-
ment called Subhash Regiment  from
Bengal ?

SHRI YIDYA CHARAN SHUKLA:
This is a suggestion which can bs consi-
dered,

ot v =ex fase: Sar wadg §4
oY ¥ waryr fr ga anfy ad s gt &
ar % Wadz que v AGA E, 98
% qud ¢, at 3 fafeaw aafe @@
¢d fF a7 a% @ qUE A ag §W
%! aay fr ga ¥ ¥vel & faarfgat &
w7 FIHY NIARE w0 ¥ wHAY @A
ot qETE S ar § 1 &t &7 F9 qa)
® ad gy war wrw A fafeew wafy
R g% as 6 T aweg @ arga?
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st faw wew g - wle qaew
LR IR R G (I
fafeaa wafq samr dwa agf &

ot oW v fawer: sq1?

oY farwr wow qEw  agw ¥ W
gruga @i sfeagmr g 1 g v sw @
forg wasy w7 W@ § | Afew waly fafeny
HT w7 3

SHRE §. N. MISRA : May I know
fiom the hon. Minister, during the last 2§

years, how many of these regional names
of the regiments have been changed ?

SHRI VIDYA CHARAN SHUKLA :
Sir, I do not have the information now.

sitwet sgRv @ W & weAg
AN A Fgear g g s mu qRw §
oY WY gre A Tl A wier-gado fear
A I WR @ vy, fog, Fo
q3ar 9% e 930 oy wW@r AW
w1 $1% sz @rew o1 faae § form &
agi Bhd HE AT @ wY Qoo frer
M7 R A TG Mg?

o fomr wwgw : fow o Wt
T aIEr A agy 9 seew frar agr
¥ o @y quA! A § vl WA wgi
wfen §e4 § o1 T vW Y Wi agt
ST oY & g g Wy g fw oo andf
# wdl fag wma, ag wdt e ad &

ot Winlew WoT : WAl WY o &
ggama faar e gmonfa & smare
g #1 N e ®7 1ET v A Q@R
MR s AN AR R AFT |
% g wrAar wigar § f& A wdr faw
Werdiz, Mar Wode a1 wie Wade §
¥ Wi s e FE o A wfr
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oY oy At wF § qar 7 s e
g dmar  wdf Y o g @
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SHRI MANORANIJAN HAZRA : May
I know whether the regional names in
respect of the Army ure going to be aboli-
shed ? If so, when ?

SHRI VIDYA CHARAN SHUKLA :
1 have already answered it, We cannot fix
a time limit for it.

Operational Efficiency of Indian Airlines

R
#513. SHRIP. M, MEHTA ;
SHRI P. GANGADEB :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(@) whether operational efficiency of
the Indian Airlines has been deteriorating
in recent years ; and

() if so, the reasons therefor and
the steps being taken by Government to
improve the same ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The working of Indian
Airlines has beceo adversely offected due to
the continuing unsatisfactory labour situation
in the Corporation. Soon after the lock-out
of March 1971, the Government set up a
Committee to examine the organisational
and administrative structure of Indian Airl nes
and the relationship beiween the Manage-
sment sad its employees, and to make
secommendations with particular reference
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to personnel policies and practices, This
Committee was headed by Shri N, P. Sen,
who was subsequently appointed Chairman
of the Corporation. Its report is under
active consideration of the Management,
and all efforts are being made to improve
the working of the airlines,

SHRI P. M. MEHTA : I would like to
know from the Minister whether it is a fact
that except the seven newly acquired Boeings
and the seven Caravelles, all other planss
in your fleet are losing money every time
they are air-borne and even Caravelles are
not earning profits if it is a flight of more
than 900 km. If so what steps are being
taken to make these flights economically
viable ?

DR. KARAN SINGH : The break-even
factor varies from plane to plane. Itis
true that the jet planes are more profitable
than the twibo-props because the turbo-
props are the older design of planes and
their break-cven factor is, therefore, much
higher. This is something we have to live
with because we have these planes and we
cannot convert them all overnight into
jets. However, steps arc always being
made to improve the operational efficiency
by improving the load factors bacause if
we get the full load factor, then the break-
even adverse cffect is less.

SHRI P. M. MEHTA : I would like
to know fiom the Minister whether the
Indian Airlines has suffered a heavy loss
during the financial yea: ended 31st March
1970 and whether 1t is a fac: that during
the last financial ycar eaded 3Ist March
1972 the Airlincs will suffer a loss of nearly
Rs., 6 crores. If so, what are the reasons ?
If so, is it due to the using of old types
of aircrafi? Or is it due to the slow progress
of the tourist traffic? Or is it due to the
failure of the industrial relations department
10 maintain harmonious relations between
the management and the employees and the
Aitknes ?

DR, KARAN SINGH : There are a
number of factors which are responsible
for the Airlines making an expected loss
in 1971.72 of Rs. 5.20 crores. These
Factors include the Bangla Desh situation in
which we had to overfly Pakistan-occupied
territory in Bangla Desh, At that time wo



27+ Oral Answers
had to go right round. Then, we had to
cancel the flights to Kabul because we were
overflying Pakistan territory. We have to
pay a crote of rupecs extra for hi-jacking
insurance following the hi-jacking of our
plane., The cost of fuel is steadily rising
with each new levy on kerosene. Wage
increases have been agreed to in rezard to
various categories. Some of the Planes
are uneconomical and as you say rightly,
they lead to a loss. As 1 also said in my
reply, the labour management relations
have not been as harmonious as they should
be. AIll there are contributoly factors
towasrds the loss.

SHRI P. GANGADI'B: The 1, A.
Wotkers’ affairs 1s woise than hijacking
because 1t affects not only iie passenge-s
but the whole couniry, 1 would hke to
know about this, [In view of the fact that
the highly-paid opecatives of the ladian
Airlines are holding the Government and
the country to ransom, may I know, (a)
what steps have been taken to meet the
situation crealed by the go-slow threat and
today by the strike notice; and (b) whether
the Government is going to declare Airlnes
a» an essential service and 10 ban strikes
and go-slow in order to raise the operational
efficiency of the aiilines ?

DR. KARAN SINGH : Various steps
are available umder the Industrial Disputes
Act to sertle the dispute; we hope hat thowe
steps will be adhered to. The strike notice
that the hon Member referred to

is a new
development, an unhappy development.
We had 1cferred the matler 1o the Chef

Labour C(ommissioncr for conciliation and
bilaieral talks are progressing. This s
regarding the strike notice.

Regarding the go-slow, Sir, on the 17ih,
18th and 19th, the position was very bad.
Yesterday there were fewer delays than
before and I can only express the hope that
the delays will dicanpear.

As far as the question of Essential Ser-
vices is concerned, as I understand it, the
Essential Services (Mainlenance) Ordinance
is no Jonger in force, but whatever legal
measures are necessary, the Government
will certainly look into it but they would
prefer that strikes should not be banned and

~that all dispuies should be settled in a nor-
mal demociatic manner,
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*  SHRI A, P, SHARMA : Due to grow-
ing inefficiency for various reasons which
the Minister staled just now, we find that
passengers are infosined at th airport about
the delay of the fiights due to various engi-
neering or tcchnical or some other reasons,
They have to stay there indefinitely. In
case of the delay of the flight, would it be
passible for the 1AC to inform passengers
in advance sayinz, for such and such reasons
the flight is Iikely to be delaved ? Of course,
sametimes they say that thr  technical diffi-
culty developed all of a sudden. But other-
wise, is it possible for (he Indian Airlines to
inform the passengers in advance in case
of such delay s» that they may not be
incon. eaienced ?

DR. KARAN SINGH: It is not
possible 1o give this  information always
because there ate many r1easons. The
plane might be delaved while coming from
another station. ‘Theie may be engineering
snags or samne technical defect and it would
take some ume for those things to be sorted
out, Now we have put up closud  circuit
televesion and once you get into the airport
you are informed as to when it will go.

SHRI INDRAJIT GUPTA: With
regurd to go slow by the engmeers, may I
d:aw his attention to a statement which
appeared  in the Press on behalf of the
Engmneers  Association that all points in
dispute have buen agreed to cxcept one and
that onc rclates to  differcntials in the pay
scale which they are prepaced to refer to
arbitration, but e Governnent is not
agrecable ? If Governm:nt 15 n>t agreeable
to arb:tration it shyw; up the Government
in a very poor Lght.

DR KARAN SINfH : There is no
question of Governmant not agreeing and in
fa.t Government has bzsn keen that the
matte; should g» before arbitration. I
would hke to take this oprortunity to clar fy
th: issu:. I am sorry that any feeling is
being crea'ed that the Government is trying
t suppress any nforma.ion from the House,
which is the last thing that | have ever done
or would like to do. A letier was written
by the union and the managemeni to my
collegue, the Minister for Rehabilitation.
They said that tkey have “by and large”
reached agreements on ' almost” all matters,
but there is one item on which agresment
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has not yet been reached and “it is our hope
that we will be able to reach an agresment
on this in the next few days.’”” The final
settlement will be in sight as soon as the
last point is sorted out. I would wish that
there is a settlement on this last point also.
This was amove, and 1 said In mp
statement that both I and that Labouwr
Minister were seized of the matter, S$o,
the question of in any way suppressing in-
formation does not arise. As regaids the
point that the hon. Member had raised, on
that last point no agreement has yet
been reached; but if they reach an
agreement to refer it to arbitration, we
would welcome it. There has never
been any reluctancc on the part of
the management to refer any issue to
arbitration which 1s within the reasoneble
competence of the union, not an issue
which is outside what should normally be
discussed by the union.

SHIR A.P. SHARMA: llow can he
refer the go slow tactics fo arbiiration ?

SHRI1 JYOTIRMOY BOSU: During the
last three months, how many flights took off
not in time and how many were cincelled ?

DR. KARAN SINGH: I do not have
this inform ation imunediately available with
me,

SHRI JYOTIRMOY BOSU: May 1
make a submission with your permission ?
This question relates to the operationat
efficiency of the Indian Airlines. Am 1
right, Sir ?

MR. SPEAKER The hon. Mem-
ber is always right. All of us are wrong but
he alone is right,

SHR1 JYOTIRMOY BOSU: It was
m that context that I had asked the
question, How is it that the hon.

Minister is trying to conceal the facts
from the House ?

MR. SPFAKER: He is not concecaling
it, but he has asked for notice, and if e
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is given notice, he will have no objection o
answer the question,

SHRI N.K. SANGH]! rose —

MR. SPEAKER: It is better that Shri
N.K. Sanghi asks his question now. Other-
wise, he will raise the matter afterwards.

SHRI N.K. SANGHI : I am grateful
to you for allowing me to ask a question
now,

I would like to recall the discussion on
the floor of the }Mouss yesterday during
Quesidon Howr wien Shri R.K. Khadilkar
had ve.y clearly stated that an ag.cement
had beeis arrived at on Monday, the 17th
instant with the engincers. Th.s was laid
on the Table of the House, and he clearly
stated that an agreement had been arrived
at. But now the hon. Minister of Tourism
and Civtl Aviatinn has stared that no agree.
ment has been arrived 1t, [ do not kaow
whose veto is gning to work, the veto of
the Minister of Labour or that of th: M.ais-
ter of Tourism and Cwil Aviation. But I
would certainly like t0 know from you what
we Members should do when  such stale-
ments are made.,

MR. SPEAKIR: The Qestion Hour
is going to be over. Does he want a reply
to lis question or not ?

DR. KARAN SINGIL: There is no
question of any veto ovec if. I have said
actually what the position is. The latter
which was written to Shri R K. Khadilkar
has been, 1 think, placed on the Table of
the House yesterday according to your
direction. It makes the position quite
clear. It was this letter which Shri R.K.
Khadilkar had referred to as an agreemsnt.
When I was making my statement, 1 did
not, in my judgement, feel that that this was
an agreement because the letter itself says
that we have got to discuss for another
three or four days and then we shall come
to an agreement, and therefore, 1 could
not have told the House that the mater
had been settled, 1t is a simpie affair,
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MR, SPEAKER : He should tell Shri
R. K. Khadilkar also that he should be
very cautious about it.

DR. KARAN SINGH :
self was surprised yesterday,

In fact, I my-

PROF, MADHU DANDAVATE : On
the 17th instant, at ten o’clock, an agree-
ment had been arrived at; you may call it
even a partial agrcement or a tentative
agreement  The draft of the letter is there
with you, and if you read it, you will see
that it i3 very clear that on a number of
points they had already arrived at an agree-
ment, and on some points where there is
disagreement, they say that let Government
refer the matter to arbitration. My ques-
tion is this. Would it not have been pos-
sible for the hon. Minister to place even
that limited agreement before the House
so that the misunderstanding in the minds
of certain Members that these aircraft
engineers were indulging in anti-national
activities might not have been therc ? Permit
me i point out that in this very House it
was said by some Members dhat these peo-
ple were indulging in anti-national activities,
and immendiately Shri Shashi Bhushan got
up and said ‘Do not use the word’ anti-
national’, and then only that word was
actually withdrawn Therefore, though
unconsciously or unwittingly, is the hon.
Minister not responsible ror creating such
an impression in the minds of the MPS ?

DR. KARAN SINGH : The discussions
between the union and the management had
been going on for many days. They had
met me and also my colleague the
Minister of Labour and Rehabilitation,
Shri R. K. Khadilkar, and this letter that
they had written was one more in the series
of the same talks. But in my judgment at
feast it was not a settlement. And what is
more, the go-alow tactics was coatinuing.
So. 1 was not in a position to comc trium-
phantly to the House and say that an agree-
ment had been settled, because [ did not
want to give an impression which was not
correct. It may have been a difference of
judgment, In my judgment, this did not
constitute an agreement or & settlement.
That is all.
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MR. SPEAKER : Now, the question
Hour is over, and the hon. Minister has
made the position clear.

WRITTEN ANSWERS TO QUESTIONS

Instructions tn Indian Airlines to Operate
Boeing 737 at Cochin Airport with
Load Penslty

*501. SHRI M. M. JOSEPH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether recently Kerala Minister
for Transport and Clectricity had requested
the Centre to instruct the Indian Airlines
to operate Boeing 737 at Cochin Airport,
with load penalty; and

(b) if so, the seps taken by Gowvern-
ment in the matter ?

THE MINISTIER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) The suggestion has been given
carcful consideration, but it has not been
possible to implement it.

Utilisation of PL.. 48 Funds

*505, SHRI VAYALAR RAVI : will
the Minister of FINANCE be pleased to
state how much of the amount at the dis-
posal of the United Sia‘es under the PL.480
Funds has been spent in India during the
years 1970-71 and 1971-72 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANGE (SHRI K. R.
GANESH) : A statement giving the inform-
ations is laid on the House,
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STATEMFNT
Amount spent from U. S. PL. 480 funds during 1970-71 and 1971-72 :—
Amount spent
1970-71 April 71 to Dec,
PURPOSE (12 months) 71 (9 months)
(Rs, crores) (Rs, crores) £
A. For U. S uses including USIS, USAID and
other U.S. agencies, These figures also
include :— 33.94 33.69
(a) Freight paid by the U. S. on their relief
supplies to India
(b) cxpenditure on account of grants given
by them for research in health, agricul-
ture, education, etc .
(¢) rupee costs of the U. S. technical assi-
stance programme.
B. For expenditure by American tourists U, S.
citizens and Foundations. 1.34 0.85
C. Other withdrawals.
1. Conversions from rupees into other
currencies, 6.84 9.12
2. Aid to Nepal. 9.50 —_—
3. Cooley loans to Indo-U.S. enterprises. 9,36 12.60
4. Loans 1o Govt. of India. 50.00 —
5. Grants to Govt. of India. 0.07 1.72
5. Grants to educational and institutions. 3.7 2.52
7. Grants to Rural Electrification
Corporation, 14.00 4.67
Votal *C* 93-56 30.63
128.84 65.17

Grand Total A. +B.-C,

£ Figures for the last quarter of

Allegation Re. Presence of U. S. Agents
in Defeace College

#506. SHRI H. M. PATEL : Will the
Minister of DEFENCE be pleased to
state :

(a) whether Government’s attention has
besn invited to the press report in the
‘Biity* dated the 18th March, 1972 under

1971-72 are not yet available,

the caption ‘U. S. Agents in our Defence

College’; and

(W]
thereto 7

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Yes, Sir,

(b) Due care is taken before admitting
foreign students in our Defence Training

if so, the reaction of Government
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Institutions, The facts in regard to the
two officers in question have been re-
checked. The allegations in regard to
them are incorrect.

Re-Orfentation of projects affected by
Suspension of S. Military
Credit Facllhlu

*514. SHRI BHARAT SINGH
CHOWHAN : Will the Minister of
DEFENCE be pleased to state :

(a) whether any defence project has
been adversely affected due to suspen-
sion of military credit facilities by the United
States Government; and

(b) if so, the efforts made to reorient
the projects towards complete indigenisa-
tion ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). There
has been adverse effect. Steps have been
taken to neutralise it. Indigenous develop-
ment is being expedited.

Shortage of Essential Plastic Raw
Material used by Various Sectors
of Industries

*515. SHRI D. D. DESAI : Will the
Minister of PETROLFUM AND CHEMI-
CALS be pleased to state :

(a) whether delay in clearing petro-
chemical projects has resulted in an acute
shortage of essential plastic raw material
used by small, medium and organized sec-
tors of industries;

(b) whether the shortage of raw mate-
rial is likely to result in under-utilization,
closure, unemployment in the consuming
industries and rise 1n prices; and

(¢) if so, the steps proposed to be
taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
* CHEMICALS (SHRI DALBIR SINGH) :
{a) No, Sir. Petroghemical projects which
require heavy capital investment and have a
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long gestation period are generally planned
on the basis of estimated demands over a
period of 5-6 years. Production available
from the existing units which were planned
before 1968-69, is at present marginally
short of demand for plastic raw materials
which has grown at a rate faster than envi-
saged when the existing units were planned.

(b) and (c). The availability position
of these raw materials is being} closely
watched, Necessary steps are being taken
to maximise the availability of raw
materials to ensure that no hardship is
caused.

Role of Garden Reach Workshops Ltd.
in Expansion of Bokaro Steel Plant
Project

*516. SHRI V. MAYAVAN : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the Garden Reach Work-
shops Ltd. has formulated any plans for
greater participation in the second and third
stages of expansion of the Bokaro Steel
Plant Project; and

(b) if so, the broad outlines of the
plans formulated and their implementation
schedule ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). A
Statement is laid on the Table of the
House.

Statement

Role of Garden Reach Workshops
Ltd, in Expansion of Bokaro
Steel Plant Project

In the matter of supply of technological
equipment for the Bokaro Steecl Plant,
Garden Reach Workshops Ltd. has emerged
as the second biggest manufactarer, next
only to the Heavy Engineering Corporation,
For the first stage of the Bokaro Steel
Plant, orders were received by the Company

for 84 Cranes and vanous techaological

equipments, totalling about 8,200 "tonnes,
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apart from pipelines, flanges and pipe
fittings; Rotary Drum Cooler for Sintering
Plant, Mechanical Crystalisers; Fabrication
and installation of equinment in six soaking
pits; and soms non-standard equipment.

2 Encouragei by the response of Gar-
den Reach Workshops Ltd in regard to the
fabrications of equipment for the first stage
expansion, the Management of Bokaro
Project had adviszJd Garden Reach work-
shops Ltd. to plan for even greater partici-
pation in the building of the second and
third stages of the expansion of the Bokaro
Steel Project,

3. For the second stage expansion of
Bokaro Stee! Plant, /.. increase in the
capacity of this plant from 1.7 million
tonnes to 4 million tinnes, the Garden
Reach Workshops Ltd. have so far received
orders for technological equipments totalling
about 6403 tonnes, besides E. O. T. Cranes
totalling about 479 tonnes. These orders
are required to be executed as under :—

By December 1972 2274 tons
By December 1973 1900 tons
By December 1974 2066 tons
By December 1975 642 tons

Total : 6882 tons

Garden Reach Workshops Ltd. has
drawn up their production schedules to
meet the above delivery requirements.

The Company are also submitting quota-
tions to Bokaro Steel Lid. for other equip-
ments required for the second stage expan-
sion, and hope to receive substantial further
orders,

Garden Reach Workshops Ltd. will
plan for participation in the third stage
expansion of Bokaro Steel Plant as soon as
details in regard to such expansion are
finalised.

Peorformance of ‘Vijayanta’ Tank

*517. SHRI S. M. BANERJEE: Will
.the Minister of DEFENCE be pleased to
state: ‘ N
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{a) wether the ‘Vijayanta' tank manu-
factured in Avadi. has proved better than
the tanks used by Pakistan in the last
war; and

(b) whether any steps are proposed to
be taken to increase the capacity of Avadi
Factor?

THE  MINISTER OF STATE
(CDEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRIT
VIDYA CHARAN SUK1A) Vijayanta is
known to be one of the best tank of its
classes currently in use. Since Pakistan used
various clasas of tank in the recent conflict
an exact comparison is not possible,

(b) Steps to augment the capacity
of Avadi Factory are already under
implerentation.

alael daxdta gtwar ¥ qqzef
! wiwfed 577 A
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1973 & wymifaa 400,000 wizwi A
dear 1978 & gt ety 800,000 &
o, qdeq fawry qder & wmETOqE
AT (T ) W gIF Od w4
wra w1 & fag aiwdt dommafe ¥ fou
QA A FTWI Y1 TWT & oA
oF ualy 1980 aw za @@ adzsy o1
qEY g g A ;fgd

Naphthka Cracker Projects Near Baroda

*519. SHRI CHINTAMANI PANIGR-
AHL Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether, the 30-crores naphtha cra-
cker projects in the Petro-chemical complex
near Baroda have since started functioning;

(b) if not, the reasons for the delay; and

(c) when these projects are likely to
start functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (c) . The Naphtha Cracker and the
down stream projects in the Gujarat Petio-
chemical complex are sheduled to go on
stream in 1974,

(b) Question does not arise.

gfxa oy R ¥ wread anfor
wR ¥ T

#520. st wgo o ¥ . Fav
qfaaw it e BNt gz aE &
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Non- Supply of Oxygen Gas by Chemists
at Delhi

3442, SHR1 DEVINDER SINGH GA-
RCHA: Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(b) whether attention of Government
has been drawn to a Press Report that
Delht chemists are taking Oxygen off
their sales list for various reasons aud the
manufacturers of Oxygen in the capital have
decided not to supply Oxygen Gas cylinders
to shops; and

(b) if so, the steps Government have
taken or propose to take to mamntain the
normal supply of Oxygen?

THE MINISTER OF LAW AND JUS.
TICE AND PETROLEUM AND CHEM-
ICALS (SHRI H. R. GOKHALE) : (a) and
(b). Yes, Sir, Government have seen a report
to this effect. There is, however, no shortage
of Oxygen gas cylinders in Delhi and ade-
quate stocks of the cylinders are being
maintained by most of the chemists and the
Super Bazar. No shortage of these cylinder
in Delhi is also anticipated in the nears
future .

Loans given by Garbwa Branch of State
Bank of India in Palamau, Bibar

3443, KUMAR]I KAMLA KUMARI :
Will the Minister of FINANCE be plesied
to state :
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(a) whether farmers and poor people
are being deprived of the loan facility from
the Garhwa branch of State Bank of India
in Palamau, Bihar;

(b) if not, the number of persons who
have been given loans; and

() the total number of applications
pending sanction in the Bank ?

THE MINISTER OP STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) to (¢). The information is
being collected and will be laid on the
Table of the House.

Fuactioning of Foreign Banks of India

3444, KUMARI KAMLA KUMAREL
Will the Minister of FINANCE be pleased
to state:

(a) the name and number of foreign
banks functioning in the country and the
working capital of each of them at present;
and

(b) the number of Indians working in
these banks at present ?

THE MINISTER OF STATE IN THE
MINISTRY OT FINANCE (SHRI K.R.
GANESH): (a) and (b). The names of the
12 foreign banks functioning in the country
together with their working capital
as on the 3Ist December, 1971 are
given in the attached statement. 10295
Indians were employed by the foreign
banks in India as on the 30th April, 1970,
the last date upto which figures are avai-
lable.

Statement
(In lakhs of rupees)

Working capital as on
Name of Foreign  31st December,
Banks 1971,

S1. No.

1. National and Grindlays Bank 327,81

2. First National City Bank 100,74

3, Chartered Bank 91,03
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4. Mercantile Bank 49,40
5. American Express 47,85
6. Bank of America 47,53
7. Hongkong Shanghai Banking
Corporation 16,68
8. Bank of Tokyo 12,24

9. Algemene Bank of Nederland 7,43

10. Banque Nationale De Paris 11,06
11. British Bank of the Middie East 8,73
12. Mitsui Bank 3,39

Capital Investment by Foriegn Ol
Companies

3445, KUMARI KAMLA KUMARIL:
Will the Mimister of PETROLEUM AND
CHEMICALS be pleased to state the amo-
unt of capital employed by the three major
Oill Compantes, including their refineries
as on 31st December 1971 ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
Capital employed by the three majorforeign
oil companies, including their refineries, as
on 31.12.70 was as under:

(Rs. lakhs)

Amount
1.Burmah Shalil 6066.00
2. Caltex 1633.48
3. Esso 2901.70

Information relating to 31.12.71 is mnot
yet available.

Investment by Foreign Companies

3446. KUMARI KAMLA KUMARL
Will the Minister of FINANCE be pleased
to state:

(a) the names of industries and factories
in which capital has been invested during
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the years from 1969 to 1971 by foreign com-
panies together with the actual amount of the
capital jnvested in each of them, separately;
and

(b) the respective amounts of the capi-
tal investment of each of these companies
and the extent of the amounts in terms
of foreign exchange transferred to their
respective countries annually and the terms
and conditions for spending the rest of the
amount in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R,
GANESH) : (a) A statement showing the
issue of sharcs to non-residents in  Indian
industrial companies during the years 1969
and 1970 as laid on the Table of the Lok
Sabha. {Placed in Library See No.L.T—
1815(72]. Similar information for the year
1971 is not yet available. The statemcnt
does not include a few cases in respect of
which information is not complete; it is
being collected and will be laid on the
Table of the Lok Sabha.

(b) Information about the remittances
of dividends made by the companies to the
.l'oreign investors during the same period
is not readily avilable.

Creation of Special Post in  State Bank
of India, New Delhj

3447. SHRI1 R.R. SINGH DEO: Will
the Minister of FINANCL be pleased to
state:

(a) whether attention of Government
has been invited to a report in the Mother-
land’ of the 7th March, 1972, stating that a
special post has been created in the State
Bank of India for Shri V.P. Malhotra who
was involved in Rs. 60 lakhs fraud case of
the State Bank of India; and

(b) If so, reaction of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( HRI K.R.
GANESH): (a) and'(b). The State Bank
of Indid have not created any S8pecial post
for Shri V.P, Malhotra their former Chief
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Cashier, who continues to be under

sus-
pension pending departmental action.
Cases of Smuggling
3448, SHRI VAYALAR RAVI: Will

the Minister of FINANCE be pleased to
state:

(a) the number of smuggling cases
detected by the Customs authorities during
the year 1971-72 and the total value of
goods seized; and

‘

(b) the effect of increased smuggling
business on our economy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH): (a) The number of smuggl-
ing cases detected by the Customs authori-
ties during the vear 1971-72 (upto February,
1972) was 38, 679 and (he value of the
goods scived during this period was as
indicated below:—

Gold Rs.1.34 crores (at international

monetary rate)

Other goods Rs. 17.31. Crores (at

Indian market rate)

(b) The leakage of foreign exchange
from the exchange control net for financ-
ing smuggling adversely affects our econo-
by deflecting scare foreign exchange from
produclive uses.
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Airport at Simia

3454. PROF. NARAIN CHAND
PARASHAR: Will the Minister of TOU-
RISM AND CIVIL AVIATION be pleased
to state:

(a) whether Government have decided
to construct an Airport at Simla; and

(b) if so, the time by which it would
be ready for use ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sir.

(b) Does not arise.

House Loan Scheme of L.I.C.

3455. SHRI AMBESH : Will the
Minister of FINANCE be pleased to state
the cities in India which come under the
“House Loan Scheme™ of Life Insurance
Corporation of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : The *‘Property Mortgage™
Scheme and the “Own Your Home'* Scheme
under which the Life Insurance Corporation
provides loan assistance for housing are
now in operation in the centres given in the
statement laid on the Table of the House.
[Placed in library See No, LT—1816/72]

Policy for Promotion of Senior Officers
in Armed Forces

3456. SHRI DEVINDER SINGH
GARCHA : Will the Minister  of
DEFENCE be pleased to state :

(a] whether there is a proposal under
the policy with regard to promotion of
Senior Officers in the three Wings of Armed
Forces; and

(b) if 5o, the salient features thereof 7
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THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) No Sir. A clear
policy has already been laid down by
Government.

(b) Does not arise.

Seizure of Man-Made Metallic Yarn

3457. SHRI H. M. PATEL : Wil
the Minister of FINANCE be pleased to
state :

(a) the quantity and value of Man-
Made Metallic Yarn (Radiant Yarn) seized
in the course of antismuggling operations
during the last three ycars, yearwise;

(b) the namecs of countries of origin of
the yarn seized and the countries through
which the yarn was sought to be smuggled
into India;

(c) the estimate of the loss of foreign
exchange sustained by the country as a
result of heavy smuggling operation of the
yarn going on in the country; and

(d) the reasons for its smuggling in
India and the steps being taken or proposed
to be taken to prevent smuggling and
consequent loss of foreign-cxchange ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : @) The Indian Market value
of Metallic Yarn (Radiant Yarn) seized
during the years 1969, 1970 and 1971 by the
Customs authorities was Rs, 248 lakhs, Rs.
292 lakhs and Rs. 188 lakhs respectively.

(b) The yarn seized is of Japanese
origin and was smuggled mainly through
Dubai and to some extent Nepal.

(c) Itis ditficult to assess the loss of
foreign exchange due to this smuggling.

{(d) The price of Metallic yarn outside
India is approximately Rs, 4.50 per reel of
10,000 meteres. In India the price per reel
was as high as Rs. 22/- to Rs. 24/- in 1969
and 1970 which has gradually come down
and is now in the region of Rs. 14/- to Rs.
15/ per reel.
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The measures being adopted by the
Government to check smuggling are as
follows : Systematic collection and follow-
up of Information, kecping a waichful eye
on the suspected smugglers, rummaging of
suspected vessels or amrcraft, and checking
of vulnerable sectors along the coast and
the land frontiers. Additional launches
and vehicles are being provided from time
to time for effective interception, preven-
tion etc, Some senior officers of the rank
of Collectors of Customs, Additional collec-
tors of Customs and Assistant Collectors of
Customs have been posted in vulnerable
areas to look afler anti-smuggling work
exclusively. Customs Act, 1962 has been
amended making additional provisions to
take special measures for the purpose of
checking illega! import and export of certain
commodities and facilitating their detention.
The position is kept under constant review,

Air War between India and Pakistan

*3458. SHRI VARKEY GEORGE:
Will the Minister of DEFENCE be pleased
to states :

(a) whether Government have seen
the Press Report appearing in “*The Hindu-
stan Times” dated the 20th Fclruary, 1972
regarding claims made by Pakivian through
“The Times" London that it had won the
air war in the December hostilities against
India; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Yes, Sir.

(b) The article in “The Times", London
presents a wrong and one-sided picture and
is not based on known and accepted facts.

Upgrading of Trivandrum City

3459. SHRI A. K. GOPALAN t Will
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to
upgrade Trivandrum City, capital of Keraia
te ‘B’ class; and
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(b) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR: K. R.
GANESH) : (a) and (b). The question of
classification/re-elassification of cities/towns
including Trivandrum, for purposes of grant
of house rent and compensatory (city) allo-
wances can be conudered after the final
population figures based on 1971 Census
become available.

Upgrading of Cochin City

3460. SHRI A K. GOPALAN : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to
upgrade the City Cochin to *B’ class in view
of the increase in its population; and

(b)
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The question of

if so, when ?
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classification/re-classification of cities/towns
including Cochin for pnrposes of grant of
house rent and compensutory (city) allo-
wances can be considered after the final
population figures based on 1971 Census
available.

Issue of Licences for Manufactare of

Polyethylene
3461. SHRI D. P. JADEJA :
SHRI VEKARIA :
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to state :

(a) the namss of mdustries which have
been granted licences for manufacturing
polyethylene, State-wise ; and

(b) the production capacity and actual
production thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b).

S. No. Name of Unit Licensed capa- Actual produc State in which located
city tion in 1971
(in tonnes) (in tonnes)
1. Alkali and Chemical Corpo- 10,000 12391 West Bengal
ration of India Ltd.
Union Carbide India Ltd. 10,000 15,106 Maharashtra
Polyolefins Industries Ltd. #20,000 24,059 Mabharashtra

*for high density polyethylene.

Guidelines to encourage Small Scale
Ancillary Industries by Bureau of
Public Enterprises

3462. SHRI RAJDEO SINGH : Will
the Minister of FINANCE be pleased
to state :

(a) whether Bureau of Public Enterprises
has issued certains guidelines to all public
sector undertakings to encourage small scale
ancillary industries ; and

() to so0, the progress “made so far in
direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir,

{b) There are 44 industrial and manu-
facturing enterprises of Central Government
who are concerned with implementation of
the guidelines, 32 of them have appointed
a senior officer specifically to look after the
development of ancillary industries. Setting
up of ancillary units involves considerable
exploratory work and publicity besides pro-
vigion of suitable technical and other assis-
tance to promising parties. This is neces-
sarily a slow process.” 11 enterprises have
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so far identified and earmarked items of
production for anicllary development and
5 enterprises have also identified ancillary
units to be provided with technical and
other agsisstance  Purchase contracts have
also been entered into with such units by
3 of the enterprises.

Alleged Diversion of Profits out of
Newspapers to Industrial Ventures

3463. SHRI N. K. SANGHI :
SHRI BISHWANATH
JHUNJHUNWALA :

Will the Minister of
AFFAIRS be pleased to state :

COMPANY

(a) whether the leading newspapers in
the country are ploughing a substantial
portion of their profits in other industrial
venture and if so, the ‘extent of diversion’ ;
and

(b) whether Government propose to
intitute high level inquiry into the matter?

THE MINISTER OF COMPANY
AFFAIRS (SHR! RAGHUNATHA
REDDY) : (a) Nine newspaper companies
associated with industrial houses had an in-
vestment of about Rs, 448 lacs in industrial
venture at the end of the year 1969-70.
Information as to what portion of it was
financed out of their profits is not available,

(b) No such proposal is at present
under the consideration of the Government.
”
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Officers/E.mployees of the Fertilizer Cor-
poration of India on Official Tour at
Culcutta on March 7-8-1972

3465. SHRI JAGDISH NARAIN
MANDAL :

SHRI SWAM! BRAHMA.
NANDIJI :

Wilt the Minister of PETROLEUM

AND CHEMICALS be pleased to state :

(a) the numder, names and designations
of Ofticers/employees of the Fertilizer Cor-
poration of India who were at Calcutta on
Ofticial tour on March 7-8-72 :

(b) the total expenditure incurrsd on
therr visit to Calcutta !

(c) whether they went on tour to
attend any imporiant private function on
these dates at Calcutta and whether they
attended any such function there ; and

(d) if so, Government's reaction there-
to ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) to (b). The information is being collec-
ted and will be placed on the Table of the
Sabha,

C. B. L. enqulry into the deteriorating
of Fertllizer Corporation of lndia _

3466. SHRI JAGDISH NARAIN
MANDAL :
SHRI JAGANNATH MISRA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to siate ;)
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(») whether attention of Government
has been drawn by certain Members of
Parliament to an emergent need for an
independent C. B. I. enquiry into the
deteriorating affairs of the Fertilizer Corpo-
ration of India; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLIUM AND
CHEMICALS (SHRI H R. GOKHALE) :
(a) Copies of a memorandum contaming
allegations against the management of Ferts-
lizer Corporation of India have been
received from some Members of Parliament.
Request has also been received subsequently
for referring the allegations to the C. B. 1.
for enquiry.

(b) The allegations are presently under
examination of Government.

High Powered Comn'ssion to examine
the Working of Fertilizer
Corporation of India
3467. SHRI SWAMI BRAHRMA
NAND JI1 :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether there is any proposal under
consideration of Government to set up a
high-powered Commission to examine the
working of the Fertihizer Corporation of
India with particular reference to the
memoranda on corruption, Josses nepotism,
groupism and demoralisation in the Ferti-
lizer Corporation of India submitted by a
large number of Members of Parliament
since August 1971 :

(b) if so, the outline thereof ; and

(c) the time by which the Commission is
likely to be set up and what will be its terms
of reference ?

THE MINISTER OF LAW AND
JUSTICE, AND PETROLEUM AND
CHEMICALS (SHRI H. R, GOKHALE):
(») There is at present no proposal to
set up a high-powered Commission to
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examine the working of Fertilizer Corpora-
tion of India. The memoranda received
from the Members of Parliament containing
allegations against the management of
Fertilizer Corporation of India are under
ecxamination.

(b) and (¢). Do not arise.
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Flight of Technical Personnel
in Pablic Undertaking

3469. SHRI NAWAL KISHORE
SHARMA :
SHRI BISHWANATH JHUN-
JHUNWALA :

Will be the Minister
be pleased to state :

of FINANCE

(a) whether technical personnel working
in public undertakings are quiting thcir
posts rapidly ;

(b) if so, the reasons therefor and the
steps Gove nment propose to take in the
matter ; and

(c) whether there is any proposal under
the consideration of Government to improve
their future prospects, emolumen(s and
other facilities and if s0, an outline there-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) A study undertaken on the
subject in respect of some large public en-
terprises indicated that the flight of technical
personnel has not been of unusual dimen-
tions and has varied from undertaking to
undertaking.

(b) and (c). According to the study,
an important cause for the flight of technical
personnel was their low state of morale
owing to rather meagre growth prospects of
some of the enterprises. The other con-
tributory causes were the environmental
aspects, suach as, absence of scientific man-
power planning, inadequate management
plans, ill-defined promotion policies, wrong
placement, inadequate satisfaction, etc. The
primary responsibility for tackling the
problems would be that of the respective
company managements to whom the results
of the study have bcen communicated.
The Government have, from time to time,
also given detailed instructions to the
undertakings, on such matters as adoption
of proper Management Training and Deve-
lopment plans, Scientific Managerial
Appraisal, Rationalisation of Salary and
Grade structures, Delegation of Powers,
Proper Recruitment policies, in addition to
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steps for achieving higher operational
efficiency, with a view to  .improving the
viability of these enterprises.

Production in Indian Drugs and Phar-
maceuticals Ltd.

3470. Dr. RANEN SEN : will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased (o state :

(@) whether the Soviet-aided Indian
Drugs and Pharmaceuticals Ltd, is producing
surgical instruments near to the schedule
and whether there are orders from abroad
on hand for its products; and

(b) if so, its present production capacity
and the steps taken by Government to bring
1t up to the scheduled target of production
and to boost export of surgical instruments
produced by it ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLIUM AND
CHEMICALS (SHRI H R. GOKHALE) :
(a) and (b). The Surgical Instruments
plant was designed to produce 2.5 million
numbers of specified product mix of 166
types of instruments per annum. Some
types of instruments are not being produced
due to lack of demand, but the unit has
been progressively increasing its annual
production from 1.7 lakhs numbers of
instruments in 1969-70 through 4.23 lakhs
in 1970-71 to 5.64 lakhs in 1971-72. The
unit has also taken steps to increase pro-
duction of instruments for basic surgery
required by primary health centres and also
the instruments needed for family planiing.
The company has on hand export orders for
4.61 lakhs numbers worth Rs. 37.38 lakhs
for execution during 1972. Further measures
are being taken to augments exports to the
extent possible,
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Reorganization of Existing Managerial
Structure in Public Sector

3472. SHRI B. K. DASCHOWDHURY:

Will the Minister of FINANCE be pleased
to state :

(a) whether Government have consi-
dered the question of complete reorganiza-
tion of existing managerial structure in the
Public sector; and

(b) if so, the results thereof and the
steps taken by Government in this rcgard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRt K. R.
GANESH) : (a) and (b). 7he question of
considering the complete rcorganisation of
the existing manngerial structurc in the
pubiic sector enterprises does not, at present
arise as a comprehensive review in this
regard had been done not long ago in the
light of recommendations of the Administra-
tive Reforms Commission made in their
Report on Public Secior Undertakings.
However, with a view to improving the
organisational and managerial effectiveness
of public enterprises certain proposals are
under consideration of Government, e, g.
rationalization of the composition of board
of directors, measures for adoption of more
progressive policies in regard to recruitment
and development of manageriali personnel
ete,

Letters of intent issued for Increasing
Production of Nylon Textile
Filament Yarn Units

SHRI CHINTAMANI PANI-
Will the Minister of PETRO-

3473,
GRAHI :
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LEUM AND CHEMICALS be pleased to
state :

(a) whether Letter of Intent have been
issued to applicants in various States for
increasing production of Nylon Textile Fila-
ment Yarn Units in the country; and

(b) if so0, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHELMICALS (SHRI DALBIR SINGH) :
(s) Lleven letters of Intent have been
issued to State Industrial Development
Corporations of Assam, Mysore, Madhya
Pradiesh, Orissa, Haryana, Tamit Nadu.
Punjab, Bihar, Andhra Pradesh, Gujarat and
Keiala for setting up new units each of a
capacity of 2100 tonnes/anpum of nylon
filament yarn, Threc private sector units
have also been recently permutied expansions
from their existing level of production to a
capacity of 12 lonnes/day.

(b) Letters of intent issued to State
Industrial Development Corporations contain
the following conditions :

(!) Arangements for import of plant
and machinery and terms of fore-
ign collaboration will be settled to
the satisfact:on of the Goveinment,

(2) In case cquity shares are offered
to parties for financing the project,
preference should be given to co-
operatives of nylon yarn users to
contribu e to such equity shares.

(3) The Corporation should have a
minimum equity shareholding of
26% and should be the single
largest sharehokder, thereby ensur-
ing retention of financial and
managerial control.  The Corpora-
tion will obtain prior approval of
the Central Government to any
proposal for associating privates
parlies in the project.

(4) No sole selling agents will be
appointed and finished products
would be distributed djrectly to
consumers.: - - : T
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(5) The price to be charged by the
undertaking for end-product must
be settled to the satisfaction of the
Government in the Ministry of
Industrial Development in consul-
tation with the Ministry of Petro-
leum and Chemicals.

Letters of intent issued to the three private
sector units for expansion of their existing
capacity contain the following conditions :-

{1) Arrangements for import of capital
goods and terms of foreign collabo-
rations, if any, will be settled tothe
satisfaction of the Government.

(2) The validity period of six months
of the letter of intent will not
be extended and expansion will not
be completed within a period of 18
months from the date of issue of
industrial licence.

(3) The price to be charged by the
undertaking for the end-product
must be settled to the satisfaction
of the Government in the Ministry
of Industrial Development in con-
sultation with the Ministry of
Petroleum and Chemicals,

Loans given to Projects in Gujarat by
Government and Financial Institutions

3474, SHRI VEKARIA : Will the
Minister of FINANCE be pleased to state :

(a) the projects for which loans were
given by the Central Government or Gov-
ernment financial institutions to entrepre-
peurs in Gujarat in the medium and large-
scale sectors;

(b) whether in many cases the loans
sanctioned were not properly utilised and
no new units were started; and

(¢) if so, the action taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) to (c). The information
is being collected and will be laid on the
Table of the House.
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Reclasification of Jaipur City

3475. SHRIMATI BHARGAVI
THANKAPPAN :  Will the Minister of
FINANCE be pleaced to state :

(a) whether a proposal to re-classify
Jaipur into a ‘B Grade City has been
pending with Government for a long time:
and

(b) if so, when a decision is expested
to be taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). In December,
1963, Government considered the question
of re-classification of Jaipur and reclassified
the city as *B-2' with effect from Ist January
1964. Any further classification/re-classi-
fication of cities and towns including Jaipur
can be considered after the final population
figures based on the 1971 Census become
available .
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Loss suffered by Jodhpur wnit of
Fertiliser Corporation of India

3477, SHRIMATI SAVITRI SHYAM:
SHRI NAWAL KISHORE
SHARMA :
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to state :

(a) the annual loss suffered by the
Jodhpur Unit of Fertilizer Corporation of
India as a result of non-disposal of low
grade gypsum produced at the gypsum mines
taken by it on lease;

(b) whether Central Government have
asked the State Government of Rajasthan
to permit Fertilizer Corporation of India to
dispose of the gypsum and if so, the reac-
tion of the State Government thereto;

(c) whether the restriction on selling
low grade gypsum s imposed only on
Fertilizer Corporation of India while other
parties are exempted from this restriction;
and

(d) if so, the reasons therefor and
action taken by Central Government in the
matter ?

THE MINISTER OF LAW AND
JUSTICE AND PRTROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) and (d). The information is being
collected and will be laid on the Table of
the House.

(b) Yes, Sir. The reply from the
Government of Rajasthan is awaited.

Shifting of Indo-Pak Joint Border
Check Post

3478, SHRI NAWAL KISHORE
SHARMA : Will the Minister of DEFENCE
| be pleased to state ;
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(a) whether there is a proposal under
the consideration of Government to shift
the present Indo-Pakistan joint border check
post from Hussainiwzla to Wagah in
Punjab; and

(b) if s0, the reasons for shifting the
check post from 1ts present location ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). The Indo-
Pakistan joint border check post at Hussai-
mwala cannot function at present as the
bridge over the river Sutlej has been dama-
ged during the recent operations, Conse-
quently, the joint border check post has
been shifted 10 Wagah.

Delay in Functioning of Aromatics
Project of the Gujarat Petrochemical
Complex

3479. SHRI M M. JOSEPH :

SHRI RAJDEO SINGH :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether there has been delay in
the functioning of the Aromatics Project of
the Gujarat Petrochemical Complex; and

(b) 1f 50, the reasons therefor and the
steps taken by Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) and (b). The scheduled start up of the
Gujarat Aromatics Project has suffered a
slight set back on account of the inability
of the Indian fabricators to meet their deli-
very schedules.

This is the first time that fabrication of
critical items for petrachemical projects has
been attempted within the couatry, and
because of lack of experience the fabrica-
tors have not been able to meet their sche-
dules, Every efforts is being made to
ensure that the time lost is made up by the
fabricators to the extent possible,
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Development of Tourist Centres in
Himachal Pradesh

3480, SHRI VIRBHADRA SINGH :
Wilt the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the places in Himachal Pradesh
proposed to be decvelopsd as Tourist
Centres; and

(b) the schemes proposed to be imple-
mented in the State during 1972-73 7

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH): () and (b). It is proposed to
develop the Manali-Kulu area during
the Fourth Plan, Among the schemes
are the construction of a club house and a
mini-golf course at Manali, and a club hall
and golf-course at Katrain,

Import of Kerosene Oil from U. S. S.R.

3481, SHR] MUHAMMED SHERIFF:

SHR!I B. K. DAS CHOW-
DHURY :

Wiil the Minister of PETROLEUM

AND CHEMICALS be pleased to state :

(a) whether Government have decided
to import Kerosene Oil from U.S.S.R.;

(b) whether any agreement has been
signed between the two countries in this
regard;

(c) if so, the salient features thereof;
and

(d) the quantity and price of Kerosene
oil to be imported and the amounts likely
to be spent in this regard ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R, GOKHALE) :
(a) Yes, Sir.

(b) to (d). The Indian Oil Corporation
have recently concluded a contract with
M/s. Sojuznefteexport, Moscow for the
import of 450,000 tonnes of kerosene oil
from USSR during 1972. It will not be in
the commercial interests of the Indian Oil
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Corporation to disclose the details of this
\ransaction.

Grant of Exemption (o M. Ps. from
Payment of Inland Air 'Travel Tax

3482. SHRI MUHAMMED SHERIFF'
Will the Minister of FINANCE be pleased
to state :

(a) whether recently Government have
taken any decision to exempt Members of
Parliament from the levy of inland air travel
tax; and

(b) if so, the salient features thereof ?

THE MINISTER OF STATE IN 1HE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

{b) Every inland air journey performed
by any Member of Parliament under the
provisions of section 4 or section 5 of the
Salaries and Allowances of Members Parlia-
ment Act, 1954 (30 of 1954), ts exempted
from payment of the tax leviable under the
Inland Air Travel Tax Act, subject to the
condition that such member shall, while
presenting the credit note, cash or cheque
for the amount of the fare for such journey,
furnish a certificate signed by him (including
therein his Division number), that the jour-
ney is covered by the said section 4 or
section 5. A copy of the relevant notifica-
tion GSR 196(E) dated 18.3.72 was laid on
the Table of the Lok Sabha on 30.3,72
(vide their Bulletin No. 116/Part I item 4

2.

Steps to increasc production of Dorgs in
the Country

3483. SHR1 MUBAMMED SHERIFF:
Will the Mimster of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have taken
any steps to douk!z ihe production of drugs
in the ccuntry ; and

(b) if so, the broad outiines therenf ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : () and
(b). Production of drugs and phermaceu~
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ticals 'is being continuously increased and
also diversed with due regard to the
growing requirements of the country. This
industry is listed as a priority industry for
purposes of import licensing. Subject to
certain conditions, the drug manufacturing
units can also increase their production
by 100% over and above the capacities
already licensed to them with a view to
enabling them to effect maximum utilization
of their plant and machinery.

Decision to Institute Natfonal Awards for
Tourist Industry

. 3484, SHRT1 MUHAMMED SHERIF:
SHRI M. S. SIVASAMY :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have decided
to institute Nation Awards for various
segments of the towist industry on the
pattern of the awards given for promotion
in some other export-oriented industries ;

(b) if so, the broad outlines thereof ;
and

(c) the extent to whieh it will promote
tourism in the country?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR . KARAN
SINGH) : (a) to (c). Yes, Sir. In order
1o encousage the varions segments of the
tourism industry viz., hotels, restaurants,
travel agents, wild Iife operators and tourist
car operators, it hac been decided 1o ins.
titute National Awaids for the best perfor-
mance in ¢ach sector. Broadty, the awads
will be for the most outstanding perfor-
mance in the particular field of tourism,
and the significance of the contiibution
made to the development of tourism in

India. Details are being worked out,
Special Grant to Mysore
3485, SHRIMATI SAVITRI SHYAM:
SHRI NAWAL KISHORE
SHARMA :

Will the Minister pf FINANCE be
pleased to sta'e
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(a) whether Government have given
any special grant to Mysore State ;

(b) if 8o, the amount thereof ; and

(c) the reasons for giving the special
grant?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) No, Sir.

(b) and (c). Do not anse.

Setting up of New Tourist Centres
in the Country

3486. SHRIMATI SAVITRT SHYAM:
SHRI NAWAL KISHORE
SHARMA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government propose to
set up new Tourist Centres in the country;

(b) if so, the location thereof;

(¢) the number of tourists who are
expected to visit the country during 1972-73
and 1973-74; and

(d) the facilities proposed to be pro-
vided to attract more tourists and foreign
exchange expected to be earned during the
aforesaid period ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (d). In aadition to the winter-cum-
summer resort at Gulmarg and the beach
resort at Kovalam, the tourism infra-struc-
ture, including accommodation end trans-
port facilities is being strengthened at a
numher of places. It is estimated that
approximately 4 Jakh foreign tourists will
visit India in 1973 and that foreign exchangs
earnings from tourism will be approximately
Rs, 55 crores,
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Overdrafts by Siates
3487,

SHRIMATI SAVITRT SHYA Mr
SHRI S. M. BANERJEE :

Will the Minister of FINANCE be
pleased to state ;

(a) whether Government have issued
directions to the Reserve Bank of India
to stop payment of over-drafts to State
Governments;

(b) if so, the reasons therefor; and

(¢) whether any alternative scheme
has been formulated to help the States to
meet their financial &ifficulties and if so, the
salient fearures thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANFSH) : (a) to (¢}, The Governinent
of India have been urging the Siate to kesp
their financial position under constant
review, to contain their plan and non-plan
expenditure within the availabte resources
and to avoid recourse to overdrafts. Dis-
cussions have already been held with the
States having overdrafts on the Rescrve
Bank. The concerned Siate Governments
had in these discussions agreed to initiate
suilable measures to reduce the overdrafts,
including economies in non-plan expenditure
and mobilisation of additional resources.
The present overdrafis of States have resul-
ted entirely from the fact that they have
accepted expenditure commitments, both on
plan and non-plan account, far in excess of
avatlable resources.

Tt has been decided (hat Siates will not
be permitted to regard overdrafis on the
Reserve Bank of India as a kind of budge-
tary resource. The State Plan outiays fer
the current year have been fixed on a fully
financed basis. All future opcrations would,
therefore, have to be on a sell-financing
basis and a balance would have to be
maintained between the flow of resources
and expenditure. Under the procedure
which has now been worked oat in cousul-
tation with the Planning Commission and
the Reserve Bank, in case any State Govern-
ment has an overdraft continuously for
soven days, the Reserve Bank would autas
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matically suspend payments which will be
resumed only when the overdraft disappears,

Companies in which Shares are bled by
Nationalised Bankas

3488. KUMART KAMLA KUMARI:
Wilf the Minister of FINANCE be pleased
to state:

(a) the names of the Companies in
which shares are lield at present by nationa-
Yiscd banks and the amouni of shares held,
and

(b) the amount of loans given to these
Companies by these Banks since nationali-
sation ?

THLE MINISTER OF STATE IN THE
MINISIRY OF FINANCE (SHRI K.R.
GANLSI): {a) In accordance with the
practice and usage customary among  bank-
c1s and also i conforn ity with the provi-
sions of the Banking Companies (Acquisi-
tion & Transfer of Undertakings) Act, 1970,
information relating to its constituents is
not diwvulged. The nationalised banks’
investment in shares of companies in the
aggregate was Rs. 1305 lakhs (originally)
as on 31st March 1971,

Since natinnalisation, nationalised banks
do not generally invest in the shares ol
companies, excepting in such bodies as are
promoted by public sector organizations,
Besides the imesiment made by them in the
shares prior to nationalisation, natiopalised
banks hold shares generally as  collateral
security against cash credit limits for com-
panies or for advances against pledge of
shares i

(b) As holding of shares by banks char-
ges from day to day, the amount of loans
given to the companies whose shares are
held by banks on a particular date is not
readily available. The same will be callect-
ed 1o the extent possible and faid on the
Table of the House, Names of companies,
however, cannot be divulged for reasons
mentioned in (a) above.
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Expenditure on Research on Missiles
and Aeronautics

3493, SHRI C. CHITTIBABU: Will
the Minister ¢f DEFENCE be pleased to
state:

(a) whether the expenditure in the field
of research on missiles and aeronautics is
not included in Research and Development
Five year Plans.

(b) if so, the reasons therefor; and

() the nature of co-ordination between
tho public sector undertakings producing
missiles and Defence Rescarch and Develop-
ment Laboratory 1n regird to research and
production ?

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). The expenditure
on research in the field of missile and
aeronautics is partly included in R&D Five
Year Plans.

(¢) In order to ensure close co-ordina-
taion between public sector undertakings
producing missiles and the Defence Resea-
rch & Development Laboratory, the Scienti-
fic Adviser to the Minister of Defence
(Raksha Mantri) is the Chairman of the
Board of the Directors of tho Bharat Dyna-
mic Ltd., and is a member of the Board of
Directors of Hindustan Aeronautics Lt.d

In addition, the Chief Controller, Resea-
rch & Development, Ministry of Defence
is a member of the Board of Directors of
Bharat Dyanmics Ltd. and Director, Defence
Research & Development Laboratory is
normally invited to be present at all Board
meetings of the Bharat Dynamics Ltd.
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Expansion Plan of Garden Reach Work-
shops Ltd.

3494. SHRT C. CHITTIBABU: will
the Minisier of DEFENCE be pleased to
state:

(a) whether the expansion plan of Gar-
den Reach Workshops Ltd. envisging mo-
dernisation and expansion of the existing
yard facilites has been implemented;

(b) if not, the reasons for delay; and

(c) the stage at which the plans for
constructing sophisticated light naval crafts
by the Workshops stand at present ?

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCL (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). Work on the
programme for modernisation and expan-
sion of the existing facilities of Garden
Reach Wotkshops has already started and
is expected to be completed by 1973-74,

(c) The plans for the construction of
sophisticated light naval craft are still under
consideration.

Import Substitution and Export Pro-
motionzl Activities by Directorate
of Planning and Co-ordination

3495, SHRT C. CHITTIBABU: Will
the Miauster of DEFENCE be pleased to
state:

(a) the nature and value of import
substitution of ceriain critical 1emes for
defence use as recommended by the Direc-
torate of Planning and Co-ordination; and

(b) the nature and valuc of exported
goods of Defence Production Units
as a rcsult of export promotional activities
carried out by the Directorate of Planning
and Co-ordination ?

THE MINISTER OF STATE (DEFE-
NCE BRODUCTION) IN THE MINIS.
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKIA): (@) (i) The Direc-
torate of Planning and Coordination, in
consultation with Council of Scientific and
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Industrial Research and Reszarch & Deve-
lopment Organisation, has made efforts to
set up the indigenous manufacture of cer-
tain important and critical raw materials
specially chemicals for use in Ordnance
Factories. The value of import substitu-
tion in not available;

(ii) the Department of Defence Snpp-
lies is establishing indigenous sources for
store which were hitherto imported. This
Department has placed orders upto Feb-
ruary 1972 For 12935 items valued at  over
Rs. 103 crores. The items include cquip-
ment, assemblies,  sub-assemblics, and
spares; and

(b) The production capacities in Defe-
nce Production Units have been tailored
essentially to meet the requirements of our
own Armed Forces. However, after meet-
ing our own requirements, some items of
smail arms and ammunstion, certain cate-
gories of spares and 1tems of geneial stores
are exported in limited quantities to certam
friendly countries. Since ca:ly 1967 when
it commenced the work of cxport promotion
the Directorate of Planning and Coordma-
tion has reccived/executed foreign orders
to the valne of Rs, 3{4.59 lakbs in free
foreign exchange. It would not be in the
public interest to give further details,

Implementation of Project Studies ussigned
to various Laboratorics and
Universitics

3496. SHRI C. CHITTIBABU : will
the Minister of DEFENCE be pleased to
state:

(a) the number of Defence projects
and studies implemented out of the projects
being tackled by C.S.I.LR. Laboratories,
T.IF.R..P. R. L, and B.. AR C, and the
studies assigned to various Universities; and

(b) the total amount of grants paid to
them for this purpose in 1970-71 ?

THE MINISTER OF STATE (DEPE.
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) 150 projects/studies have
been assigned to various universities and
research institutions, under the Grants-in-
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Aid scheme, Out of these, 93 projects/
studies have been completed. These projects/
studies pertaia to basic/applied research
with deferice orientation, The object of the
study is to fill the gaps in the existing know-
ledge of subiects of interest to the future
needs of the Defence. The results of these
projects/studies help in defining and form-
ulating R & D activities in our establish-
ments and in the futuristic programming of
the efforts of the DRD(Q., Sincs the utility
of the results achieved through these projects
is indirect, 11 is not possible to indicate the
actual number of projects which have been
mplemented.

The number of defence projects being
taekled a. CSIR laboratories are 45. Out
of thiy projects on wluch pliov plant produ-
cton has beca taken up or is being taken
up are 21.

One development project has been com-
pleted at TIFR.

Out of 3 projects assigned to BARC one
has been succssfully completed.,

(b) The amount of grant given to
universities and inshitutions in  1970-71 is
Rs. 8.93 lakhs,

No grants have been given by Defence
to CSIR and TIFR 1n 1970-71 for Defence
projects,

BARC was given Rs. 1.49 lakhs in 1970-
71 for a Defence project.

Training to Armed Personnel by the
Iastitute of Defence Management

3497. SHRI C. CHITTIBABU : Will
the Minister of DEFENCE be pleased to
state :

(a) the number of major sophisticated
defence projects wherein the project manage-
ment concept has been applied; and

(b) the categories and the number of
Army personnel to whom the training in
various fields of Defence management has
been imparted by the Institute of Defence
Management ?
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THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) 17.

() 52 Army Officers —of which 28
were Brigadiers/Coionels and 24 were Lt.
Golonels/selected majors.

Employees working in Income-Tax
Department, Dethi

3498. SHRI RAMAVATAR SHASTRI:

Will the the Minister of FINANCE be
pleased to state :
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(8) the sanctioned and working
strength in each grade of non-gazetted
employees on 3ist March, 1972 in the
Income-tax Department, Delhi; and

(b) the number of employees who
have put in more than three ysars of service
in the present grade but have not been
coafirmed 12 the grade and the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. R.
GANESH) (a) The sancuoned and
working strength of non-gazetted employees
in the Income-tax Department, Delhs, as on
31.3-1972, is as below :

@rade Sanctioncd Working
strength sirength
Income-tax Inspector 179 175
Supervisor Grade 1 8 8
Supervisor Garde II 38 38
Head Clerk 98 93
Overseers (Jr. Engincers) 6 4
Upper Division Clerk 722 695
Stenographer (Sr. Gr.) 9 8
Stenographer (Or. Gr.) 263 244
Lower Division Clerk 403 393
Driver 1 1
Netice Secver 168 153
Peon 347 318
Daftry 1 11
Watchmen 27 25
Sweepers 28 27
Jamadars 9 2
Farash 2 2
Drafismen 3 —
X, Gostetner Operator 1 —
Towl: 1323 a7
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{b) The total number of such emplo-
yees is 813, The break up is as under :—

Income-tax Inspector 81

Supervisor Gr. 1 —_

Supervisor Gr. 11 [
Head Clerk 22
Stenographer (Sr. Gr.) 2
Stenographer (Or. Gr.} 11
Upper Division Clerks 267
Lower Division Clerks 160
Notice Servers 41
Peons 207
Sweepeis 12
Daftries 4

Total. —8.;-3_

An employee working temporarnly in a
particular grade can be confirmed if ;—

(i) he has put m the requued length
of service,

(i) there is a permanent available
in that grade; and

@i) he 1s found fit for confirmation.

The position regarding confirmatioa of
eligible officials aganst availabie permanent
vacancies is reviewed by the Head of
Department periodically and confirmations
are made to the extent possible, The
employees mentioned above will also be
confirmed in their turn subject to0 thew
fulfilling the prescribed coaditions.

Examination for Recruitment of Inspectors
in lncome Tax Department

3499, SHRI RAMAVATAR SHASTRS:
Will the Minister of FINANCE be pleased
to state :

(a) whether panel of Inspectors
(Direct Recruitment) drawn on the basis
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of Test held in May, 1970 in ail the Com-
missioners’ charges functioning under the
Central Board of Direct Taxes, New Delli
have been extended up to December, 1972,

(b) whether the Central Board of
Direct Taxes has taken a decision not to
conduct another test for their recruitmenl im
1972; and

(c) 1f so, the reasons therefor 7

THE MINISTER OF STATE IN THBE
MINISTRY OF FINANCE (SHRIK. R,
GANESII) : (a) Yes, Sir.

(b) and (¢) The question of holding
the next examunation 1n 1972 18 now under
consideration.

Places of Tourist Attaraction in Guarat

3500. SHRI VEKARIA :
SHRI D. P. JADFJA ;
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state :

(a) tne places in Gujarat State which
attract tourists;

(b) the facihities and amenities pro-
vided for tourists at these places; and

(c) the steps taken or proposed to be
taken to attract moie tourists, especially
foreigners, to these piaces ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(@) to (¢). A statement of tourism schemes
executed or proposed in QGujarat in the
Central sector at places which already attraet
or have the potential of attracting tourists
15 attached,
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Part I & Part Il Schemes in Gujarat State during the Second. Third and

Part I

Three subsequent Annual Plans

Water supply at Lothal

Improvement to the Rest House at Gir Forest

Coaches for transport between Keshod
Airport and Gir Forest

Tourist Bungalow at Sabarmati Ashram

Tourist Bureau at Ahmedabad

Part 11

1.

2.

LIG Rest House at Porbandar

Holiday Home at Chorwad

Cafetaria at Nalsarover

Canteen-cum-retiring room at Lothal

Approach road to Cafeteria at Lothal

Schemes included in the Fourth Five Year Plan

Rest House at Gir Wild Life Sanctuary

Two mini-buses at Gir Wild Life Sanctuary

Son-et-Lumiere Show at Sabarmati

Tourist Bungalow at Sabarmati Ashram (Spill-over scheme)

Rs. 1,13,959

Rs. 82,110
Rs. 62,031
Rs, 79,000
Rs. 5,046

Rs. 3,42,146

Rs. 33,188
Rs. 50,000
Rs. 25,000

Rs. 1,40,088

Rs. 30,000

Rs.  2,78,276

Rs. 11,00,000
Rs. 68,000
Rs. 12,00,000

Rs. 2,05,330

Rs. 25,73,330

U S .

82
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Delay in Plight No 402 of Indian
Alrlines on 28.3.72

3501 SHRI ARJUN SETHI wili
the Mmister of TOURISM AND CIVIL
AVIATION be pleaszd to state the reasons
for delay in flight N» 422 of Indian Aur-
lines on the 28th March 1572 from Calcutta
to New Delli by four hours ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
The tiight was scheiuled for ope ation by
a Catavelle aircrati o aruval ol IC 493
from Delli  The airuaft scheduled for
that flight was however damaged by a
bird hit Due to non av ulability of air-
craft, service 423 was combined with se vice
264 and operated late resul inv in a conse
quential delay ol 3 hours and 55 mumutes
for flight 402 at Calcutta

Special Grant to Ragasthan

3503 SHRI NAWAL KISHOR1
SHARMA Wil the Mius er of FINANCL
be pleased to state

(a) whuther Government a e cons
detmz any ptoposal to give spec al grant to
the State of Rajasthan, and

(b) if so the amount propos.d ?

THE MINISTFR OF STATL IN THF
MINISTRY OF FINANCE (SHRIK R
GANESH) (a) No, dSir

(b) Does not arise

Production of Crawler and Whecled
Tractors by Bharat Larth Movers
L

3504 SHRI R P ULAGANAMBI
Will the Mimister of DEFENCL be pleased
to state

(a) whether the Bharat Earth Movers
Ltd has started the manufacture of Crawler
Ttractors for agricultural purposes and
wheeled Tractots of 130 H P capacity m
collaboration with M/s Komatsu of Japan
and a Yugoslavian firm,
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(b) the total production of the tractors
80 far, and

(c) whether Doz-er Shovels are also
now being produced by the Company ?

THE MINISTER OF STATE
(DLFENCC PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) (a) One of the
three models of Crawler Tra tors taken up
for manufacture by Bharat 1arth Movers
Ltd under the Technical Collaboration of
M/s homatsu Manufacturing Co of Japan,
te D50 A 15 Crawler Tractor, 18 ipter-alia
intendcd to meet the requirements of inten-
sive devilopment of agriculture also  This
18 a 90 Horse Power Crawler Tractor suited
for land reclamation, ploughing harrowing,
ctc  with the help of different attachments
BI'ML are also manufacturing Wheeled
Tractors of 130 11 P Capacity n Technical
Collaboration with the Yugoslav firm of
Messrs  Radoje Dakic  Thus 1s essentially
a heavy carth moving equipment and 18 not
mtended for agiicultu al use

(b) The total production of Crawler
Tractors of the three models and the
whecled tractors of 130 HP capauty in
Bharat Larth Movers Ltd so far has been
as under

Total Production
upto 31 3 1972

Type of equipment

(1) D120 Crawler

Tractors

(235/250 HP) 193
(2) D80 Crawler

Tractors

(165/180 Y P} 518

(3) D50 Crawler

Tiactors (90 HP) 270
(4) “Tigar” Wheeled

Tractors

(130 HP) 125

(¢) The Company s developing 2
models of Crawler Mounted Dozer Shovels
of 13 cubic metre and 23 cubic metre
Bucket Capacity The 23 cubk mefre
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capacity shovel developed by the Company
is at present undergoing trials.

Production and Consumption Pattern of
Bharat Dynamics Ltd.

3505, SHRI R. P, ULAGANAMBI :
Will the Minister of DEFENCE be pleased
fo state :

(a) the nature of goods produced by
the Bharat Dynamics Ltd. and their value;
and

(b) the mature of consumption paticrn
of the goods produced ?

THE MINISTHR OF  STATE
(DEFENCE PRODUCTION) IN Tiik

MINISTRY OF DLELNCL (SHRI VIDYA
CHARAN SHUKLA) : (a) Bharat Dyna-
mics Ltd. 1s engawed 1n the production of
Anti-Tank Missiles.  Production at  the
factory commenced duinmg 1971-72  Total
value of production duning 197i-72 15 csti-

mated to be of the osder of Rs. L0
crores.
(b) Tt would not bc in the public

interest to disclose this mformation.

Designs of Ships and Crafts by Dhecto-
rate ot Naval Design

3506. SHRI R.P. ULAGANAMBI :
Will the Minister of DEFLNCE be pleased
to state :

(a) the designs of smaller ships and
crafts for the Navy forwulaied by the
Directorate of Naval Design;

(b) whetaer the Direztorate has been
expanded to have more quahficd personich;
and

(c) the exient of such expansion during
1970.71 ?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM) : (a3 to (c). It
will not be desirable to disclose information
on thig subject, :

~
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Avrears of Income-Tax a sainst Individuals
and Firms i Oclhi

3507, SHR1 K SURYANARAYANA:
Will the Minuster of FINANCE be pleased
to state &

(a) the rames of individuals, Hindu
Undivided Paonhes, Fums and Companies
w Deln from whom arrcars of Income-tax
amo:mung to Rs. 2 lnokh and above are
outsianding as on 3ist March, 1972; and

(b) the steps beiag taken to  effect
recovery thueof ?

THE MINISIER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANI SH) «a) and (b The 1equus:te parti-
culars as on 31-3-1972 are being collected
and will be laid on 'he Table of the House
as edarly as poswubic,

Goliection of Central Taxes

s SHRLE JYOTIRMOY BOSU
Wil the Minister of FINANCE be pleased
o staie .

(a) the collection of each category of
Cential tax from each State of Lastern and
Western Zones, yeat-wisc from 1969-70 to
1971-72 7

(b) the amount transferred { >m total
resouices to each state of these zonmes
under each head, yeai-wise froms 1969-70 to
1971-72?

THI. MINISTI R OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The followng two state-
ments giving the tequisite infurmation are
lad on the Table ¢f the House. [ Placed in
hbrary. See No UT—-1817[72]—(i) state-
ment showing the figmes of collection of
Incomk-tax, state Duy. Wealth Tax, Gift
Tax and Expenditure Tax during the years
1669-70, 197¢ 71 and 1971-72 according to
the Charges of Commissioners of lncome-
tax falling in the States comprising Eastern
and Western Zones—and (ii) statement
showing the collections of Customs and
Central Excise Duties from the States com-
prising Fastern and Western Zones during
the years 1969-70, 1970-71 and 1971-72,

(b) A staiement showing the amount
transferred to cach of the States comprising
Eastern and Western Zones during the
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years 1969-70, 1970-71 and 1971-72 as its
share of taxes shareable with States is laid
on the Table of the House. [Placed in
library. See No. LT——18]7/72]

Seif-Sufficiency in Petroleum Crude and
Finished Products

3509. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(8) the steps tahen to achieve self-
sufficiency in the production of oil, crude
as well as finished products, during last
three years;

(b) the outcome of the steps taken so
far; and

(c) when India is expected to achweve
self-sufficiency in this field ?

THE MINISTER OF LAW AND
JUSTICE AND PLTROLEUM AND
CHEMICALS (SHRY H. R. GOKHALE) :
(a) to (c). The percentage of indigenous
availability to the total requirements of the

country during the years 1969, 1970 and
1971 mn respect of petroleum
products  was 994, 97.7 and 943

respectively, and m respect of crude oii
38.3, 36.8 and 36.7 respectively.

To meet the rising demand of petroleum
products, refinery capacity has been and
continues to be progressively augmented.
The extent of self-sufficiency in products is
generally expected to very between 30 to
909, until the commissioning of the propo-
sed refinery in the North-West region by
about 1976.

For crude oil, the highest importance is
being attached to the intensification of
exploration and other activities with a view
to locating new sources of crude oil and
aptimise the indigenoas production from
the oil fields already discovered. The explo-
ration activity is also being extended towards
more promising, even though difficult or
relatively inaccessible structures, such as
Bombay High and Tripura. The production
of crude oil has increased from 3 million
tonnes in 1965 to 7.2 million tonnes in
1971, It is however, not possible to make

apy fealistic projection at this stage about
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achieving self-sufficiency in crude oil pro-
duction,

Joint Stock Companies in West Bengal

3510. SHRI JYOTIRMOY BOSU:
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) the total numbzr of Joint Stock
Companies functioning in West Bengal
(district-wise) at the end of the years 1969-
70, 1970-71 and 1971-72;

(b) the amount of paid-up capital of
the Joint Stock Companies at the end of
these years;

(¢) the names of Joint Stock Compa-
nies newly floated in West Bengal, district-
wise and year-wise from 1969-70 to 1971-72;
and

(d) the amount of Authorised Capital
of these companmes during this perjod,

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) :(a) and (b). The number of
companies at work and their paid-up capital
as at the close of the year 1969-70, 1970-71
and 1971-72 (as on 31.12.1971) m the State
of West Bengal were as under :—

At the No. of Paid-up
close of Companies  Capital
(Rs. in crores)
1969-70 8913 658
1970-71 9070 666
1971-72 9263 667

(as on 31.12.71)

The district-wise number of companies
at work during these years is given in the
Statement—I1 laid on the Table of the
House. [Placed in library. See No. LT--
1818/72]

(c) and (d). The names of the compa-
nies registered in the State of West Bengal
during the three years namely 1985.70,
1970-71 and 197172 (upto 31,12,7:) along
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with the amount of their authorised capital
district-wise are given in the Statement—I1
laid on the Table of the House. {[Placed in
library. See No. LT—1818/72].

Per Capita Availability of Bank Credit
in States

3511. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be plcased
to state :

(a) the total number of bank branches
in the various States and their ratio to the
population of each Slate

(b) the per capita availability of bank
credit in various States ; and

(c) the number of bank Branches and
available bank credit in the various Dis-
tricts of North Bihar and ther ratie
to the existing population and proposals
for filling up the gap ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE j(SHRlMATl
SUSHILA ROHATGI) : (a) to (c). A
statement is laid on the Table of the
House. [Placed in library. See No., LT—
1819/72].

Scheme for Rural Banking System

SHRI BHOGENDRA JHA :
SHRI B. R. SHIUKLA t

3s12.

Wiil the Minister of FINANCE be
pleased to state :

(a) whe ther any scheme for rural bank-
ing system has been finaiised ; and

(b) if so, the salient features thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GHNESH) : (a) No, Sir,

(b) Does not arise.

Defence Supplies from USA, UK and
ato Countries

3513. SHRI BHOGENDRA JHA:
Will the Minister of DEFENCE be pleased
o state :
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(a) the proportion of India’s Defence
equipment supplies from the U, S, A, the
U. K. and other countries of the NATO
Block ; and

(b) the steps being taken to end owr
dependence upon them ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
The information asked for is not readily
available ; the efforis involved in compil-
mng it will not be commensurate with its
value in the context of our policy for rapid
indigenisation, Besides, it will not be in
public interest to disclose all such details.
Requirements of Defence equipments are
principally met from indigenous produc-
tion ; only essentiul items which have not
yet toen ndigenived are imporied w the
minmum  extent rtequired, The efforts
towards sclfsufficiency 15 a continuing pse-
cess,

Assessment of Foreign Langur.ge Know-
ing Personncl

3514. SHRI P. A, SAMINATHAN :
Will the Minster of DLEFENCE be plcased
to state :

(a) the main recommendations of the
study undertiken by Government regarding
assessment of foreign  language knowing
personnel for Governments work and the
available training facilities in this regard :
and

(b) the action taken by Government
thereon ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). The
main point which emerged from the study
was that the existing facilites for foriegn
language nstruction were either sufficient
to meet growing needs, nor were the tech-
niques and aids employed for instruction
advanced enough, The principal recom-
mendation was that a new instituie em-
ploying the Iatest techniques should be set
up to strengthen and improve the existing
arrangements.
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Government have dectded, however, to
avoid the delay and expense involved in
sctting up a new nsttute smce the
Jawaharlal Nehru University has under-
taken as a part of its academic curricula,
to meet identified needs and provide faci-
hties for language instruction according to
the most upto date mcthods (o designated
Government servants

Repaymeat of Loans by States

3515 DR KARNI SINGH + Will the
Minister of FINANCE. be plzased to state .

(a) the names of the States which have
remained largely in default i1 epaving the
loans advanced to them by (ne Ceniral
Government ; and

(b) the amonats of principal and
mterest outstanding agunst each at the end
of 1970-71 7

THE MINISTLR OF STATF IN THE
MINISTRY OF FINANCE (SHRI K R
GA v SH) (a, The bdtates of Jammu &
Kashuonir and  West Bengal 1emamnced in
default 1n repaying the loans as at the end of
1970-7t

(b) The amounts of prinapal and
mterest defaulted as at the end of 1970-71
are given below

APRIL 21, 1972

(Rs 1n crores)

Puncipal Tnerest
Jammu & Kashmur 16 19 845
West Bengal 200 8 52
w19 1697

Loan from World Bank fur Power
Projects 1 India

3516 SHRI P M MEHTA
SHR1 P GANGADEB
Will the Mmister of FINANCE be

pleased to stato

(a) whether India has not received
adequate amount of loan from the World
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Bank for power projects during the last four
yars ,

(b) if so, the reasons therefor ; and

(c) the total amount of loan received by
India ?

THE MINISTER OF STATE IN THE
MINISIRY OF FINANCE (SHRI K. R.
GAN'SH) (2) and (b) It has been the
Government’s policy to implement pewer
generation projects with indigenously pro-
auced  power generating  equipment,
However, a credit of Rs 56 25 crores was
teeewved i {971 fiom  the International
Duvelopmait Assocatien, a soft  lending
affiliate of World Bink for prwer transmis-
sion proje t anid another proposal for a
credit for power transmission projects is
under conside at 20 of the Association,

(c) Auztcements have signed with the
World Bin'. and International Development
Associduon  for Assistance to the extent of
Ry 747 «a»nes during the last four
years

Finincial Assistance under United Na-
tions Develo pment Programme

3517 SHRIP M MIHTA
SHRI P GANGADEB.
Will the Mmster of FINANCF be

pleased to s ate

(2) whether India  has asked for finan-
cial assistasce uader  United Nations
Development Progiamme

(b) if so, the amount of assistance asked
for , and

(¢c) the areas where this amount is
proposed to be utihised !

THEF MINISTLR OF STATE IN THE
MINISTRY OF BINANCE (SHRI K R.
GANFSH) (a) to (¢) [he United Nations
Development Programme does not provide
financial assistance, It provides technical
assistance, 1 e, traimng fellowships abroad,

scivies of foreign experts and some
equipment, This assistance 1§ on & grant
basis,
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We have submitted to the UNDP a
Country Programme envisaging technical
assistance from UNDP of the
value of $ 80 million over the period 1972-
1979. This technical assistance will be
mainly in the fields of Agriculture, Scientific
Research, Irrigation and Power, Transport
and Communications, Industry and
Minerals, Labhour Welfare and Crafisman-
ship, Compuater Based Projects, Education,
Housing and Urban Development, Rural
Water Supply, Foreign Trade and Emerging
Technology.

Implementation of Profjects in Bareda
by Indian Petrochemical Corporation

3518, SHRI P. M. MFHTA :
SHRI PRABHUDAS PATEL :
Will  the Minister of PETROLEUM

AND CHEMICALS be pleased to state :

(a) whether the Indian Petro-Chemical
Corporation Ltd. has been entrusted by
Government with the task of implementing
eight prnjects in Baroda ;

(b) it so, the expendituie involved on
each petro-chemical project ; and

(c) when the work on the projects will
start ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) Yes, Sir,

(b) The approved capital outlay for
cach of the projects is as under :—

Rupees
(i) Aromatics 22.4 crorcs
(ii) Olefins 29.80 ,,
(iii) Acrylonitrile 1585 ,,
(iv) Synthetic Rubber 13.50 ,,
(v) Polyethylene 1798 ,,
(vi) Polypropylene  18.37 ,
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(vii) Detergent Alkylate 12,92 ,,

(viii) Ethylene Glycol 9.10 ,,

(ix) Acrylic Fibre 2389 ,,

(¢) Woitk on the Aromatics Project is
at an advanced stage. The other projects
are at various stages of implementation.

Closure of Chemical Plant in Kutch

3519. SHRI P. M. MEHTA :

SHRI PRARHUDAS PATEL :

Will the Minisier of PETR OLLUM
AND CHI MICAI S be pleased to state ;

{a) whether the fiist and only chemical
riant in Kuich which was commissioned In
1962 has besn closed down and; 1t so; the
mat 1eatons ti eiefor ;

(b) whether the womkers have started
‘dharna® and have 1efused 1o take the
wages ; and

(c) whether the woirkers have alto de-
manded that Government should take over
the management of the Plant ; and

(d) if so, Government's reaction there-
to?

THE MINISTIR OF 1AW AND
JUSTICE AND Pi IROLEUM AND CHE-
MICALS (SHR! H. R. GOKHALE):
(8) 1o (). The matter concerns the Minis.
try of Industrial Develorment who have
infoimed that they have no information
about the closwie of the Formaldchyde
mannfacturing Plant of M/s. Atul Drug
House Lid., at Kandla, in the State of Guja-
rat nor have they any information about the
sdharna’ started by the wotkers there,
Hoaever, a representation was  received in
Janvary 1972 fiom (he Piesident Maha
Gujarat Trade Union Congress, Gandhi
Dham (Kuich) wherein they apprehended
closing down of the plant by the
management and as such sought Govern-
ment’s intervention in the matter. There-
after no communication has been received
in that Ministry in the matter,
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Information has also been received from
Government of Gujarat 10 the effect that
the plant of Atul Drugs House for manu-
facture of Formaldehyde 1s closed because
it 15 uneconomic as stated orally by the
party, but evidently because there s no
licensed  capacity, original capacity
having been transfered to Vapr Dutrict
Bulsar and that about eighty percent wor
kers took part in the ‘dharna’ The Assis-
tant Labour Comnussioner, Bhavnagar,
mntervened and ‘dharna’ was discontinued
ten days ago President of Labour Umion
has reportedly submitted petition to Union
Minister far Labour through Shri A
K Gopalan to take over control of the
plant Plant cannet be restarted till capacity
under I (D & R) Act, 1951 1s granted for
which application has bee1 ub utted

Branches of Nat.pnalised Banks in
Chattoor District (Andbra Pradesh)

SHRI P NARASIMHA
REDDY Will the Minister of

3521

Name of Bank
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FINANCE be please to state

(a) whether Branches have been opened
by the Nationalised Banks m all the places
m Chittoor District of Andhra Pradesh as
suggested by the “Lead Bank” , and

(b) if not, the time by which the open-
ng of these Branches will be completed?

THL MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R
GANFSH) (@) and (b) Indian Buwk
which 1s the Jead bank for Chittoor Dis-
trict (Andhra Pradcesh) has during the  sur-
vey of the district 1dentified 24 Growth
Centres (15 unbanked and 9 banked), for
establishment uf pank offices  The centres
were allntted to 9 Commercial Banks at
the Dastrict level conference covened by
the Indian Bank on the 9th Januarv 1971
at Chittoor  Offices at 5 of these centres
have been opened as under

Date of opening

Bank of India Puttur 2991971
Union Bank of India Venkatagirikota 2111972
Indian Bank Mulakalachcaruvu 27 12 1971
Andhra Bank Ltd Siikalahastt 27121978
Vysya Bank Ltd Punganur 111197

Licences have been 1ssued to Commeicial Banks for opening

offices at 9 more

centres as shown below and offices at these contres are eapected to be opened before the

end of 1972
Name of Bank Name of Centre Banked or Unbanked
Central Bank of India 1 Pakala Banked
2  Kallur Unbanked
3 Kurabalakota Unbanked
United Commerciat Bank 1 Arangonda Unbanked
2 Irala Unbanked
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Indian Bank 1.
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3. Nagalapuram Unbanked
B. Kothakota Unbanked

2. Madanappalle Banked
Banked

3. Voyalpad

The question of opening offices at the remaining centres identified by the Indian
Bank is under consideration of the allottee banks.

Progress made in the construction of
Civil Airport at Tirupathi (Andhra
Pradesh)

3522. SHR1 P. NARASIMHA
REDDY : Will the Minister of TOURISM
AND CIVIL AVIATION be plcased to
state :

(a) the progress made in the construction
of civil airport at Tripathi in Andhra Pra-
desh ; and

(b) the services proposed to be opera-
ted by the Indian Airlines touching thss
airport ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH);
(a) The construction of the aerodroms at
Tirupathi is expected to be completed this
year.

(b) Indian Airlines proposes to connect
Tirupathi with Madras, Hyderabad and
Bangalore during the current year. The
proposed services are :

(i) Bangalore—Tirpathi-——Bangalore

(ii) Madras— Tirupathi— Hyderabad
and back.

Mysterious Gas in Gujarat

3523, SHRI K. KODANA RAMI
REDDEY: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state;

(a) whether any ‘mysterious gas' has
recently been discovered by geological ex-
< perts in Ranjitpur Village in Gujarat; and

(b) the findings of Oil and Natural
Gas Commission regarding its nature and
quality ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) A gas ocurrence was discovered near
Ranjitpur Village by officers of Geological
Survey of India.

(b) Samples of it, as tested in ONGC
Laboratories, showed that the gas is com-
posed mainly of Nitrogen with very little of
Oxeygen and Carbon dioxide in it. No
hydrocarbon gases are present. The gquan-
tity of the gas has not been estimated,
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Development Rebnteion House Construc-
" tion

3525. SHRI G. Y. KRISHNAN: will
the Minister of FINANCE be pleased to
state:

(a) whether Government propose to
grant development rebate on house cons-
truction (o the poorer sections of the so-
ciety; and

(b) if so, an outline of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). No, Sir. There is
‘no such proposal under consideration of
the Government for the grant of develop-
Jment rebate on house construction to the
poorer sections of the sociely.

Forelgn Tourists who visited India
) During 1971-72

3526, SHRI DEVINIR SINGH GAR-
: CHA:
DR. LAXMINARAIN PANDEY:

' Will the Ministor. of TOURISM’ AND
CIVIL AVIATION be pleased to state;

Aium. 21,1972 :

Wrimn Mmm m

. (a) the number of l‘oremn tourists who
visited India during the year 197172 and
how does this number compare wﬁh that
of the previous year;

(b) the quantum of foreign exchange
earned there from during the said period:
and

(c) the names of countries from which
the maximum number of tourist visited
India ?

THE MINISIER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The number of fo-
reign tourists visiting India and the esti-
mated foreign exchange earned during 1970
and 1971 are as follows:

Year Tourist Estimated foreign
Arrivals exchange earnings
. (Rs. in crores)
1970 280,821 38.03
1971 300,995 40.38

(c) US.A,, United Kingdom, West
Germany, Malaysia, France, Ceylon, Japan
and Australia sent the large number of
tourists to India in 1970 and 1971,

Functioning of Inlia Tourism Develop-
ment Coitporation

3527. SHRI M. S. SIVASAMY: Will
the Minister of TQURISM AND CIVIL
AVIATION be picased to state:

(a) whether the  fnuctioning of the
Indis Tourism Development Corporation
was criticised in the panel discussion at the
India. International Centre, New Dethi
on the 28th March, 1972; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF TOURISM AND
AVIATION (DR. KARAN SINGH): (a)
Yes, Sir.

(b) . Neither  the | India Tourism

'Devoiopment Corponuon nor. ﬂia Dmn )
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ment of Tourism was represented on the
panel, and the participants evidently had
inadequate knowlege of their programmes
and plans. Government are acutaly aware
of the need to strengthen and improve the
tourism infrastructure, and vigorous efforts
are being directed to this cnd.

Increase in Fares Pascangers Travel
Link from England to Indla

3528. SHR1 P. GANGADEB: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the passengers travelling
from England to India on Charter fhghts
have to pay 9 more from 1Ist April, 1962;

(b) if so, whether the fares for passen-
gers travelling from India to Lngland have
not been increased; and

(c) if so the reasons for increasing the
fare from England to India ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) Yes, Sir.

®) Yes, Sir.

(¢) The rates on charters between
England and India have been increased
keeping in view the rates offered by other
carriers and the traffic potential,

Air Services between India snd Bangla
Desh

3529. SHRI B.K. DASCHOWDIIURY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether air services have been
stated beiween India and Bangla Desh; and

(b) if 8o, the broad outlines thereof ?

THE MINISTER OF TOURISM AND
CIVILL AVIATION (DR. KARAN
SINGH): (a) and (b), Yes, Sir. Indian
Airilnes is operating two services daily

VAISAKHA 1, 1894 (SAK4)
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hetween Calcutta and Dacca, one with a
Boeing 737 and the other with a Fokker
Friendship. There are convenient connec-
tions to and from Dethi. Air-India has
introduced a twice weekly service to Dacca
from Icbruary this year.

Bangladesh Biman is also expected to
commence operations shortly.
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Scheme for direct credit to Farmers
from Nationahsed Banks

3531 DR LAXMINARAIN PAN-
DEYA Will the Minister of FINANCE be
pleased to state

() whether there s any scheme to give
direct cred't to small farmers from the
nationalised banks , and

(b) if so the amount fixed for the
purpose for the rest ot the Fourth Five
Year Plan ?

THI MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R
GANESH) (a) The Nationahsed banks give
direct credit to the farmers including small
farmers, for agricul ural development pur-
posts n respect of thewr pioposals which
are found technically feasible and economic-
ally viable

(b) A target of Rs 400 crores was fixed
for direct lending by all the commercial
banks to the farmers by the end of the
Fourth Plin  period Aganst this, the
dnect finance to farmers outstanding as at
the c1 ¢ of September 1971 was Rs 246 68
crotes In respect of Nationahsed banks,
the amount outstanding on the same date
was Rs 147 52 crotes  No separate credit
targets were however, fixed fo1 providing
finance to small faimer
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 qram ¥ fqera § $8 amS ¥ wife
o ¥ frwreft 1€ w0 g € @ o
ge ¥ ot wiuw Wy arw &
SAEqr ) 7E 9 a9 FrEAHId g
arw T fag way a1 | wawrd wY -
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HIRT AT 97 1FH T/ 7 I 6q0
fear war sk grafaa afesrd 1 =07
SR geF faww § arow wor faar war

Loans Sanctioned by Financial Instite-
tions 10 Guijurat for Devclopment

3535.
Minister
state :

SHRI D. P. JADLJA : Will the
of FINANCE be pleased to

(a) the criteria on which loans are
sanctioned by the Industrial Finance
Corporation, Agricultural Finance Corpora-
tion, Indusirial Development Bank and the
Life Insurance Corporation to the States for
Development purposes ;

(b) the amount of Ioans sanctioned by
each of the said institutions to the Gujarat
Sta‘e for the last three years ; and

(c) the projects for which the loans
were sanctioned and the extent of utiliza-
tion ?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (c). Industrial Develop-
ment Bank of India, Industrial Finance
Corporation of India and Agricultural
Finance Corporation do not grant loans to
the States. lhe first two institutions grant
financial assisiance to various industrial
concerns, while the third institutions sanc-
tions proposals for loans for agricultural
development to farmers/other bodies in
consortium with member commercial banks.
During the last 3 financial years, the



107 Written Answers

Agricultural Finance Corporation 1imted
approved a scheme worth Rs 8 crores to
Gujarat Electricity Board for energisation
of wrigation wells Utilization of these loans
18 watched by the Agricultural Finance Cor-
poration and the banks who advance loans
As on 30/9/1971 only a part of the loan
wz Rs 180 31 lakhs has been disbursed
and depending on further progress amounts
will be released by the concerned banks
from time to time

Life Insurance Corporation advances
loans directly to States in two ways—(l)
subscript on to State Government loans and
(2) loans to State Government for specific
housing schemes  In addition to this loans
are also given to other statutory bodies/con
cerns for water supply, sewerage scheme,
industrial estates, housing, generation and
distribution of electiicity et¢  The amount
of such loan sanctioned by the 1ife Insur-
ance Corporation during the last three
years 18 given 1in the statement attached

State Government loans are generally
floated for development purposes lhe
utilisation in respect of other loans 1s
watched by the State Governments who
normally guarantee them Where necessary,
Life Insurance Corporation also sausfies
itself by appropriate follow up methods
about the proper utilisation of loans given
by it

Statement

(Rs in lakhs)

1. Loans to Guarat State Amount of loan

sanctioned
State loans 622 20
Loans to State Govern-
ment for Housing 200 00
2 Special Loans
Flood Relief for Housing 200 00
Flood Relief for repairs
to Water Works 25,00
Earthquake relief 100 60

APRIL 21, 1972

Written Answery 108

3 Other Loans

Loans to Municipatities
for water supply and

Sewerage schemes 160 72
Loans to District Pancha-
yats for Rural Water
Supply Schemes 17 060
Loans o Industrial
Estates 86 62
Loans to Sugar Coopera-
tives 90 00
Loans to Apex Coopera-
tive Housing [ inance
Societies 3000 00
Loans to State Flectricity
Boards 1175 00
Total 5676 54

Production of Marine Diesel Fngines
by Garden Reach Workshop, Ranchi

353¢ SHRI V MAYAVAN wilt
the Minister of DFFENCLE be pleased to
state

(a) whether the factory established by
Garden Reach Workshop at Ranch: has
since started production of Marine Diesel
Engines of various types, and

(b) 1f so, the number and the types of
engines produced so far ?

THE MINISTER OF STATE (DFFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFLNCE (SHRI VIDYA CHARAN
SHUKLA) (a) The production of medum
powered Marme Diesel Engines has com-
menced at the Marine Diesel Engines
Project, Ranchi

(b) Four medium powered G. V. type
engines have been produced upto 31st March
1972,
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Plans to Build Accommodation at
Naval Stations

3537. SHRI V. MAYAVAN: Wil
the Minister of DEFENCE be pleased to
state :

(@) the outline of plans formulated
during 1970-7{ for buwildiny ma-ried and
single accommdation at all the Naval
Stations;

(b) how for the plans have since been
implemented; and

(c) the steps taken to meet the acute
shortage of residential accommodation at
Vishakapatnam ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Plans were made
in 1970-71 for provision of the following
married/single accommodation :--

(i) Married quarters : 835

(ii) Singlc quarters : 1524

(b) Of the above, the following acco-
mmodation has since been sanctioned or 1s
under constructlon :--

() Married quarters  : 134

(ii) Single quarters : 1312

() Hiring of private accommodation
has been resorted 10 on a large scale to
case the situation.

tin of Paraffin wax Plants atta-
s“ch:d“tll: Madras Oil Refinery and
tube India Ltd., Bombay

SHRI V. MAYAVAN :
SHRI C. T. DHANDAPANI :

3538.

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

{a) whether Union Govgrnmem are
considering a proposal to establish Pamrﬁp
Wax plants attached to the Madras Ol!
Refinery and Lube Indis Ltd., Bombay;
and
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(b) if so, when a final decision is likely
to be taken in the matter ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (51IR1 H R. GOKHALE) :
(a) and (b). The Study Group appointed
by Goveram» it to study and report on the
techno-cconomic feasiblity of locating wax
manufacturing facilities in the country has
found that 1t would be feasible for Madras
Refineries Lin tzd aud Lub: India Limited
to undertake maufacture of Paraffin wax
in their Rafin=ries.

The M1l-as Refinzries Ltd. have pre-
pared a feas bility report anl have decided
to establish a paraffin wax plaat.

The Lubz India Ltd had shown mte-est
in undertakinz the manufacture of paraffin
wax. [he Comndany has been asked to
submit a feasioity repact for tha project.
The matter widl be further considered by
Govt, after the feasibility report 15 received.

Raids in Madras to unzarth
Export and Import Rucket

3539. SHRI V. MAYAVAN :
SHRI C. T. DHANDAPANI :
Will the Minister of FINANCE be

pleased to state :

(a) whether two raids were jointly
conducted by the Enforcement D.rectorate,
Central Burzau of Investigirion aad the
Income-tax Intelhgence Wing in  Madras
City on Ist March, 1972;

whether an  export and
been unearthed as a

(b) if so,
import-racket has
result thereof;

(c) whether some foreigners are also
involved in this case; and

(d) the action taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R, .
GANESH) : (a) Yes, Sir. A joint raid
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was conducted in Madras on 29-2-1972 and
not on 1-3-1972,

(b) Yes, Sir.

(c) Yes, Sir.
volved in this case,

One foreigner was in-

(d) The seized documents are under
scrutiny by the Intelligence Wing and the
Enforcement Directorate.

Central Assistance for implementing
Tourist Promotion Scheme in
‘Tamil Nadu

3540, SHRI S. A. MURUGANAN-
THAM : Will the Mmister of TOURISM

AND CIVIL AVIATION be pleased to state:

(a) the schemes prepared by the Tamil
Nadu Government for promoting tourism
in the State during the Fourth Plan.

(b) the existance provided by the
Centre for implemeting these schemes; and

(c) the progress made so far in imple-
menting these schemes ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN
SINGH) : (a) and (c). The nformation is
being obtained from the State Government.

(b) Financial assistance is not now
given by the Centre for State tourism
schemes. Tourism schemes are now either
in the State or Central Sector.

Housing and Educational Facilities
to Jawans

3541. SHRI PRIYA RANIJAN DAS
MUNSI : Will the Minister of DEFENCE
be pleased to state :

(a) the specific arrangements made to
provide housing facilities for jawans, who
sre homeless, in their respective States; and

(b) whether Government propose (o
arrange facilities for higher education to
jawans in their leisure time 7

APRIL 21, 1972
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) During
service, Jawans are entitled to family or
single accommodation depending upon
whether they are posted at a family station
or a non-family station and their entitle-
ment and avilability. Arrangements also
exist for giving Government accommodation
at certain specific stations to separated
families of jawans when the jawans are
posted at non-family stations,

Any specific requests from jawans while
still in service for housing plots are recom-
mended by their Commanding Officers to
the Deputy Commissioner of the concerned
district.

Almost all the States have reserved
certain percentages up to 159 n their hou-
sing schemes, plots/houses, for allotment to
jawans on payment either n Jump sum or
on hire purchase basis.

Defence colonies have also been estab-
lished at certain places, for example, Churu
(Rajasthan), Hissar (Haryana) and Chandi~
garh, where building sites are given only
to Defence, personnel.

After release the jawans are settled in
land colonies 1n some of the States, where,
apart from land for culuvation, land for
homestead 1s also given;

For the families of the casualties in the
recent Indo-Pak conflict, the following
facilities are available :—

(i) Delhi Development Authority
have reserved 150 plots in South
Delhi for allotment to such
families and dependents, on
subsidized rates. They are also
aliotting constructed flats to
such category of people on
subsidized rates under Low
Income Group and Middle
Income Group housing schemes,

(ii) The States of U, P. and Bihar
are planning housing projects in
cantonment and other areas for
such families.

(i) A plot of land has been acquired
at Jullundur for construction of



113 Written Answers

accommodation for such families
and disabled defence personnel.

(b) Education courses up to the Army
Higher Secondary Certificate of Education
standard are regularty run for Jawans
under the normal scheme of Army Educa-
tion. Facilities for higher eduction also
exist, During thei, leisurc time Jawans can
study for their B.A. examunation. For
this purpose, candidature of service per-
sonnel Lis ;sponsored by the A. H.Q.
through the Army Educational Corps
Training College and Centre, Pachamrhi
who are affiliated to the Unmiversity of
Saugar.

Development of Mur shidabad, Darjecl-
ing, Malda and Sunderban as
Tourist Centres

3542, SHRI PRIYA RANIJAN DAS
MUNSI : Wil the Munaster of TOURISM
CIVIL AVIATION be pleascd to sta.e @

(a) whether his Ministry his received
any request from West Bengal Government
to assist the State Government 1n the devel-
opment of Murshidabad, Daijccling, Malda
and Sunderban as tourist centres; and

(b) if not, whether his Ministry propose
to construct, of its own accord, tourist
hostels/hotels at thesc places and if so, a
broad outline thereof ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) and (b). The State Government had
sent ten schemes. It is proposed to take
up the following schemes in the Central
Sector -~

(i) a youth hostel at Darjeeling at
an estimated cost of Rs. 3.5
takhs;

(ii) addition of 10 rooms to the
Darjeeling Tourist Lodge at an
estimated cost of Rs. 3 lakhs;

(iii) provision of two 6 seater mini--
buses and two 8-seater jeeps for
the use of tourists at an estima-
ted cost of Rs, 1,65 lakhs, ; and
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(iv) addition of 10 single bedded
rooms and dining hall at Jalda-
para Wild Life Sanctuary.

Agreement for Credit from tJapan

3543, SHRI S. M. BANERJEE :
SHRI HUKAM CHAND
KACHWAL :

Wili the Minister of FINANCE be
pleased to state ; the terms and conditions
on which Japan agreed to extend the credit
to India for which agrezment was signed in
February, 19727

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANFSH) : A Loan Agreement for Rs.
73 26 crores (Yen 31 billion) was signed
with the Export-Import Bank of Japan on
the Ist Febrauary, 1972. The loan is to be
repaid over a period of 20 years including
a grace period of 7 years, and bears an
interest rate of 4.75 per cent per annum.

anex &Aveit § Wt & (W arAay
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-
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Military Units denoting Geographical
Regional and State Identities

3546 SHRI SAMAR GUHA *© will
the Minister of DEFENCE be pleased to
state .

(a) whether various Umts of different
numericul strength exist in the Indian
Armed Forces denoting various geographi-
cal, regional and State 1dentities; and

(b) if so, thewr names and the nature
of such Unuts ?



117 Written Answers

'!‘HE MINISTER OF DEFENCE (SHRI
varying numerical strength exist in the
regional, or State identity;

(b) The list of such units is given

Name Arm

1. Central India

Horse
2. Madras Engr. Engineer
Group
3. Bengal Engr. Engineer
Group
4. Bombay Engr. Fngicer
Group
5. Punjab Regiment Infantry
6. Madras Regiment Infantry
7. Rajputana Rifles Infantry
8. Garhwal Rifles Infantry
9. Kumaon Regiment infantry
10.  Assam Regiment Infantry
t1. Bihar Regiment Infantry
12, Jammu & Kashmir Infantry
Rifles
13. Ladakh Scouts Infantry
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JAQJIVAN RAM) : (a). Some units of
Indian Armed Forced donoting geographical,

below :

Geographical|
Regional [State

Geographical

Regional

State

Regional

State
Regional
Geographical
Regional
Regional

State
State

State

Regional

Overstafiing in Nationalised Banks

3547, SHRI R.S. PANDEY: Wil
be the Minister of FINANCE be pleased
to state :

(a) whether most of the Branches of
the nationalised banks are overstaffed resul-
ting in deterioration in their service; and

(b) if so, what steps are being (aifen
to gtreamline the staffing and working
pattern of these banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.

GANESH) : (a) and (b). It will not be
true to say that most of branches of the
nationalised banks are overstaffed resulting
in deterioration in their service, Howcver,
each bank continually reviews the staff
strength in the various categories and recti«
fies imbalances, if any.

Decision on setting up of Petro-Chemical
Projects in Gujarat

3548, SHRI PRABHUDAS PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :
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[y

(a) whether Umion Government have
decided to set up some petro-chemcal pro-
Jects an Gujarat State,

(b) if s0, whether a meeting to discuss
the question of foreign investment on these
projects was held in New Delhi on the 25th
March, 1972, and

() if so, the outcome of the

discussion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)
(a) Yes, Sir

(b) and (c) None of the petro-chemical
projects to be set up by the Union Govern-
ment 1n Gujarat State envisaged foreign
mvestment  Foreign technical collaboration
proposals for down-stream units of the
Naphtha Cracker Project were considered
in a meeting held on 25th March 1972 A
final decision has yet to be taken
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Foreign Exchange Rackets Abread

3550 SHRIN E HORO . Wil the
Minister of FINANCE be pleased to
state

(a) whether big foreign exchange
rackets dealing 1n Indian rupees are operat-
mg 1n Singapore, London, Hongkong and
1 other important cities of the World,

(b) if so, the estimated loss which
Indian Government have to suffer thereby,
and

() what steps Government propose to
take to check the loss on this account ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR(K R
GANESH) (a) Yes, Sir

(b) It s not possible to assess the
loss of foreign exchange ansing out of
illegal aciivities of this kind,

(c) A statement is laid on the Table
of the House

Statement

The loss of foreign exchange due to the
various sllegal transactions has been causing
concern to the Government and several
legislative, admrnustrative and other measures
have been adopied to deal with this problem
effectively The Foreign Exchange Regula-
tion Act has been amended with effect from
1st April, 1965 to incorporate a specific
provision which makes it an offence for
anyone in India to receive any amount for
and on behalf of any one outside India
through other than authorised channels As
a 1esult the recipient of unauthorised
foreign exchange m India has also been
brought under the purview of the Act which
was not the case earlier Legslative amend-
ments designed to curb over-imvowcing of
mmports and under-tnvoicing of exports
are presently under active consideration
of the Government It ss also pro-
prosed to provide tor a more deterrent
punishment than has been the case hitherto,
to dcal with the more setious violations of
the Act Some proposals for sirengthening
the Foreign Lxchange Regulation Enforce-
ment Directorate by augmenting its staff,
are under active consideration ef the
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Government. Anti-smuggling efforts have
also been intensified by reinforcing and
re-deploying the Customs staff and improv-
ing the methods and machinery for collec-
tion of intelligence. An Economic Offences
Wing has been added to the C.B.I. for
investigating the complicated cases and as
post of Director General of Revenue Inte-
lligence and Investigation has heen created
with a view to achieving better coordination
in investigation by different investigating
and enforcement agencies dealing with fiscal
offences,

Apart from the mecasures mentioned
above, steps have also been taken to libera-
lise investment opportunities for Indians
staying abroad. Opetations on non-resident
accounts have been made more liberal and
a new category of accounts known as non-
resident (External) accounts has been allo-
wed and the outward remittance of money
from such accounts is free from exchange
control restrictions. Interest earned on
deposits in such accounts is also exempt
from tax. These positive measures should
also help in reducing the outgo of foreign
exchange through illegal means to a large
extent,

Allocations to States

3551. SHRI NIHAR LASKAR : Wili
the Minister of FINANCE be pleased to
state :

(a) the amount of assistance given to
States under the non-plan schemes, during
the year 1971.72;

(b) whether certain States have recived
assistance as part of special accommodation
and if so, the names of the States and the
amount and purpose of assistance; and

s

(¢) whether certain States, which have
taken overdrafts, have also been given assis-
tance as part of special accommodation and
if s0, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a). The total non-plan assis-
tance to States provided in 1971.72 (revised
estimates) amounted to Rs, 1219 crores.
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(b). Yes, Sir. A statement is laid on
the Table of the House.

(¢). Special accommodation (by way
of loans) is intended only for those States
which, in the assessment of the Planning
Commission had inescapable gaps in resour-
ces during the Fourth Plan period. Despite
the grant of special accommodation, how-

- ever, some of these States have run into
overdrafts on the Reserve Bank. These
overdrafts have resulted enurely from the
fact that the concerned States have accepted
expenditure commitments, both on plan and
non-plan account, far in excess of the
resources available to them. including the
special accommodation loans.

Statement

Special accommodation to States to
cover gap i1 resources in

1971-72%

Siate Amount in
Rs. Crores

1. Assam 16.49

2. Jammu & Kashmir 42.86

3. Kerala 8.61

4. Mysore 12.07

5. Orissa 20,21

6. Rajasthan 24.06

Total 124.30

* Pprovisional

Steps 1o Encourage Home Tourism

3552 SHRI NIHAR LASKAR :
SHRI B S. BHAURA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is a need for encour-
aging home tourism to promote beitcr
understanding among people belonging to
various regions; and
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(b) of so, the steps being taken m
this direction and the outcome thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR KARAN
SINGH) (a) and (b) Yes, Sir The entire
infra- structure of tourism 1s available bot"
to home and foreign tounsts A numoer
of tourist bungalows were constructrd m
previous Plan periods, which were laigcly
mtended for home tounsts During the
present Plan period 1t 1s proposed to
build youth hosels at 14 places 1 the
country and tourst bungalows at Ramush-
waiam, Gauhati and Jaisaln er and i wild
Ife sanctuarics

Commissin on Black Mcncy in India

3554 SHRI PAMPAN GOWDA
Will the Mimster of FINANCL be pleasced
to state

(a) whether theie s any proonsal
under constderation of Government to sct
up a Commission to find out the extent of
black money in the ccuntry and

(b) f 50, the mam fuatuies thereof ?

THE MINISTIR OF STATL IN THE
MINISTRY O FINANCE (SHRI K R
GANLSH) (a) No, Su

(b) Does not arise

Mobilisation of Resources for
Se'f RPeance

3555 SHRI BIIOGENDRA JHA

DR RANIN SEN
Will the Ministeas of FINANCF be
pleased to state

(a) wi ¢ her the Federaticn of Indian
Chambers of Commeice and  Industry
during 1is annuil meeting suggested certain
measures through which Government could
mobilise resources for ach cving selt-
rehance

(b) ifso, the nature of suggestions
made by the Federation, and

(c) the reaction of Government there-
‘o ?
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THF MINISTER OF STATE IN THE
MINISTRY OF EINANCE (SHRI K R
GANLSH) (a) Yes, Sir

(b) The suggestions made by the
fcderato s encompass both external and
G mestic tesources  Suggestions made n
resard to the former include the continuance
of foreign assistance on a selective basis
with greter relance on inteinational finan-
clal institutions hike the IBRD  IDA and
IFC enccuingement of privite fore gn in-
vestment in certun specihed tields, further.
ance of unport substitution and step-up 1n
the tarsct for the aviraee annual rate of
merease o expor s fiom 7 per ceat to 10
per cunt

The sugeestions to raise internal resou-
rees include judiaous combination of tax
e dence ind tax meentnes, offer of better
terms on maunket bottovii g making pubhic
undustakings vigble 1 o der to generate
resoutees adjustments in the rates of cor-
poine tarxaton m order  to ncrease Cor-
porue sivings replacement of  development
stha e by s ue other simular  incentive,
evoly w1 of finanual technmiques to mobihise
ag wul a 1l savmies for economic develop-
ment encicre of greatest  discretion m the
comcrcen of loins inty equity caprtal and
provis on of b tler credit and  loan faulitics
to mdusties and tusiness

(¢) The Government will view these
suggestions in the lhight of the accepted
objectives and policics

Applications 1eterned Ly Monopolies
C omnnssion

3556 SHMR] S A MURUGANANTHAM:
W.'t the Vainsster of  OMPANY AFFAIRS
be plecased (o state

ta) wlethet the Mcnopelies €ommis-
sion has sunt back to the Government with-
out comnu nts the pending cases for expan-
sion of the Gwalior Rayon and Hindustan
Alummnium belonging to ths Burla Gioup,

{b) 1t «o, the reasons therefor,

() whether Government have taken
any decision on these two cases, and

() 1f so, the the natare thereof ?

THR MINISTER OF COMPANY
AFFAIRS  (RHRI RAGHUNATHA
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REDDY): (a) and (b}. The M.R.T.H.
Commission has sent back the case of
Hindustan Aluminium without comments on
the merits of the case on the ground that
the company’s corresponding application for
industrial licence already stands rejected,
In three other cases, one relating to the
same company any and two others relating
to M/s. Gwalior Rayon, the Commission
had sought some clarifications. These have
been fuinished and 1he Commission's
enquiries are in progress.

(c) No, Sir.

(d) Does not arise,

Opening of New Branches of Comme:cial
Banh in Delhi

3557. SHRI C. K. CHANDRAPPAN:
Will the Muuster of FINANCL  be pleased
to state :

(a) whether the Reserve Bink of India
has permitted the Commercial Banks to
open 125 new Biamches m Delhy during
the year 1972-73,

(b) how many bianches the banks are
opening in the same peniod in other dtates,
and

() how many bianches the Banks are
opening in rural arcas in the same petiod ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCL (SHR! K, R.
GANESH) : (a) Yes, bir.

(b) and (c). Licenses/Allotments are
pending with banks for opening 2095 more
offices 1n the couniry excluding Delhy; New
Delist and the banks are eapected to utihise
these licences/ullotments by and laige
during the 1972-73. OQut of the above.
about 1601 relate to offices to be opened in
rural/semi-urban centres.

Plaves Lying Idle with Indian Airlines

3558. SHRI C. K. CHANDRAPPAN:
Will the Minister of TOURISM AND
CIVIL, AVIATION be pleased to state :
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(a) whether there some Dakotas (DC-
3) and other types of planes lying idle with
Indian Airlines;

(b) whether Government have any
proposal under consideration to start some
more cargo and feeder fights to make use
of the idle airc.afis; and

(c) if so, the salient featurs thercof ?

THE MINISTFR OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
tzy Indian Airhines are phasing out their
old and unsconomic DNakota and Viscount
arrcraft, Some of these aucraft are awai-
ting disposal.

(b) No, Sir,

{¢) Does not arise,

01l Refining Targets in Fourth Five
Yeur Flan
3559, SHRI INDRAJIT GUPFA :
Will the Minsster of Py TROLE UM AND
CHLMICALS be pleased to state :

(a) whethet  Government would not
be able to achieve the fourth Puan 1a.get
of 28 million tonnes refining capacity;

(b) if sv, the reasons therefor;

(c) the refiying capaciy achieved till
1970 71 and

(d) the step, tiea 1,
refining capacity ?

enlarse the

TiIE MINISIER OF LAW AND
JUSTICE AND  PLIROLEUM  AND
CHEMICALS (SHRI H R, GNOKH\LE) :
(@) A refimng capacuy of 25 millon
tonnes per annwn is  evpected to be achie-
ved by the end of the Fourth Five Year
Plan as against the target of 28 mullion
which had Inetr alia assumed availability of
the following capacitics;

(i) 1 miliion tonne at Bongaigaon

(Assam)
(ii) 3.5 million tonnes at Haldia
(W. B.)
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(m) 55 milhion tonnes at Koyal
(Gujarat)

(b) The reasons for short-fall are,

() The refinery project at Bongat
gaon which has been sanctioned

by the Govt n January 1972
15 expected to be commussion n
early 1976

(1) Keeping 1n view the demand of
the castein region 1t has been
decided to wnstall a capacity of
2 5 mi'lion tonnes per annum at
Haldia This project s expected
to come on stream by mud 1973

(m) Due to prospective tapering off
of crude supply from the known
oil ficlds 1n  Gujarat, Koyal
refinery 13 now proposed to be
expanded to 4 3 million tonnes
per annum only by the end of
Fourth Plan period

(a) Refinery throughput duiing 1971
was 19 6 million tonnes

(d) In addition to the refineries being
set up at Haldi and Bongaigaon, a piro-
posal to set up a refinery in the N W
region with a capauty of about 6 m t p a
18 under consideration of the Govt This
project 1s expected to be commissioned
during the Fifth Plan period

Loss of Foreign Fxchange duve to In-
voice Menipulation and Smugpling
etc.

3560 SHRI INDRAJIT GUPTA Wil
the Minister of FINANCE be pleased to
state

(a) whether India loses foreign exchange
to the tune of Rs 24) crores per annum
through manipulation of trade, smuggling
and foreign currency rackets,

(b) whether estimates compiled by his
Mnistry supgest that 70 per cent of the
smugghng 1s financed by foreign exchange
generated by dellection of inward 1emitta-
nce nto unauthorised channels, and
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(c) if so the concrete steps Government
have taken t) stop this ?

THE MINISIFR OF STATE IN THE
MINISTRY OF TINANCE (SHRIKR
GANESH) (a) and (b) It 1s difficult to
ds 83 the extent of foreign exchange
shipping through the exchange control net
Howecver, the Study Team on Leakage of
Foietgn Exchinge appomtment by the
Min sty of linance estmated that the
extent of uniuthorised use of foreign ex-
change wouald be of he order of Rs 240
crores It hil futher estimated that
deflee 1on of inwird 1cmuttances helps fina-
nce ovkr 700 per cent of smugghing ope-
tations

(c) A Statement
of the House
17— 1820 7177

1s laid on the Taible
[Plicel 1n 1 ibrary See No

Proposal to Set up a Central Tlying
Truning Stbool at Hyderabad

3561 SHRI Y LSWARA RFDDY
Will the Muister of TOURISM & CIVIL
AVIATION be pletsed to state

(a) whcther thue 1s a proposal to set
up a Central 1lymg Truming School at
Hyduabid to turn out more commercinl
pilots

(b) if so the mam features thercof, and
(¢) the estimated costs of the proposal ?

THF MINISTIR  OF TOURISM
AND CIVIL AVIATION (DR KARAN
SINGI) (1) A Cential Fying Tramng
Schaol 1s buing established at Hyderabad to
give dvanced training to selecled candidates
from flying <lubs and to tiam them up fo
the Commercial Pilot Licence standard
This will not 1esult 1n increasing the output
of Comimercit] Pilots

{b) Advinced 11 uning wall be given to
selected candidates tiom flying clubs hav
mg private pilots licences and the other
requi ite quihficatuns  The trammng o
ground subjecis will be imparted at the Civil
Aviation Training Centre, Allahabad, while
flying tra ning will be given at Hyderabad
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(c) No additional expenditure is invol-
ved, as the scheme will be financed through
the fees payable by the trainees and the
funds allocated for training in the budget
of the Civil Aviation Department,

Import of Crude at Attractive Prices

3562. SHRI Y. ESWARA REDDY:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Indian Oil Corporation
could not get additional supplies of crude
at attractive prices on a continued basis
from abroad;

(b) if so, whether th: stozk position of
crude and petroleum products would fur-
ther deteriorate, if India supplied crude
and petroleum products to Bangla Desh
under the Commodity Grant Agrcement:
and

(c) the steps taken to avert the situa-
tion ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND CHE-
MICALS (SHRI H.R. GOKHALE): (a)
to (¢). The Indian Qil Corparation does
not at present import any crude for its
own refineries. Crude oil was separately
procured at competitive priccs and directly
supplied to Bangladesh without in anyway
affecting our crude oil imports or imcntory
position. As for petroleum products there
has been no deterioration in our stock posi-
tion and the supplies to Bangladesh are
being made by suitable augmenting the
total availablity of products,

Import Requirement of Crude and Petro-
leum Products in 1974

3563. SHRI Y. ESWARA REDDY:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether our import requirements
of crude and petraleum products would
rise from 12.8 million tonnes in 1971 to
17.7 million tonnes in 1974;

’

{8} if so, the reasons therefor; and
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(c) the steps taken by Government to
reduce our dependence on import in this
regard ?

THE MINISTFR OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H.R. GOKHALE):
(2) Import requirements of crude oil and
petroleum products are expected to rise from
14.6 million tonnes in 1971 to 21,12 millioa
tonnes in 1974,

(b) Due to growth in the demand for
petroleum products in the various sectors
of the economy.

(c) For reducing our dependence on
crude oil imports, the highest importance
is being attached lo the intensificatlon of
eaploration and other activities with a view
to locating new sources of crude oil and to
optimise the production from oilfieds already
discovered. The exploration activity is
also being extendcd towards more promising
even though difficult or relatively in acces-
sible structures, such as Bombay High and
Tripura. As for the import of petroleum
products, besides progiessively augmenting
refinery capacity efforts are being made to
curb, to the extent feasible, the consump-
tion of oil products.

L.I.C’S Contiibution to Housing Cons-
truction Activities

3564. SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be pleased
to slate:

(a) the contribution of Life Insurance
Corporation to hous'ng construction activi-
ties during the last three years;

(b) wheiher the Corporation has any
plan 10 set up a subsidiary organisation
under it to deal exclusively with problems
connected with housing construction; and

() if so, an outlme thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH): (a) The total financial assis-
tance provided by the L.1.C. for housing
during the last three years (1968-71) amoun-
ted to about Rs. 107 crores.

(b) No, Sir.
(c) Does not arise,
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Review of Monopolies and Restrictive
Trade Practices Act

3565. SHRI K

YUTHAM
SHRI AMBESH :

BALADHARDA-

Will the Minister of COMPANY AFF-
AIRS be pleased to state

(a) whether Government have reviewed
the working of the Mbonopolies & Restri-
ctive Trade Practices Act,

(b) if so, what are
arrived at,

the conclusiens

(c) whether Government intend to am-
end the Act m the light of the experience ga-
ned through 1ts working, and

(d) if so, what are the changes
posed to be made m the Act ?

pro--

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA RED-
DY) (a)to(d) The working of the Act 1s
wunder constant review of the Gover nment
It 1s felt that some amendments to the Act
may be necessary in order to remove
ambiguities and make it more effective
Suitable amendments to the Act are there-
fore under consideration

Violation of Compamies Act by
Industrial  Houses

3566 SHRI K BALADHANDAYUT-
HAM Wil the Minister of COMPANY
AFFAIRS be pleased to state

(8) how many cases have been launched
so far against large industrial howses for
violation of the Companies Act during the
last three years,

(b) the nature of offence committed
by these incustrial houses, and

() the fmal outcome of these cases 3
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THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) (a) to (¢) The information 1s
being collected and will be laid on the
Table of the House.

Flow of Private Forelgn Investment
during Fourth Plan

3568 SHRI K BALADHANDA.
YUTHAM Wil the Minister of FINANCE
be pleased to state

(a) the average anaual inflow of private
foreign capital envisaged for the Fourth
Plan period ,

(b) the actual rate of inflow of private
foreign capital into the cuuntry n the first
threce years of the Fourth Plan ,

(c¢) whether the rate of private foreign
nvestments are likely to increase m the
remaiminmg peitod of the Fourth Plan,
and

(d) if s0, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK, R
GANI SH)  (a) The Fourth Five Year
Plan document estimated that Rs 300 crores
would be the gross inflow of loans and in-
vestments from abioad into the private sec-
tor and Rs 270 croies would be the 1cpay-
ments of foreign loans during the Plan
pe tod  The net amount of foriegn capital
available to the private sector was thus
estimated at Rs 30 crores These estimates
were based on the assumptions that other
capital receipts and outgoings on private
account would match and the foreign ex-
change 1eserves of the country would remain
unchanged Bver the Fourth Plan period
These assumptions have not been borne by
the facts available for the first two years of
plan period and the Fourth Plan Mid-Term
Appraisal Vol I now envisages a net out
flow of Rs 249 crores during the plan
period.

(®) to (d). According to quick esti-
mates the gross nflow of foreiga capisl
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during the year 1969-70, i.e. the first year
of the plan period, was Rs. 111 crores.
The net figures for the same period recor-
ded an outflow of Rs. 7 crores. These
figures are exclusive of investments in the
form of retained ecarnings, as they do not
represent any inflow from abroad. Simi-
lar estimates for the later years are not yet
available.

Allocations to States out of Small Savings

3570. SHRI S. D. SOMASUDARAM:
Will the Minister of FINANCE be pelased
to state :

(a) whether the State Governments are
not allowed to get the full benefit of the
amount of money collected by States under
Small Savings Scheme and whether they are
allowed to retain only a portion of it ;

(b) if so, whether Government propose
to allow them to retain the whole amount ;
awd

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATG]): (a) to (c). The
Small Savings comprise a number of savings
instruments, Savings Ceruficates, Post
Office Savings Bank Deposits, Post Office
Time Deposits etc. Collections of Small
Savings are made by the National Savings
Organisation working with the help and
coordination of State Governments, Public
Provident Funds, Public Sector Under-
takings and other institutions, OQut of these
collections, loans equivalent to two-thirds of
the net small savings collections in a State
are advanced to the State Governments by
the Central Government. Besides, as an
incentive for resource mobilisation, for
every 5% excess collection of the State over
the National average of net to grose collec-
tions, the States arc entitled to receive
2-1/2%, over and above eheir normal share
of two-thirds of net collections.

In view of the above and the following
reasons the entire net small savings collec-
tions are not advanced to the States :

(i) Small Savings collections consti-
tut¢ Central Government’s bor-
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rowings, who are liable for their
repayment as well as for the
payment of the interest thereon.

(i) The Central Government bears
the cost of the National Savings
Organisation and the cost of
locat publicity of small savings
scheme conducted by the State
Governments as well as expen-
diture relating to P & T Service
Charges, commission to autho-
rised agents etc. They also
bear 50 per cent of the cost of
the approved small savings es-
tablishment of the State Govern-
ments.

Special Pay drawn by Central Govern-
ment Employees

3571. SHRI DALIP SINGH : Will the
Minister of FINANCE be pleased to refer
to the reply given to Un-starred Question
No. 636 on the 17th March, 1972 and state
whether special pay drawn by the Cen-
tral Government employees during the year
1958-1960, for period ranging from 3
months to one year, has also been treated
as basic pay under the orders dated the
22nd June. 1962 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : It is not possible at this distant
date to say that concession of this nature
has been allowed in any case.
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Seizure of Small Coins

3574 SHRI S C SAMANTA will
the Mmster of FINANCE be plcased to
state the value of small coins seized by
Government duiing raids on unauthorised
premises i the year 1971.72 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK, R.
GANESH) Information s being collected
and will be lald or the table of the House
as soon as received

Central Fxcise Collectorate for Orissa

3575 SHRI BANAMALI PATNAIK :
Wit the Minister of FINANCE be
pleased to state

(a) whether the desirability of havihg
a separate Central Fxuse Collectorate for
Orissa has been re-considered,

(b) if so, the outcome thereof, and

(c) the steps proposed to be taken in
this direction ?

THF MINISTER OF STATE IN THE
MINISTRY OF TINANCE ‘SHRI K R.
GANLSH) (a) to (¢} Ihe maticr 1s being
re-examined.

Plans to construct Ilotels in the
Country through India Iourism De-
velopmeat Coiporation

3576 SHRI M S SIVASAMY Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state .

(0) wlcther Government have chalked
oul 4ny plan to . nstrnct hotels for the
tourssts 1w the country through India Tour-
1m Development Corporation;
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(b) the number of hotels aircady cems-
tructed upto the 31st March, 1972;

(c) the number of such hotels to be
constructed m near futrue, State-wise; and

(d) she approximate cost involved on
each hotel ?

THF MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) (&) and (b) The India Tourism
Development Corporation had six hotels
under operation as on 31 March, 1972,

(¢) and (d) The Corporation plans the
completion of the following hotels by the
end of the Forth Five Year Plan —

Location Fstimates cest
(Rs 1 Lalhs)
1 Kovalam (Kerala) 115
2  Dum Dum (West Bengal) 110
3  Aurangabad (Maharashtra) 70
4, Gulmarg (J &K) 110
5 Fxpansion of Hotel Ashoka,
Bangalore (Mysore) 65

Difficulties in holding Annual General
Mectimgs by Companies in Calcutta

3577 SHRIS M, SIDDAYYA - will
the Minister of COMPANY AFFAIRS be
pleased to state @

(a) whether the Federation of Indian
Chambers of Commerce & Industry and
Indian Chamber of Commerce brought to
the noticc of Government 1n June, 1970 on
behalf of many companies located m
disturbed areas of Calcutta, the serious
difficulties faced by them for holdg their
Annual General Meetings ;

(b) 1f so, the reaction of Government
thereto ; and

(c) whether anything positive has 0
far been done for these companies and if
50, the broad outlines theieof ?

THE MINISTER OF COMPANY
AFFAIRS (SHR! RAGHUNATHA RED-
DY) : (a) The Federation of Indian
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Chambers of Commerce & Industry, New
Delhi and Indian Chamber of Commerce,
Calcutta reported that a few companies
having registered offices in Calcutla were
finding difficulty in holding Annual General
Meetings at their registered offices as
required by Law, Two individual companies
also made such a representation.

(b) Exemptions from the provisions of
Law set forth in Section 166 (2) of the
Companies Act, 1956 concerning the venue
of the Annual General Meeting may be
granted under the first proviso to sub-
section (2) of the said Secuon at the
discretion of the Central Governm:nt in
the case of a class of companies only.
Hence no individual company could quahfy
for the exemption. This Denartmznt rephied
to the Federation of Chambears of Com-
merce & Industry, New Delht pointing out
that considering the fact that only a few
companies with registered oflices in Calcutta
were having difficultics about holding theic
annual general meetings there whereas many
other at Calcutta jtself did not experience
any such difficulty, it was not possible to
treat the former as a class of company's
within the meaning of the proviso afo-esaid.
Company's desirous of holding the meeting
but unable to do 3o on account of *‘appre-
hended violence to the management” did
not constitute a class of companies based
on any objective criteria distinguishing them
from other companies similarly situated, nor
could the entire city of Calculta be treated
es a disturbed area as there was no sugges-
tion that all companies with registered
offices at Calcutta should be exempted. The
Federation was further informed that its
suggestion to amend the provisions of the
Companies Act for the purpase of empo-
wering the Central Government to grant
exemption in individual cases has been
noted and would be considered in due
course. The Indian Chamber of Commerce,
Calcuita and the two individual compames
which had addressed the Department were
sent copies of the Department’s reply to
the Federation and informed that exemption
in terms of Section 166(2) of the Companies
Act, 1956 could not be graated individual
cases.

(<)} There is provision in law to gr'ant
extension of time on application for hulding
annual general meetings i good grounds
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are shown. If the difficulty pointed out to
this Department really persisted and the
annual general meeting could not be held
within the time prescribed by the Act or
even with any extended time allowed, it was
open to a member of the company con-
cerned to apply to the Central Government
under Section 167 of the Companies Act
for directin1s to hold such meeting, which
might include a direction as to the venue
of the meeting,

Steps to  replace Dukofa Services
by Avros
3578. SHR1 AMBESH : Will the

Minster of TOURISM & CIVIL AVIA-
TION be pleasced to state ; —

(@) the stens taken by Government to
replace Dalaia secviees by Avros @ and

(b) the routes on which Avros have
replaccd Dakotas ?

THYE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Apart fiom acquiring seven Boeing
737 aircralt Indian Airlines have placed an
order for an additional ten HS-7438 (Avro)
aircrat with HAL.

(b) Piior to the acquisition of Avros,
Indian Aulines were operating 19 routs by
Dakotas. At present only the following
four routes are being operated with these
aircraft, the remaining being operated with
F-27/HS-748 or Jet aircraft :—

1. Bombay/Keshod/Porbandar

2. Calcutta/Jamshedpur/Ranchi/Rour-
kela/Raipur/Bhopal.

3, Calcutta/ Agartala/ IChowai/Kamal-
pur/Kailashahar.

4, Calcutta / Bagdogra / Cooch Be-
har.

Molus-es Conirol (Ameadmen,) Orler

3579. SHRI M. RAM GOPAL
REDDY : Will the Minister of PETROL-
EUM AND CHEMICALS be pleased te
state :

\a) the na.ues of States where Central
Molasses Comrol Ocder is applicable;
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I3

(b) the names of States which have
their own Molasses Control Orders and
have increased the prices of the Molasses
in lme with the Molasses Gontrol (Amend-
ment) Order, 1972, and

(c) the names of the States which have
not increased the prices of Molasses, with
reasons for the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)
(a) The requisite information 1s given 1n
the enclosed statement

(b) and (¢) The States of Bihar, Har-
yana, Maharashtra, Punjab, U P and West
Bengal have their own Molasses Control
Acts, None of them has increased the
price of Molasses in line with the Molasses
Control (Amendment) Order, 1972 One
of these States has reported that its existing
prices 15 above the price notified in the
Molasses Control (Amendment) Order, 1972,
while the other five States are still consider-
ing the matter

Statement

Names of the States|Union Terrisories
where the Molasses Control Order,
1961, is applicable

1 Andhra Pradesh
2, Assam

3 Gujarat

4 Kerala

5 Tamil Nadu

6 Madhya Pradesh
7. Mysore

8 Orssa

9 Rajasthan

10  Pondichernty
11  Trnpura

Molasses supplied to Alcobol and
Potable Liquor Distileries

3580. SHRI M RAM GOPAL
REDDY Will the Minster of PETROL-
FUM AND CHEMICALS be pleased to
state ,
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(a) the names of alcohol and potable
hiquor distilleries with their capacities,

(b) whether molasses are being supplied
to both the types of distilleries at the
controlled prices,

(c) 1f so, whether there 1s any statu-
tory control over the prices of end products
namely, alcohol and potable hquors and if
not, the reason for supplying the molasses at
controlled rates to potable hquor factortes,
and

(d) whether Government propose to
revise upwards the controlled price of
molasses ?

THE DLPUTY MINISTIR IN THE
MINISTRY OF PETROIEUM AND
CHEMICALS (SHRI DALBIR SINGH)
(a) A Iist of distilleries (borne on the books
of the Central Government) manufacturing
industrial alcohol and/or potable alcohol 18
Laid on the Table of the House [Placed in
Libaray See No L1—1821/72] Many of
the dictillerses produce both industrial
alcohol and potab! aliohol

(b) Molasses aie supphied to all distil-
leries at contiolled price as per the Central
Molaeses Control Order n all States except
West Bengal, Bihar, U P, tlaryana, Punjab
and Maharashtra, where this Order Is not
applicable

(¢) The price of industrial alcohol 18
controlled under the Ethyl Alcohol (Price
Control) Order, 1971  This 1s applicable to
the whole country The price of potable
alcohol 13 not controlled It has not been
constdered necessary and expedient to
restrict the application of Molasses Control

Act to the production of industrial alcohol
alone

(d) The price of molasses has been
increased by 505 with effect from 5-2-1972.

Free Sale of Molasses allowed by btats
Governments

3581 SHRI M RAM GOPAL
REDDY Wil the Minister of PETRO-
LEUM AND CHEMICALS be pieased to
state the name of State Goverments winch
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allowed free sale of 20 per cent of molas-
ses in 1970-71 in accordance with the Go-
vernment of India’s decision ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
In terms of Molasses Control (Amendment)
Order, 1971, release of 20 per cent of
molastes for free sale was allowed during
the sugar season 1970-71 by the State Go-
vernments of Andhra Pradesh, Guijarat,
Madbya Pradesh, Mysore, Orissa, Pondi-
eherry, Rajasthan and Tamil Nadu.

Direction to Air-Indin to stop further
purchase of Boeing Plannes

3582. SHRI DINESH CHANDRA

GOSWAMI : Will the Ministerof TOURISM
AND CI1VIL AVIATION be plcased to state:

(a) whether Government have issued
any direction to Air India to stop further
purchase of Boeing Planes ; and

(®) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(8) No such directive has been issued.

(b) Does not arise.
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Grant of Quasi-Permanancy to Civiian
Employees at Hindon Asrport
(Ghaziabad)

3585 SHRI DHAN SHAH PRADHAN
Will the Minister of DEFENCE be pleased
o state
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(a) the total number of the employees
working wnder the Hindon Airport (Ghazia-
bad), who have completed three years of
service as on the Ist January, 1972 and
have not been granted quasi permanancy
so far , and

(b) the reasons for not granted quasi-
permanancy ?

THE MINISTER O DLFENCL (SHRI
JAGJIVAN RAM) (a) and(b) 8 Civs-
lians employces working m Hindon, who
have completed thice years of service, have
not yet been granted gquast permanancy as
their cases are undet comnsideration pending
cla:tfication on certam details including
relaxation of the age hmit at the tume of
reuuitmant

Grant of Special Pay to Persons
engaged in Disburscmenmt of Cash
Moncy

3586 SHRI CHANDRIKA PRASHAD
Will the Minister of FINANCE be pleased
to state

(a) whether any special pay 1s granted
to the emplovees who are responsible for
disbursement of cash money m Government
offices

(b) 1f o broad outline of the order
governing the grant of special pay, and

(c) 1f so, the categories of employees
department-wise, who are entitled to the
special pay ?

THE MINISTIER OF STATE IN THB
MINISTRY OF FINANCE (SHRI K R
GANESH) (a) to (¢} Persons holding
supervisory posts or cashiers for whom a
separate scale of pay has been laid down
are not entitled to any special pay for hand-
Iing cash However, other categories of
staff, »f requued to handle substantial
amount of cash exclusive of payments made
through cheques/drafis etc are alowed
suitable amount of special pay with refe«
Tence to the quantum of cash handled



145 Written Answers

i ¥ cafay Y wf sdtew
CLEsii

3587. st ®gA Tmew : wqv
qgzR Y AT famw ag @Ay # IO
w5

(%) ¥or 3 37 eqral & AW @
wgt AYgw Aswrany wwifug HYwE §;

(=) gaarT g 39 9¥ wE A%
feaar aw a7 fograar §;

() #ar zds & gTAT A FUEAR
P goTE ®IA I qOEA I
E 18

(w) afz g, @198 ¢ FIFE AN
war wfafwar &7

qqza i AW fawem A (¥00
59 fag) : (%) W@ wam fEEm
farany 2 ¥ fafws ey aT feag aran
TFHIC &) wrew fama gawmEm & OF
faeqa ¥Ns &1 FAT FET Y
1-4-72 1 sy feafg fas S
oy

aal wtaw fawm quaeg 480

qE-GAF ETA JATY 33
Weat /fear aig gy 23

T RYATSIC 11
fafgor augreng 30
Cirio R Coicl 6
Iqug o ardl dagram 5

() wrea sYgw fasrr faamn &
gty 1875 & &Y wafy oY, w7 Faw 77
g of | a9 §  Aww, FqwIAEE
¥ g & wam: gy Qe W § WK

VAISAKHA 1, 1894 (SAK4)

Written Answers 146

99 ITF! WEqT qF HT 9L T @ A%
g vt § | 4ifF #€ Yumren’ afgal
act & e« w1 @Y &, wd: @ Fomrarsy
% ®R 9T ¥ § w3 qu fed
WY A qT F A X QAT G IS
T AL § )

() Y, g1

(7) M@ TR § s €1 -
FT & faar §1

WA AFE AT QAT ¥
S Waw i faw
g faar nar e

3588. it affawt waw : v faer
qt 2g AN A} T K3 5

(%) ‘waqar =™ Y GaaT &

+aqq AT i fara ¥ fead sfrag)
#1 wo fgar g;

(&) & wavowr & fag m.or &N
# T R 91F & Far w130 §; 6K

(w) 9% 2941 & meam aw F S
FY q03 #9) A W @’

faer s § W WA (o o
Gie worw) @ (%) & (7). yrawwE
AT §FC3T FY or T § AT ey
g & eeF-ged 93 1@ @ Fgar |

wew vy fanm gra gfe ot

sofa & fag &2 femmy
wr =w frar wAy

1589, =it witrey wavy : way fom
Fofy gg TN A o 3 FF oftaw Ay
fara o gfe ® wofd & few w2



147
foarAl ® oy ¢ feg A & wm wOOW
£

faca woreg § ovw sl (R WO
wteo Wit ) fraw Har A T Igqsy
X Tt ey A4y § W A Y, qY
qrqfer ¥ starag g7 aqr frw Y ager
qifwfaal o< =w # afafiad sva =@
ag) T | HYH! W) AT @ Tar IIA
gy w7, a3eg farw gra e |
A ggm @A ¥ 5y 9y ardyxr fadad
8 wfy ¥ fagra & PR ¥ qFrAA
fasdr 31

Payment of Income-Tax by Chlef

Ministers

3590. SHRI SHASHI BHUSHAN :
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Will the Minister of FINANCE be pleased
to state :

(a) the amount of Income-tax paid
annually by each of the Chief Ministers of
India during the last three years; and

(b) the name of the Chief Minister
who paid the maximum amount of Income-
tax and the name of Chief Minster’'s who
paid the mmmimum amount of Income-tax ?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). Information in
respect of eleven persons who were Chief
Ministers of States as on  15-4-1972 1s given
in the attached statement Information in
respect of the remainming Chief Ministers as
on that date 15 not readily available. ltis
being collected and will be laid on the Table
of the House as early as possible.

Statement

Si. State Name of the Chief Tax pald in the financial year
No. Minister as on 15-4-72  1969-70 1970-71 1971-72
Rs. Rs Rs.
1. Maharashtra Shri VP Naik 2,634 1,835 Not known
at presont
2. Bihar Shri Kedar Pandey 200 1,403 —do—
3. Rajasthan Shri Barkatullah Khan 2,200 1,866 2,258
4. Kerala Shr1 C. Achutha Menon 318 458 306
s. Assam Shri Sarat Chandra Sinha Nil Nil Nil
6. Tripura Shr1 S Sen Gupta 1,270 2,683 Nil
7. Manipur Shr1 Alimuddin Nil Nil Nil

8. Nagaland Shr1 Hokishe Sema Income exempt under section 10(26)
of the Income-tax Act, 1961,
9. Meghalya Shri W.A. Sangma —do~—
10, Madhya Pradesh Shri P.C. Setht 7,018 6,342 Not known
at present,
T " “Gujsrat Shri Ghanshyambhai Oza 8,008 51 4,620
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Increase in Pension for Persoas drawing
Pension above Rs. 200

3591. SHRI JAGANNATH MI3SHRA;
Will the Minister of FINANCE be pleased
to state :

(a) whether pensioners drawing pension
above Rs. 200 have not given any increase
in their pensions for the last 15 years;

(b) if so, the reasons therefor; and

(c) whether their case for increase is
under the consideration of Government ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (c). As a matter of
policy, ad hoc incrcase is allowed only to
small pensioners drawing pension upto Rs.
200/- per month with marginal adjustments.
It is, however, proposed to consider in due
course the question of grant of relief to
Central Government pensioners in the light
of general recommendations of the Third Pay
Commission in the matter of pensionary
benefits for serving Government servants.

Uniformity in Family Pension to Officers
and other Rauks

3592. SHRI ONKAR LAL BERWA ;
Will the Minister of DEFENCE be pleased
to state :

~ (a) whether Family Pension is admis-
sible to the widows of the Commissioned
Officers, non-Commissioned Ofticers and
other ranks who retired on service peiisions
before Ist January, 1964 and died after
Ist January, 1964 after attaining the
age of 60 years or after 5 years
from the date of their retirements, and if so,
what is the rate of Family Pension for each
of the three categories of ex-Servicemen
mentioned above;

(b) whather widows of any of the three
categories of ex-Servicemen mentioned in
part (a) are not granted family pension at
present and if so, the reasons for the dis-
crimination; and

(c) whether Government propose to
and the discrimination aand grant family
pensions to the widows of ail categories of
ex-Servicemen irrespeciive -of ags at which
their husbands may have died ?
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THE MINISTER OF DEFENCE (SHRI
JAGIJIVAN RAM): (a) to (c¢). In the
case of Commissioned Officers who retired
before 1-1-1964 and died after that date,
ordinary family pension is admissible to the
widows for life at rates ranging between Rs.
75/- and 206/- per month. depending on
rank. The age at the time of death or the
period which elapsed between retirement
ard death is not material.

In the case of personnel below officer
rank, there was no such provision. In their
case, ordinary family pension was introduced
in 1957. It was provided that in the event
cf the death of an individual within 5 years
aficr reiirement, irrespective of the age at
the time of death, ordinary family pension
would be granied for the balance of the
period of 5 years.

The distinction was due to the fact that
the pension structure of Armed Forces per-
sonnel below officer rank was broadly based
on the rules applicable to civilian emplo-
yees.

In the family pension scheme introduced
in 1964, there is no such distinction between
Commissioned Officers and personnel below
officer rank. The widows of boti: categories
are eligible for family pension for life on
the death of the servicemen, irrespective of
when they die. This scheme, however, is
not generally applicable to those who retired
before 1-1-1964, since measures involving
progressive financial concession are not
normally given retrospective effect.
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Token Strike by Back Employeel in
Keiala

3595. BHRI C. K. CHANDRAPPAN:

‘Wii the Minister, of FINANCE be ylensed .

to state ;
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(a) whether Government are .awarte of
fact that the Banking Operation in Kerala
had come to a standstili on the 6th April,
1972 due to 4-hour token strike by the
Bank employees protesting against alleged
victimisation by the management of the
State Bank of India; and

(b) if so, the steps taken by Govern-
ment to redress the grievance of the
workers ?

THE MINISTER OF STATE IN THE .
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The Government is aware
of the token strike by the employees of the
State Bank of India and other Banks on
the 6th April. 1972. However, majority of
the employees of the State Bank of India
did not participate in the token strike and
all except its Ernakulam Branch transacted
normal business on that date.

(b) The grievances of the workers are
redressed in accordance with the procedure
Iaid down by each bank. No steps are
contemnplated by the Government in this
case at this stage.
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Interest on Loan Advanced by world Bank

3597.
Will the Minister of FINANCE be pleased
0 state the interest rate charged from Gov-
ermment of India by the World Bank for
the amount of Rs, 26 crores given as loan

SHR1 Y. ESWARA REDDY :
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for developing the Ayacut under Nagarjuna
Sagar and Pochampad projects ?

THE MINISTER OF STATR IN THE
MINISTRY OF FINANCE (SiIRI K. R.
GANESH) : The International Develop-
ment Associatio s, a sofi-lending affiliate of
the Warld Bank, has given a credit of 24.4
million (Rs. 1K.3 croses) for assisting ground
water and onfurm development in Andhra
Piadesh. The Association charge no interest
but only a service charge of 3/4 of 1%,

Indian Leaf Tobacco Dcvelopment
Company

3598. SHRI JYOTIRMOY BOSU:
Will the Minister of COMPANY AFF-
AIRS be pleased to state :

(a) whcther the Indian Leal Tobasco
Development Company is registered in
India and if not. what is its status;

(b) the amount of foreirn and Indian
share holdings in the company;

(c) the amount that was brought in by
way of capital in foreign exchange by Com-
pany and on what dales;

(d) the amount of foreicn exchange
remitted by the company every ycar during
the last three years in shape of dividends,
share of expenscs to parent company, ve-
muncration and urJer other heads, and

(e) the valuc of ,ts fotal assets for the
yeats 1969 and {970 ?

THE MINISTCR OF COMPZNY
AFFAIRS (SHRE RAGHUNATHA
REDDY): (a) Indian Leaf Tobacco Deve-
lopment Co. 1.1d. is a branch of a forcign
company regitered in U. K, having its prin.
cipal place of business in India at Calutta
since 2-2-1928.

(b) The Company has no capital
separately earmarked for its Indian business.
Its entire share capital is held by non-
residents,

(€) The company has not brought any
funds by way of carital {rom itz Head office
during the last four yQars,
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(d) Remittances abroad on account
of profits allowed be made by the Reserve
Bank of India during the last threc years
were as under :--

Year ended Remittances allowed
31-3-69 Rs. 37,11,770
31-3-70 Rs. 32,78,814
31-3.71 " Rs. 30,25,331

The company has not been allowed to remit
Hcad Office expenses separately.

(e) According to the Balance Sheet of
the Indian Branch of the company, the
value of its total assets in India as on 31-3-70
and 31-3-71 was Rs. 21.86 crores and Rs.
24.19 crores respectively.

Indian Leaf Tobacco Deveiopment Com-
pany L'1D. and Indian  Tobacco
Company LTD

3599. SHRI JYOTIRMOY BOSU: Will
the Minister of COMPANY AFFAIRS be
plcased to state:

(a) whether Indian Leaf Tobcco Deve-
lopment Company Ltd. and Indian Tobaceo
Company Ltd. are bracketed as Indian
Tobacco Companies;

(b) whether the Indian Tobacco Compa-
ny is registered under the Monopolies and
Restrictive Trade Practices Act, as monopoly
undertaking; and

(¢) whether the Indian Leaf Tobacco
Development Company is also registered
under the said Act as a monopoly uadzc-
taking ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA RED-
DY): (a) The Indian Leaf Tobacco Deve-
lopment Company Ltd. is a foreign com-
pany within the meaning of Section 561 of
the Companies Act, 1956 havinga place
of business in India; India Tobacco Com-
pany Ltd. is an Indian Company with forei-
gn majority share holding,

(b) The India Tobacco Company Ltd.
is registered under Section 26 of the Mono-
polies and Restrictive Trade Practices Act.
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(c) The Indian Leaf Tobacco Develop-
ment Company is not registered under
Section 26 of the MRTP Act.

Tacrease in the Profit of Commercial
Barks during 1971-72

3500, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of FI-
NANCE be pleased to state:

(a) whether the total profits of the 69
scheduled commercial banks during 1971-72
have shown a sharp increase; and

(b) if so, the quantum thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R,
GANESH): (a) and (b) Banks are required
to compile profit & loss accounts for the
calendar year. The data on profits earned
by the scheditled commercial banks for the
year 1971 are being com»ailed by the Reser-
ve Bank and will be furnished as soon as
possible.

Loan Given by Mationalised Banks to
Farmers of quilon District, Kerala

3501. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of FINANCE
be pleased to state the amount of loans
given {o farmers of Quilon District by the
nationalised banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FI{NANCE (SRl K.R.
GANESH): The information, to the extent
possible, is being collected and will be laid
on the Table of the House.

Loans to Kerala

3602. SHRIMATI BHARGAVI TH-
ANKAPPAN Wilt the Minister of
FINANCE tbe pleased to state :

(a) the amount of loans advanced by
the Central Government to Kerala State
till the end of the financial year 1971-72 ;
and

(b) the genera] terms and conditions
for repayment of these loans and amount
of interest cutstanding thereon at present ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Central loans to Kerala
outstanding as at the end of January 1972,
amount to Rs. 262.49 crores.

(b) The terms and conditions for
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repayment of loans advanced to State
Governments by the Central Government
are indicated in the Statement attached.

As at the end of January, 1972, no
amount was outstanding as interest from
Kerala Government on Central loans.

Statement
(A) Loans sanctioned from 1.4-1969
Purpose Period Interest rate
(per cent) per annum
1. Block loans for State Plans (Effective)
2. Other Plan Loans 15 years 4-3/4
3. Small Savings Loans 25 years in 20 annual
equal instalments
commencing from the 4-3/4
6th year
4. Loans for natural calamities 10 years. 4.3/4
5. Loans for purchase of
fertilizers. 6 months, 4-3/4

6. Leans for relending (R ehabili-
tation loans etc.)

7. Special loan assistance to
cover gap in resources.

8, Other non-Plan loans

1. Major Irrigation and Power
Projects loans.
2. Miscellaneous Development

loans (utilised for other
irrigation and power projects,
development of industries etc.)

8. Loans for natural Calamities

Upto 25 years Rate varies
with reference to

the object and
the period.
Recoverable in 10

annual instaiments
from 1974-75,

4-3/4

Terms and conditions
vary with reference
to the purpose.

(B) Loans sanctioned upto 31-3-1969

Upto 30 years 5-1/2
10 years. 5-1/2
10 years. 5-/2
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4  Housing Schemes
S. Small Savings loans

6 Loans for purchase of
fertihizers

7  Rehabilitation loans

Loans for clearance of
overdrafts

Proposal to Farmark Additional Funds
to Kerala for Develop-
ment of Toarism

3803 SHRIMATI BHARGAVI THA-
NKAPPAN Will the Mimster of
TOURISM AND CIVIL AVIATION be
pleased to state

(a) whether Government propose to
earmark additional funds for Kerala
Go ¢ 1ment for development of tourism 1n
the ¢ ate , and

(b) if so, the extent thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH) (a) and (b) Plan schemes are
executed either 11 the Central or State
Scutor, and hence the question of 1elease of
additional funds to the State Goveinment
does not aiise  However, m the Cential
Sector the following schemes are beng
undertaken 1n Kerala

(1) & breach resort 1s being developed
at Kovalam A piovision of Rs 86 58 lakhs
has been made by the Government for the
first phase of this development In addition,
the India Tourism Development Corporation
has provided a sum of Rs 135 [lakhs for
the construction of a 100-room hotel and
40 cottages at this beach resort  Woik on
the project 1s m progress

(i) a sanction amounting to Re¢ 225
Jakhs has beer issued for the const uction
of a youth hostel at Tiivandrum,

(m) proviston has been made v the
Plan for the purchase of o motor launches
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25 1o 30 years 5-1/2

10 years 5-1/4

6 months 3.3/4

Upto 20 sears 5.1/2
4-1/2 upto

Upto 5 years 4-1/2 upto
4 for year,

4-3/4 for S years

at a cost of Rs 2 Lakls for the Periyar
Wild Life Sanctuary,

12 his.

CALLING ATTINTION TO MATTER
Or UKGENDI PURBLIC IMPOR-
TANCI

RFPORITD ACI1ION AGAINST INDIAN
DELIGAIIO Y To THF FCC AND
INDIAN NATIONALS 1N SOUTH
\IETNAM

SHR!' INDRANT CUPFA (Alpore)
1 call the atterton of the Minister of
External Affurs to  the following matter of
uigent publ ¢ mmpottanc > and request that
he may 111ke a stitenwent thercon

“The rerotte ! news 1bout the Soutn
Victnani Nauonal As.emhlv’s Forern
Redations Comnnttee askig the South
Vietnamese Covainmert to unmediately
expel the Induan deleeation to the Inter-
natic nal Control ¢ cmnvssion and al-o to
use the Jaw 1n a severe but ‘ust’ fashien
tewdrds Indian natiorals *

THF MINISTER OF FXTIRNAI
ATEFAIRS  (SHRI SWARAN SINGH)
Mr Sreaker Sir, Government have seen
press repoits repard ng the suggestion of
the Jarapn Rela ions Committee of the
Na' onal Avseml v of Scuth Vietnam to
tale ce tain anti Indian  measures both
aga 1+t the Indian mumbers of the 1CC
and 1e¢ Indian nationals in South Vietngm
o rament 18 enquiring from 1ts Consulate
General and the Chairman of the 1CSC m
Saigon about the matter and are awaiting
then 1eport The Consul General of the
Republic of Victnam was celled by the
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External Affairs Ministry. He reaorted
that he had no authzntic informition oa
the point but that he would ascertain the
position from Saigon and let us konw.

The Government of South Victnam
claim that they sunport and rtespect the
International Commission. The Commiussion
is a composite body and any action against
any one of the componeint m:mbers of the
Commission would be tantamount to action
against the Commission as a whole. The
Goverament of the Republic of Vietnam
have already re-validated the visas of all
the members of the Commission, including
the Indian Delegation, for a period of six
months starting Avpril 1,1972.  There s
absolutely no justification to  discrimimate
agawast the Indian Delegation to the ICSC
by expulsion or otherwise.

As regards the Indian nationals 1n South
Vietnam, the Government of the Republic
of Vietnam had, through their note of
January 21, 1972, clearly assured us that
they had issued strict instructions (o the
appopriate authorities 1o take adequate
measures (o protect the Iife and property of
the Indian community throughout the
Republic of Vietnam.

The Government of India expect that
the South Victnamese Government will
abide by all these assurances and not allow
any prejudical or hostile action to under-
mine the friendly rclations between the
Indian and the South Vietnamese people or
to injure the legitimate rnights of the Indian
community in South Vietnam.

SHRI INDRAJIT GUPTA : This is
not the first instance of such calculated anti-
Iadian campaign which has been gcing on
in South Vietnam for a good many years,
I believe it 100k on a new aqimension al the
time Madame Binh first visited this country
at the invitation of the Minister of Fxternal
Affairs., After that, from time to time, we
have been reading and  hearing about these
bostile demonstrations and various kinds of
thvewts. All manner of humiliations and
insults are hurled against the Indian dele-
gation in thc ICSC and a sort of general
anti-Indian campaign goes on. 1 suppose
in the last few days because the Govern-
ment decided, belatedly, to raise its rela-
tions with the Democratic Republic of
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Victnam to embassy status, this campaign
seems to be exceeding all its previous
bounds. The attempt seems to be
to put pressure on India to change its
policy in some respect or other. IT it
was really somcthing which was  being
done by the South Vietnam Government, 1t
would, 1 think, amount to nothing more
than an impertinence. And it should be
dismissed as mmpertinence alho.  But it is
obvious to anybodv, whether our Minister
1s willing to admut it publicly or not, that
this impertinence of the South Vietnamese
finds its inspiration in the Americans who
are the patrons and the supporters of this
government. Otherwine, 1 do not think
they would have the affronteiy o go on m
the way in which they are behaving,

Whether Sardar Swaran Singh likes it
or not, our country feels that our Govern-
ment s continuing to recognise the govern-
ment in Smigon which has in fact no credi-
bility whatsoever in that countrv. 1t neither
has any eflective ftertitonal control except
perhaps n one or two towns, nor does 1t
have any kind of popular support. 1t is
derending solely on the United States arms,
Nevertheless, we continue 1o recognise this
puppet becavse, according to our learned
Minister, 1t satisfies some sort of obscure
international norms  which a.e not clear to
any oidinary man,

This latest hullabloo which has started,
about expelling the Indian members of the
1CC and also  taking some sort of reprisals
agamst other [ndian nationals 1S a very
setious matter  But 1imagine that there
15 some method belund it, and the methoad
seems to be that not the South Vietnam but

their Ameiican  pattous are very much
interested to sce that the 1CC, whatever its
himited capatiliies may be.  even  that,

should be demolished, and the 1CC should
not he allowed to functron.  The reason s
that the United States, after all Mr. Nixon’s
clection gimmick about  withdrawing the
American troops from South Vietnam and
bringing the boys home, which was very
ropular in the Uniled States—this gimmick
has now been fully c¢xposed, They have
actually in psactice started the war all over
again. After returning from his talks in
Peking, whatever process of withdrawal by
phases had been carried oul previous  to
that, has been revetsed all over again.
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I want t0 know whether the Minster
agrees with this view 01 not  Itis only in
recent weeks that there has been a fresh
commitment and a total commitment, of
the United States, naval forces, the Seventh
Fleet and B 52 bombers, and even the
Umnits States ground troops 1 would remind
the Minister that on the 18th of Apnl m
Paris, Madam Bmh claimed—and I am
quoting

*The American giound forces were
engaged m the cutrent fighting 1n South
Vietnam The cited 1n a radio mnterview
the first battalion of the 196 light in-
fintiy regament hid moved to positions
near Hua and severa' units of the third
miune divisson had  retuined from
Okinawa aboatd the <eventh Fleet
vessels

It 1s not a secret any more  Only three
or four days aro, everv paper had carned
reports 1bout American combat troops
staging a sort of minlatwie mutiny on one
of the sectors and rcfusmg to catry out the
orders of their commanders S0 actually,
what 1v happening 1s thit M1 Nixon s elec-
tion stunt of withdrawing the troops and
bringing the boys home s bung reversed,
and the Amcrians are again themselves
commiting theun  amud torces to commit
aggresston  and 1tas for  this 1edason  that
they wint to hide this from the gase of
wotld ' Public opimion by tiving to demo-
hsh the International Contiol Commission,
and that 1s why these threats of expulsion
and so on aie now being maide

Today s newspapers have reported that
South Vietnamese troops are themselves now
beginming to desert  Today s Starcman has
a little bit of news which says that accord-
mg to a US adviser who was wounded, * the
communist forces captured the  district
capital of Hoa: An bccause the South
Vietnamese 1egulars and militia men refused
to fight militia forces guarding the town
neatly stacked their arms, changed to

c vihan clothes and joined the local porula-
tion

This 15 the kind of morale and fighting
¢ raivol e South Vietnamese There-
fore 1t has piobably  become mevitable
for the *‘Americans to commut their own
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troops again to a fulifledged mulitary
operation, and this 1s what President Nixon
would like to hide And, therefore, they
are trying to divert the gaze of the world's
people, firstly by tinung this along with
sending “Apollo 16 up to the moon, and
secondly, by now trymg to starn a big
campaijgn against the 1CC which 1s an
attempt to turn it out from Saigon

There 1s no trouble on the moon It
1s rather a tragic wony that while to

Apollo 16 1s flymng on to the moon ona
scientific expedition to which 1 have no
objection, which in  fact | admire, at

that very moment B 52 bombers carry out
unprecedented destruchon on the town
and cities of North Viet - Nam Diplomacy
demands that a certain restraint should be
used 10 the language employed Neverthe-
Jess, the statemeut read out just now by
the hon Foreign Mimster 1s very much on
the defensyve

In the face of humilications and const-
ant 1nsults 1 think national self respect
demands that we tell the South Viet-
Namese a little more bluntly where they get
oft we should not go on stomaching this
kind ol impertinence and insults withont
some kind of former declaiation of our
intentions What do we propose to do ?
Suppose they do make conditions impos-
sible for the continued stay of the ICC in

Saigon, are we prepared to take some
action  mconsultation with the other
members, Canada and Poland? Have we

had any discussions with them ? In the
eventuality in which thev make conditions
impossible 1n Saigon for the 1C C to function,
n that case why should not the ICC shift
its HQ from there and go to Hano1 ?
There 1s nothing sacrosanct about Saigon ?
What 1s Government’s thinking on this
matter !} When will this fictitous recogni-
tion ofa Government whch enjoys no
support 1n its own country be given up and
we will recognise the Provisional Revolu-
tionary Government of South Viet-Nam ?
1 want to know whether urgent cousul-
tations have been held with Poland and
Canada who are our colleagues in the
ICC What 1s their line of thinking on ths
matter ?

In the news which appeared yesterday
3t 18 alledged that the Indian nationals have
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been accused of sabotaging the economy
of South Viet-Nam What is the Govern-
ment’s information on this point ? What
exactly do the South Viet - Namese want
to allege ? How many Indian nationals are
there at the momant in South Vist - Nam ?
What are the occupatious in which they
are engaged ? How s it at all conceivable,
as the South Viet-Namese allege, that they
can in any way contribute to the sabotage
of their econdmy? S»m: information
must have bzea receive ! fron oar crnalate
there; they must be keeping full records of
the facts. He should tell us about these
facts. In cas: the threat which has bzzn
made of taking saverc a1d just action to-
wards Indian nauonals 1s sought to be
carried out, how doss the Governm:at of
India propose to protect their interests ?

I should like to have a clearer posi-
tion from him on all these points. He has
not said very much in his original state-
ment, He should tell us wh:ther in th:
coming days the Saigon regime continuad
to behave like this the ICC is prepared or
not to shift the HQ fron aig» anig»,
if necessary to Hanoi. I should like the
Governmzat to remind even the Amzricans
that the day is not far off whzn the U. S,
itself will require the assistance of this same
ICC in order to arrange for the repatri-
ation of their own prisonars of war,
When that stage comes the
Americans will have to com: to thz ICC
if they want to get their men back for
whom demonstrations are being held in
s0 many towns of the United State itself.
It is better that they stop riding the high
horse and bzhave themselves. It is the duty
of the Government of India 1o mike this
clear in unmistakable terms instead of
being apologetice or defensive abyut it.

SHRI SWARAN SINGH : I shail ¢on-
fine myself to answasring the spzcific points
on which the hon. Msmber has  asked me
to give some information .

We have about 2,000 families of
persons of Indian origin there Mo_st of
them are engaged in trade and bn.smess,
and any allegation that they are inany
way acting against thc economic or ) nation-
al interests of South Viet Nam is totally
unfounded and has no basis.

in Vietnam (C. A.)

SHRL INDRAJIT GUPTA : Why did
you not say so in your statemant ?

SHRI SWARAN SINGH : It
necessary to say it.

is not

SHRI
necessity fy-us, but
the world.

INDRAIT GUPTA : It s not
it is neccssary for

SHRI SAWARN SINJH : These ans-
wers are pirt of the statemeni. [ should
leave so nsthung for quesiions by you also,

I have already said that it is the res-
ponsibility of the Governmeznt of South
Viet Nam to protect their persins and pro-
perty, and this is an assurancz that they
have given. We will can wae 1o press thein
to discharg: thair resporsibiity  adeytely.
We must hive this in mual tht the pomary
respomsibility  of wwving adequate protection
to the persons and property of non-na-
tionals functioning m any country, is that
of the host Government. We will continue
to impress upon them their responsibilities
and to discharge it squarely,

The next thing that was asked is that a
situation arises in which the ICC cannot
fuction 1n South Viet Nam, can there be an
alternative ? There can be an alternative
which can be decided upon only by
consultations with the Membors of
the 1ICC and also afier broadly keeping the
Co-Chairm:n informad of the d~velopments.
We are alrealdy in touch no. only wilh the
Canadian Government anl  the Polish
Government about this matier, but we are
also in touch with the two Co.Chairmen.
At the moment, the genecal approach of
the Members of the ICC appzars to be to
do everything possible to ensurc the fun-
ctioning of the ICC from Sonth Viet Nam
itself. But the posibilit of a variation of
this cannot be excluded. This can be
decided only iu consuitation with the other
Members of the ICC and also by keeping
the twa Co-Chairmen informed about the
situation.

Thase 1+ the twy points abyit which
specific 117y nuoy was sHi1hd, Tne rest
was his owa assassment of situition, and
1 do not want to make a counter statement
to give my assessment.
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SHRI INDRAJIT GUPTA: What
about recognition 7'
SHRI SWARAN SINGH : 1 have no

new news.

=t 7% fosic wat (Shar) : Ay
adrzg, fadw w1 o &7 o qFGEq § Iq
¥ Qar wwrar @ s 39 &Y 2@ qHET £
AT & FIX H w1E @@ FEAFQ A
fadfr gaczamm e g fa oy g @
faaaas & g1 1@r § s o fewd faal
¥ wig ¥ WA F arg g A T AW
foad adr sffg fasa S et ol #
faq favar w1 fagg gar gar 31 A1
& spqdisly [oiwor gl w1 JUTAR
Y ¥ A uw gy fardat 31 Sw
zfaer #Y faary & Tar na § s dam
#Y aFIT T4 g 5 ag a9 ww W
@ @ | v #1 fawm fow aot &
fqmaam & & T & N gadwT ¥ fog
@ & @ et § 577 w1 dgar fear
&, & q1o WY WA W I FoAg A
feafeqtea i@ ¥ ux swmamrey azey
g fzar a7 9 A%9sy § I@ AY W
faerar wvgar g | 99 § v g A fw
A QFT ¥ fedy wgrer &1 qI@W g ar
guwr 71 #1% faqidy AT I, @R
Tox ¥ & qg ousx v m f& 9gF G0
Fr %7 faar w1 | g9 nAee feafq &
gfaa &Y mify A F37 g G oawar
g A fegfr & @ fadw afafy
gru R figfamr s so & ane §
i war & 99 & yefg T fw awenr
®THAGEA G WAqe, AT gw IEHE
FQ§ fo drm A weee WA &
faal &Y T w4M, AfeT g7 o ®
wra A awar | Fegfeafa #Y qm gH
AT IF TN AT 6 ¥TW TeA qER |
food fedl @ wadwr w1 ok GaA W
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FUETT &7 wreg faedy ar gan ST @1
§ Lol o § e & arcfin faer
fadi & gra sradier § o yo garag W
FA AT ¥ oEwdF TEAT ) @ H
g € q1g gwdEr ¥ agardt ¥ &er
WH ar ¥ 17 wad #) ferdie o
srdf, 3. qw. . § YwaT o 5 doer
emdfggaisrvor &, g o9 ad @
TR Aaw § & audsr N ogww
T UM ) FEIT oF A Ay
T4 H e g€ &

%7 aray #1 sard Y g ® fadw
#Y & qeAr wgar § % 341 ag qer ¢
U &1 gL §F wredat #1 @7 wv@
£} ANfe DT AWOFT W gFER o A
Afgad @ Esm Hasa g ? afx
t O gw A I At Afq sfgorfaa <@ o
Gt foar & f5 gndsr & awd gy
U FqT TH wed ¥ gg @ N
§?

gau g gg g f v feafa &
zfaw fagzam § gee ey sym-
feat #Y, fomr &t geqr s+ fada w4y ¥
2000 afeard € aaars §, goa ¥ fou
WIHIT FA7 FFAATH FOM ! X gwwar g
fr O feafa & wa fs a9 Gum &
W A T Lt & fadw WAt #Y o
a § v af¥g $27 IR # Fifow
s wifge X go wrore AdE 9T
gg T gy |

SHRI SWARAN SINGH; We May have
our differences with the USA, but in all’
fairness to them, 1 should say, we have not
got any evidence that the present attitude of
the Government of South Vietnam is any

way created by any act of encouragement
by USA.

We have been in touch with the represen-
tative of the United States of America and
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we do not find any evidence, either in
Saigon or in Washington, about this suspi-
cion that might be in the minds of the hon.
Members.

The second part of the question is whe-
ther our policy to make efforts to improve
our relations with the United States of
America is a correct policy or not. I think
we should do everything to improve relations
with any country with whom the relations
may be strained. So, as an objective there
is nothing wrong in it, and we should try
to persue that policy, although this is a
field in which success will not be achieved
unless it is also reciprocated by the United
States of America. But we should never be
apologetic in our decision and attitude to
improve our relations with whom our
relations at present may be such which
requires improvement.

The third question that he has asked is
about the protection of Indian nationals in
South. Vietnam, It is easy to talk of
‘“effective steps”. I would like the hon.
Membe:r to spell out waat he exactly mzans
by ‘taking effective steps’’. The primary
responsibility of ensuring the protection of
the persons and property of both nationals
and non-nationals is squarely on the
shoulders of the government of that country.
From outside you can put moral pressure,
you can approach other couniries to create
conditions where this is ensured, but the
primary responsibility in thz international
community is upon the gdiveramnzat of that
country where thesz nona-natidails are.
This is one thing about which we should
be clear in our minds and w2 should coati-
nuously remind tha Goseramz2at of Soath
Vietnam about their responsibility in this
respect.

SHRI HARI KISHORE SINGH
(Pupri) : The story of Viatnam is a tragedy
of a tiny nation which is struggling for na-
tional freedom and dignity when it is domi-
nated by the mightiest military machine in
the world. The situation has been agara-
vated by the latest decesion of the U.S.
Administration to escalate the bom-
bing of Noth Veitnam with a view
to show their might against those who en-
courage this small nation and also with a
view to experiement their deadly defence
weapons over there. The ICC has so far
failed in its objective, and that is largely
because of the non-cooperation which it

in Vietnam etc. {C. A.)

received mostly from the Governm:nt of
United States. The American Administra-
tlon had hoped that afier the Geneva
Conference it would be possible for the
United States of America to step in where
France had left, and that did not materia-

lise.

This resolution of the Foriegn Rela-
tions Committee of the South Vietnam
National Assembly—I do not know how
far it is ‘national” Assembly ; 1t is allright
to expel the Indian delegation to the ICC
raises a very fundam:ntal question. Can
the Saigon Government arrogate to itself
the right to decide whether any of the three
couatries constituting the ICC is qualified
to be iis mamber because of its bilateral
relationship with the governinent of Saigon
or the government of United States of Ame-
ca or, for that maiter, any government in
the world? So far as ws are concerned,
the question arises as to how far we are
go'ng to accept this insult. Do the govern-
ment feel that by continuing in the ICC we
are going to achieve something substantial
and, if so, will the Minister of External
Affairs say that in categorical terms ?

Secondly, Sardar Sahib has mentioend
that the Governmert of India is in touch
with the Co-Chairmen of the Geneva
Conference in regard to the latest develop-
ments. I would like to know th:ir reac-
tion to the conditions in which our dele-
gation is placed in Vietnam ; whether the
Government proposes to convene a meeting
of the ICC itself, whether a meeting has
already been convened and, if it has not
been convenzd, whether it is going to be
convened or not.

Then, I was very astonished to hear
the reply of Sardar Sahib that he had no
evidence that the Saigon Government was
indulging in all such things towards our
delegation at the behest of the United
States Government. Does he expect that Mr.
Keating will come and tell him ? Sardar
Sahib we are instigating the Saigon
Government to insult your delegation and
your country.”? This is the most interest-
ing reply we have got in this House.

Is it a fact that the Government of
India has acquiesced in the Saigon Govern-
ment’s decision to impose restrictive visa
regulations for the member of our delega-
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tion ; if not, what steps had the Govern-
ment taken to restore the original arrange-
ments with regard to the visa for the num-
bers of the Indian delegation ?

Finally, I would repeat the gquestion
which the hon. Member, Shri Indrajit Gupta
had asked, namely, if in its wisdom the
Government decides to continue with the
ICC, in view of the recent developments
will it consider the possibility of shiftiag
the headquarters to Hanoi and, if so, what
are the possibilities in this regard ?

SHRI VASANT SATHE (Akola): On a
point of order, Sir. May I point at the person
in the gallery ? He is sitting with his kaee
on the rails. Is it in keeping with the
decorum of the House ? Can he put his
knee on the railing ?

SHRI' ATAL BIHARI VAJPAYEE
(Gwalior): Membezrs are expected not to
take notice of what is happeninzg in the
galleries. He is a new mzmnbz2r. Let him
learn this.

MR. SPEAKER: This is the first timz
that I have heard it. I have not seen it
being done before. Please do not do these
things. [t is rather sad.

SHRI SWARAN SINGH: Can any
useful purpose be served by continuing with
the ICC, I had occasion to explain the posi-
tion in the course of the debate the other
day. There is a consensus among the
parties concerned that every effort should
be made to continue the commission, even
though at the present mom=nt it may not
be discharging any function effectively. We
have been in touch with the mzmbers of
the Commission, the Governments and also
the co-Chairmen and their reactlon is also
the same, namely, that every effort should
made for the Commission to contiuue to
function and, if possible, from South Viet-
nam itself. There have been meeiings of
ICC also and informal mzetings of members
of the Intzrnational Control Commission,
all of whom are in Saigon.  This matter
has been reviewed from tims to time.

The hon. Member was very dramatic
when he said that I could not expsct the
United Staies Ambassador to comez and
tell me that US was interfering and instiga-
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ting -the South Vietnam Government to take
this attitude. I accept his analysis. I do
not expect the United States Ambassador
to come and tell me that they are taking
any action to encourage the Government of
South Vietnam. I would only say that the
hon. Member need not oversimplify our
sources of information and contact. When
I say something, he should not take it that
it is based only on what the Ambassador
comes and tells me. I have other sources
of ascertaining this. i

About visas, there was some trouble.
But, as I have already mentioned in:my
statement, the visas have been revalidated
for six months. The visas had been granted"
for specified periods even on earlier occa-
sions. There is no departure from the
original practice. Otherwise, they would
not have expired if they were granted per-
manently. Obviously, they have to go for
revalidation at the expiry of the period.
This is the general practice that has been
adopted and this is not somerhing which is
unknown to the countries concerned, :

About the shifting of headguarters to
Hanoi or to any other place, I would urge
that this is a matter abott which I have
already made an indication. To readily
agree to shift to Hanoi would be, more or
less, playing into the hands of the South
Vietnamese. We should be careful when
we make these suggestions. Some of the
things which appear to be obvious are not
aiways in'the best interest either o’f)thé,)
Commission or even consistent 1wit'h"'mf,h§
attitude that we have taken in this respécl.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): It is nothing new to us that the
Government of India has always been a
prisoner of indecision. They did the same
thing in the case of Algeria. When the
entire Afro-Asian countries, almost- all of
them, had taken a decision in favour: .of -
recognition of Algeria, we had been: trying
to look backwards and thatis why even
today the Alegerians have not forgiven
us. :

The last battles have bzen fought on the
soil of Vietnam. They are fully aware “of
the fact that the South Vietnam .Govern-
ment is nothing but ‘a U.S. Government;:
In fact, if you wuse the word “puppet?:
Government. it is not clear. It is a U.,S,
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Government, They have got some people.
just show-pieces, and they have bsen put
there.

In the statement, the hon. Minister has
said—I say they sound like a paper tiger—
and I quote:

‘““There is absolutely no justification to
discriminate against the indian Delega-
tion to the ICSC by expulsion or other-
wise.”

We have not understood quite clearly wiat

you propose to do if you continue saying like
this.

Then, in the recent past,
showered enough insults on us.
They organised demonstrations in front of
the Indian Consulate there. They have
made enough fuss on the grant of visas
to the ICSC personnel. On this occasion,
they have done it for six months. Will
the hon. Minister kindly tell the House
what was the duration of the visas that
were granted to the ICSC personnel on
previous occasions.

Now, the last phase has come. They
are insisting on the expulsion of the Indians
from the I.C.S.C. I regret to say that this
is nothing but surrender to the U.S. pres-
sure. That is why they granted irregular,
improper and illegal visas to Taiwanese
who came to . our country. They also allow-
ed a South Vietnamese Parliamentary Dele-
gation to come and visit this country.
That is why they have been so unkind and
insulting to Madams Binh. There wias no
Minister to receive her there. They even
obstructed the landing of a plane on Indian
soil. So, I say, the Government of India
is adopting nothing but an ostrich-like
policy, to hide their head in sand and
consider that others cannot see them.

What are the positive steps that they
propose to take ? Will they consider or
will they discontinue or sever trade and
diplomatic relatiors witn South Vietnam ?
Will the hon. Minister kindly tell us in
clear language and concrete terms what has
been the outcome of the consultation with
the member-countries ?

they have -

in Vietnam (C. A.)

SHRI SWARAN SINGH : It was a
long speech, but the ending was rather
tame. I do not know why he travelled
from South Vietnam to Algeria.

SHRI JYOTIRMOY BOSU : This is
an old feather in your cap.
SHRI SWARAN SINGH: The real

thing is that he is so much obsessed by this
historical background that it clouds his
thinking even of the present problems.

He has not asked me anything except
this : the only question he has asked is
whether we have any intention to sever
diplomatic relations with South Vietnam.

SHRI JYCTIRMOY BOSU Trade

and diplomatic relations.

And also trade relations with Scuth
Vieitnem. My answer is ‘no’.

SHRI JYOTIRMOY BOSU : The
other question was about the outcome of
the discussion that you say was held with
the other Member countries. What you
bave said so far is not clear. (Interruption)

SHRI SWARAN SINGH The out-
come of that discussion is : every effort
should te made to continue the International
Control Commission and every effort should
be made to create conditicns where it
functions from South Vietnan.

SHRI JYOTIRMOY BOSU : When was
it done ?

MR. SPEKER :
vate.

Pref. Machu Danda-

PROF. MADHU DANDAVATE (Raj-
apur) : Recently President Nixon had
declared :

‘““Nothing in our heritage is more
precious than the right to express
ourselves freely on any subject
and the right ef access to the
expression of others.”

-
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As far as the American Government and
their puppets are concerned, they are very
generous 1n offering advice and directions to
other countries, including Inlia, but they
are extrcmely intolerant while unpalatable
views are expressed by other countries Only
last week America expressed hur displeasure
to the Ambassadors of France and India 1n
Washington—displeasure towirds India for
Delhi’s condemnation of air b mbing and
dipleasure towards France tor a call for
return to the Conference table at Paris

Now the I'o eign Relations Com n ttee
ot the Nationil Assembly of Sy ith Vietnam
hate asked lor the mmmediitc expulsion
of the Indun Delegation to th  Internatio
nal Control Commnsion 1 would lhke to
ask whether our Government 15 gding to ask
them whether 1t 1s not the echd of Thar
Master s Voie Is out Government willing
to ask the Souh Victnamese Governmont
also very stoutly When 1t engages itsclf in
a firce war a Vietnam with the help of
electronic technology of Am rica and Asian
mt > wer has at got the morad right to say
th india has not played her role in the
Intaination] Control C ommnston to prevent
the entry of Noith Victnamese forces into
the so called Pemilitarized Zone ? Will out
CGovernment i mly tell them that the Demi
Itirized Zyne ani the ghastly >ruveyud of
the Vietnamese people can nover (o exist at
all 7 lhat i our attitude Will out Govern
ment tell the US  as well as the Soith
Vietnamese Government thit our policy ot
non aliynment and  non iavolvemont  does
not mean any passive neutrality b.tween
aggression and tiecdom but we 1cseive to
ourselves the 11ght to rouse the conscuience
of the world against every form of oppres
sion and aggression as 1s repicsented and
releccd by he US mmperiists 1n thesr
bombing ? To counteract Saigon s pohities
of black mail will our Governnent take a
deterrent step by rasirg this 1ssue of bom-
bing 1in Victnam 1n the United Nations as a
member of the Security Council ? In spite
of 1mtial vacillations, our Government
ultimately recognised the Bangla Desh
Government at a moment which 1t described
as the ‘ripe moment® In a similar, with all
your vacillations to recognise the Provisional
Revolutionary Government of  South
Vietnam will you consider *right stage’ and
accept the Provisional Revolutional Govern-
ment of Vielnam and give 1t recognition at
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some stage as you recegnised the Govern-
ment of Bangla Desh ?

Does the Government reahse the
imnhcations of the move to use the law mn
a severe but just fashion towards the Indian
nationals ? And shall we not tell the Saigon
regime that India would not be deterred by
such thteats as tar as the interests of the
Indian nationals are concerned ? Will our
Government tell the Satgon iulers that, 1n
spite of then threat to India the imperialism
of thur U S masters was already defeated
decisivelv a Dacet and now 1t will be buried
on the land of S)uth Viethim? Are we
going to t Il them decssively this ?

The hon Minister has stated that there
15 ny ¢l v evidene that the United
States 1s backing up South Vietnam I hope
he has not got any adequate evidence with
him to establish that the US Government is
actualty hos ile (o thuir own puppet Govern
ment i South Vie nam

SHRI SWARAN SINGH  All hss sug-
gestions relate to in juiring from ms whether
I will tell svarous thigs  to the South
Vietnimese Government  and to the Umited
States Government o1 11ther n the language
that he his used | would prefer to use
my own language while conveying our view
to the Government s of the United States of
Ame ica nd South  Victnam  He  wili
pardon me if 1 do not adpt his phraselogy

(Intcrruptions)

PROF MADHU DANDAVATE

1 have asked a specific question whether
Gove ament will raise it n
the United Nations and also following
the Bangla Desh Pattern will the Govern

snt costde some monent at the right
moym.nt to 1ecognise the Provisional Revo
lutionary Government of Vietnam ?

SHRI SWARAN SINGH We will do
the right thing at the right time

MR SPEAKER Now, we mave on to
the nex item
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1247, hrs.
QUESTION OF PRIVILEGE-—Contd.
MISREPORTING OF LOK SaAnllA
PROCEEDINGS IN THE T'IMES
OF INDIA—Contd.

MR* SPEAKER : Hon, Members, on
the 10th April, 1972, Shri Atal Bihari
Vajpayee raised a question of privilege
regarding a news report cirulated by the
UNI and published in the Tumnes of India
Bombay, dated the 5th Apnl, 1972, which
purported to report certain remarks stated
to have been made by the Prime Minister
in the House on the 4th April, 1972, but
which were not contained in the Lok Sabha
Debates of that date, I had then said that
I would first ask the Editor of the paper to
state what he had to say in the matter.

The Editor of the Twnes of India,
Bombay, has informed me that *‘the story
in question was a (/NI news item and we
used the item along with many other pepers
in good faith.” T have abo received a letter
from the Generai Manager of the UNL
which reads, inter alia, as follows :--

“It appears that the correspondent
misheard the speech in the laughter and
applause interpersing her specch...”

What about the poor Speaker ?7 You expect
him to hear everything ?

¢,..1 regret that this error had crept in,
May I assure you that there had been
no deliberate attempt to damage the
cause or reputation of any individual
or party, [ hope that this inadvertent
lapse would be condoned.”

In view of the above explanations and
regret, the matter may be dropped. [ take
it that the Honse agreces.

& wea fagd qvaRdy (svfaae):
weqer w3RT, v & wgwT g fe €9
amY #1 qw awre w1 foar 9 ) -
2% ¥ HYE TF gAN ¥ W@ qA, qg A9
ot & AA gAC aFA &, Hfww aW-
A ¥ 1€ ary gaw & wg wrd, dav fw
eqsdiwor § wEy w4y §, 4 GWW F Wi
Tt vy Al &0 dfea g @ and o
wet & o SR amgw W dar A
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femr g1 K ew st wmar g 1 & fomr
® g9 awdI] § wAr gy &, 97 qEA
dafig ) whmdammr g fe w
ATRE WY qwiey wC frar oy 1 YR €
9% wrE sl adi @

"adl vt quy Ay St ofcagn
a5 (st T agrgR): few W awl ¥
=TT Ay & ?

WEAN WA qq7 A, A ® A F
FasEIT ) ag W OF Tt § @
FT 9T HTAT g T

12 50 hrs.

PAPERS LAID ON THE TABLE
NOTIFICATIONS UNDER CENTRAL
EXCISE RULES

THE MINISTCR OF STATE IN THE
MINISTRY OI' FINANCE (SHRI K. R.
GANESH) : I begto lay on the Table a
copy cach of the following Notifleations
(Hindi and English versions) issued under
the Cential Excise Rules, 1944 e

(1) G. S. R. 231 (E) published in
Gazette of India dated the 1st
April, 1972 together with an ex-
planatory memorandum,

(2) G.S.R. 232 (E) published in
Garetic of India dated the Ist
Apnl, 1972 together with an ex-
planitory memorandum,

(3) G.SR. 416 published in Gazette
of India daled the Ist  April, 1972
together with an explantory memo-
randum. {Flaced in Libaray. See
No. LI—1811/72]

AIRCRAIT (SECOND AMENDMENT)
RULES

THE MINISTIR OF TOURISM AND
CSVIL AVIATION (DR. KARAN SINGH):
On behalf of Dr. Sorpjini Mahish; 1 beg
to lay on the Table a copy of the Aircraft
(Second Amendmemt) Rules, 1972 (Hindi
and English versions) published in Noti-
ficalion No. G.S.R, 324 in Gazettg of India
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dated the 18th March, 1972, under section
14-A of the Aircraft 1934, together with an
explanatory note [Placed in Library, Seu
No. LT—1812/72]

ANNUAL REPORTS OF HINDUSTAN
ACRONAUTICS LTD, AND
BHARAT EARTH MOVERS
LTD.

SHRI K, R. GANESH : On behalf of
Shr1 V. C. Shukla; I beg tolay on the
Table a copy each of the following papers
(Hindt and Englsh versions) under sub-
section (1) of section 619A of the Com-
pantes Act, 1956 :—

(1) Annual Report of the Hindustan
Aeronautics Limited, Bangalore,
for the years 1970-71 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon [Placed
mn Library See No, LT—1813/72]

(2) Annuai Report of the Bharat Earth
Movers Limited, Bongalore for the
year 1970-71 along with the
Audited Accounts and the com-
ments of the Compiroller and
Auditor Genecal thereon [ Placed
in Library &ee No. LT—1814/72(

12 £2 hs.

RESIGNATION OF MEMBER
(SHRI GHANSYAM 0ZA)

MR SPEAKER : I have to inform the
the House that Shr1 Ghanshyambhai Oza,
an elected Member of Lok Sabha from
Rajkot constituency of Gujarat, has resigned
his seat in Lok Sabh with eflect from the
18th April, 1972,

g

PUBLIC ACCOUNTS COMMITTEE
FORTY-FIRST REPORT

SHRI SEZHIYAN (Kumbakonam) : Sir,
I beg to present the Forty-first Report of
the Public Accounts Commiftee regarding
Appropr.ation Accounts (Civil) 1969-70 and

JReport of the Con.ptroller and Apditor Gene.

@l of Indis for the yesr 1969.70, Central
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Government (Civil) relating to the Ministry
of Works and Housing.

COMMITTEE ON PUBLIC
UNDERTAKINGS

SIXTEENTH REPORT AND MINUTES

SHRI M B. RANA (Broach) : I beg to
present to following Report and Minutes of
the Commuttee on Public Undertakings :

(1) Sixteenth Report on Oil and Natu.
ral Gas Commission, and

(2) Munutes of the sittings of the Com-
mittee relating to the above
Report.

12 54 hrs.

DEMANDS FOR GRANTS
1972-73—Contd
MINISTRY OF HOME AFFAIRS—Contd

MR SPLAKLR We will resume dis-
cussion on the Demands for Grants relating
to the Ministiy of Home Affaus We will
iry to finich the list There 1s an equally big
hst which has come today. Ths debate will
be over before the Private Members’ Busi-
ness 1s tahen up The Prime Minster will
reply to the Debate on Manday after the
Question Hour.

NOW, Shri Har: Singh.

SHR1 S M, BANERJEE (Kanpur)* I
wish to raise an important matter, Sir
There 1s the strike coming up on the 25th
by 42,000 LIC workers. We want to know
what 13 going on. Let the hon. Minister
make a statement, Sir. , .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R
GANESH) : I hove no facts at the moment.

SHRI S. M. BANERIJEE : He knows
about it. 42,000 employees are involved . -

MR. SPEAKER : He has to collect the
figures.

Now, Shri Harl Singh.
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ot gt oy (@) : wsqw ey,
& war g frwer 9 Suwferdl % wraew
Ymamdaatsrwrar | fafeae
¥ g fewr sk qfee fawim
qafy, s=fy ok o & aww ww gan
i AN Y sa 3w & wewaga @
st & srgar g ofvadq fear g 1 -
dfw wrgar 71 mar frar &1 womEw e
AT &Y waAr & aor fqar § sk
ot B waf A o ww g 1 wiwA
SIS S @ gurdy geaferar § sa A
WEITATT &1 AL 97 6T g 1 77 fafh
W g ¥ A1q 9 A5y, w ) N fawr
fagrfor & ar dar g=1 fan faar w8
w1 JE) & AT | @Y § 37 A% ¥ A
wat wrzar g faw avg @ ol el
w319 ¥ @A fFar g 91 9w ¥
WK IO AFAG W gmt I E
WreT WEITAIT 4T § JHIT qHIH H3,
FTAr |1 A aferw, ard g AR
T FWAT 4g WRIAI FT AU @7
AT |

@ wagT 9 & qg AT wgar § &
feedy gfwe & o wf G @ sEw Ag-
qF8 FTEE & A1 F1 TgF FT G
faay wmar & 1 &7 s fafezar o @
# g faar &1 fagt § 1 A0 qEFD
¥ Ay ot 1§ ST gER Al W owE g -
¥ & TagE ¥ ow g ag afea agi
X wieaw & foq 99 &1 9WF g &
qvar § | 9 Ag Y AT § ) YRR
wige ¥ Wt o 99 %1 fgfae & avaey
# feoet wefnfaeg a7 0% wNg & 5T-
g

I w9 TG & WAL, IAT AW H
ATy T AY g dgral # wed &, ww
¥ af oF W gF avg A @ A
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FEE M ITF FIX A FAE,
T § g1 717 A w0 & a1 ww 4y
¥ ST agi Aagd AN FW@ § ST w0
F3! AT £ fear smar § 1 &y wgh o
TS FTAN FAT § AY ww F, ¥t u@
s § fr Gegee wree & Wt atco
TR &7 ¥E & weeT @ § I 9T A
&9 a7 &1 farg vw w7 ofqm & wew-
IR Y 99 A T9ar Aw

ofea & weszrare & arq & vy <@
g wfem a1g @14 ag 0t § f e oy
# faser X fyFRR FAr ¢ @Y
B 9gd Mo FFAArd § 99 6 an-
w7 H1 @AM aga aEU 1 Wi
ary & B 5-6 o1 wwm &1 o
Fiesaw F1 agg ¥ At A fawar g &
WA EfF g F g & a
iRl T g fE At 56 wd ¥ guAr
FM Fiaw §1 @Y % fog & wn? oF
qF 99 gw ag g & v gfem fasmr
Tq=y g a1 agl ag W smEEaw @ fw oy
gfew fawmt & Si2 ee wHwrd §, arn-
a3t AT ¥ 98 A9 WWSH) 7 qQIT, W
& forg 99 a7t qAegl ¥ oomwr fwar
9.7 HIX 3T F 9w oATE Y F T ag-
adl & J0F )

€7 & 919 WA WA gAR 7w F A
aF s AT ff @ I wrgfefow
aOF T &Y @ § o)t woaedt wrw g H
ga & aga W a3 ag 1 gfaw NS @
TR AT ITE Q@ qar g wgry
Fiez zisq ¥ ATQ o7 I § A gfenr
Fomaf g ag & gfeare § A
g w1 e af s a1 X F X
&€ T 9T giAm a gamrdE W
@iy & 1 e wwg § o ot gfew SEard
£ atg ed 9T gAFIgET § Wk i,
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[+ g0 faq]
IT T T gouY B A o w5 faw W

o Yot wfigr L Ay srwEe W
faarfgd #1 vt gfew & sd=fey #r
aRE A g 99 ¥ fgraw @
A gN § ah afcfeqfadt & W0 ag
I A gerfaqr §T @ |

s feeet Yefafaedaa sy it
WSt & warT # ¥ WY, Iy qO@gq
@ 7 ¥ qra G99y e §, 99 9%
gawy afasre Wt §, S F, FOUT-gT A
2 afrrarea S auw § gfew &
TO ATAT AT F FAMA I0@ P,
W7 A A IR AT TR SAR
SAAT M ararr e W om & o
T WEF IT FAT & | AV A T HAW 4T
78! &A1 qgAT g 5 gwrdr  gfew Y
famgs meafes = wrfgn ate grd
ixfara w97 A7 fewenr s
5 for | s F7 ATV FAS AT AT
fou gy ¢ €ar &, w9 ag A
NG I FT TN wqirg FET )
gafan gfa ¥1 wieafsse 593 & aga
gy ar |

g waqT 9 ¥ o) afyw a Tgd
g" g favir &1 anl o1 gERT F@r
g1

SHR]1 M SATYANARAYAN RAO
(Karumnagar) It 1s a matter of great dis-
appointment to me that thus Ministry has
failed to solve the longstanding problem of

Telengana The House 1s aware of the
supreme sacrifices made by the people of

Telengana during the Telengana
agitation, and therefore, 1 would not
go nto the detals of it  But, neverthe-

less, I would like to remind the House once
agewn of those unfortunate persons who had
laid down their lives and those petsons who
had Iaid down their lIives and those persons
vho bad +0 1med injuries and those lakhs
pevgie vio w st ts il for the sake of g
separate Telengana,
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When this agitation was in full swing,
the hon, Prime Minister advised the Telen-
gana people not 1o resort to violent methods,
but to abandon violence and adopt peace-
ful, democratic and constitutional methods
to achieve their object The people of Telen-
gana accepted her advice, and they have
expressed their desire through the batlot
papers by electing ten out of fourteen
Members and they have sent us here You
are well aware of that But unfortunately,
therr demand has not been conceded.

Of course, negotiations took place bet-
ween the hon Prime Minister and the Presi-
dent of the erstwhile TPS They are said
to have evolved a six-point formula [t was,
of course, denied by the hon Prime M-
ster when we met her at Simla during the
AICC session That 1s the reason why Iam
sitting here on this side of the House today

So, you know the whole background Iam
very sorry for this |,
SHRI ATAL BIHARI VAJPAYEE

(Gwalior) Sorry for sitting on this side ?

SHRI M SATYANARAYAN RAO
No, 1 am sorry that theie has been no solu-
tion to this problem

One of the six points was (o instal a
Telengana man as Chief Minister  Of course,
that has been conceded

This agitation was not for making a
Telengana man Chief Munster of Andhra
Pradesh It was against certain injustices
verpetiated aganst us, and we wanted red-
ressal of these grievances  Unfortunately,
that has not been done. [ do not know
why

13 hrs.

On return from Simla, Shn  Pant asked
me not 1o precipitate matters  He assured
me he would look into the matter and
would do everything possible As you
know, before this agitation, there were
some safcguards given to the people n
Telengana mn the shape of the Mulk: Rufes
But they were snatched away from us by
the High Court of Andhra, It was struck
down as uitra virer the Constitution. As
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a result , the pcople became disappointed
and frustrated,

Two days after the judgment, the
Prime Minister came to Andhra Pradesh,
Addressing a meeting in Warangal, she
assured the people : ‘Do not worry about
it. Because of my preoccupations with the
Bangla Desh problem, [ could not devote
my astention to it. I will consider it and
solve it permanently, «f necessary, by
amending the Constitution." On hearing
this, the people became very happy. 1
also became very happy. I can say with-
out any hesitation, that whatever she pro-
mised, she tried to implement and she
had implemented. But 1 do not know
why she is not implementing the main
thing, regarding Telengana. 1 thought
this session she would introduce a Bill to
amend the Constitution in order to valida'e
the Mulki Rules. But it has not com..
I1do not know, May be there may bc
some practical difficulties to amend the
Constitution, If so, the only wayout is
formation of separate Telengana Siate. 1
think it is not wrong also. If Meghalaya,
Mizoram, Arunachal Pradesh, Nagaland,
Manipur and Tripura can be formed into
separate States, what is wrong in a separate
State for Telengana, Even our friends in
the Andhra region are n)w appreciating
our demand, They also feel that with
the formation of two States there, we can
progess well.

In this connection, I would cite the
example of Punjab and Haryana. Although
they are small States, they are responsible
for bringing about a green revolution in
the country,

MR. SPEAKER : It is not due to that.

SHRI M. SATYANARAYAN RAO:
I am oniy saying that the smaliness nf a
State does not inhibit progress. Even be-
ing small, Punjab and Haryana have made
considerable progress and brought about
the green revolution.

Another argument adduced against us
that‘the case of Andhra is different and 1t
was formed on a linguistic basis. If six
separates Hindi-speaking States can exist in
the country, what is wrong in two Telugu-
spoeking States existing side by side ?
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If there is difficulty experienced in
amending the Constitution to validate the
Muiki Rules. the better course is to carve
out a separate State for Tclengana. That
would be in the interest of the country also.
We know the Prime Minister is a great
leater. She is regarded as a leader of
oppresc:d people. We are also an oppressed
people. Why is she not considering our
case ? She must have some sympathy to-

wards us, The time bas come when the
problem must be solved permanently.
Otherwise, I warn the House that serious

complications will arise. Let not the House
think that the problem has subsided. May
be because of so many things, it is lying
dormant now. 1 tell you it is very difticult
for us go out into the barac with our head
high. We were herous once upon a ume.
But now uafor unately, we are treated  as
cimminals  Why do not Govern.n~at consie
der our difisculties also 7 Way is Shri Pant
nol taking account of these things ? I ex-
pected hum (o ntroduce a Bl to amend the
Constitution this session. You had promused
me that “Don’t worry: [ will do every-
thing.” 1 have not done anything further
except resetung from the Congress Party
and con~equently sitting on this side of the
House. That s ail 1 have doae. | belicved
him, and sall there is time for you, You
please do something to introducs a Bill
for consulering a sepavate Teleagana, or
amend the Constitution, 1t is feft to you.

SHRI INDER J. MALHOTRA (Jammu):
Mr. Speaker, Sir, 1 rise to support the
Demands of the Ministry of Home Affairs,
The year 1971-72 has been a year of pro-
blems, strains and stresses. 1 am happy to
g0 on record that under the dynamic feader-
ship of our Prime Minister, we have been
able to face all these problems as a united
and one nation,

Sir, the Ministry of home Aflairs has
done an excellent job in curbing the cornmu-
nal tendencies in this country, and has also
been successful to a very large extent in
avoiding or controlling the communal riots
in the country. Though, unfortunately, at
certain places in the country there have been
communal rio's during the last year, by and
large, when we compare the extent of
communal riots in the country with previous
years, I am again happy to go on record
that this Ministry has been able to
control  them, and I hope that
certain further steps would also bhe
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taken to soc thys we are 1n a positi to
control the cemmunal riots altdgethsr

Now, I would like to make a few obser-
vations regarding the political and other
situation 1in  the Jammu and Kashmur State
I am again happy to go on tecord that with
the creation of Bangla Desh, there has been
8 healthy 1nfiuence of certain political
elements in the State There were some
elements who previously for a number of
years have been advocating that Jammu
and Kashour State should torm part of
Pakistan, and they were not recognising
the legal, constitutional and practical acee
ssion of the State to India A very impor
tant political leader of that State, Shn
Kara, the founder President of the political
conference who has buen throughout advo
cating for the State s accession to Pakistan
has publicly come out and has sud thit he
accepts the accession of the State to India
This 18 & very healthy development although
he has put certamn riders 1n his statement by
saying that morc autonomy should be given
to the State But lam hippy on one
account that there s certainly a  basic
change in their attitude towards the State’s
relationship with the rest ot India and with
the Centre

1 am also told by certain quaiters that
there 15 a change 1n the thinking, of Shoikh
Abdullah also 1egardmg the accession 1ssue
If it 1s a fact then 1 would uige upon the
Centlral Government to takc a vely serious
note of this change i his atutude, and
after Sheikh Abdullah accepts the State s
accession to India as final, all types of
restrictions should he removed —the 1estric
tions on his mowvel ent—and he should be
treated as any other political leader n this
country, and ke should be allowed to func-
tion as a political leader m this country

One of the major problems which this
Ministry has tried to tackle—that has also
been repoited in the Ministiy’s annual
report—-1s regarding the utilisation of man-
power, the unemployment of educated engi-
neers and scientists and other technical
personnel  This is a basic problem which
our country faces todiy Iam happy that
from the shelves of the Planning Commission
this problem has com: up before the Homs
Ministry  Whatever the Planning Com-
aussion could do, the Planaing  Commussion
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has done and 1t 18 for the Home Mstry to
see the implementation part of this It s
really a matter of great concern to a country
hke India We are jrymng to progress
technologically , 1t 1s strange that while on
the one hand we are gomg ahead with
scientific projects and other tecnological
projects, on the other hand we have
thousands of engieers who are unemployed

oft grve sy (q) AW
wdtzd, & 1 1F) syaeqr wigAT g WA ¥

worgfa A £ 10

WA WA a7 HedAr @ fear
EAT & W9 FAT A% @ qre AT ?

I o L
apsgz 100 (3) # m® wwr wav g,
AGfEaga f WA @Y AR $o A
FEAT § |

-

MR SPrAKER Let
rung—now there 15 quorum

the Bell be

SHRI INDEfR J MALHOTRA | was
submutting, M1 Speaker about the problem
of unemployed anginceis 1 the country 1
would very much hike the Home Mmister to
take the House 1nto confi lence and spell out
the measurcs they propose to tackle this
problem  This problem has become acute
as far as my State 1s conceined There 18 a
Regional Lingingering C ollege and the State
Government 1S not in a position to give
employment to all the engineers who come
out fiom that college 1 would, therefore,
suggest to the Ministry of Home Affairs at
the Centre that they should pay more
attention and try to see that some kind ot
special scheme s evolved for giving employ-
ment to the engincers fiom the State of
Jammu and Kashoue

Another problem which 1s faced by the
Jammu and Kashmur Government s this.
The low-paid employees of the State have
been agitating for revision of their pay seales
s0 as to bring them on a par with the
Central level Our Chief Mnister, Syed
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Mir Qasim, is trying his best to tackle all
the problems, but the State Governmant is
not in a position by itself to provide all the
finances to revise their pay scales. I would,
therefore, urge upon the Central Govern-
ment to come to the aid of the State
Government so that th: problems of the
fow-paid employees can aiso be solved.

During the last year, when millions of
refugees came from Bangla Desh, there were
officers and worbers of the Ministry of
Rehabilation at the Centre who were posted
in the various refugee camps, and they did
an excelient job. After these camys have
been wound up and the refugees have gone
back to Bangla Desh, these officers have
themselves become rcfugees. They have
been called to Delhi, but no appuintmants
have been given to them. 1 would, there-
fors, appeal to the hon. H>)me Minister that
he should kindly see to it that that they are
appoinied expeditiously.

In the end, I would appeal to the
Ministry of Home Affairs to include the
Dogri language in the Eighth Schedule of
the Constitution, for which there has been
a8 demand for a long time., After the
demand started, two or other languages
have been included. In my opinion, this
is the right moment for giving Dogri also
representation in the Eighth Schedule of the
Constitution,

SHRIMATI! GAYATRI DEV! (Jaipur) :
In the Report of the Ministry of Home
Affairs, Chapter VII which relates to man-
power, about which the hon. Member was
talking just now, is full of the usual schemes
and data about committees to be formed, or
that have been formed, to remove this very
grave problem of umemployment. But
there is no mention in the Report of any
of the achievments or any progress made. It
is a sad reflection on the working of the
Government, and one is left to wonder
whether they are really capeble of finding a
satisfactory solution. Some of the policies
of the Government appear to hinder rether
than encourage employment.

There is a lot of talk about increasing
production. The Report says in (wo
different places in the samo Chapter that the
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educated unembloyd are being eacouraged
to start small scale industries, but it does not
say how many of these have been started.

Every political party in India is against
monopolies. but still the Government has
only given 42 firms  licences to
expand in the current year and no
new firms have been given any
licences. How can this crcate jobs ? There
is such a shortage of cars, tractors and
scooters in the country, to name only a few
items, that people have to buy a Fiat car at
Rs. 27,000 in the black market.

AN HON. MEMBER : Pcople do not
buy Fiat cars.

SHRIMATI GAYATRI DEVI : Peaple
do. If you priuce more, you would give
employment.

People hive to purchase tractors at Rs.
15,000 more than the official price and
scooters at Rs. 2,000 to Rs 2,500 more
than the oficial price. 1 would beg the
Government  to urgently look into this
matter of expinding the production of these
items. It will help hold the price line and
also create more jobs,

The report also says that there are
several schemes to promote rural employ-

ment by way of minor irrigation
schemes and road building. This
should be given tremendous emph-

asis because the majority of villages in
India are complictely neglected and the only
sign of the 20th century is the transistor
ralty | should like to submut that good
roads shaalil be built in India and not
tracks thic blow away in the wind.

Wells for drinking water and irrigation
and a crash programme of rural electrifica-
tion can give immediate employment. As I
said before, construction of roads will not
only gencrate employment but also remedy
the problem of communications. I am sure
it is the lack of communications that keep
rural India bachward,
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{Shrimati Gayairi Devi]

Talking about unemployment, 1 should
like to draw the attention of the Home
Mimstry to a fact that I think they are well
aware of That 1s, with the passing of the
Twenty sixth Constitutio>n  Amendment
Bill, the penstons of many people, who were
dependent on the old rulers and whose
commitments were taken over by the
different State Governments, have been
stopped These commitments were made
as early as 1947 and 1949 1 am sure the
whole House will be sympathetic to these
people who are now quitc old I am suie
this was not doine deleberatelv to take
reprisals on these people by the Home
Mimstty T hope this ma ter will be fooked
nto

Regaiding the Border Securny Force,
by all accounts they have earned for them
selves an excellent reputation 1 hope that
the Government will see to it that on the
western Rajasthan border where these
people are deployed adeguate facihitizs for
drinking water will be prosiled to them
Wells should be dug and enetgised

As for the Central Reserve Police Fo ce,
it has been the opiri)n of many people
that this foice infringes on the autonomy
of the Staies  Now 1« has buen upheld by
the Calcutta High Cowrt We would like
to know why the Government of India 15
anxious to maintain a police force of 1ts own
to operate within the States  Is it that they
have no faith in the competence of the
State Governments ?

This takes me to a point of very great
mmportance and 1hat s, the independence of
our Civil Services, which includes of course
the police force I am sure that it will be
accepted that the services including the
Election Commission must function inde-
pendently and also impartially if dem-
ocracy 18 to be sustamed n India
Unfortunately, this 13 not the cave This
has been my experience, specially duiing
the elections There have been many
complaints from people in evety walk of
life in the State to whih I belong of
revenge and ammosity shown against them
because they dared to oppose the ruling
party These tax payers have been deprived
of therr natural rights and we had hoped
that the Vigilance Commussion would look
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mnto this  But the have faued to eradicate
corruption nnd partisanship, which 18 the
root of blackmail, coercion and cortuption
We hope that the Lok Pal system will now
function

One of the mun functions of the Home
Mimistiy 1s to sce that law and order s
mamtained thronghout the countiy with
complete impartiality  Therefore, 1t 18 a sad
reflection on a democratic country like ours
that there 1s violence during the elections
I would not speak of West Bengal, I had
not seen what happened there But in
Rijasthan a Jan Sangh woiker was shot
dead by the police  They alleged that they
thourht he w1y a dacoit although that jeep
was ¢i rymg two fan Sangh flags  Shri Om
Prikash Rwana succumbed to the bullet
wounds The CBI 1s now investigiting the
casc, but so far nobody has Leen suspended
I'his leaves in the minds of the people a
doubt as to whether their personal safety 1s
sc.ure if they oppose the 1uling party
Though tlits 18 not 1 subject of the Home
M nistrv, 1 should lile them 1o use their
influence to previil upon the 1 lection Com-
misson to sum»lify the clcction process by
making the polls on one diy alone By this
thev can avoid aiy illegition against the
government that they h: ¢ meddled with
the ballot box  Another change which s
required 15 1n the new sys ¢m of signing the
counterfoil where a voter can be pressurized
That systern also ought to be done away
with  If that system) 15 continued, it means
that the ballot 1s no more secret  Govern-
ment must give a feeling of security to the
people by proving that the elections are
free, impartial and nnocent of these
allegations

Sumilaily, citizens of India against whom
there arc diect or insinuated charges should
be afforded a chance to clear their names
by public inquuy Crimes must be punished
It 18 sad to read 1n the Frontier of 8th April
1972 that such a responsible peison as the
present Chief Mimster of Bengal birushed
off a correspondent who wanted the probe
report of the political murders of that State
simply because he was on outstder It does
not say much for the efforts at integration.
Sadder sull 18 the insinuation that these
murders will be let off scot-free even though
the Chief Munister knows who they are.
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Sir, if you will permit me. 1 would like to
read out the correspondence. The corres-

pondent asks him ;

“Do you propose to order an investiga-
tion into the murders committeed in the
State during the past few years—the
Barasat-Basirhat murders, the murders
in prison, and the murders of many
other people including some prominent
political leaders, and find out who the
culprits are ?

Siddhartha Rav : No. There is no need
for any fresh investization. We know
who the murderers are.

Quostion : Do you propose to publish
the findings of the investigations so that
the people may know who the culprits
are ? Are you going to purmsh the
guilty ?

Siddhartha Ray : No. What has happen-
ed has happened. We want no recrimi-
nations. We are determined to see that
the West Bengal we build is a glorious
one.

Quostion : People would like to
know who the real culprits are and what
punishment is meted out to them.

Siddhartha Ray : No, the people of
West Bengal. do not want that, They
have not asked for it. Only the CPI (M)
has asked for it.

Question : Should murderers not be
brought to book ?

Siddhartha Ray : They are your friends.

Question : 1 have friends ia the
Congress and in every party. What may
it be that stands in the way of your
punishing the guilty if you know who
they are ?

Siddhartha Ray : You are not from
West Bengal. You have no right ask
for an inquiry or ask such questions.”

1 ask you, what does this imply ?

SHRI K., P UNNIKRISHANA
(Badagare) : He has contradicted this report
ia & section of the papers,
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SHRIMATI GAYATRI DEVI: Iam
saying what has appeared in the news-
papers. If it has been contradicted, the
Mimister will say so when he replies. It is
not for the members of the House to do
that. This is what has come to my notice
from Frontier and 1 thought that as a citizen
of Inda. as a representative of the people
of Indig, it is my duty to put it before the
Tlouse. As 1 was saying crimes must be
punished.

In the Home Ministry there are several
investing apencics, the CBI, the Intelligence
Bureau the Tanforcement Directorate, In-
come-tax  Depaitment, Company Law
Depastment and so on. Tt seems so strange
that with all tbese imvestigating agencies at
the tip of their fingers, the Home Ministry
does rovhing {0 investigate the allegations of
cotruption insinuated against highly-placed
perwcns.  There are allegations of corrup-
tion against five ex-Chief Ministers. Yet,
they huve not been given the right to clear
their names by a public inquiry. Similarly,
there are several allegations against big
busiress people.  Why are they not brought
to beok 7 If they are cleared by an inquiry,
so much the better. Otherwise, just punish-
ment should be meted out to therr. When
a small man is accused, immediately he is
tried and if he is innocent, he is I.t off; if
he 15 not innocent, he ;s punished. But if
the name of a big person is involved, the
file remains in the Home Ministry, obviously
for the purpose of political black mail. I
would request this Ministry that they
must go into these allegations because,
if they do not, the peuple will remain suspi-
cious of this country becoming more and
more a police state,

I will not say anything more but
before 1 conclude 1 would like to remind
this house of a very well known saying, &
known encmy is better than an unknown
friend. 1 say this in the context of reports
appearing in the foreign press, which is
really rather alarming. I hope that that our
Intelligence will not let us down as it did
in 1958, 1959 and 1962, 1 wonder why
there are still 2I ships of the Soviet Union
in Chittagong, Cox Bazar and other har-
bours of Bangla Desh. They were supposed
to be there for clearing away mines. Surely,
Indian Navy was capable of clearing away
those mines !
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SHRI SAT PAL KAPUR (Patiala) :
They were for fishing. Here again she is
misleading the House.

" SHRIMATI GAYATRI DEVI: IfI
am misleading the House, it will be for the
Minister to put me right.

. SHRI K. MANOHARAN (Magdras)
North): Ladies will not mislead

SHRIMATI GAYATRI DEVI : At the
same time, it has appeared in the press
that two squadrons of MIG—21 were also
being given to Bangla Desh, They have
India on three sides, with sea below and
I would like to know if our Inteltigence
has probed as to whom these are to be
used against,

SHRIMATI MUKUL BANERJI (New
Delhi) : Mr. Speaker, Sir, I am really
surprised to hear Shrimati Gayatri Devi
accusing the intelligence Bureau aad the
Home Ministry for not inquiring into the
murder trials. I do not think she knows
anything about West Bengal. In West
Bengal so many inquiries have been held.

SHRIMATI GAYATRI DEVI : I do
uot know if the hon. Member knows that
I come from West Bengal, my home.

SHRIMATI MUKUL BANERJI : But
you were not quoting the facts. The facts
are otherwise, Therefore, you know hardly
anything about West Bengal.

"SHRIMATI GAYATRI DEVI : I have
not got Government indoctrinated facts;
I have got them straight from the people.

MR, SPEAKER : Order, please; ladies
should not quarrel.

I am getting out of their quarrel.
13.33 hrs.

[MR. DEPUTY SPEAKER in the
Chair. |

MR. DEPUTY SPEAKER : He has
feft me a difficult logacy.

_SHRIMATI MUKUL BANERJI : Skri
Jygtix*n_)oy‘ Bosu has raised Y lot'_o_f points
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criticising the wvarious: . intslligence and -
Central units under the Home Ministry who
help the States in maintaining law and order
on their requisition. 1 do not wish to go
into the matter of increase in budget ex
penditure, We have other agencies to check
on that in the Estimates Committee and the
Public accounts Committee. No Central
unit of Intelligence or Police could have
sanctioned their own expenditure on their
own sweet will. If any expenditure has
been considered necessary in.the public
interest, we in this House in various ways
had occasion to look into that and we shall
continue to do that, but to mention out of
context the total figures is an attempt to
mislead the House. We should rather
concentrate on the work done by these units
and the need for such work in any civilised
country instead of quoting such figures out
of context.

The main burden of Shri Bosu's remarks
was that the Foreign Intelligence Unit under
the Government of India is being used by
the Government for keeping watch on his
party people and to advance the cause of
the ruling party, particularly during the
elections, It is a fantastic allegation. This
kind of a general complaint is unworthy
of a responsible Member. If there is any
specific case of such misconduct of public
servants, that should be reported for nece-
ssary action. Under the Government
Servants’ Conduct Rules, no service member,
whether of Intelligence or of other units
has any business to watch or censor any-
body’s papers or telephone on his own.
Every department is independent. Any fault
in the telephone line shouid not be read to
mean that it is being tapped. In any case,
instead of wasting time on such generalisa-
tion, we would make up our mind, everyone
of us in this House, that in such cases we
should report on specific instances so that
the Government and the Home Ministry can
have a look into it and we can also press
for a full report and if we are not satisfied,
we can ask for other details. .There are
various ways of redressing such actions, if
any.

The Foreign Intefligence Unit has nothing
to do with the internal ‘work.  There: is

Intelligence Unit for the internal work

under a different Director. In fact, the

" Internal Intelligence Unit is under the Home

Ministry and the Foreign ® kitelligencs Unit™
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is under the Cabinet Secretariat. It is
fantastic to suggest that the Foreign Unit is
dealing with internal matters. This will not
work in principle or in practice, because
they will clash with the other unit, Be that
as it may, here, again, I would suggest that
specific instances of any Member of Mr
Bosu's party having been violated by the
activities of any unit, should be brought up
and that can be adequately looked into. It
will be wrong to create a cloud of suspicion
during the budget discusions by such un-
founded criticisms and allegations.

Every civilised country has to have
Intelligence units. This is essential in the
public interest and for the safcty and sccu-
rity of the State. It is no wonder that such
organisations must be maintained and in the
present world when you have to obtain
information from developed countries and
their followers, the techniquc and personne!
must be of a high standard. So, we must
be prepared to bear the expenditure required
for maintaining the minimum standards in
these days if wc want them to serve the
State for which they have been raised,

I am sure, the Home Munistry will give
more pointed replied to Mr. Bosu's criticisms
but I wish to voice my protest so that the
Members and the House do not get mis-
guided by such unfounded generalised
allegations.

I have a few more matters to pouint out
to the Home Minister and the Department
of Personnel. 1 know of a very deep-seated
grievance among the members of the Air
Force Employees Union on account of the
policy of the Government to recruit out-
siders through direct recruitment. This is
causing a good deal of heart-burning and is
really blocking promotion prospects of the
people who are already working there. My
information is that the Defence Ministry is
also in favour of discouraging this reerut-
ment, but the Department of Personnel is
pressing for this. 1 would request the
Departrent of Personnel to have this looked
into and take such steps as are necessary to
remove this apprehension of the loyal and
good siaff who are already in the Defence
Ministry.

There is also another grievance of the
Central Government employees whnch has
come to our notice and, I think, it is my
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duty to let the Government know before it
takes any form of a big agitation. The
Central Secretariat Scrvice has been bifur-
cated into verinus cadres and zones. This
may have some =cdvantages, but what is
causing the grievance is that these various
cadres and <ones have unequal promotion
prospects,  Sometimes, somebody who has
to be assisted is put to a cadre where the
senior people are few. Such mal-practices are
bound o happen everywhere when cadres
are separated. The need for having separate
cadres and sones of Central Secretariat
Service should be looked into once again.
The Central Secretariat Service is the per-
manent basic service of the Government of
India. We obtain the members of the All
India Cwil Service from the States on loan,
but the permanent Government staff of the
Cential Seccretariat Service continue to serve
and mamain continuity in the Central
Secretariat administration. Anything done
to jeopardise the loyalty of this group of
civil servants and to cause frustration in
their ranks is fraught with grave possibilities.
I would, therefore wge that this also
should receive due atteation, and this matter
of breaking it into various cadres should be
reviewed and the old system of keeping the
entirc Central Secreta iat Service in ons cadre
should be once again sympatheticaliy con-
sidered.

The third issue which is a perennial issue
is the question of keeping the temporary civil
servaats of Government of India to continue
as such for indefinite perinds. I understand
there is & standing Goveramant rule that
anybody oecupying a temporary post for
morc than three years should be held as
quasi-permanent even if there is no per-
manent cadre, but in practice, no Depart-
ment of the Governmeni of India is looking
into this matter with spinpathy and under-
standing, in spite of this standing directive
of the rules. This is causing a good deal
of frustration and dissatisfaction. A large
number of officers and men are in the
employ of the Government of India on a
temprary basis and the House will be
shocked to know that such things continue
for more than 10 years and even there are
people who are holding temporary posts
for more than 20 years. Al this is happen-
ing because the departmental superiors or
the Home Ministry, the Department of
Personnel, as the case may be are not
dealing with this  matter whigh
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that thoroughness and
as this matter deserves in the interest
of these thousands of  temporary
cavil servants under the Government of
India My mtention 1s to draw attention
to this standing grievance s» that something
tangible is done to review these cases and to
see that everybrdy 15 made quasi permanent
after three years of service and as soon as
possible the cadres of th: units which must
stay should be made permanent formally

understanding

One point more Sir, about the lower
cadre of the pohie I would like to say
something about the police administiation
The whole system should be chaiged As
Shrimati Sheila Kaul said we aic stll con-
tinuing the colonial system  We are giving
so much of responsibilities to the police per-
sonnel, but we are not giviny them endugh
faciliies and enough emnluments so that
we may attiact antelligent and  educated
people into the cadre T would therefore,
request the Home Ministry ty I»k into
this matter and see that the whoic sy.tem of
police admimistration 1s imnrivel and better
people ace attracted nto the ciire Better
facilities should be given to the constables
and other Class IV employees

Almost all
list, are
1 do not

MR DEPUTY SPEAKER
the members of Opposition, 1n the
not to be seen in the House
know what to do

Shri Vayalar Rav,

SHRI VAYALAR RAVI (Chiraymkil)
I do support the Demands for Grants of
the Ministry of Home Affairs Of course
every one knows that the work of this
Minstry 1s a tedious one, and they are
always the target of attack from every
corper [ want to eongratulate the Munmisters
for the excellent job done during the last
few years.

1 do not want to go into the detauls of
the attack made by Shri Jyotwrmay Bosu,
But what eise can he do ? IHe has to blame
somebody. He may be afraid of the people
to biame them So, all the allegations have
been put on the polic’, in short he wants
to find an excuse m the pohce for thetr
crushing defeat i the last elections 1n West
Bengal, The time 18 very short, Sir I do
not want to go anto the details,
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I want to know whothsr the duty of
this Minst-y is oaly to mamtan law and
order or to mike sone changes 1n the ad-
mimstration I regret that, so far, no positive
steps progressive of creative steos, have bsen
taken to change the system in the country
which may bring the poar people nearer to
the administration  We are still continwing
the old systen which was inherited from
the B tinh hierarchy W2 have not taken
any stess to change it Take, for examnle,
the CBI I have gt the report here Let
me reid out this portion from the report

01 31st Droemoer 1971 ot of a total
of 1357 ¢c1 » peirding trial, 461 cases
were pendiny far a period upto one
yeu 283 for ove one yeor, 207 for
over tw) yea~s 158 for over th-ee years
and 248 for over fou: years

In ailition, there wis one case started 1n
190J aguqit an arny oficer which 1s still
peading 1n ths cort Al the big business
hoyuses in the coiitry Birlas, Tatas and
Muithras are tiking shzlter behund the
crart  All the cases agunst them by the
CBI are panding before the court The CBI
scems to be hilpless to procesd agamst
Birls and Manthras They always file writ
petition or soms petitiyn or othar I want
to know from the hon Minuwter what steps
he has taken to see that these loopholes are
plugged these hurdles put in by the courts
are oveicome The judwiary have therr
own functons 1t cannot be blamad The
duty of the Ministry 18 to find a  way-out so
that the funcuons of the CBI are not blocked
step after step the hurdles put by the courts
are overcome

Moreover, many examples have been
pointed out This 15 a very serious thing
that they are taking shelter behind the
judiciacy by fling writ petitions  All these
things must be looked into and nscessary
steps taken

Mr Sen has complained that he has
no place to sit, Leaving the previous
building which belonged to some Maharasa,
he has shifted to the Indian Fxpress bmid-
ing where has no office room, Here agamn,
Ican't you give him a proper place ?
You can acquuwe the building of the
Maharajs.
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Again Mr. Sen has complained about
the big business houses also. All these thi-
ngs should be taken into account.

1 have to say one thing more. Sir,]1 have
nothing against the 1ICS officers personally.
Sir, we are not able to abolish the ICS
privileges. I know there are certan very
good ICS officers like Mr. T. N. Kaui, Mr.
P. 8. Menon, but, 1 think, there are .ertain
people in the ICS cadre who aie ancro-
aching into the public sector, The Prime
Minister has taken a bold dccision that no
extension will be given to the ICS officers
but they are very clevei. They are now
trying to encroach into the public sector and
thus defeating the policies of the Government
that no extension shall be given to them.
Moreover, what | wish to say about the
abolition , of their privileges s --- | do
not want to call them collaborators --- but
they really betrayed out freedom movement.
They have betrayed the country. The
Congress Government has made a mistake
by making them a nucleus of the admini-
strative system of the country. They had
their collaboration with the British heir-
archy. Now, they are collaborating with
the reactionary forces in the country. While
enjoying all the facilitics afforded to them
by the Government, they are hand in glove
with the monopoly houscs. Now they want
to go into the public sector and want to
grab it as well.

I will point out one example. You
know what is happening in the Thakru
Commission ? Before the Thakru Conimis-
ion came, Mr Mangat Rai resigned. |
want te know from the hon Minmister who
accepted his resignation. He might not have
accepted his resignation but some of the
ICS officers accepted it without jour
knowledge. Then, who are the officers
facing inquiry by this commission ? Mr
P. R. Nayak, Mr Khera, Mr Damle, Mr
Gopala Menon, Mr Kashyap etc, all big
ICS officers. They all misused their power,
still you are aliowmng them to continue.
My humble request to the Minister and
the Government is : you have to look into
these matters and do’ t allow any ICS
officers to grab or take any position in the
public sector because they are defeating
the policies of the Government.

demands

So, I do support these
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aud 1 do appreciate the functioning of this
Ministry in the last few years.

Thank you, Sir,

SHRI SAMAR GUHA (Contai):
Nowadays you find even with massive ma-
jority of the Coaggress, the quorum Bell
rings almast  cvery day. What does it
indicate ? It is not only a symptom of the
carcless absenteecism but something more....

MR, DIEPUTY SPEAKER: That
not come under the Home Ministry.

does

SHRY SAMAR GUHA: 1 am coming,
Sir. It is a deep malady and it should be
taken as a warning signal for the future of
democracy in this country, because absolute
power, if it is conceatrated in a single
point, creates a mood and that mood is
now exhibited in this House and which we
should take note of. I do not know whether
the ruling Congress obsessed with this mood
will turn into a grand psychogogue of
political rchots.  The Challenge before the
country to-day. particularly, those who
profess democratic sociahism is to  see that
in India the fundamental principles of hu-
man freedom and the democratic rights of
the people are synihesised with the econo-
mics of socialista so that India may project
a new social philosophy befo.e the world
and the country does not become a socia-
Itst country of the fascist type or the autho-
ritarian type of the Communist countries,
Unfortunately, the present exclusive pattern
of controliing the levers of cconomy, with-
out simultaneous f'ceentralisation of politi-
cal and econom:iw power will I2ad 10 hyper-
crystahisation of some hind of a totalitarian
authority in the hands of the Uo.crnment.
The 1uling Congiess today is willy-nilly
heading towards some kind of a totalitaria~
nism we should be careful about the
mechanics of socialism. The ruling congress
now 15 at the height of, at the summit of
its power. | wish the Government proves
true its profession of Garibi Hatao- 1
frrther wish ils commitment to the goal of
democratic socialism does not turn into a
political hypocricy. But, | am afraid, there
are certain tendencies which might lead to
generating dangerous forces of totalitaria-
nism in our country, The freedom of ex-
pression of the sovereign will of the peopel
or, in other words, scrupulously defending
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mechanics of free and fair election, 1s abso-
lutely essential for building a real democra-
tic soctety n a socialist order The p'e-
requisites for this are (1) freedom of the
press, (1) non-partisan radio publicity ()
mmpartial adminsstiation, (;v) an organisa

tion of election commission above suspicion,
Yv) equal opportunities for election pronra

ganda, (vi) equitable basis for elect on
expenditure, and (vu1) a peaceful atmosphere
for holding a free and fair election withaat
any shadow of fear from any quaiter

I have no doubt that the Congress
would have won the las. election even
without campaigning by the Prime Munister
The last election was not a political election
it was 1n vamity an emotional election In
the millieu of emotional upsurge of the
people after the victory over the mulitavy
junta of Pakistan the mood of national
glorification was so powerful that the pcople
cared very little to judge the socio economic
programme of the ruling congress The
congress leader Mrs Indira Gandhi succee-
ded very shrewdly (o exploit the 1mage of
of Prime Minister Indira Gandhi, which
was bwlt up with the support of all polilial

pirties and the whole country and the
whole nation
The ruling congress 1n ity thirst for

absolute power has started a process of
dangerous erosion of the mechanks of a
democratic election

Firstly, it has resorted to differential
distnibution of the Government advertise-
ments, financial advances and other favours
and used covert threat to break monopoly
press The press m India has been suffi-
ciently terronsed to be snbservient to the
ruling power

Secondly, by muistake once the All
India Radio Akashvani bulletin printed the
name of All India Radio as All Indira
Radio,—ironically 1t was almost hke an
madvertent foreboding and 1t has now
come to be true.

Thirdly, the administration has been
dehberately utiised to influence the course
of election by the ruling congress

Fourfhly, the Election Commussion 1S no
longer considered as above suspicion,
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Fifthly, the Government air and Jand
transports have been cxclusively used by the
Prime Minister and other Central
Ministers under cover of certain set rules
and by patently mixing official programmes
with election programmes

Sixthly, by using public sector distri-
bution machmery for permut, licence and
contracts, huge election funds have been
collected by the Ministers Opposition
candidates wee simply swept away by the
tital flow of ‘Rupea chunao’

Lastly, in the case of West Bengal as
also of Bihar, forces of violence, mmtimida-
tion and the technique of physical capturing
of polling booths were let loose by the
ruling congress to terrorise the voter to
serve its election objectives

Some of the political parties believing
i the technique of violence and the politics
of insurrectionary seizure of power are
todav c1ying horse against violent riggmg of
clections in West Bengal I would hke to
say that 1t 1s they who started the wind and
now thev have got back the whirlwind !
They have no justification to say so What-
ever by the quantitative measure of the
election misdeeds committed by the Cong-
ress in West Bengal such acts have mdirect-
ly strengthened the philosophy and justi-
fication for violent means of those who
believe in the poliics and philosophy of
mmsuriectionery seizuie of power

Also, by this process of erosion of the
mechanics of duemocratic elections, they
will engender a mentality in the mmds of
the common people who have directly wit-
nessed what has happened during the elec-
tions you may call it fantastic nonsense,
but they have witnessed it--whereby they
will lose their faith in the future m process
of democratic elections

It 1s a strange thing that Mr Biswanath
Mukherjee, the Deputy Leader of the Ruling
Fiont of West Bengal said on the floor of
the House that *“the democratic function
of Opposition 1s a bourgeois comcept ™
Not a single Congress Leader and nota
single Congress Member opposed 1t

MR. DEPUTY.SPLAKER ;: Now the
hon. Member should try to conclude,
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SHRI SAMAR GUHA : Kindly give
me two minutes more.

MR. DEPUTY SPEAKER : 1 cannot
apply different rules o different Member,

SHRI SAMAR GUHA : Yesterday,
Members were given iive minutes or three
minutes only but they were given ultimately
15 minutes,

1 shall finish within two minutes.

To keep the flag of Indian democracy
flying, it is high time that firstly, a judicial
inquiry is instituted to go into the allega-
tions of the rigging of elections, particularly
in West Bengal, Bihar and Jammu and
Kashmir.

Secondly. the People's Representation
Act should be drastically amended so that
the Central Government in the case of the
Lok Sabha elections and the State electious
resign at lcast one month before the date
of the elections.

it g A FTEANY © ITRTY HEET,
AU qEE WG AT § 1 g8 § oA
agr

MR. DEPUTY-SPEAKER : Now, the
hon. Member Shti Samar Guha has to co-
operate. He has taken double the time
due to him. This cannot go on always.
We are here bound by time. We have to
run the House according to a time sche-
dule.

SHRI SAMAR GUHA : 1 shall finish
within twe minutes.

MR. DEPUTY-SPEAKER : But two
minutes should not become eight minutes.
All right. 1 shall give two minutes. But
after two minutes, I shall shut him out.

SHRI K. S. CHAVDA  (Patan) :
There is no quorum, and a point of order
has been raised by an hon. Member,

MR. DEPUTY-SPEAKER : When the
hon. Member has drawn my aticntion to
it, it is my duty to satisfty myself (l,at it is
correct and then I shall take action. |
am not deaf ; 1 have heard what he has
said, and the quorum is being checked up.
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SHRI K. S. CHAVDA : But meanwhile
the dialogue is going on,

MR. DEPUTY-SPEAKER : Why does
he not understand what I am saying ?
When a Menber draws my attention to
that fact, it is my duty to check up whether *
there 15 quorum or not. When I am satis-
fied, I shail take action on it. He does
not have to tell me again and again. I
have heard what the hon. Member has
said. As long as I do not order that the
quorum bell be rung, the proceedings of
the House will continue, When I am
satisfied that there is no quorum, then I
shall have the quorum bell rung. It is
only then that the proceedings come to a
stop,

SHRI K.S. CHAVDA : How can we
know that you have done accordingly, when
you have not taken the count ?

MR. DEPU1TY-SPEAKER : I have my
means of taking the count in the House.

SHRI K. S. CHAVDA : But we also
have been counting,

MR. DEPUTY-SPEAKER : Since the
hon, Member has drawn my attention to i‘t
I am taking the count. As long as 1 do not
order the quorum bell to be rung, the pro-
ceedings will continue.

Now, let the quorum bell be rung——

Now, there is quorum, Shri Samar
Guha may noy continue his speech. He
has already taken 10 mmutes instead of 4
minutes, He can take 2 more minutes,
il he wants, but afier two minutes, 1 shall
shut him out.

SHRI SAMAR GUHA : 1 was saying
that the State Government or Governments,
as the case may be should resign at least
one month before the date of the elections,

Then, a three-man committee of retired
judges should be constituted to supervise
the functioning of AIR at least a month
before the elections. A special Committee
of the Press Council should be formed to
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sec that all political parties get & fair deal
in the press during the elections The use
of transport except m the case of sick
voters should be strictly prombited Im-
personation of voters should be brought
under severe penal measures of three years'
imprisonment. All acts of wviolence, 1oti-
midation and terronisation should be the
subject-matter of extreme pumshment
Election expenditure should be made accoun-
table to the Election Commission Election
cases should be Completed wrhin two
months of the fiing of the cases No
candidate should be allowed to use more
than three transport vehicles in the case
of State elections and eight in the case of
Lok Sabha elections, No booth office of
any political party or candidite should be
allowed to be set up before the polling
stations. and no canvassing during the elec-
tion day should be permitted, 1n order to
avord terrorisalion of votels and booth-
capturing. Lastly, a statement should be
signed by each candidate before the return-
ing officer at the time of scrutiny of the
nommation papers to the effect that
the candidate would not spend more than
the permutted amount as election expenses,
and he would not make any appeal to com-
munalism, casteism, regionalism or resort
to any type of wviolence It 1s high time
the Representation of the People Act was
drastically amended before the mechanism
of democracy 1s subverted to su.h an extent
that the people lose their faith tn democ-
racy, and the fauh of thc people 13 over
powered by some kind of totalitarian autho-
rity that we are witnessing today growing
mside the Congress.

SSHRI K, BASAPPA (Chitradurga) °
Mr. Deputy-Speaker, Sir, while supporting
the Demands for Grants relaung to Ministry
of Home Affairs, I would hke to place
before the House a few points.

In the first place, even though 16 years
have elapscd after the States Reorgamsation
Act has come nto force the inter-state
senionity of officers working 1 some of the
states has not bean finahsed as yet This
fas created a lot of frustration and discon-
tent among those officers resulting in -
efficient admumistration of the  States
concerned. | hope the Ministry would look
into the quéston and take carly steps to
finalise the semority.
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In regard twm All Indis Services Ihke
T A,S,, Government have taken & decision
to constitute simidar services in the sphere
of Forest, Education, Medical and Engi-
neermg. But it is only m the Forest
Department that this scheme has been im-
plemented and in the other three Depart-
ments, the services have not been established
as yet because certamn states have not given
cleatance for the mmplementation of the
scheme I do hope that the Minstry will do
something to implement the scheme at the
earliest.

Further, Agriculture 18 a very important
subject In that Department, 1 feel that
the constitution of an All india Service on
the fines of LA S 1f of paramount unpor-
tance, 1 am counfident that the Centre
will take nitiative m this matter,

A disquieting feature in the IA S, s
the steady dechine in the number of Ist
class graduates inducted nto the service as
would be seen fiom the figures which 1

quote here In 1967 out of 141 taken nto
the service, thore were only 50 first class
graduates In (968 out of 122, the figures

of Ist class graduates came down to 39 and
n 1969 out of 100 there were only 32 first
class graduates This means that hardly
1/3 of the posts are held by first class
graduates From this 1t 1s patently clear
that many of the first class graduates are
not entering into the Government service
as they seem to be finding better prospects
in the private sector, in the interest of
efficient administrative services, 1t 1s desie-
able to find out the reasons for the I.A.S.
not being 10 the best talents m the country.
I would like the Home Minsster to look
mto the matter and improve the conditions
of service of All Indma Servicas,

It has been noticed that the I.A.S. offi.
cers, whithin a period of 5.6 years setvice,
are appointed as Collectors or Deputy
Commussioners of the Districts. 1 feel that
this practice of appomting them as Collece
tors is not good for the efficrent admumstra-
tion In my opmion theas 1A S, officers
shoud be asked to work in the wvirious
depariments of the Govérnmens as [nder
Secretaries and Dapuyy Secretgries for &
period of at jeast 1012 yohoy. "2t 1 ooly
after they gain M&{ i they

N

* Yhe orizinnl sovech was deliversd in Kannuda,
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should be postel as collectors to the
Districts 1 would like the Home Ministry
to examine this question

In our countiy, there are only thiee
Forestic Science ILaboratories sittuated at
Delhi, Caleutta and Hyderibad The delay
i the mvestigation of 2 luge nunber ot
cniminil cases s muinly daiz ty the fict
that these thiec laboratories are notin a
position to cope with the volune of work
I, therefore co-sider 1t necessaty to huwe
such laboratories at luast one in cach State,
I hope the Ministry would look 1nto this
question and tike necessary action

In regard to the Central Vigilance
Commission the FEstimites Commttee 1n
their 84th Report tecrmm nd as lollows —

s“Consideriag the 11. tait the Ceatral
Vigilance Commussionet his to study
each and every case personily and
take deciston himsllf, the Com nittee
feel convinced that it s huminly um
possible for one person  to handle the
large volume and  variety of work ttan=
sacted by the Commission  The Comnu-
ttee also note fiom th~ Annuil Renorts
ol the CVC that i the dischi ge of
his dutics the Cormnissioner has also to
attend conferences and mestings and
visit places outstde Dol L his takes
away a pottion of the Commissioncer s
ume The Commuttee thurefore recom
mend that if the Crnns,on 1 to
discharge the onerous duties entrusted
to 1t, 1t should be enlargzd wd at least
one more member addid to it

I would hke to know the action tiken
by the Governm:nt 1n the mattet »f aspoin
ting an additioni! Crymmissioner to ¢Ipe up
with the volums of woik and expelite the
cases referred to the Viguance Conmis-

sion

Lastly, I would like to diaw thz atten-
tion of the Government about the pension
scheme of the ficedom fighters At present,
the Government have prepared a scheme
according to which a fieedom fighter who
had undergone imprisonment of six monthy
18 entitled to get & pension  This condition
s rather very mgid and should 3ot be
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imusted  Fven & political detenue 1s entitled
10 1 pension in Mysore State  Such bemg
the case, 1 want this condition to be refaxed
Such of th <¢ who hid taken part in the
freedom movanent  should  be given a
cettification of recopnition of his services
o the country Not only that family of
those freedom fighters should be entitled to
free medical ticatment and «ertain percent.
2ge of «eats say 5-10 be reserved for therr
thildien in the Medical, Engineering and
higher  technological  and Agricultural
Colleges

Lastly, 1t was answered reply to a
question in Lok Sabha on 512 69 that the
Government  would put up a Memoral in
memory  of those freedom  fighters who lost
thar lnes n the freedom struggle between
1657 1947 and that the Memoriai would be
teady by Apul 1)72 I would hke to know
the stage at whih the matter stands

ot ufzeer smrw (afrar) | wadrg
T WG, F AWAT T sqfeqy
AT FT A FHET HTAT 2 | Ao g
a4 ¥ q snfasr 4t grafas wka o)
& fon @aqiat 71 faaatr e afy &
F1A1 T 4 790 A 3 W § qawSar gy
fat &1 3% 77 957 Fivor gmiw fwwrd
g & 1 gart wfuzifegy ;1 g Ay
 favare 70 ¢ ) gafon & wrgar g e
FiATY 9T AT T FIW KT T F
oA T 2w N oafaw i qwfaw
wifeq & 79T amif@ gRar &Y e,
oz 36 ¥ T A7 & Tz 39 N fagfa

Gl

mamm A Afr g e
3 gafua N3 fand feedr & & FwAic
¢, wdig &, 99 47 dgraat &t g | &
s &1 gy faoer fever, AT RRT R
ot oty wiv faere & afenr fasr gy
o f5 qaneT ame &, el §, frew
g arf &, qur-ng g, ag wfw w1
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0 @ ¥, 7 fgen sdf o @ frew
aer § 1 gficam famr Y Iwa7d A wrard
N wfta & af AeA @AW K
forg &Y i g Y g & af ¥
FEAEfAQ, e aF A TG ITF AT
WMRETAN G W &) e TR
nQx srafaal ) wag A T @1 @,
wgr 9% fag-am A Wk gaad arE
rwwarsRaag N f5 @R
wfrwifal # gfeesir & sy & 25
agt & a1z 3 ofeadq aff sm war )
UG HTHI Y wFAU  fF a9 W
g § geq ¥ 967 39 g9 WX TWr
grarar d2r %< fag ¥ gurt sfywd
w7 vy qogd @ gfeadl & s waq
wdsd w1 qreq Y | gRIR Y gfeaT we
& & fok dad &< &, a19 ITH AT
srat &, qer @rar &, gfew 9v % maw
At wX E qer oF T @A A el oy
Tot AEY & ol & 1 wae Fee fely WY
st & &Y &%t 323 & weadq faeY & Al
2, wmw-awdiw @ & 1 & awar g
fs ot fad fowfl oia, <wF QO a%-
i Al

TIRIT F 9 9w wEaE §,
fan & 50 s0g &Y ward 1 gy
wrafer frg aeg & w04 ®Y gr o
# st wfgy, ag = 58 <@ § 0w
¥ R AT agfawd .| §—7 e
§ Ao &, AESH &, T AW G,
7 faart & fa ot * sqaeqr § ) wre
ferar€ & &Y qraT Ig@eT B oA Y iy
oy gl ¥ Pewh g, fra &
ERIR il &} Jsrd F g7 fivgr o g
&) el & e T ol srevae § oY
9 & w7y A § 1 ffewy wifa-
du ¥ wgX & weF-wefeul « woh fear
wen g, w¥feat ot § o el @
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Iy § sl wEd oY i wed WAV &
Y § wmeT I & aw fadw
¥ I &1 U W BT YA,
AR I 9%, WY AR @ I 9G,
for A gad T gAY ¥ W AW @
g, ¥ faRsi ¥ o gu g ) o gww
N frad o 8, Y oy o § a0
g e Yww v ¥ fad e Y
wigy ¥ o ufess wifPqf & W
¥ orw) 31 wIdl et A, @ ¥ wER
"IN HT A FW W@ W gATq A0
ufer sifas 7 wear | w0 fAa & wgan
f& ar at sAfas & A ¥ Ffexw @il
@Y 1 g1 g F TgET 1 HrlAel 7
¥t & fad gemr faaifog & g, aq
& wT A garfEt & wa

WM A AEF X wg HAtemw E Wy
frdlé grga &1 § 98 ¥ v 68 9 A
@ ¥ fed, wri gy s & oy
daad Qg1 R owang A § s
B4 15 A%, Tl & g F<aw =wrgar
g Rm@m{ 7§70 F §F A} w®y
fows & § ay v Wizl

ILART AR fagir N Ay w
faarz gare enily g9 #9090 FAET-
T N AZE F oAv F AT gWT
ur 1 39 & fa¥ A wra war, S
fad gg F197 a1, A’ew wrer fr agt
X gATE YT 4T gar § & frgean el
qfreara & § 1wt 28 wid # agi 0%
Wy welt | fefgae dfaee oft afew
g B & s ag md oK g .
¥ afeqr fo¥ & fogEt & &t geat
wf, waw ey gz foar aar 1 naad owE
feara #.fegre aTere ¥ wd Hwe 9O
wAw feerl &) e gear o off 1 I
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g3-frarr & 14 ared are o 1 Ay 25
Td A AW F q1 N og gAw G @@
21 gar ford Y g awae g, &
T T FY WAEAY 7 AT @A, FAT
' waEaar Ifar 49 0 WA WA
T 1 &0 § A6 af g A -
w8 Foh afed o agr foord gfa &
§TT AT FT §1 TeATAT 1 TAwAT FIFLA
#R ot wiasrd gw gz ¥ wax
3 § 97 & f@ars aeq A oA
arfgd

25 3d A s F arz oA At Ew
At AT A THA-FAeAT A A7 R
% St 3w =0 33w o wedr #
AT ¥ wyaT ver @, wrw o Wiw g &
59 gHT IAT LN & QA wr—afsar
%% 1 36w & @1 §, fow A o508
g aft & # sl # Fwae Far v
&, e wrsr @F ggr v fasr =ae 9%
R wEie e afvaw o &0 1857

# aradt &Y wErd ¥ gy davafy
EI HTT qred IHY A4 A F @Y TN q,
ATT AF I &1 Wt £1%  TAILF  qGT 9%
A 192 ) Ay | werf A
afwar gfra wi & qray 19-20 geaarad
Meft & Wk 47, 37 &7 ggfa ¥ @z
EHTYE 3T 9T @91 §, 99 97 Fa@ JA09
FTH E, AOHIT F JATE ¥ T@ AT F0E
g A W@ ) wrwrd) N s &
o Fmifal & wfe afs gw go @ ad
TN § A EWY WA-HGRD 7ATT FY
wrf ary adt &)

feelt Y orx T g feafy
R Aw-aar &t AEY ke
H——afsors moefen ¥E), wdizg
A AT qfewms vHISEH FAA—AT
g7y 4% 3 oY gl sReY & ey
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g R god af gaw e @,
F T OT WuA WA WY sya TE) T
9 &1 F'i 9 S AAfaw faar wwr @
W ATD F fear war &1 wEr @
agr gar #A @wr Y fgedt oy €, afx
IR T qoe F@E S TTwr
g it A W AT H R E
1g woerg w1 faafeaar wiash & € oeft
§ =T dgz waa ¥ Afagi ® ey
FWF A AT AT T g, wg
qTN ¥, wafe q'wot ¥ arg fg
¥ i A wifgy | gw fadt ux e
fe=dt wrear AgY argd, wfvw @t g fedt
Wy § Wik wgt wrEt § gy fedr ¥
FTH AT AT, HTH q4g7 A WA ¥ wywy
grg 2 W wEw fgelr R wm wwr
18y &, 97 51 g2 fawr wrfgd, agr av
@i7r v fgedy 7 g wnfgd

Tgo Uo THo ¥ W & fo gafyn-
faeg feg frgnd wiad &t fowfa &
FqEIT 26 ad ax ImT Agr & af §,
fFF A TF I qG N T T AE
%t fear dar g1 ag SPaa i ¢ 1 gw
qea & 5 2699 aT w1 waear gw
forgd o 1y 99 ¥ fawr oWy g, & fa¥r
s, @ ¥ afws 37 61 fasd afgd

Tor § fawd g & o &
70 € 7€t &, 3% & wgan afafeq ¥ o=
wr afafafges Sw AT gt ar g1 &
wrear g fe ga® agrar o 1 gfcaAl
& foy 18 sfawa & o 25 sferear
fivar st =g |

st wew fogrdt oot (swifaax):
Iarenst wded, qrfread & g 13 &
® g ® W W@ WY A g3
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 fae firar a1, I¥ 99F ow T A &
AT FT q9 A 74T { A YI-9T wEATSy
w oy wy, qfeadt A9 @ wwy
AT Org § 1 Sy Bw @ frufow @
- wreer gavy quteer oy gefea &Y AT )
v feafy ¥ gwewrd afcfeafady wv ard
ey w0 stfwer /€ § ) 97 weAl
Y HerT oF 8 § ) gewE afawrd B
gregreAT g gl | mafont & fadr
watey ¥ gREHA Wfgk | A € o
gowTe g avawrea feafa a @
aelf o A aF @ifwy 5@ & fod Saed
- dY | T @ wifew w T A A -
wifew feafs ot @, @ w1 N wrow
Y frark 2av

-

Jqeas A, 9% 9% Jr wr fywmw d

v TTERETT T ArETe el 9 ¥
argz B faq wdnfral § ameg
A ITwsq &, 3T F fa¥ wiwg geen
afefaan 61 @gro afl frar s,
I TN A FHNTE A w3 #

dust ¥ fagey & fod aa gear f-

fraw wr s fear § 1 g AE fae
#, PN Naw s Y @
- fam ® sgArfedY & gad Fr gy F
o wiear g afulaaw w1 Ied 5@
W war A o @ ww g A
s dfaw g B g a‘t
A E N ag mmarg feafy & wid &
fad dax =ff &t | wwrg wEw
fwft @t ofifeafe w1 @mar s &
end &) & wwwar g v smoawreiw
Feafe & o . aew ¥ owr gun
s g g AT ¥ age
- ﬁwhﬁmc“‘imr T %& ;qm
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ﬂﬂah%wrm-——ﬁm ey ﬁaza
AT AgAT '

“Every political party, therefore, needs
to examine soriously whether its faith
in democracy is a durable one and not
a mere tactic to undermine democracy
through violent means, Can all parties
represented in Parliament not join to-
gether to combat this violence afid those
who believe in it, instead of trying to
battle amongst ourselves, each blaming
the other 7

AR @ W § sy maad fafea §
Tz wraew § A v | F A 1w a7
Y ZAFR &7 aFa € fF aureg g9 &
A afeew qmre § 3R AT w1 SEw
frar far adai N 3 T s g § 7
fomg adai ¥ wga & foy ait @ o

‘wAar ®r AAEd ®9 ® & ! 7w 7-

foee q#f  (efwor dd) & wagar s
WYTFE W T F) TS FEF qg A 79 H9
#Y gfte wzar § f madaifzal &
F & fg madarfedl & & 7asd

TR | § 3AF el F 93 @ FE
FTEAT §

“saft fag™ qra & AF 9T afesw
Fme ® wwd ¥ ogwit fax saifa
arg @ a0 § | 3 sEr A g e ag
THGTE N I § FAifE A sqage
% T R A1 X §T WA R
fear av ag s7agme, 39¥ ¥w W
t, sa% T W gy

¥orar s3a1 o1 fe a5 ¥
o # EgT ) e w0 ) e
s g Md A feat gwar oy A
¥ ¥ afew Yar wiearwa W, . L anfe
arfz 1’ -

"ﬁw‘ﬁwm rmqva’f% wwﬂsﬂ%
meﬁmw% th
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st @t qo frardt (Miareaa)
ST A § 1 . (caaew)...

off qzw fagrdy wAIaY N vt
U wTwgAr & fe Sma & Fa ardf
¥ ot greq ¥ Ageq faqy, @reT F1 9G4
aft fzar 1 & qfy  awwr fwe wifeae
oréf ¥ &t aa A wdl A FAT WML W
swrar & ? swy fear & wae w fgar ofaa
2 ? qay geAtfus frar# 39 UANAL-
fas sfafgar AT & gaad 1 AT 417
a8 g7 s Y g0 greaafas fgar @
gag § arwefar  wlatear sfaq ad
& 7 3w fgur & s qww AraEew £ P
uxw W fear w1 afem €@ 37 adl|
AT gad R Fo "t & faw &
gAY F1 FAFIAT—Tg ArraA 7 afen
streqr &1 qfe=as agt g

¥ 3o Ay Y @y wwfan w1 @
g e auv garEes aq ag qdwr @ of
HIATTT ot @Y afzaw ams 4 Iaa faam
gl | afefeafy agd g€ @, e 2w
& fauio & ot aqiffqa & quwg X
gyt & frw st from gz uw mfwe
BT ST oF | AfFT qAET X F A
wat o< fasarg 91 " a  wodr faqg
o fazg 9t 1 gdifoq @ a0F aaal@
a3 £57%7 29 9aq q 1% F0dq T8
wwar | & =igar g 9% fgvma & wa wg
fegramaaargs fear § ag &=
frar g 7 ... (coaum) ..

=t AR $9T AT ¥ Hw fem

&

oy wew far® wmadd@r  ormar W
oy Wa wfw ) wedt wrw wfvg..
(sawaw) .. ara oo dme A A
B T UIT ¥ wearey oA ¥ ow ofes
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geeg g0 grfewr g faard & wrew
fear a1 1 ¥ 3w Waz & @ ow wwnie
quEg AE) §, ey 7w ¥ W gAer 9%
wgge T § IR IS wiwwr Wy
@I OF AT g Y gar A gEd
O g & W gt | A et fe W
qF TN qiwT w7 Grge (awrar | few
3 @ xafom fr Y 3o gw wg1 #0 T aR
3 g7 7% T W AT 91 Ig T
adt §, a; Arafrear @ wiv frd) o
I & M 9T AH, WXy & ARA 4
THT § |

qo I THT Arg AN & weaY WY
Wt & 9T A W §

“faere & g7 ¥ qg® At 5@ Qe
Az 937 I, TUATATA gar a1
T o q3T W AN A arw A
g el T s §, qw
FET FH A AR TF AN BI90
aRA & ) 7 arT g€ 1967 ¥ 1 fs-
& e & g anafin & qu
¥ 9< fqar T o@T oTaT Wi
femr & wam war agr fy frag-
fer sta< s gifaw srww Y W,
D Ay WY, 0 WwH oA
71"

Y giferT vy faard & 2 gra ¥
Fg1 & & I7% = WY 9y wew g
g

“Relid @R A4 Kwg wrar
5 72 & waa ¥ gaar wukt e qx
gt fF e gwnad o awd
¥ 1. 2w aw gar B frorrsfen nfis-
T ¥ fifen g9 Fowg v d
T W9 ¥ Iy ey fiewr g
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[#f wrew fagrd aworidt]

W oaww ¥ fawr fage ¥
ot afoss gy off fayifa faw & wwe
g & | X %9 qwT wew A Ay 31 AT
¥y wrw A4t feeelt ¥ wwmfow oF sna
fed &fs awmTeaT Fww gET R
w7 G fewfa & vy w0y f‘iwa T
AR KT AT FTAT Y ? ATT Y AT FAS
faQdy &  af ¥ @ 2, oA
ATHT T[T §, SN Swaw ¥ wiwer &
sfy @1 T—x@ A X AN gafar
fear§ 7€ 2—sak wa ¥ famr AW
At .. (Fww) | f@ag
# gEWY STHT T TEE A FAT § |
qg §9T g, TEITARAG 1 (sqem)

it goxoltar wegtr  TELAIAr AT
wadrg

ot wew fagrt awwdt e
raee gX Ay & fou fema ) seva
O ¥ 1 TR W R AT HIT AT
ferna g L 9% |

gurEges oY, FEFAT g €T X UF
afqs swaear § | ame @@ ¥ faot w1
qred AE foqy A @Y SwAT 9 F
W1 # q10GT IS FT FWHFTE N A
Arr § WX & ¢® AT A SigIET Agar
g fr % adgeity qedig afufy w1 w2
g =ifge o wiveg & rEt ¥ ¥ g
¥ gfrafagars W Q463 & gwa X 89
Wi gg g ¥ o sifrafraad g §
IR A% W@ § TAFI FF | A FAA
Q& qréf &0 A § 1 7o fewrAng fard
Fegr e @ wear § vay gsad Q@
e W QA T FEAT Q@ W qEAT T
DR @ waw o F Foeq wivs gear ¥
cresd X130 NP g 9T wA
Qer el § 1 gw wigd § wew g
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R AT W FO & grx wiasg ¥ w
& 39rg fol o awd § gae feare
Tifgrt  (swwwm)

IUeay o1, uweqrw ¥ foq qffeq-
fadt & sy & sriwat #v gfew T Ml
mT & 7g wear grafaaw §oww
IqaY fagar et &1 g aF faer &
f£ Fiw wFTm aafoar, gEARe, WY
warfagr sgfafass wdiiaw & Jrac @,
FiIvE & f0w 7 gage ¥ 5w ¥ foy
0 | F ST 97 §3 &, IAFT AT 4L WEr
wTr ar | A UE ¥ AlEgT AR &
fawz @ wifqw o gfew ¥ S+ s
T A 1 F 7AW 5 3951 IW, wAW HY
weAY T (suaww) . SN
a1 g ? w1 gfew awe gear W wifew
& 3% WY aF gTTAT G AT § 1 IR
qed) fam @ & f5 “gear ®Y ww ¥
AE {1 qFT E, A T geAqT FEX qiwy Wy
faatag & fradit ) fear qor ek
7 F1€ AR FETH D W § 1 A A%
gfow & afces afardy darwaw fag,
gdo o, WTAYL A UNHEl HT YAAT
&t ol T fag Tat wendig warfgmy &t
QAT AXNA F7 W@ ¢ A 9% wgQ
gfr ot @ Wy Q,Ew sy A
i’

wa safsq K@ A = qwar, fro
R gham w g & fage § wfew
adt frar 9T GHAL, HACG AW W faar
adr fat gear, Afex wfgsg & -
Afas €9 F ArAC gy LA T HIA
fasq geiaa wcx & faq fet & o0
o 5fT aft e e, 7 ¥ H
e frar wifgg ) Ak gg WAL W
AHX FY Troy A Hiflry A WX i AT
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TRV uE Awer @ Qar wifgw ?
Taifa® gear w1 qeaq w0 faar wAr

wifgy ?

I SfY, qErE AAr Y A o aw
TEE FTITRRA U UF A AT HF
oY | & I WA FT IFeT FE A E

“The other pont which 1s of concern
to the entire countiy 15 that of unprinci-
pled defecaons  We fully share the
concern for this malady 1n our body
poittic and we are determined to take
steps to check it.”

e WX g o, e as wr§ wEw
g IBAT AT | GIFIX §® FAX R
fordrd ¥ ad aw ged fw g
W N S¥ agafa wea ad g
g ! ¥ar g wEw faaedt @ & uw
§ IR gy g ? a3 a0 Fm
agl &% gar a1 fAAd @ F wawe
®T HIUET ISTR T RiTT wr AT G0
HER A gwavw gg-faww ¥ fee
g Awr a1 CHFIET TH-AIA T fqeg
w2w IoA ¥ fred Owr § ? 9@ waw
THATHEI TSI W1 %Y @, HT FTHY A
fag faudt a9 41 awrg oo § 1 QA
Tq AT WAy T FL AF & fw aw
wza sy sifea &3 frar s wifgo o
Tw-aae 1 5t Rfve qao as wh
adY Ay snawr, @A yatw Ag &0
Aot T & grEwEar & ag &1 fed
wfgT w1 JqT a7 o A 4
fred aYFEuT & ATT ¥ ST ¥ HAF
Wit Wy gFe faar, w9y fedr A
frft sl & qTgT TAFT WY AAREA
gz gzen §, 9% WY SaTEr MR oW
@ & wh =i Ty dewx s s

weenar w1 oy 0 qEa @ A § ) LA
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¥ grow fadt wdieT &7 599 F ST
®E) sarEr wver § 1

LT A, §F TT-AIA A wenEq
& &7 fafga &g & 1| 9917 € 1@, wrd
#FA fagy faa af ... (swwam)...
IE =Y g, sfvg Ay waaw @
HEEAT F1 &Y g1 AT wqAT 3w @I
1 Fiferw N 78 1 o Frsam e Wy,
g mtfag 7% ¥ fag darc ...
(sazam) ...

ot aito flo WG (grye) . 77 waa
AT, IgTBANT &0 . .

ot wzw fagrt aomaY. sy gar
FANAN WWE WS fqwT gar A
geegy & faadt dear wew wqW A o
Jud fgma & oF afuw safaq wgr w2
fear | ag IAgAR fam zw @@
A AT gl a5AT a1 | A HEw wAY
&3 ®7 avae S 91, ag dofafy a1y
#31 g% 9 AWaAT AGH ot {5 18 faar
7w 93w 73 gq, faar §w w1 &
54 go 9 91 wHE ! WO §Og
ar s fFar 74T €% @IE Wi Ay
FT fF 9999 &7 79 T9 9 TH gIEqT
|7 FAT 97 IH AT BT ST AFT
I Igg AT Awy e Iw waAw ¥
IAEY goerar Agy faey | gfear 3 g e
famis 78 Qar ) g ol O Ana
A @k W @ndt ) aft §w Iw
AW ¥ frar aat | A FAza g fe o=
e waT &1 glug sc g y, faww
s

MR, DEPUTY SPEAKER : You have
taken 18 minutes,
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off wew fagrd ol @ w5 O
& o} qoTy T AT §, W@ 4T &Y
w91 A, ey ggnw §ifwo )

D G M,

e A, A LA F A1z A @
feafy ot §, wad fAR A Y aF
et Y 1 @) & fv & wediw WA,
gafate ¥ g dedd | afea g3 T
¥ o wganr tzar AT IAET {AF NAY
# fot {97 avg & &9 TomT w9, 43
R@FT gEAT A WAH AT FFT K

sroet At AN 2

JILAN T, TS A QLY FE WA
f T worA wAT #Y OF  Aar ¥ @
§ & w3 mafe a1 @@ R, aromdr St 4
o & T® e ¥ ey 9r fr gg@ ad
ow Aar & 1 vg faaT g A Qar adl
wgr | gureaw o, § o o T, Aqg
¥ gArar g 9g @ 41 T g, W
g1 &1 fomr garr awaast a8 0

‘gr &< & 66 ol g 9 w9y
Y 92w wf qifges faa grar e ¥ o
gaw wAt A7 g% AV A W I Wy
T @ fagamd a1 @& ogw
wgd & fe ag 2o fawdt @), s www
w off & AqeT 9 gH vw AY gfaga
famtor 31’

W E AR A AN (sumam)
$Q wAAIe qee WA W sarar

2\

sff wew fagrdt awddt  war @
aw § 7T gF AN AN TG § 1 w0y
oF XaT & arw w7 & af, I g fear
et & qar ‘IO’ ¥ A wig @
af | g9 Suwr @ed A frar | @wq
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wfag adt frar f 3o & @na gr
AEAT TEY WRE A

S o fto WG ag ATewl  wEgwT
g

o wzw fagrdt avaddy gadr ardw
T, §IED g A7 A | W @ AW W
g foaa) mds #, oy awx Ay
9 1A% & igs fag 78 fean)

guTeaR oY, TA1 ¥ fawg sy wAv
nF q@ g W FT wEw &
weraqr 1 afvwg A1 gAA A o
FHAGT FABT P § W AGAST AT AT
Vet & | § 3@ faarg ¥ s wwar qgy
rear, AfeT gF g 7 e §1 (ew@AT)...
qaT By AT gAY F qEa) g FY @0
dfaarsw A & o wWrg @
IgH fpdmd & gam af off A a=
FFAT | AT 7 3AN wwwr el AR
e & Fgr T fe o ww o o&w Wy
fasrg =gd &Y a1 70 aret Y e 4 )
a7 fa A qe Fr ATE ¥ ug g ?
AT AT A fqel g« H1 AN faay @
a7 g0 fFar ? qur gEdY g awr @
sraddy 39 & % &1 fawra agy g ? owar
qg W ¥ UFAT FT @A ® qAFT !

oY wiqw QT ag wew AW §,
fradls w2 o= T P

ot wew fgrd wwddl. mrawt Wik
¥ I A Ay A 4

gareay o, X AAT § AT g
am 43 @)Y ¢ fe g3ay v wiyw gfqwr
fasy [fge 1 sre € fear Yoy wr faw
wg ¥ oot fear o @y ), 9¥ dewd
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g 8 Yo wdg § e ww g wrr s
fs wor o1 wam wer sy ar

g |

&t Wt dto A: srer g fear et
FIT AT MIGHT 1N SATLT Fgar g 1

off wew fagrd arodadt. g o weq
&1 wig s AT anw Y gfee @ w3 R
 $L LR

Isqy W, wrw gor € feed &
fzm @ of &1 oYwaw & fawiw ¥ fag
g A% T8 § 1 N w7 faFadww g
aifg | a9 wFTW A, oqr AN
faddiaeor Sfaa AT § 1| {0 HFIWT,
o afeag, varga aF aedt anfgn
Ty quraw, foar qfewg,  Awwarfasr,
s, g9 DEfa® qFRF g
®t F3IEH § | TRfAw IR FTwW &
W T $3GTAT | FAT FEIT AR
nEag g e g g oaEE
#M ¥ & oF T FF FT GeH FL AT
=T oY, ¥, W gF I@ TAFCE | T
T

“The whole system of Government at
the Centre 1s such that almost the cntie
range of decisions relating to policies or
personnel has to bz taken or at least
approved by the Prime Minister who 18
always hard-pressed for ume. As a
resuit, she s often oblised to put oft
decisions until the last moment, whether
in relation to a Cabmet reshufile,
appointment of Governors, selection of
Service Chiefs, posting of Ambassadors
or promoting senior oficials io key posi-
tions 1n the Government.”

sar ¥ qWEAR g, g WN R,
guaT WX yETy o §, worfaw s
Wi g oard paveewgd Q&
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I8 q17 @gdT wgAr AgArgfe W
I 7 geas< fawm § ag amar s
aa fr qiia wEd F1 g IEHEETC
IIYHT £ wFar § S T wive aw
Tt & faers s aT @ § | v & fol
A goax frem & A & fadd Al
T |

T RIAT I W19 FF FE (G
faqrragr g ?

=Y wed fagd mwdd s A
Teawe fawr gar ar 0 & Yar Fw A
F@AT |

3¢ BIFFIT QR A WeeTR WX
g9 F favigwr & @ At A § )
SRTT Faret W& oA #1 fawwar §
gt UgArfas 1T 1 AINWr FT WrEH
THAT § W\ WEIFHAY U AT WYRETL
AnT Aardr @l § @ gqer ¥ Fay qfex
A4y faer qaar |

ghear & &g W ¥ fasg oY
ATUT AT T4 & Fq1 T axAor A § ?
#4139 AAN F R X A I
Y UG AT AN A1 gHAY ? X ag @
FugAd g fr 3¢ v A www g
HOAT A9 F41 qlgeamr agdr &1 o
%g wsA § w30 1ar f5 ghare & qen
oy af faeelt #1 WY gy Fezrae ¥
gt #T qFT § 57 fod ara At ff off
¢ 1 % w31 f5 ag wra=r Yol qaw
%1 €19 f7@ M7 |

TAIEE AN T & oF §Ar &
fang o Qi sy 4% & W A
ard fa 0y g@ & A7 ¥, gorey @ N
T oy 9 A & ol fag af gy
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[ofr srzw fagrlr wrodat)

o qg werrAk 1 fagaw &3, qw A
NwAT € qET TAE T e T
aud | ¥ LA NI wor A
¥ I & @ usg e v ¥ vifas
aq s AT g7 FA N wR-

€qwAT § W0 gH Iq F IUTE wq W

faz w¢ aFi ?

. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Sir, I listened very carefully
to the debate both yesterday and today, and
while listening to the debate I was reminded
of the great events we had seen in the year
gone by. These events have been historical
events, They had posed one of the most
difficult challenges we have faced as a
nation after independence. All the events
in Bangla Desh, which 1 need not recount,
and the presence of ten million refugees in
our country certainly posed a great challenge
to us as a nation and to our leadership.
Sir, it is a matter of great satisfaction that
this eountry has emerged from this test with
flying colours and with added confidence.
Listening to Shri Vajpayee, I was surprised
that he also repeated what many members
of the Opposition are prone to say, that we
won the elections because of this victory.
Would Vajpayeeji have been happy if
we had lost the war so that the Jana Sangh
might have won ?

SHRI ATAL BIHARI VAJPAYEE:
Otherwise, we would not have co-operated
with you. It is hitting below the belt,

- SHRI K. C. PANT: [ thought he
had struck me below the belt and I was
replying to that. The eclections were heid .

SHRI ATAL BIHARI VAJPAYEE So-
you are not better than me.

SHRI K. C, PANT : They were to
‘have been held in 1972 and postponement
of ‘the clections would have been abnormal.
When - conditions are normal and the
elections - were held........ {Interruptions)
sccording to the normal schedule, then
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there should ‘be no surprise and I thought
he would be happy that lhe country had
won a big victory and if, as a result of
that, there is a sense of exuberance and a
sense of self-confidence in the country, that
is to be welcomed.

The elections that were held to the
States were in themselves a giant operation
and they were also concluded successfully.
Throughout the country the administration
saw to it that the elections were conducted
by and large peacefully, and as a result of
these elections and the last elections which
saw a re-affirmation of the faith of the
people of this country in the policies and
programmes of our Party and the Prime
Minister and which were an index of the
faith reposed by the people in the leadership
of the Prime Minister, the country has
emerged stronger. I think there is no
gainsaying that, and no section of the
House, no one in the country, can to-day
say that the country is weaker than it was a
year or two years ago.

The people have rejected both com-
munalism and extremism and the prophets
of doom who were predicting at one stage
this country would break u,p that democracy
would collapse, have been confounded by
the events of the last two years and, there-
fore, we can look back with some satisfac-
tion on the yar gone by as a year of
success, a year of dramatic achicvements
and a year during which the challenges
were bravely and successfully met.

My friend, Shri Inder J. Malhotra, re-
ferred to the problems of Jmmu &
Kashmir. I do not want to go into
details, but I shall assure him and I think
he knows it, that the Central Government
is conscieus of the problems of Jammu &
Kashmir and it is doing its best to assist
that Stats :n overcoming these problems.

The Rﬁmﬂa of Jaipur made a speech.
She is not here. .

SHRI B. P, MAU&YA Thercu no
Rajmata now. ‘

SHRI 8, M. BANERJEE : You can
call ber ‘Mata’~~1 dom’t mind, but no
‘R&im‘- -
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SHRI K. C. PANT : All right. Sheis
not here and she had come here earlier just
for the speech. She has gone away. I do
not know if I can meet any of her points
in her absence. But I would like to say
this. She referred to the presence of Soviet
ships near Chittagong and the purchase of
MItis by Bangla Desh. I do not really
know the purport of these questions. We
are here talking of two independent sovere-
ign countries, both friendly to us and I don’t
think anything should be said in this House
that is likely to be misconstrued by either
country or by those abroad or within the
country.

Shri Vajpayee just referred to the Emer-
gency. I may inform him and the House
that so far as the Central Government 15
concerned, immediatly after the case-fire
we had advised all the Minstries of the
Central Government as well as of the States
that the powers conferred by the Defence
of India Act and the Rules should be ex-
ercised with the greatest of restrant and
circumspection so that there is the
Icast interfence with the normal day-to-
day life of the citizen of this country,
with the enjoyment of fundamental
rights guaranted by the Constitution. This
has been our approach all through. In
fact, enforcement of no fundamental right
has been suspended under Art. 359. By
and large this approach was adhered to.
And now, the only question is , whether we
have reached astage where we can with-
draw the emergency. my hon. friend and
the House knows that even today our
forces are standing on the vigil on the
western border. The events of the last
year are too fresh in our minds to for-
get the need for such vigilance or to be
caught unawa ¢ in any situation. It 1s
our considered opinion that the time is
not yet ripe for the complete abrogation
of all the enabling powers available under
the Defence of India Act. We hope that it
will be possible for Government in the near
future to inform this House that these en-
abling provisions are no longer needed.
1 can tell the on. Members and the House
that Government will not delay the anno-
uncement even @ day longer than s
necessary .

I was surprised by the speech of Shri
Shyamnsndan Mishra. He is not here,

VAISAKHA 1, 1894 (S4K4)

Home Affairs 230

But he, as a senior Member, knows the
Rules of Business of the House. No Mem-
be whil: speaking is to reflect upon the
conduct of peisons in high authority, He
was referring to the Governor, It obvious,
whilec he was referring 10 Governors, he

was referring (o the Governor of Bibhar
and what he was domng, or saying, or
what  he spoke. I thought the mis-

understanding 1n his mind was that he felt
that under Piesident’s rule the Governor
should act as caiclaher and not take any
decistons Now, Sir, this 1snot a correct
interpretation Under the president’ s rule
the Governor does not merely become a
caretaker. This has been clarified in this
House moie than once. When the State is
under Piesident’s rule, the Government
here, that is 1n Pairhament here is fully
responsible to this  House, And therefore,
Preswdent’ s rule s also a form of respon-
sible Government and decis,ons have to be
taken, they have been taken and they will
be taken. His objection was to the Go-
vernor changing the I. Gi. or suspending the
D. L. G. or some such thing. I thought he
was insinuating that elections in Bihar took
a ce'tam tred because a  few officers at the
top were charged. I am surprised that any
one wh) professes respect for the judgement
of the people of this country could  think
that this is possible. He forgets, and tI
would like to remind  him that his pary
was in charge of three State Governments,
when we  had elections to Lok Sabha in
1971, In those States our party won, in
spite of hus party being in power. We also
lost in some States when we were in
power . . .

SHRI BHOGENDRA JHA (Jainagar) :
You were in power with Mishraji . , .

SHRI K. C. PANT: Always out of
step . Therefore it is that I was surprised.
that he felt that the verdict of elections
was dependeat upon such things .

He also referred to the Jantar Mantar
again. 1 do not want to go into this matter.
It has been thrashed out in this House, and
the Jantar Mantar is now in possession of
the Congeess (0). While in his absence, I
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do not want to get mto an argument, I
hope he will consider the larger question of
political morahity Whether he will abide
by the verdict of the magstrate or the
verdict of the people 1s the question that he
has to answer

SHRI ATAL BIHARI VAJPAYEE
But his party did not wait for the verdict of
the people

SHRI K C, PANT Now, the verdict of
the people 1s verv clear, and I may tell
Shri Atal Bthar1 Bajpayee that this s not
his quarrel

SHRI ATAL BIHARI VAJPAYEE
But he 1s talking of moiality

SHRI K C PANT [ am talking of
political morahty which s preferable to
political abstinacy

Shri Atal Bihari Vajpayee as well as
some others rcferred to the charges levelled
agamst the Chief Mimnnter of Harvana
Much was sought to be made of this as
though this were a new discovery and a lot
was bullt on it  Some could not do it as
abjy as Shri Atal Bihari Vajpayee because
he has rhetori. and oratory at his com
mand, but the attempt was made And
what are the facts ? This House knows the
facts It has' been discussed here  Ques-
tions have been asked and answeis have
been given Certan momranda were
received. One was recewved on the 16th
May, 1969 , a supplementary muemorandum
was received m July, 1969 Both were
examined carefully, and the allegations
contamed 1n these two memoranda were
found not to have been substantiated
Then, a mamorandum signed by Shn
Bhagwat Dayal Sharma and 19 other MLAs
and exMLAs of Haryana was presented on
27th October, 1971  The comments of the
Chief Minister of Haryana were obtained
this memorandum  These comments have
been received with his  letter on 17th
January, 1972 and these are under examina-
tion. They have not been dropped but
they are being examind.

PHRI B. P MAURYA By whom ?

SHRI K. C. PANT : By the Govern-
prent, 48 15 only nght,
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SHRI ATAL BIHARI VAJPAYEE :
Why not by the Attorney-General 7

SHRI K C PANT . Then, another
letter signed by MPs étc enclosing copies
of the memorandum has also been received
by the Prims Minster A copy of the
memorandum of 24th February, 1972 was
sent to Shri Bans1 Lal ¢n 17th March, 1972,
for his comments which are awaited, So,
why all the this song and dance ? It 18 not
as though every memorandum and every
allegation made s capable of being disposed
of quickly There are some complicated
matters Some requiwre the scrutiny of a
large volume of papers

1 would hke to remind Shr Atal
Bihar1 Vajpayee and others who referred to
this matter that the memorandum submitted
against Sarvashri Veerendera Patil and Shri
Npalingappa in April, 1970 and that against
Shr: Bandodkar in August, 1971 are still
under examination So, why attribute
political motives 1n this matter ?

SHRI ATAL BIHARI VAJPAYIE So,
there s all round delay

SHRI K C, PANT So, even if there 1s
much delay, he should adnut that thre 1s no
discrimation, there 1s no political discrimt
nation

SHRI ATAL BIHARI VAJPAYEE
What about Punjab ? There 18 disciimina-
tion

SHRI K C PANT That was what I
said that certain things could be handled
quickly , they are capable of being handled
quickly In the case of Pungab, the Mini-
sters were not there in office at that time.
The Governor went into the papers, and the
Governor came to certain prima facie
conclusions, on the basis of which a com-
mission of inquiry could be set up He may
wish that the same were the situation m
Haryana, but unfortunately it 1 not.

15 hrs.

This debate has lost mueh of its comba-
tiveness because my hon friend Shn
Jyotrmoy Bosu 18 not hcre He made a
long speoch and be had many things to say
also about the verdict of the polls.
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I was not aware that he had such an
abiding faith in democracy and such love of
it as he now professes. This was a revela-
tion to me. If the change is genuine, even
now it is welcome. One criterion by which
one can judge any party’s or individual’s
faith in democracy s to sce how they behave
when they lose, because it is the first of the
disciplines of democracy to be able to take
defeat as well as victory 1n one’s stride,
Because if you go and play a game of
cricket, as Shri Banerjee knows, once you
are declared out but you refuse to leave the
crease, the game cannot go on,

SHRI S.M. BANERJEE : The poitnt 1s
that body-line bowling should not be done.

SHR} ATAL BIHARI VAIJPAYEE -
The last clection was not cricket,

SHRI K C PANT : Even body-line
bowling cae be dealt with-—depends on the
skidl of the batsman (Interruption) 1 am
talking of spoits ; 1 do not expect him to
understand 1t. In this case, the CPl (M)
and sonic others are just rafusing to accept
the verdict of the umpizec  The umpuce in
this case 1s the people of this country. They
have given the verdict. But they refuse to
accept the verdict.

SIHRI N. K, P. SALVE (Betul) ; They
have left the creasc all 11ght, (Jnteriuption).

SHRI K. C PANT : I can understand
the difficulty of my hon fiuiend of the C P |
(M) who 1s interrupting, I can unders‘and
his difficulty, because he does not really
have faith in democracy. He does not
really understand the processes  of
democracy. He participates in it because
his party wants to subvert democracy.

SHR1 KRISHNA CHANDRA HALDER
{Ausgram) : This is your personal opinion.

SHRI K. C, PANT: When his party
was in power, it did not hesitate to use
violence, terrorism and intimidation ; it did

* not hesitate to infiltrate to its men into the
+ administrative machine and the police. All
of us know this. Therefore, they would
like to use democraey for their ¢nds. But I
am sorry that the people of this country
have seen through this and now have
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refused to oblige them. What can we do
about 1t ? If they are frustrated, if their
political plans have not borne fruit, in this
frustration they should not talk about rigg-
ing  That 1s not the right-approach. They
talk of rigging because ihey cannet tatk
against the people for thewr verdict.

SHRI
(Uluberia) :

S, P. BHATTACHARYYA
Why not an inquiry ?

SHR1 K. C. PANT: Why inquiry ?
The people have given their verdict. When
the people are against their party, their
party gets agamnst democracy. This is a
very strange sequence, but every time it
happens. Their critetion 15 sumple :  If
they win, the elections are fair 3 f they,
lose, they are unfair, [t seems the weaker
a party’s basic faith in democracy, the
fouder 1ty  protestations  asamnst  the
fairness of the elections become 1n case it
loses.

Shrt Jyotirmoy Bosu made a lot of noise
about our inteiligence set-up  As he went
on speaking n that ven, I felt sorry for
him. He sces the spectre of mtelligence
agents all over, even in the Cennal Hall
whete only MPs and journalists are allowed,
only a sclected number of journalists 1 do
not know which M P or which journalist he
was referring to when he <aid there are
agents in the Cennal Hall He should

. remember that in India, even today there is

need for an mtelhegence apparatus, That 1s
obvious, In  particular, there 18 need
because there are clements m the country
who believe 1n destroying  demacracy,
clerients whic1 scek 1o s ihvert the State,
disturb comm inal peace 1nd so on. There
are such elemenis  AnJd while we are a free
country, while we have an open society of
which we are proud, we hive mstitutions
like freedom of speech, freedom of associae
tion, freedom of piess, we have an indep-
endent judiciary, we have all these things~—
But we also have those elements of which I
spoke. Therefore, the need for such
mntelligence 1s obvious, and it has its uses
even for the CPM, because, even Shri Jyoti
Basu had some advantage of our intelligence
network as well as the CRP; when he
needed protection we have not failed to
‘provide 1t to hum. You can undersiand
our efficacy was more because of the
intelligence system. Therefore, it has jtg
uses, and its uges must be recognised.
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I am only concerned about one aspect
of this problem We have found in the
past that there was 4 pattern in ths propa-
ganda campaigns of the CPM  When they
decided to go in for violence 1n West

engal and other places, that decision was
accompanied by a sustamned campaign to
smear the police and the CRP and the B5k
and the agoncies of law and order which
were likely to stand agamst them and thewr
programme of violence And now, the
focus seems to have shifted and now the
smear campaign 1s being carriel on against
the intelligence agencies

Sir, an obvious conclusion can be
drawn I would not like the House to
draw the obvious conctiion | would
hike some CPM spokesman now or in the
future to assure this House and the countrv
that they do not ntend to do
anything which 1s Dbkely to prove vulnerable
to the vigilance and probing of ntelligence
agencies We would hke to be assuied
and to have their assurance in this regard
This 1s the disturbing pirt of the very vivid
anl colourful detective story which Shr
Jyotirmoy Bosu place 1 before the Houss

Sir, he 1s past-master in the old techni-
que of the lie being often enough repeated
so that 1t can be taken for truth This tech
nique was tiied quite a few vears ago-—30
or 40 years ago 1n some other country—and
1t was perfected and those who pe fected
1t said that the biggcr the lie the mo=e 1t 18
likely to go across And Shri Jyotirmoy
Bosu seems to believe i this technique
But unfortunatly this technique did not
pay 1 the past st has not paid now, and I
assure him it will ni piy him 1n the
future

Shri Satyanarayan Rao referred to
Telengana | would not take the time of
the House 1n going into detaily because my
friends from Telengana and 1 have oppor-
tunities to meet fairly often and exchange
notes But he knows that variois steps
have already been taken which | need not
repeat, and he knows that the result of
these steps in the developmental field has
been at least vistble  For instance, in 1959-
70, the exnenditure 1n Telengana on deve-
Jopment was 97 5 per cent of the outlay as
against 87 9 per cent in the rest of the State
Now, in 197172, the percontage of expen-
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diture, up to January, 1972, was 71.6 per
ceqt of the year’s outlay mm Telengana,
while 1t was 69 1 per cent for the rest of
the State This only shows that the mecha-
nism for development that has been set wp
and the mechanism to ensure mplemen-
tation 1 functioning, and Telengana 1s
developing at a slightly taster rate if one
15 to judge by these figures of expendi-
ture

On service grievances also, progress
has been made 1n the last three months |
do not want to go 1ato the figures But I
have all the figwres with me I would only
be happy to give Shrr  Rao all these figures
should h2 be interested 1in them

RAO
Mutk:

SHR! M SATYANARAYAN
What about the restoration of the
Rules ?

SHRI K ¢ PANT His main point
15 the restoration of the Mulks rules He
knows that the State Goveinment intends
filing an ipeal n the Surprems Court That
his been  announced by the State Govern-
meznt 1 hawve said at 1 this House also
Once the State Govelnment 1s going n
appeal should we not await the verdict of
the Supreme Couit before deciding what to
do naxt in the matter ?

stand to reason that it 1s
to follow ?...

Dozs 1t not
the most obvidas course
(Inte rruptions)

SHRI M SATYANARAYAN RAO
You know what will happen in courts

SHR!I K C PANT He seems to
know 1 am surprised that he should deal
with the subject so hghily, Therefore,
there 1s absolutely no pomnt i making a
grievance of Government not having taken
any pusition in the matter. As a matter of
fact we are anxious that the problem of
unemployment n  Telangana should be
tackled and that the safeguards that were
piovided under the Public Employment
Requirement of Residence Aot should be
available to the psople of T'clangana and
that regionalisation should taks place 10
accordance with the spiit of that Aet For
that already the Government of Andhra
Pradesh is taking steps Al these things
sre being done 1t 18 not as though every-
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thing is kept m abeyance ull the Supreme
Court gives 1its decision It 1s not so.
Positive steps are being taken and Shri Rao
should not harbour any sense of grievance
He should see the facts as they are, The
Government of Andhra Pradesh and we
here are doing our best to tackle this matter
in the interest of both Telangana and of
the united Andhra Pradesh,

There was some reference to violence 1n
elections I can assure the House that we
are as anxious as anyone m this House
and outside about the need to see
that the use of wiolence and ntimi-
datory tactics n  elections do not
take place It 1s obvious that wedded as
we ate to democracy we are even more con-
cerned m this matter Before 1967 the
elections in this country were remaikably
peaceful In 1967 there was violence and
inler-party clashes, and this process went
on tll 1971 and reached a certain peak in
the 1971 midterm electious to the Lok
Sabha, when as many as 258 persons were
killed in inter-party clashes and incidents
of violence] of which 223 were in West
Bengal alone and 35 1n other States

It 1s a matter of some satisfaction that
his trend has been reversed in the recent
elections, still valuable lives have been lost.
That 1s a matter of deep concern Itis
completely wrong to think that elections
took place in an aimosphere of violence,
all of us 1n our own constituencies know
that 1t 1s not a fact In some restricied
are as there was violence. We aie confident
that the State Governments will deal with
the incidents of violence which have come
to thewr notice in which ever State it m ght
bs. The Government 1s also considering
further steps that can be taken to strengthen
the provisions of law to deal with the pro-
blem of violence 1 elections In this matter
the co-operation of all political parties 15
required and 1t 15 of crucial mportance 1n
maintainng a proper atmosphers in which
free and fair elcenons can take place This
1s not & partisan matter. We are nterested
In the survival and strengthening of demo-
cracy m this country and therefore we
attach the greatest importance to this aspect
of the problem.

Shrimati Joshi and some other friends
reforved to the prodlem of communal vio.
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lence  From the point of view of stresses
and strains on the admunistrative machinery
m tespect of communal wviolence or the
possibility of communal violence, the year
gone by had been a year of great sirain. To
begin with 1f 1 may remind the House,
there was the hijaching of our plane from
Jammu  Then there were attempts to ex-
ploit the communal politics and communal
passions 1n the course of electioneering for
the Lok Sabha Then come the atrocities
of the Pakistami forces in Bangla Desh
resulting n the influx of a large number of
refugees into India

Whiue this struggle in Bangla Desh was
gong on, the Pakistany miuary regime tried
its best 1o nfilnate saboteurs, spies and
agents provocateurs mto thie country,  So,
all through the ycar we were subjected to
stiesses and stramns and, 11 1 may sav so, we
were appichensive lest a  small spark some-
whete should lead to bigger trouble The
manner in which our people 10se to the
occasions and demonstiated then abiding
faith in sec.larrism and communal harmony
1 something which should nspire and
strengthen all of us 1n our future efforts.
The cyemplary upsurge of national unity
and sohdatity in the face of the serious
threat to our secutity 1s an example which
should guide our cfforts in the direction of
complctely eradicating the forces of commu-
nal doharmony n our country It 18 a
matier of satisfaction that the admunistration
at all levels remdined wvigilant and did not
tahe any chances, ind this combmation of
popular awatcicss of the deeper stakes
mvolved  the heep ng of  ommunal peace
as wel a¢ vigilance on the part of the ad.
minstration must continue, because although
there has been improvement, and this has
been remathed upon by varlous Members
who spoke during the debate, 1 would not
say that the impiovement has been such as
to allow us to be complacent The number
of communal incidents even in the year 1971
was considerable as shown in our Report
for 1971-72 Many of them were ofa
seriots nature. Therefore, 1 do not want
the House t¢ go away with the impression
that the kind of solidarity and cooperation
between the people and the admmitration
n tackhug this menance that was exhibited
n the year gone by will not be required
in feature. This 1s something we will have
to continue to watch, The Gavernment is
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determined to deal firmly with the problem
of communal violence and through the
State Governments all possible steps are
being taken to contain the menace

Members have often expressed in this
House their dissatisfaction at the slow and
tardy manner 1in which criminal cases agamist
persons guilty in communal riots are dealt
with, The Government have prepared
legislative proposals providing tor the setung
up of special courts and for a speedier
procedure for the trial of cases arising out ot
disturbances The proposals will be shortly
brought before the House for 1ts considera-
tion

The Goveinment have iso tiken note
of the demand made by various sectirns of
the House for the enactment of lugislation
to deal with the activities of the communal
organisations whose propaganda nd activi-
ties pose a sewous threal to our seculir
polity The House 1s awere thit in S¢ptum
ber, 1970, the Gvernmeat had brought
forward a Bill for this purpose  Howover
11 view of the obhjctions saiscd by the
opposition  parties the’Bil hid to be wi h
drawn at the mtroduction staze In he
light of the objections then raned, the pro
posal has becn further processed and a revt
sed draft his now been prepared  We hooe
to bring this revised draft b.tore the Huse
very shortly, may be in the cuirent sesswon
iself

You will recall that m almost every
session in the last couple of years we used
to have a long debite on the Naxelite
menace 1t speaks for itsell that this time
there has been n» such debate  IThe Noxe-
hte problem has been tackled for the pre.
sent, and when 1 say tackled 1 mean that
there are far fewer instances of Nexalite
violance coming to notice The situation has
markedly improved not only in West Bengal
but also 1n Bihar, Punjab anl Andhia
Pradesh, but the capacity of these elemants
to wdulge m mschief remains and the
Government 1s fully aware of this and 18
wiglant The other aspect to which 1
would like to draw the atlention of the
House 15 that in West Bengal tw) factors
have mamly cobtributed to th: containment
of this menace for lhe present One 13 that
people’s patticipaton has been Tortheoniing
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m a much larger measure of late And
ever since the people decided that they
would stand up against this kind of extere-
must violance and would not allow ther
lives to be disturbed, it has been possible
to curtail  the excesses and to gradually
bring violance under control

The second aspect in West Bengal that
1s noticeable is that the people have seen
that the Central Government as ~ell as the
State Government do not take a very
narrow view of the problem We realise
that some of the young men who have gone
into the bad companv of Naxalites and
other extremists may have been frustrated
Some may have been lured away Some
mdy have taken to violence because of ex-
plottati»n by ant1 so 12l elements  All the.e
things are there It 1s not a simple picture
Therefore we have often said and the West
Beneal Government 18 now taking measures
to sec that the basic socio-economic pro-
blems are tackled whether they be problems
relatmg to agarian unrest, unemployment or
neglect of tiibals It 1s not for me to go into
those de atls 1t s for the virious minstri»s
They have driwn up various plins and
schunes  Bat [ would hke to say on be
half of the Home Ministry that we do not
take a nirrow law and order view of the
problem  We take a bioader view We are
not oblivious ty the existence of the deeper
Soci0 evmo nic challenges that the represe it
and we do not fecl content merely to tackle
symptoms  We want to go to the root ot
the problem and we want to help West
Bengal in tackling the root

Soms reference was made to the CR P
force and the recent yjudgment of one Julze
of the Calcuita High Court th a certan
case holding that the CRP Act 13 ultra
vires of the Constitution We understand
that the order will take effect after 12 weeks
of the passing of the order 'We have asked for
a capy of the judgment. We have not got
the judgment yet As soon as we get it, wu
shall study i detail the grounds on which
this has been declared witvg vires But |
would like to mention, because this s an
tmportant foroe, thdt the legality of the
Central Reserve Police Force Act has been
guestioned earlier before the Hugh Court of
Madras and again before the High Coutt
of Jammu and Kashmir and full benches of
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both the High Courts have held that the
CRP Foree 13 an armed force of the
Union and that 1t was well within the com-
petence of the Centre to raise and muntain
such a force As soon as we receive a copy
of the judgment trom the Calcutta High
Court, we will exammne the ground on
which the Act has been found bad mn law
and we will take smitable rem:dial mzasuies
in the matter 1 am mentioning that only
to poimnt out that this 13 one judgment, but
there are two other judgments before 1t
which have held that the Act 1s valid

The C R.P really has been doing very
good work It has assisted the army and
the State Government 1 undeiline the word
“assisted” Whenever the State Govern-
ment wanted 1ts assistance, 1t has gone to
their help in mantaining law and oidetr and
1t has functioned i such situations under
the direction and contiol of Stale Govern-
ments  Thirdly, 1t has been uscd on the
border during the ieccnt crsis  If 1 may
say so, both the forces under the Home
Mmustry-—the Border Secunty Force and
the Central Reserve Police  Fotce—have
acquitted themselves excellently durning the
recent crisi» all along the border

SHRT BHOGLENDRA THA  Why kecp
two separate forces ! Why not combine
them ?

SHRI K C PANT Because theu
functions are completely difierent 1In  this
particular instance for a particular  period,
some of the CR P units had to go on the
border, but not the bulk of the CRP
unis., The bulk of C RP umts were used
for the maintenance of law and order For
election purposes also, this was used The
State Governments which asked for them
have been all praisc for the work they have
done,

Shn Dhandapam, Shrimati Kaul and
Shrimati Baneryi rased the question of the
modernisation of the police force Over
the years we have been very anxious to help
the State Governmenis in modernising their
law and order machinery and 1n equipping
them on modern hnes The fiist siep was
taken over 16 yearsa go by provision of
funds for police housing  This 18 a subject
in which many friends are intgrated, 1
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would like to tell them that so far aboyt
Rs 45 crores have been given to the State
for butlding houses for the non-gaze tted
ranks in the police force 1In the current
budget also Rs 4 crores have been provided
for this purpose

The second major scheme 1s to prowade
assistance to the States for forensic science
laboratories, finger print bureaus, better
commumcation facil.ties, greater mobatrty
etc  This scheme was started n 1969-90
with a sum of Rs 50 lakhs It was increa-
sed to Rs 1 crores m 1970-71 and Rs. 7
crores during the last year Another Rs. 7
crores has been provided in the current
year’s budget The State Governments
themselves work out their different plans
for modernisation and project their reguire-
ments for addiional funds  Our endeavour
has been to awommodate all the State
Governments as much as possible A thered
scheme of this nature 1s to provide special
assistunce for difficult problem areas like
Chambal valley, about whixh we have had
questions and answers, calling attantion
notices and so on n this House

In addition to providing direct financial
assistance to States other facilities are also
being made available to the State Govern-
ments One of ihese 1s the Central Police
Research and Development Bureau, which
was cstablished a year ago, designed to pro-
vide the State Governments the results of
modern research and development in the
diverse helds of technolony, operational
techmques, communications, etc  Recently,
the Central Institute of Forensic Science
and Crimmology has been established to
tramn officers and of the State police forces
i the various branches of forensic sciences.
The regional forensic science laboratories.
the Central Finger Print Bureau, the Detec-
tive Tr uming School, the traiming institutions
for exammation of documents and the tran-
g courses in the Police Acadenly at Mount
Abu are all agam intended to prowvide
factlities to the personnel of the State police
forces so that the police becomes the gude
and friend of the people and enjoys the
respoct and confidence of the peaple as the
police 1n some other countries,

While saying this I must point out mere
equpments and mobality cannot bring abgut
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a kind of police force which we are aiming
it. It is not merely a matter of equipment.
We want the police force in this country to
have an artitude which will be recogmised
by the people, which will make them the
friends of the people. It is a matter of
attitude. For this the role of the police
has to be re-defined in terms of the present-
day requirements of our social and econo-
mic objectives in order that this ktnd of
harmonious relationship can be brought
about between the police and the people. In
this the House can help and assist by giving
suggestions, by acting as a bridge between
these within their own areas. Because, m
the modern context, in the context of today.
we do want the police force to be modern-
ised with modern equipments and modern
techoology. At the same time; we want
them to have the right approach and the
right attitude. In this I would certainly
welcome the assistance of all sections of the
House,

We have appointed a high-power training
committee to go mto all aspects of training
because it is at the tralning stage that the
policeman’s personality is moulded, so 1o
speak. Therefore, we attach great impor-
tance to this Committee.

In the end, I would like to remind the
hon. Members that on the 15th August this
year our country would be celebrating the
25th aniversary of our independence. One
of the schemes relating to these celebrations
has been referred to by some hon. friends,
that is, the payment of pension 1o freedom
fighters, 1 have already spoken in this
Hoase on that aspect. Tnerefore, because
of shortage of time I would beg of the
indulgence of the House that1 need not
refer to it now,

But it i3 our earnest hope that celebra-
tions of'the Silver Jubilee of our Indepen-
denve would jeave an unforgettable impact
on the minds of the children and youth of
this country to whom our struggle of inde-
pendence is now B matter of history, We
have drawn up a tentative programme which
has also been sent to State Governments,
It is our purpose to have not only festivities
but also prymote activities that may be of
psimanent and centinuing value to the
people, There will be strong emphasis
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upon mproving the quality of life and en-
vironment. The mood of seif-confidence,
the urge towards self-reliance and self-suffi-
ciency and progress towards social justice
and economic prosperity will also be reflected
in various exhibitions, seminars. monuments
etc,, proposed for the year beginning on the
midnight of 14th August, 1972, with a rede-
dication to the pledge of service to the people
in the Central Hall of Parliament. A
number of programmes have been proposed
for the youth, for it 15 in thcir hands that
the responsibility lies for continuing the
process of nation building. It is our ear-
nest desire that the vision and the ideal
that inspired the stalwarts of our national
struggle should continue to be a source of
similar inspiration for generations to come,

15.32 hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
TWELFTH REPORT

SHRIMATI JYOTSNA CHANDA
(Cachar) : I beg to move :

*“That this House do agree with the
Twelfth Report of the Committee on
Private Members’ Bills and Resolutions
presented to the house on the 19th
Aprid, 1972,

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That this House do agree with the
Twelfth Report of the Committee on
Private Members® Bills and Resoultions
presented to the House on the 19th
April, 1972

The motion was adopted.

15.33 brm.

RESOLUT{ON RE: COMMUNAL
PARA-MILITARY ORGANISA-
TIONS—Comd.

MR. DEPUTY-SPRAKER : The House
will now take up further consideration of
the Resolution of Shri Inder J. Mathotra
for which two hours had been allotted and
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25 minutes were taken. The balance 18
[ hour and 35 minutes, Shu Vajpayee may
continue his speech.

oft sz 1 fag < AR (3qrfra) -
Jareqe oY, off wegrar St A AV qAwWA
dr fem 2 ¥ ommr A 7 ¥ fag
WIIGATE | 91T § AHTH A
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T Fgw I5rd ) FqT wewrAAy W oad
ag°8 & awe w1€ wd s gas qes-
sfgs A g 1 S¥ 9T VF WA A
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d@ife 1§ gasq guwadys @ &fes
wd-dfaxw 73t & A 391 I 9T AF IR
A aEawar g 7 AR wnard e
ag g%eq na wifaqd faae s wfafa-
fag w<ar &1 wrewarfas wYa §, Arew-
ST 71 3—A w3 TA ¥ X AFY
sy q@ar @ ¥ ofaF A
w1 Sw-Aw gu A ot 1 gfeaw S
& | wesgardy g &, e I
¥ %z wereg 79 & @ig A A ¥ AW
2 gfeam AT FW F T FEAIAATE
§ waif ag Aomeg @ F feg=rs & |

w faarz & IREY ey A T
wut A vk 1 & 7@ wngar g fe adE
IwmreaT 7 A Y ooy gAAr
wifeer st g g & a1 §0 AR
STATIR gEATAY W T SAAT H AN
5% ag fewrk dar foag @ F o ad-
7y gEw s e & feewd §, W
zw & " qeafay § 9 ewfwgag
FeRmAArdr a4l §, ¥aq SAATAA AR
gexarqodt § |

organisations (Res ) 246

15.38 hrg.

[SHRt K N TEWARY in the chair]

qwiafq s, FqT A GATET W
wrevarfanar & wgar & ? 1916 & wa-
TFERFAR T gfeon dtr F gwow
gaarr o ar faak qua Fatar-aay
] qF wet o ft ) Bgowr fowew
1947 7 g1 afpa vas) 17 1916 ¥
BEIFE R rT X af N1 gq AT HA
foar war 5 waawA ¥ fom sren frad-
w7 4T £ Ak 3 e Y s F
wras fagra or @t & fear wart avg
R @ & faaregs &1 Andq fear
T F F1E aeiiwr g2y o 9, qfww
39 famiey &1 st & wrdew ¥
grg Ny fear 7971 qgewar W
Fag gy Ffaw T Ra frar a3
ag faarea a%a 7 gf, wfe oaf ¥
@t X @ adiwr w1 ger fear ) Afew
4T VIS GAFIT F %1 ¢ 5 faore
AR ¥ 3@ ¥ grwaErfawar @ o
A | TER AT @ X AT SURE
riFe i agImr ada & faug
w@d g AfeT arg 7 gew fgrg fadefy
&Y NI & U | wrer g feur soiw
AN 7 9aF FF Y T OF gEnA qrg
®TAT 921 | T, I« ¥ gA-gud g,
WEATAIT 41X AFRFIT G, 3T 9T ST
gryse faar | aX § AFC T W
afmw gegara 9 & wEawy, dafagy
A IARGT F AN AT wE A
fem A gurez g ¥ w1 w4
FoIr L. (BEAT) Lt oY A e
Q7R v} qTmr W g

W TEAT weEmT ¥ qdqy Iy
D arA 4E7 F7 & 1 iy I¥¢mT W Wy
3 Q¥ GERTT G FYH WA wigd
AR CICRE CRGCR (s G
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[sfr wew fagrd amwdY]
75, ag AL qre ¥ | TwHr 9 F&qr 334

ug 1947 & agx w1 &1 fggema we
T § ag 9w o ¥ fear 0

“dY 3@ AFA I§  ACT GLA AW
W o 7% N g o wear giew
@ AT 1947 F arg W wdER
A FN AT I AGH G L TN WF
64 7z 17 axwa7, 1950 w1 a7 §, fasd
fedr ars® 7 qar war fgrgeam aEogTe
g7 zroog@ wTwd & qWA W @y
wqr s T faar war ) & S FT WrE

‘gt gAY wRAY & fr w
o fgrgear arew gaa § av 5@
T TR ZXT ¥ AWT qAS § Aqr
ot aY g9 fegemma AT & owr-
aR e @ew gor W F &
Trew g g’

s gdr wewa wedr gy
mwrdt W wer€ ¥ fgear forar o,
BRI agam A WS ¥ 5 ogw
fpgrm & aifew wanht ggaa wiaw
wFATWEY 21 Afew Ow @8 it
Y gAY F1AW A € qadr | ek
fog g% qw <o Aife axwe o0 §
TR W W A I T T AT

‘et afae gewTR gRAE wtaw
WA A ST aved WEY A
ATEAT IV AT WX AAT IW
faada & ae faq q aww
# wray w1

e a1 Tl gRRa FAW A5 BT
R A A u & w9 ogw
fam &t w oafgnr anm aad Forady
fe % WP graw  wOw W% 5
T qE W 4wl g At 8,
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A I TERT § AY THNY L0 ¥ wTe
weafryg &, fawd gzen UST €W W
AT ¥ gures 7w Y AT ¥ qAHT WY
giaswgmmaw & faars qw
Teg ) Ned 1 fpgeam ¥ Al ge-
Aq swraw AT gevermard agtg ?
...... (vvmem™)...... src g A wdiad

AT FF AN At wq |

Fumfa s, soft 5 aaeae 1971 &
% qarq qrar Far star ¢ g9 9T TE@-
T FW G § IT TG A AN,
qgaw gad  wredy, fafaww wfaar
fufagr, gt WM wag wen o ¥
AR IFA BT MGATE

‘g qaET gEW sufEA  wwfad
st sfwas see fgrg e waeit
Y 9T AT TATHT §T Q< AT AV &,
qAY GRIA FRAMAT F AW@HZ A~
weagear & fog searg & @iv o3 fgeaw
fox g &

I FEAGEST FT ¥9 § wery
g

% R @O woarw & Wi
el g |

st gza fogrd oY ¥ gy
# aer § ? few 9w Sxe adiod
IAAT 7 G 1 woA qeardy et wr ofy
1 et o B # wrndt N werd
o ) T AW AT AT W
A oA oF ot & gver W A
wnfYanT ¥ ury ¥ Ry oY JIw W ug
o A arf @t oA wgr wor &
forg s & ow wgr Wl e W
farr Ty ) oY 3 QE s § fwer o
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g W X widw XA N qw
WEH gHT | TaN Wy AT qEAAE
WL TEE AR Ve A ? A w3
W ET
‘T fx Y ow qfeew WA
wrdY & guw & fg wosfsh %
Ay T qAfFT AT qgw ag'ard |
foge™ & gam Ay o &
s e wfeaw 2@ S &
agtags ¥ g ITW | qESAAAT
W arr ek o & fs gy
fer & oonfenr st sa
wwifas ¥ qra 5 quEA fear ar
awarr AW wgar § f5 a3 uv Jagev
Qe ¥ | gt qEEEET § 5T 90 @ 2
T AN vafag Wae Y fF ag qasae
T &1 ag O fAwroN 1 qel@ AT
@ ? werr shret ¥ wfeew Aw g, swieg
WA ITAY wEE &Y ? SR R e ¥
wfemw 2w Y gu st WA AW @
s § ot fegea feg T @ g A
e ol At § ewar ! asarfawar
WY A & FAT AT T AGT G AHA |

warafr %, whfog 37 qa gAr
wifg, ag daar gar wifge fF aamaa=
wat §, wiwxifas ¥ § | Faw qwdfas
AR QI AN L aFACE | T UF
iy wfaT a7 T AR § | qg 9@
woy § T wror o feufar & et faqar

ey ey, xER ot qF @2w Y

i gerovm & faq oF afewy
wof, v sfowg wr & ) a=eq a1 ) q19-
oy St 3% aff Oft osfty gETERar
& of, sfowg W war qrreear § 7 W
wwve i gwvewar Y € & fre frdt
dwn AT wepht Wifvg fear wg,
Wl ey gt vt § 7 Qw7 A
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fv g3 ¥ @z oo aw & qry W
i gt AdY 8+ wQAY gErsy ¥ AT
%1 fow avg § ame ¥ @wr WY, %
Fa< faare 7y & wgr &1 ww Fwhene
®1 gova afar Y 7 fog aeg ¥ ofaw
frar s, wd fag @ @ga ¥ searw
wE a1 W@ § 1 T AFT Y 97 & Hepre
fadr ar ¥Tard w1 wer oS, vad frg
fagas G A frar ar g & 1 fadaw
dn @1 war g, sfaw duzronfed &
fa=is, sAT @ ar @ ¥ aivarfe
dmsd 71 dvrrgr ifag w3 fo o Tar
BAAT § OF GATET g & Ay wie W
qr g adl g

gumafy Y, #7 9 2R w2 @t e
el AT 1 & F1AAY AifeT v R
T FTAT HIAT T FT A 47 § | qar
YATEE @7 4 AYHY qUAT T H
| 7 9% ¥% werwar fx g wfgenl
F @ aft AT fasy ok gear & 70
Rad ae fa, e o agug 7 G Wl
fa¥r a2 wo a1 3 | faedlt B 2@ Al
qle K197 % T § 0w rgw § wwi aff
FTIT, SIAT 0T Ry AW q19F Ry §
T ¥ giveifas wfear waey &, wowx
&, wd g & TR WA & fou i dw
it worrT AR g 7 7 (W) |y
srar & o S L fFAT AN ) 4w
g TAAAAT G FY OF A FAA
s Ag) faar ot gwv 7 99 Ay
w1 qwear 4 ?

=t Ao FAIT W ;@ A i
off weer fagrd arwdd | ey o ?

Ui e das a9 ¥ vy ¥ o qf-
A A g1 A AT IE Y I wf
Y qerey 7A@ & AT TEN & w4 ¥
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[ wzw frgrdt v ]

iy wrqg 7 A, A gEErfes oo
dfaferer N, ag T e A §
o iy T ANk A A
wguf ¥ wsqaw fegraar § | S Yaw
TFeT weER %3 § fe sl caddaw
W ¥ genqraw ¥re FWAACIEH FHA A
¥ | sy & werg # 1920 ¥ &« w3,
1930 ¥ frewniT ge & amge & 1920
# ot v @ wr Hfadwaw gur a1 9aN oy
AawY W gafsy A 61 w1 TroJwAAT
& far

“In late December 1920, the regular
Congress session was held at Nagpur ..
Keshav B, Hedgewar, the founder of the
RSS, was prominent in the politics and
social life of Nagpur. At that session,
Hedgewar organised the young Congress
volunteers. The RSS was later to adopt
the name and the uniform of the vol-
unteer group that Hedgewar had
organised for the 1920 Nagpur Session

W TMo TAATT ®ITH Gwsd &
AT w9 TG WsT IR A A
WoBT § | AF AT qOAT W 9FT AT
8, gfawnt ff agw awar ¢, ag wusw
A QR FTATAT Y 1| 9T A5 9%
o wrofe 7t § 1 7g W eefsat F
forar wa@ ¥ | fwm AT wro FEAAIT
wTE ¥ AE@r APHT @AJAT GASA
W oY wg dwzrgardt §, o ayfae wrd
¥ § 1 v @TeY wIgd Y § fn
agrusy ¥ vard * s gIET 9aT §
war®l § nzer O, Afww, aaae A%
srer arfr age & feend av @@ &)
aE A A ¥ aafy o wredra wrdes
dw g | ag Ao QY fe 9
wepfor drza aft & ag uwnfes
dosr § 1 wdA A H A 9
ove, 49, qF, & 9 o Aw ey ol
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o1 1 qg WS q | 9T dt o s < ¥
Fag N gl & wor frgf g wr @
21 %x 3% foq w fafaedy & ored
WIE Y T AW S N oww g
NGgage s & fagdac g 1+ N
TE T ET NI Y| NG ATH §Q
Tafl WH HrTE AR O W
Iqwr w470 § o Wiz, . ga. vadifas
Hgnsw §, 15 uw givarfas gusv §, AN
FTEI FEArS AL AT EWY | AT X
W A fegar wy d@nfsy @ A g@oE
agt & ot ? Xwwar g 5 ag 2w
ax %1 &, <few gy W § @ W
fega ®r 4t § 7 wg qw 97 q amar
AT 97\ A7 F Ag &7 FENAT AGT 1 W
ferdramy Yy aat Hr g dow
& aTX FEAT WTFAT § | qWY G FW §,
ﬁqﬁﬁqumsmtlﬁﬂfﬂ'ﬁ
OF A1 & ) H IFT FATH0GAT § ¢

“In the Congress those who are in
power feel that by virtue of their autho-
rity they will be able to crush the R S.S.
You cannot crush an organisation by using
the danda The danda 18 meant for
thieves and docoits After all, the R.5 S
men are not thieves and decoits  They
are patriots who love their country,”

ag I AR UL FeANATE 2 I
GRY ® Tg WA A | I H AN & A0S
#1962 & O+t ga¥ & axwry Agw sh
® g ¥ aower feaw gx o @
fawedh Tad v Q. gE. § wife 3
® fo¥y faufag fFar mar a1 1 1965 ¥
o qifge ¥ gwar fear o 2o @
e grey ot Hgrw # o ) sy WY
& ety o oY ot @nngerdt wg awy
g+ el o A yre. g ow. ¥ WA
off Miatgwy WY ot an g ¥ A &
arg faare fafama & goar ar | o 987
uefi eed¥aw o weeT A1, W I
aewaraandY Y 4T | dwe § wad ga
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wrasawar i & 1w dgfeq, qit
uwlifas wd w1 fag & 7 fag
wvarfasat 7 fazry & g1 wrw Iqa
TR £ Hifaw TR §)

R fraga § T oy swar 9X wdar
Wt 1 ag T WA X A W F
AT qT 92 1 grewrfgwar & werg fa=
AT fequr & w4 wAdY | FEA wesraela-
FET FT VT AT F GFAT 1 | HIY
¥ amgw § &y w9 aivarfawar w2 w
gaer fifad | Wy ard faag F
¥ 87 & fa¥ gwm A av g &)
AT foex o Aifgaa wrT wlizar w3 @
2 afpr & aft st awsart & wor A
wgar | §7 o ot A B § 1 Sfer
fror o N HN AR @A w0
=g A 1875 W@y gu 7Er #X awaryn)
a1 g Afawar &1 Ig qe qrT
agr g

oS ArEAfd) A€ TR £ qg 5§
ar <t &1 AR fra Y ? sar R
Rugy wrenfedr g zaer forg @Ar
Wfge | FAA ® qWA g9 AUIT A
wifgd | Awfeay ¥ ga # guA AFA<
g1 w g 1 afs qaewm e & Qg
Yz wmm femor wr & o @A fed
fardmre aowc § fomd aodim wrer @
FN ® 71T W oy Fwwra F AT TG
fray | &fe Tremrfcd) AYE # T s
Twarfasar ) agEr [ R | F@ER
wtwarfiwar #1 frg @@ A@ w0 OET |
34 &1 s st e wig )
WA IR woE AT & gRET
£ 5 9y wawr gww A g | €A
I X 9 AR qg oW wT W)
W & wx ¥ d5 U gEd 9 e Ee
W wifew o ¥ )
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SHRI N K P. SALVE (Betul) : With
the tremendous and massive verbiage at
s command, that the rhetoric and oration
of Shr1i Atal Bihari Vajpayee has been
par e\cellence 15 not a matter of surprige.
My only regret 1s that while trying to
make out a case that he was wanting to
oppose the 1csolution, three - fourths of
his specch was devoted precusely to con-
demmng communalism in far stronger
language .

SHRI ATAL BIHARI VAJPAYEE :
Of the ruling party.

SHRI N X P SALVE ., .. than
that n which we condemn commuuahsm,
except that he wanted one particular party,
namely the Jamit- ul- Ulema to be cond-
emned for propgating and preaching what
according to him constitutes communal
discord What he read about the wntings
of the gentleman representing Jamiat-Ul-
Ulema was in very high flawn Arabic and
Urdu, and 1 have not been able to follow
the text fully Howevei, 1 wish to make it
absolutely clear that at this juncture, let us
forget the legal subleties of whether or net
thss resolution 1s comprehensive enough to
include the banning of those para-military or-
gamsations which are not communal or the
banning of such orgamsations which are
Just comsnunal and not para-military,

Let us forget about these things, and
Jet us go to the rest of the problem m
resolution itself

15 56 hrs.
[SHRIR D. BHANDARE in the Chair]

If we go through the resolution and
come to the conclusion that communalism
sought to be partially arrested by . Sinee
communalism 1s cne single largest scourge
today threateming the forces of Indian nat-
jonalism then 18 Vajpayee)i willing to join
hands with us and vote for this resolution
and recommend to Government that irres.
pecive of any other coasideration, they
should start implementing it. Make a small

beginning

Any para-military organisation which is
engaged 1 preaching this gospel of caum.
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munal discord and communal dishrmony and
eommunal hatred should be banned, should
be effaced and should be crased from the
Iadian scene ? I do not know what auth-
ority that gentieman had of Jamiat ul-
Ulema whase writnig Ataly read

But I would like to read the aitirnty
of a Jan Sang Member of Pacliament 11 the
Fourth Lok Sabha, who also contested
agammst a Union Mimster as fan Sangh
condidate and lost in the mid term poll
I would like to read out what advice he
had to give for the RSS and for the Jan
Sangh I quote

“H needs courage to be original Co-
wards always made gond copyists
Scemg  that Indra Gandhi  was
catching the fancy of the people by
her socialistic slogans of cothing on
urban property, scrapping the privileges
and privy puises of the prinees, tax on
agnicuitural income and other Canb
Hatao gimmicks the Jan 3angh leaders
not only stabbed n the back the princes
with whose money they had come up
so far, but at 1t1s Ghaziabad meeting on
Novemiber 27, 1971, it also demand~d
a ceiling of Rs 2 lakhs on uiban pro-
perty and a4 maximum living space of
810 sq metres for a famuly of f{ive per-
sons The Hindus laughed at this
synthetic socialsm of the Jan Sangh
mtended to beat Indira  Gandht 1n her
radcal socalism

AT q19 qgH 45T FW G | v G
%AW IRz AT R

oft g wR wEAE A qar g °

oft a%x garc WX AW A waT
weea &) foeime afer @ 1 wen
Xuer @ &1 DY gn ot ¥ fusy
e wvr st g vy & e T @@
o o age ¥ e gt

o gwN WA WO WITH) AFAT
o o
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ot wta wTC W

Then, [ quote further.

* The Hinaus leughed at this syndesic
socialism of the Jan Sangh intended te
beat indira Gandhi in her radical socia-
lsm The Hmdus were airdady dis-
gusted with Jan Sangh's secular mask. .

Ty o fwge o A
JAFT FgA & 0

‘The Hindus were already disgueted
with the Jan Sangh’s secular mask and
angry for mak.ng the Hmau supporters
vote for Mushm candidates, The Jsa
Sangh » treacherous and unpatrotric
demand to repatria‘e Bihan Muslims
from Banala Desh shocked the Hinda
sentiments The Jan Sangh 15 destined
do die

Ths was not a propaganda of the Con-
gress Party

‘“Ihe lan Sangh 1s destined to die even
as the Old Congress did What the
country badly needs now and immedia-
fely 15 & genuine Hindu party wmthout
any adulteration to meet the silent and
emotional demand of 460 million
Hindus It must have gn heneat Hindu
name, even as the Muslim League has its
honest name  Parties with dloak names
hike the Congress, tne Jan Sangh, the
Socialist, the Swatrantrites elc belong
mg 10 one could make no ens proud

s g AT YW, Q9. § WA
4T WEX £ WX UR. Q@ ¥ TN
I IHL | A egd Y s e @@
qa areatae aeqr A 1Y g
) agumEk Fa @y
16 birs

st gew W wyER A A T
g1

Y rtw grrre wved kY war &
BT T 1 BT e e % w § e
4
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“Let us, therefore hope that the RSS
Chief Guruji Golwalkar, a great Hindu,
will step out of the stinking secular pud-
dle of the Jan Sangh and jump mto the
Ganga of Hinduism by founding a new
and genuine Hindu political party; but
while domg so, let him not pick up
those persons of the Jan Sangh who
have been the Trojan horses of the Con-
gress, It would be worthwhile for
Guruji Golwalkar to find out how
many leaders of the Jan Sangh have
been on the payroll of the Congress
before he sows the seeds of a new
Hindu party”

SHRI R. R SHARMA (Banda) : He
is pleading against himself  Is he not ?

SHRIN. K. P. SRLVE . It does not
matter agamnst whom | am pleading. This
is the opmion of an MP who used to embell-
ish thewr own ranks here til yesterday he
was the most trusted leutenant of Atalpn.
He was made to contest an imporant elec-
tion in Madhya Pradesh and he lost
Raipur. I need not now disclose who 1s
the gestiemen.

SHR1I ATAL BIHARI VAJPAYEE :
Now he 1s quoting Baburo Patel!

Whatever
Shri

SHRI N. K. P, SALVE:
Shri Atalji may feel about what
Baburao Patel has writien, . .

ot wza fagrdt maddy : g g7 WA
FLH N

oft ater gAT Wew: gAIr ar 99
Y T TR w7 IOT & A

MR, CAAIRMAN : Let him not take
notice of remarks made by other members.

SHRI N. K. P. SALVE: This is the
thinking in the Jan Sangh itself. A respon-
sible person, a responsible member of the
Jan Sangh ~—he may be disowned now for
being truthful—has said that the Jan
Sangh must unmask itself of what he called
synthetic socialism and synthetic seculansm,
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Today I saw Ataljl’s indignation at the
communal attitude of the Jamat-ul-ulema, I
would only like to say one thinn to him:
Never mind. In this particular Resolution,
may be communal organisations whice are
not para-military are not included, but
assuming that we were to delete the word
‘parp-miltary’ and say that all communal
organisations will be banned and lay down
the guidelines, criteria, is he willing to join
us ?

Ultimately, Ataly ended by saying that
these who live in glass houses should not
throw stones at others. Who s living in
a glass house ? The country got so indignant
at the time of the greatest of tragedies,
n Birla House, a disgrace which had been
foisted on this nation a disgrace that will
hive for etcrnity with us, What happened
at that ume ? An opportunity was lost, If it
1s accepted that communalism is a scourge
which seriously threatens the entire secular
polity of this country, if it 15 accepted
that it 1s not merely a threat to
our secular democracy, mnot mercly a
threat to creation of welfare state, but is
in fact a threat to the very existence of our
country as a nation, it 1s high time we made
a balanced and realistic evaluation of wnat
was at the root which created so much com-
munal hatred today in the country, so much
of communal discord, communal distrust.
It anyone were ever to say that the organi-
satjons which were preaching the naked
gospel of communat hatred, para-.military
organisations which were ndulging in prea-
ching violence and propagating religious
Intolerance, bhigotry and sacrilege of the
worsl foim, were not responsible for sprea«
ding this type of communshsm. I should
only think that the person who accepted
such a plead'ng was more idiotic than the
person who made such a pleading.

My respectful submission, therefore,
is at least now the time has come to go
scriously about our business, to go to the
root of the matter and accept the Resolu-
tion which has been proposed by Shri
Inder ] Malhotra to ban thss, 80 that we
are able to erase communalism from this
country. This opportunity when we have
to do does not come so easily. We had an
opportunity when Gandhiji was assassinated.
The whole country was awake with indigna-
tion; the conntry was 11 & temper against a
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particular para-military  oraganisation

They considered 1t was a  communal
organis tion, and however much that organi-
sation disowned ¢rime, however much that

communal organisation disowned
criuminals, the communal organis-
ation has never disowned the merit

and the basic philosophy which led to the
assassination and murder of Mahatma
Gandh

Sir, after that time certam events took
place, and the particular organisation was
allowed to function in a legal maner, 1
have always held that 1t 15 never possible
to really arrest or eradicate or efface such
organisations purely bv amending the crimi-
nal law even if we make a resolution at a
time when politically we are  strong eno-
ugh to mobilise public opnion mn favour of
what we are doing because, Shri Atal
Bihar1 Vajpayee has spoken that after
all, 1if public opmion 1s there, we need not
be worried about the communal forces I
entirely agree with hm  But public optnion
1s with us, plus we want to amend the
law  We went to amend the law in a man-
ner that once and for all we are able to
take case of this menace agamgt socicty,
against th~ Indian society And that 1s only
possible today when we have a leader who
has laid before the country, who has put
before the country a plogrammne and a
policy as a result of which she has 1eceived
an over vh:lming miniue The trust and
the faith ot the people 1s n their leader
The position so far a+ the political strength
of the party, the political strength of the
leade1 1S concerned, 1s umqe Itis at this
juncture, that 1t 1s the easiest possible oppor-
tunty for us to mobilie the public ovnion
1n favour of getting nid of these communal,
para military organisations th. ume s abso-
lutely ripe

If Shri Atal Bihaii  Vajpayee 15 not
propagating a synthetic seculatism then [
would also request him to jom the resolu-
tion Who are covered by this type of
organisation 15 & matter of detail, and he
need not have any apprehznsiois on that
score If the RSS 1s not 1n reality a com-
munal orgamisation, and if it was nnocent
as the Akalis have been, he need not be
scared abyit it There is the high court and
thv e s the Simeme Court After ali,
what have we been asle to do to the RSS ?
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They have not been able to tax the RSS; the
taxation has been long overdue But that
1 a different matter 1 do not want to bring
that question here

With these words, 1 whole
support this Resolution

heartedly

*SHRI KRISHNA CHANDRA HAL-
DFR  (Ausgram) I want to speak 1n
Bengali

Mr Chasrman Sir, you are aware of
the fact that my party ~the Communist
Party of Indin (Marxists) 1s opposed to
Hindu or Mushm communalism We are
aware of the fact that the communal organi-
sations and the para military forces sponso-
red by thcse organisations ate of no recent
origin  When we were waging our struggle
for independence, then the British imperia-
listie forces had given constant encourage-
ment to the communal forces m the country
to thwart our efforts for attainment of free-
dom, and they had tried their best to lead
us to a suwidal path  Itis a well known
fact Sir, that these Briish 1mpernalists,
taking advantage of the weaknese of our
freedom siruggle, hid not only sown the
seeds ol communalism in our country but
they had gnen all encouragement to such
elements to grow ana flounsh It 1sa
matter of deep 1egret that bzcause of the
inherent weakness in our freedom struggle
and our failure to guide the movement on
night ires  the comtrv was  divided inte
two Not only that, our struggle for free-
dom mpeded agawn and again by these
communal forces but sull today, after 25
years of attainment of independence, we find
that the forces continue to be at work We
wanted 10 set up a sccular society in  this
country which would he free from exploita-
tion But we find that even afte: indepen-
dence, the British and Ame-ican 1 nperialists
through CIA and other organisations are
continuing to encourage the communal feel-
ngs m the country with a view (o impe-
ding our progress «owards prospeuty Today,
when the working class, the peasants, and
the peor are all strugghng hard for better-
ing their conditton and when the peasants
are struggling for ganing the ownaership of

" * The orgmal speech Was dolivered In Bengali,
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land, we find that the capitalists are using
these communal organisations and the
paramilitary forces to break up their stru-
ggle and to frustrate their efforts. There-
fore, I, on behalf of our organisation, and
party want that in the interest of the pros-
perity of the country, in order to help set
up a society free from exploutation and to set
up a real socialistic socicty, all £a a m litary
communal orgamnisauont should bs banned
in the country, Itis true tnat we have
some fundamental diferences with Govern-
ment’s concept of a socialistic society still
I feel that for atranmazat of the above
objectives, it is necessary to ban such orga-
nisatioas and [ waat that  Government
should make som: sincerc effort n this
direction. We have also the experience
that communal riots and communal fezlings
were fomented amoag pesple on regional
basis also. When the United Front Govern-
ment came 1n  power in West Bengal, theie
was a wave of jubilation among the peasants
and the working class and exploited masses
for they got an opportunity to put an end
to all forms of exploitation but the vested
interests had encouraged communal riots in
Hooghly to frustrate their efforts. In
Jagaddal too such riots ware eng'nsered but
we had suppressed these incidents with a
strong hard. We have seen, Sir, that again
and again, the siruggle of the exploited
masses, the working class, peasants and
workers was thwarted by the imperialist
forces through exploitation of the communal
forces in the country. Thcrefore, we have
to take firm step against these organsations.
The Britishers had ruled this couniry for
long by exploiting the communal sentimsnts
and through their policy of divide and rule.
Unfortunately, 25 years after ndependence
such forced continue to be active in our
country which are activised to retard all
our progressive movements for achieving
the betterment of the masses. We, there-
fore, want that an atmisphere be created
in the country where these communal forces
do not get any opportunity to enter into
politics. But, mere passing a legislation
will not suffice, This Government profess
to take steps against the monopoly capita-
lists in the country, But we find that black
money to the tune of even thousand crores
is still foating in the country, What have
you done aboutit? Along with the law
what is necded is that we have to create a
political situation in the country where such
gclements will not be able to grow and flou-
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rish but [ doubt if the party in power has
either the intention or the capacity to deliver
the goods for in the communal indents which
had taken place at Jagaddal, the Congress
Party had its hand in the affair.

Therefore, we have to clear our mind
fiom all obsessions and we have to take
some realistic measures to tackle the menace
of communalism, To achieve this objective,
everyone 1n the countiy irrespective of his
religion and politics has to come forward
and we have to put up a common and con-
certed strive aganst it. A mere ban on
such orgamisations will not be enough to
stem the evil because even after the ban,
these organisations can function in an ille-
gal way and they will try to attain their
objectives.

Therefore, we feel that we have to take
firm action against these organisations to
enter the political sphere of our country
and with these words, Sir, I conclude my
speech,

sff waqra F7YT (afeqar): Ageda
argd, & wqd T it ®lo dro gwo &
it @7, 97 & foared ¥ faoger of -
wF F@EF qan T formaed
N g dwH franz-cw-sw ke &
AT w1 wfnw O | Qe mranldy
¥25q=s ag N @ qEE N [
ared WYaE § 9 xE AR AEE ) as@w
FeAT aTget & 1 o feETwnaEd w famr
9T §4 q5F ¥ OF AAT AL G&1 FEA
qrget 1 fqed W 4T ], WA ER
TR eqra ¥ ¥ @ gF A9R wrar {
fr fereoceft & qET T AgEwT ol
® v foar L wrx gy wew fagrdy
aroydqr ofy wg¥ § FF 7% w0 Lo(reaw
qg g 7@ &, Afew ag Pewr daw
aifg fht st & qRA fr feew-
qrer YA & 7 & 9w ¥ quAr wmgar §—
faseh ¥ 70-80 i 32w ¥ gErk
wrardy o wer§ & qud 7w o wifer
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[ wagre wqT]

gA W JE & @rfedl W WL 6
qgd ey werar qar—a WY WA 7
fer-zgre uge & A aF g AR A
I WY AATYT AR, ¥ FAATH BN ¥ ?
wqr wew fagrd aroRdy, woarg o,
WY A Y, @ w7 qrw Al g e
TAmEA Y A RE AR ..

ot wyer Fag frer (ArAwge) @
&gt ¥

£ @ANS F9IT. W @rdy I,
g TWIT wF wAr § | MY A
® DEED W g waw qafy
gAY wigar 21 arw  gfozuq swfqeface
srr ast wfwefasa sgarifs =w
uew ¥ faewmreed &t oisd @@ 1 wg
w&T Aagar § & wreo wae wao  &a
area, sda gend, for ¥Ar, awEh
oidf, €8 freq Y Quaa Wgq..,

oft ¥o oo faqrdt (¥faar). qfeaw
o &1 ot am Afad

ot grow w90 qfean o A 4

o} gfewrre At ot (vwg) afeqs
wufod |

sft aaqre wgT T & wwEd
wesrt &1 forw &% @Y 37 S g et 8,
fea qie, ¢a. @ w1 % a1 o &Y
IR AN T IT I R, 9 g
A Y | AF TW qEF ®) AN AAY
¥ X ¥ e 217 ¢ 7 a3t wAar w6-
vz ? war qg ofearizesne § 7q WA
e §, 7 wiwariie wwae &) @ qgew
gy § wwrae § o oo
qifzar §, oY fewivrsr &y & | ag gy
§ fiv ag weow wwd €1
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agi w7y w7 fF dqar 3w & W
H oogit gard zRarg a1 @ oWy oY
¢ wai gf o dnwRw W ofeRE
fea A & qagen 7 arfwearT gad By
gfamz sar &, wiv w9 9T A X0
qIfEEaTR a9 T91, ¥F AST §) AT, FAAT
¥y &9 Tar, Ag A0 war wfew 9w
Y gfaarg aar O gy g feeleee
LT 9 qA ST F9T FAST T qq7 7
W1 ASE AAGT AT | AT AT 76
qAAS L STH g AT AT AT w04
wAqA ¥ g KA ¥ AR g qorg
¥ gt widf qqrw qF F1 gaq £ A,
faa ar air qa Ag@e N @ =¥
Arwln. u¥ w8, a1 dZw gfear &
¥ % F A1 A WEH FFT ArWN A
T g S | gw (sl & swdd
qaEt 1 TAF F far ww N § fwogw g
fafred srfarzdigee =t a7 gm g 9
P AT TR 13 fadi 5@ qew Ay @
AT AF FLAT Wy y, el gl
FT FHAT F71 ATEX & | I A qEH
femziam gt @A @1 a9 =gy Qv

a-?

g WIT T 0Q. I gL AYAATT
T4 #Y qq7 fqaod § 7 qg thEw @
AT | qW Y AT qAET ATEq &1 qy
Taeidh fr fgrpeam & aft wifaw fgg
¢ ot fergalt & gitash e wifed
arfE g9 @/ 3w & q@iA g o faegwY
I T wwrw §, g7 N gfomr ww
& Ny @

ot gew wg soMy. 97 w8 W
¢ favge mog @Y | 9g ww w0

Y amme wov: ag  TrATET W
YTy & agi o Y AT W ST @
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W g & | fad w1 ary faeen fos-d
et IC FIAT 8, 7F WTo QHo UHo
W gt gew & AvE@ A gAIg
w3 | & ggar 5 ga grA & faedd
ot o qc § ? o gF ATEaT et
II@ F QIAT F gg W aF A7 a1,
AAT A T AFAT §AT | I§ AFT W
foredardy v wfidi ot & 1 7 fewincedt
%1 9gT 99 & fay ey ar

off g9 WA WA I H WY FT
®IW G | G GHAFT E | WG FEX @

4

=Y qA £.97 I8 A0 W@ 2
qe® qFdIT g watA F AW 97, qAGK
¥ A1 9T 4 48 A D WA H AEE A
FTEFT Y I &1 917 T & fad
faedzre &Y 1T TR oA & ST A1
Awrad AT avw, 12 faadw g,
wrg swrEt gt TiF g Aaaa ndi,
wig FoAa affa wiv dxefay Qi
I Y wg gw qex 7 A AT Algy
1@ qEF ¥ S fEpaEh §1 9w g
|

off qrad wgw & fF g W X
qFEer w3Ar Afgd 9N gw Swar
A OARE FUT F MR OT ) I F AR
wrq &Y grg Far gi § 98 WY A HIA
t 1 1969 & wq TrFaT AT 9 417 WYY
) qrarg 44 oY, S & AT TOHAT H A
aY 22 & @ A, WU Q@@ I aQv
W g § @ SEd | € gt qea
T W W w7 dOw qE foaar |
wiaT F g9 X, wwar ¥ dEer fFar
Hfier qAET A g GEUG FA Y
w¥fergy & oy T § 1 (SAWWW) g ST
# ¥, qw wagr & & ol smar ¥ @Y
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W &1 0 gaw A0 &+ A oA o
TaTg F37 & fad o qF 797 AP hAA
¥ $6 817 wiferw v Y § 9w N Aw
&A1 IgF J&d § 1 g W A Ty
2 ? wridtars, graredv 1 ag wer & fw
fegag & Yt gw qew X defgegel Wy
q9F AT qAT FL WE | G IT 6T
ferawr &1

W) gON AR FYATT . w | favg
g3, 4%% €5 |

o wAaT T . ag W wgy EfE
0 A T aEAT aF g 9w qgr 9%
ferg froawr 3 & fgwg.fowrawr & faas
g g 1 ¥ ¥ g g, Afwa ot fggeow %
AH 9T FW AEF F AT FET A8
& S fgrgesa & arm 9T A 5% wed wAr
[Er g ...

oft v wgaa qilwerm fea 3
faar ?

Y |A9T T g¥ WA gur fw
fegall & A7 at “wgwwaw A wEw
g1 S® ¥ 7 F7 fgowr ar

it sz fagrdt aradant Fod wy o
g

ot g W weET TR ¥ gEATTY
fan &, Sw R yar 9o 9¥W g wqr

R

aurafe aiwa. s 1 dear § v
wrg AW ¥ qo Afed

st wew fort wrwdedt. ¥ gwn
e amgy Mrag § awg T oww
%A
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ey gty AT g9 @ Wi A
faresam 1

st wrwr fagrd amdft ag @ @w
¥ TTRAT TEAT L WX g AW E ® A
W HTFaad ag g fREw W
g1

o wAew g 98 fRE % wt
wFT AT, ¢F uF w1 fo% Ay erar ?
& off qrodadt § wgwr AT g e wgd
ag saar § w19 f5 feslowa #W 8
A I I A g v wfwarde ¥ §3
&3 o 1@ 45w F gaw & fgear 37
ATTEAT MY FT F@ I W WTE K
gy gur | arfiag A Wi oY @R
o7 & ardt foar wrar fa o, wgATER
¥ T g, U A FWIT §Y, FNA §
TR T | ¥AT AT gw A qrondy w
qat qgt 97 s feafaerg M 0 & 7
(sawer®) & wigat g fr 5a & for fa-
T 4 ) ¥ 919 A Agy K W U
ARNguzaT Eag g @ 7 agrax N
dar fafedt oriargRea § #Or aT A
wgd 5 97 & fo sfwas 74 ? gu R
wiEhe fad, gu & g 1A e R
®i§ aiEwz gt fear « a9 waT ARy §
o v ag & vofa agr W& 7 e
g7 ¥ wgd ¢ fo wqar X w1 & myar
gfefad faamamd &, 7 ¥ ww
agf wwar 1 dfwq 9w fagm & fa¥ feon
o 1 e fewor 7 @At @1 €
aifeseay & 7 g9 A @ s qg A}
g3g & A fewioce) #74g g9 7 gen
Y gar {1

@R ¥ aw & @ aegEe A
Q& aeg ¥ arkz wA §

ot wwm @@ (wwrer). sumly
wEea, § o faaw o¢ ww fad Qe aer
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g § o arwafes st & ffed
grew oY § 97 & gatw ¥, off sze fagrd
FrIadt WA g7 7 WA, A OF. OF. W
Woraear @ ¢t mfiwmgicawr
o It ¥ g dar § 1 ¥ ;1T vE. OE
Y FTE AADF F AAT § | F WG Wy
@ A1 § )T I UE K ¥ Suw
& w8 %1 ghagm 0@ waw &1 5y A
wegrEar ft migw § s grsar € Ay
2ot wewiRar § & 99 w7 WY faw wY
a1 g | Wiha wegfa 9§59 g6
AT &, F999 ¥ A\AaaT F, gaw F fawr-
faqt & fael ox 9% qeat #1, IYW F
T T F g FT YW @A FT FH
@ agar & @i gwr @, @g & wrAar g
dfpmav ¥ quig HawAa e &
qTE § St AT WK g9 €I W g

wIEHiad FLAT ATFAT E

TUeT & AW %7 F g faardi Wik
g% TS g Wik afew wafe & aw
9 I & eI qT 3o REqar T 9%
ardY HYAT IWTT T @ GiFA 39 F aw
% gg gear &N A fow a@ q wg
uri ¥ q9 T9 GEAT T HW F IE€ AAA
1T wiew afs fee &7 g1 aY ag fgzec
¥1 a1 4% FAW afas @t ¥ A AW
v g N F IR N s a5 o
qqus & waifs ag @ o &) oo &
@ & | AwarA & feamn ¥ fgg v
# fa®ic 3@zE HT W A AT v
a0 e T 1 ¥ ¥ faww ! gaw-
At & afs w1 glogrm MY aw@ a@d
a Wt gEas! of | B ¥ fgger W A
g %8 g & 1 9gfey fgrges @ wa
Afew fawr ¥ ara foawg agr angdof
&gt g7 @ Agt 1 wror ot e figegew WY
T @ § g wigdd ® 3w F ek
W e Q¢ w fay
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| ghar foeg adaq qaaam, fgg ada
foferam & am w47 &1 9 wrpdet &
fargre ¥ AYorarAY o< aqAT AT frarar |
ATYR Fr s W awg q¥ N §, U=
! §ardr @ ey Bgmr &0, §r ®fQ,
N AT FIfY, AT FAIE,, UL HY
AAR 7 for q@ g s T ST
W g T HEAT FT AN qA A T AY
% fgars gw a7 @, a9 g W S |
SO g At arar 2 1 1942w aedee
HTqT | AT UTH AT IF IFT JIX T
gH R ¥ o1 A8 qA A A9 1 W
721 7 1942 & = & arr N ads
gr A

ot gza fagrdy ave@dY ¥ sak 9r 1
ot q9@ @B A7 0w OF & &N
1942 & aeavom ¥ ol adf g

UF R weE Jard TR A

o weew e @< famfy wiaveny
oY ¥ W 0¥ U§ ¥ FIET W A0 &%
X Fer i wmat ug Awg AAE @
#1 @1 wwT ) gFaAT §, A9 gH A
¥ oardlaw ¥ A AT a a1 w5 qrET |
W AW ¥ W T U@ W §
ATRTHT § gl 14T |

aw ged & s afram  fawio
% o1ed ¢ & fearonw fasia R
# gwaar g fe o fawewrn faslar
2 oy afz sgraw fawmamw 3w &
g ol @, fgg w1 qvad
afenn wi §, forg ad A qoad fafesaT
it ¥ 9 O ft wifierar wr falor
T far | gard gty § faay 3=y fawie
gy, 4fs vepg & faadr wewigmr A
v ) fagr syrdy fawre &, @l A@aEdr
# faare &, 9 fawrd & @t g B
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fear e g A% a3 91?, DX & @7
RArqr M Y & wAAd Ao
Aoadt & feat vl femey ® wd aix
@ T ¥ gart gEw aeef faard @,
agtar faard & a7 wq 1 7 wad fgg
Tzars ¥ Frar e ae, AR gam ®
fast =iv reaem & gAE @Y ved faaw
¥ gEaAral ¥ o 7 & aand f=wd §
AW AT AT ad gwg &y arfeenA
FAT—

sit szw fagrdt amdst  fase
qgN TS FWIK TR O P A14T |

st g8 a3 wal ggw g€ ar e
qg¥ gaT, 19 w18 % g gzar | gATe
ag & &5 wry wivam # fear ) few
¥ TwATAr ? s e A, fAgeaT W ¥
IAE) IHAAT | FUAT ¥ ¥ AT IWHY
T | ¥ 5t dsgee faard &Y A oy §
oY g ot degEe frardt ® gEd A
# 1 Faez wrearg & adt gwamar | qfseam
¥ fra ® fom A TeAr AR
grar ) fod) ot grgerg Y T @, W€
F frare 71 A afe £1§ srfrarg s
g Yygar Q7 gt wifed ) w4 X
g1 fafafedy zoad D sy o &1 qrg
UHIIEA A THE FFL a9 & &Y I9
garg grw A 3 oward § IA6T Hd
gL A § 1 g Feard WY A & wwe
g1 5 wFr erwarfor  faeamd o«
gaw & fonm #, afeaw ¥ wge &
qg § qaar Srar §, s6 I 3, I9F
feamn a7 &< fag 9@ ¢, 0F AT 44
w2 3 fear gy 18 999§, T w7 s
grom & wrt § o SEd ;A AT -
wrfas § | a9 QFT AT Afg@ oW
g W qEARY @ qrawdy andt xifgy o
A ¥ o ag WAy vt § 1 wfae
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[ aweaTs ar3)
w1 ot & 7 | At 72 fopdsa
i 4 faw me & AgH—

wwrafe WAT WAt 99T AW @
war

it qam a8 oF AWy ¥ & @w W
wWE!

W) g% Frr@ax fadr § 1 genfrar
gfrafae! & oF s YEE avw & Gt
oY ey gifoare faardf ar, I HIT
T AT & ) e fagrd oY s frdy
T W ZAT AT AT MIETN A FE R G
f fagar w7 & s grerg gy grir 1 &
w1 wrga g e ag fradl ot q&y wrw
war @ e @ wrw O wfgr o
wawt oY frdl wT W 9T I W AT Ag
HEET FriqE ALY T HAAT | FOH0 Q17
qgr WY wifaars &1 SgT HEET A4 97
(g'=zeaw)agr st WX oE ¥ A qrEr
3 1 wgr W wiws Arda faardd aftee
N mar §1 ggr gfaafee g &
AT AT | TQNY AWE § T WAST geT
&1 3| g 7AW AAT |

aeq ¥ & gaw ) wgAT Wgat g f®
g A Fieqaw war g, W g
ag s g, @ d ewdA TW@0E
sckagmg 5 @ awWH FW
WA A | WIS

SSHRI ] M GOWDER (Nilgins)
Mr Chairman, Sir, though the objective of
the Resolution moved by my hon friend,
Shra Malhotra, from the ruling Congress
Party, 1s laudable I would like to ask of
the Government why on their own they
have not brought forward a legslation to
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ban such para-military organssations even
after 50 many years of expericnce and why
1t should be left to a Memher of the ruling
party to move such a Resolution on the
Privale Members® Day Can you appre-
ciate the hesitation of years on the part of
the Government 1 bringing such a legis-
lation, which should have been enacted
immediately after the assessmnation of the
Father of the Nation, Mahatma Gandh ?

I am of the view that we will not be
able to achieve of the objective of the Reso-
lution if it has been brought forward here
keeping in mind certain political organisa-
tions which the ruling party does not want
to grow 1n stature  If there is any internal
danger from such paramilitary forces, you
have the right to frame a legislation for
that purpose  During the recent Indo-Pak
War or during the Ch nese Aggression 1n
1962, did these para-military forges create
any trouble within the country ?7 If they

had done so, why did you not ban them
as early as 1962 ?

The very fact that you have not thought
of banning these para military forces proves
that they have not been of any nuisance
value within the country 1 am not able
to appreciate the hurry 1n doing this now

Though the ruling party has been pro-
fessing on platforms of all sorts that it 18
committed to the establishment of a secular
State, the Government have been encourag-
ing different religions in our country The
different religions 1n our country have
grown 1n strength because of the faulty
policies of the Government Even today
we have got a Hindu University and a
Mushim University, which are Central
Unwversities How can we say that the
Government have not been soft to the
supphications of different religions ?  Only
the other day, our Planming Minister while
speaking 1n Rajya Sabha stated that Indm
1s only a multy-hingual country and not a
multi racial country If a Cabinet Minister
of the Central Government says that India
18 not a multi-racial country, how can it be
said that para-mibtary forces have been
erganised hy certain races m the country

*The orsginal speech was delivered 1n Tamil,
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SHRI K.K. SHETTY (Mangalore) : Shri
Subramaniam Is not the authority.

SHRI J. M. GOWDER : Very glad,
1 am glad that this statemcnt has come
from the Congress side,

SHR1 VASANT SATHE : The question
is whether you\belong to the human race.

SHR1 J. M, COWDER : I am glad that
you have disowned your own Minister.
On the one hand the Central Minister
says that there are no races in the
country, Naturally it means that there
cannot be para-miltary forces organised
on racial basis. On the other, Shril
Malhotra wants to ban such para-Military
organisations. It seems that the ruling
party is at cross purposes. 1 have referred
to this because the Ministers make state-
ments without realising the consequences.
They should be cautious in making such
statements.

What has been happing during the
elections ? The ruling party selects the
candidate of a particular religion, commu-
nity or caste for a constituency where that
particular religion, community or caste is
in predominant majority. Is this not
fostering casteism, communalism or religious
fanaticism in the countiy by the ruling
Congress Party ? The Government and
the ruling Party have been giving filip all
these years to fissiparious tendencies in the
country. You are living in a glass house
and if you throw stones at somebody
outside, you must be prepared for the conse-
quence, Living in such a glass house all
these years and after giving direct and in-
direct encouragement to different communi
ties, castes and religious groups, 1f you
throw stones at others, naturally you will
be hit back. You know, Sir, that the
reorganisation of the States was donc on
linguistic basis. The Congress Government
at the Centre did this. After independence,
the Congress Government, remaining con-
timiously in power, have been piling up
mistakes after mistnkes., Even now the
Government have not come forward with a
legisiation to rectify some of them. A
Resolution has been sponsored by a
Momber belonging to the ruling Party. It
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seems that the Governme:nt have no guts
to own their mistakes and to come farward
with proposals to rectify them.

What is happening in Christian Missions
and Convents ? The chrishan youths are
being given trainiag in all sorts of things.
You can blame R. S.S. for giving para-
military training. If the Sikhs happen to
do that, what are you gomg to do? Even
now in temples belonging to certain reli-
gions, ather pcople cannot enter. If inside
these temples there are arms and ammuni-
tion dumps with guns, swords, spears, what
will you do ? Such things are widely
reporled in the Piess. Temples are also
run exclusively by dilfeicnt religious groups
in the country. Can you bring a compre-
hensive legislation for curbing such tenden-
tious growth ? Before a  Resolution of
this nature is brought before this House,
these things also should be borne in mind.

When there is internal danger from such
para-military organisations, at the moment
you have got Defence of India rules under
which you can take action. After all,
R S S. trouble 1s a mosquito bite. Do
you require a  legislation for that purpose,
Can you not try to meet it by Gandhian
methods or by democratic processes which
the Government profess 10 practise ? I
wonder whether by legislation the Govern-
ment would be able to crush the growth
of such undesnable forces in the country.
According to me, 1t 1s a social problem
which should be tackled at social level by
resorting to constant purposeful propaganda
among the peaple. Whether this Resolu-
tion is going to be accepted or not
whether the Government bring forward a
legisi ation for this purpose or not, 1 would
request the suling party and the Govern-
ment to ponder over these issues and then
try to formulate meaningful legislative ac-
tion if necessary. Then only the ruling
Party can safeguard itself against repetition
of mistakes being commitied all thess years.
With these words, 1 conclude,

sft Wi W (waee): e
warew, WA qaeq, AT wEdAT, X A
oY srears T@r 8, SW & Al H gan faw,
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[ oY WAsy e ]
ot e, ¥ gE ¥ § o arew g3

IE qut % 41 @ Seara ¥ war 4%
& f& g "wew arwefus §, dfeT og'-
dfw agi §, O w1 9w 0T QW T amg
ar, a1 Wi qe ey dfaw §—warae
a1 smam afe w@r §, AfeT ag grow-
efgeaff &, var9q oT OF ¥ o
i | W g 6 gafy st avordedt
T ATH qgT ¥ AArEANTAY o7, Hfew 7
wfis wwig 7df ore aw, w@ifs g zq
B% F) TZ TE FT Iy A IFA AGX
garell F1 @7 v sqrw T fxav o

I frarer @ wfaa-ga-gaar & )
7g W & @9 fgg wgmwr Wi Wi
gary wifg deqral &1 A AF G65Y §
Y deaqrd §, A oF qA9gT & fawEw W,
uw fafirse wrax A wey & anear w@d
gt O qX e F § 1 94 ¥ fed A
7T R JFAT E—AT § | AT 7@ Sw=qE
Y | T G FITA AF AT W ALY
e e g fr Al QA wfgg

EIR AW Frag quAr faw Sk
o W W ovm oaw &
fagare &), aqgd a0l WY, wgA @
ofd a7 fear ¥, 99 9 wAA N
afrew ¥ wNE Y 61 9T F O A FA
® wgz qr agra F forar ¥ 1 qg |
#ra Sqar & favam g3 giw € ad

o) FrQdY ®) qg weag & fw maw
AR AEA AL CE. . & aRAH
& guwar § fe s gg wtg 3, o -
- warfew AEY &, &Y 9w 1w g Adl
- feqr &1 T8 wRATE &7 g wAwE ag) §
fr s X ¥ Ay wy dfaw cad e dew
ﬁ.ﬁmi‘waif, oY 97 9T %
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oarf wiY | o A edvew o W X
3w v awd §, felt a1t & wgrEs
e E) ST ar AW mﬁtwmw'
Lk g

16.49 hrs.

[SHRI K. N. TIWARY in the Chair]

At Tw Totfaw § WYC wreEfoe
W1, —qq, aew gF qadfos za g o
¥ weE ¥ ag 980 e & wewfaw
W —39 g A% wary §7  gwrS
gt g WY adf § ? o aroddY & qer
& auy sFar a7 W fagare A § wwEw
qq ¥ g% uwifaw oo & w7 § amd
arrar §, @ fog aAar =Y ag waw? fAwar
2 fr ag SO ) qoAT A% arsET AR L
7fs T wwar ox  fewmw @,
gfw amifas adF § @ o W
& wwaT &, ¥ fag 9w 9x FEA affaw
o & wig g A o1 @y wfew
§TCe Ugo Yo Uy wurd §, N Uwdfaw
F w7 AT AG wTA N

WM gew Wiy wgE@ A § S
g} | 9 wOgAY L1 w1 gray A W,
oy qreREias §, aiiuw § ug oW 9w &7
zrar 7@ & | o atepfas g ag 0 99
o T ag) § 1 T W wa-afiads,
wf-af@dn g #1 L@, Sy ik
wars gfg swar § st o gvwr gfar
T TN TRy I HAWT ATEAT §, 4
ot 3w 17 awiw § 7 waw § ) fooe ag
e A ! F o d wfcg wew oW
i arg & oY gaR o gl e &
@ gri o e ¥ qmy w¥w e W
e T ag W AR WA A s &

o e W oA e Row @3 e

&, ag wiwaiz §, ag o e aw
afre ¥y ar At ? wrefre Wi i&
ﬁimﬂiiw;ﬁi MWt
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# W Hfgew gAY wwAT Y, SE ®
AT 9T gATH g § a1 A s oY
¥ FT WUET BT, WY G W7 W
T § TUEA ¥ AY ¥AT @ UWE ® AN
ok folr amfgs w0 ¥ 3%
sTaeawat & a1 ag ¢

warafa #gd, & a@) wrgar g iw
T TR ¥ A1 M SEIT X HF,
Tou fas v & & @ AT g TR W
¥ws ..

wwafe s 2feg, gfan, oF @@
guw ifag | 9 78 fow § ag sme @&
fdm fewr aw ag faee «@iv 1.,
(sawam)...

st wrze fagt TRt s Afrg o
58 ¥ sfus wgeaqet fawa w1 2w &
s Wt At & .

awfy wRw A, C@ am A
& 1 e ol forad fra § ag o wgeq

2

sWwdy @3  sEw o 9+ fou
NI § AT wrHa€ 1 e
W WET g R s § 7

wiaf wfiea. gafey du & ag
wegfewdmagmgfe ag &«
gefwgmgfsmas 7 1 qe
AU AT ITH FE AT HT WM
wefag uT %@ 9X WX S3ET ZE9 F7
T A AFTH A XEy sqEr paide
fawy § SPrar &1 W &« o, 99
w fiomr o 1 Yafag wwda geg Q@
¥ ¥ wa ey we & foaw § gEr fagron
!
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S wew T @AW (SremgR):
ganfe wgres, 7F o e agwly
Afeg + AW 5 g Araar agar g

oY e wr & = o warfae
NAGSF A FT IZ0 T W § 1 eI
4

Bharariva too 1 an ancient name asso-
ctated with us since hoary times  The
nam.e Bharat appcais even n the
Vedas  Onr Puraras have also spoken
of owr mothestand as  ‘Bharat’ and of
owmr people as ‘Bharairsy’ In fact, 1t
connotes the same meaning as ‘Hindu’,
But, today there 15 a misconteption even
regarding the words ‘Bharatya® It 8
commonly used as a translation of
the word ‘Indian’ which inciudes all the
various communiues hke the Mushm,
Christian, Paisi, etc residing m this
land  So, the word ‘Bharatiya® too
hhely to mislead us when we want to
denote out partilar  society  The
word ‘Hindu’ alonc connotes correctly
and completely the meamnig that we
want to convey

ar St My §, W ARy gee
AT ¥ § FAT §F T4 H74A7 §, IW
WIAYFAT & & I8 g § W% o fog
¥ ageq g o ag oy e 1 4y
qifs WY Aft &, ag magd o A
&, ag wwiealq fafvag 9 @ galk @@
T W L

g am iR @ gl o
H §&A F WAA T A Aol § A0 ITH
A% ¢ TATAHT AT 7 IEFI FHT WY
HA T 1aur, ¢ 44 +3d g v agdr, qad
q AN gHIL AGHIA ¢ T AW UG T}
g1 RHIY, HEWAT UTRAUETU §, Y9
A ¥ Yb ol gHIT USKAT %1 T &I
$ g g 1 K6 q13 AHT AARS AT,
FIU woAd A faq qg 9% @

E——-
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(=Y Wit w]
“Brahman is the head, king the hand,
Vaishya the thigh and Shudra the feet.
This means that the people who have this
fourfold arangement, that is, the Hind
people, is our God.”

waw R fe Y § A g
qiw § | qg ZRTT WY w30 FT AARIHE qN
aft Arcfea €1 &v@d ¥ ww oW
gfemi g grudl qo 3/ AT &
e st rgfaada 1 M Q
¢ f s vor @ ag ag T, AR
wer® T R Q7§ g —(sawewr)
seRg T dxqT S gg ITr AAT R 1

ot g v AR WA [T I 9 FT
@Y. ..

st WHiTE W & oF SR IEr ST
¥ 1w wET
“There is now a clamour for equality

of women and therr emancipation
from man’s dommation.”

St gFW W wEAT: JTT g0 98
Afrg &Y avw gt & ¥ frew  wngnt
oee (GOUENT) .

=Y Wi W

So, one more ‘ism’ is added, namely
sexism, to the array of casteism, commu-
nalism and hnoguism,

wfgarat & aw® & wfgwre wr
@ I g fear § oF gof, s

T et & 2w #— (sqwww)
o g6R WA WA T U 93 |

ofr Wi W mm.f‘miﬁ
T 9§ g7 1
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Sew o vy f o W v
¥ wg oy § e o gkt fr e @3
e 7 T wwd & &t gO Wi I
§ ¥ xusr gew W, qg W fadndy
LA anw gotc W wwwmy X
THFC FC | qR A7 wEd a@ww e |
afer et arg AR famw quw &
HTHTT 9T AT Q6. Q@ ww oy §, faw
wIqT 9T ¥ & wfey fwqr qqr—

et wgRw: sa g gwre o< |
arqy gawg faaz & fodr 30

oft AWrex W Ay off ¥ 3g ATA
agY Iork fr gw ®) qad * fEET &,
AT #) fazvar § ) #4799 4T & gwan
¥ gAY ygE wFrw gragr § 7oA
T qg W@ quw agy § Afew ag owe
& 7 g g9 ¥ qarw w1 g A4 fAwr-
& aY i € gw aQa fye® ¥ fou w29
I T AT AW H M qE JFARAIT
T WEETY F® OF 57 § =W g,
¥ Wz ag |1 931w iy A, wgd #F
werf 337 T WX GETY 19 & ST
o T @ T W T e
T faad & gara § awe Y ewy §
az9 e OF 7w ¥ qifcy w3 Wiv gy
ot WX I4F fax wodt gl wnw
A=A T CF o ¥ ey afer w7 #

ggm § qifs gu wrely oedtaa oY
AW B ¥ F AT 4G T |

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F.H. MOHSIN): 1 am thank-
ful to Shri Inder J. Malhotra who has
brought forward this Resolution to focus
attention of this House and the country on
the malady of communalism in the cotintry,
1 have heard hon. members of various
parties taking very keen interest in this

.
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Shri Vajpayee, leader of the Jan Sangh,
was very eloquent on this, —as is usual
with him. In fact, he also supported the
idea of the Mover, to curb communalism;
only he restricted it to the communalism
prevalent amongst the Muslim community.

SHRI ATAL BIHARI VAJPAYEE :
Not at all.

SHRI F. H. MOHSIN : He conven-
iently forget the communalism
prevalent among Hindus Of course, that
has been his policy and ideology all along.
The cat drinks milk with eyes closed think-
ing that the rest of the world does not see
it drinking milk. So s Shri Vajpayee
thinking that the RSS and the Jan Sangh
are not doing anything 1o spread commu-
hism by preaching communal hatred.

off s T et et gaet &
HITET HIT HL AT E )

SHRI F, H. MOHSIN : Let him raise
a discussion. I am here to reply. I am no
stranger to him, nor is he a stranger to me.
That was why he has gone away from My-
sore and sought election elsewhere.

SHRI JAGANNATHRAO JOSHI : He
cannot do that . I am .

SHRI F. H. MOHSIN : Why should
I go away from my constituency ? He has
no contituency in Mysore.

SHRI JAGANNATHRAO JOSHI : I
consider the whole country as my consti-
tuency. I can contest any seat,

SHRI F. H. MOHSIN : If he has the
courage, let him come to my constituency. I
will show him,

A gEN WA wOEg: W9 9T W
wtedrgeed & s we Wed

SHRI ATAL BIHARI VAJPAYEE :
Do not talk like this.

SHRI F. H. MOHSIN : Shri Vajpeyee
read out some articles writien by Maulana
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Madni, I am not well versed in Arabic,
Persian or Urdu. If he had quoted some-
thing from the Gita or from Sanskrit
literature,1 could have replied to it. I donot
know whether the articles were written by
Maulana Madm or by some other Maulana.
If communalism exists in the Muslim com-
munity, it has to be condemned ; 1f it exists
1n Shr1 Vajpayee’s party, that also has to be
condemned, We do not make a distinction
on the basis of community, caste or creed.
Wherever the there 18 communalism, it must
be condemned and curbed.

Then he spoke about separate electorate,
the Mopla rebellion and so on.

SHRI A K. KOTRASHETT! (Bel-
gaum) . The question 1s of banning para-
military orgamsations. Where does com-
munalism come 1n 7

SHR§ VASANT SATHE :
communal organisations,

Para-mulitary

SHR1 F. H. MOHSIN : it is true that
separate electorates in the pre-independence
days also contributed to the spread of
communalism. But who was responsible
for 1t 7 Just as the Mushm League and
other Muslim organisations were respon-
sible, communal elements in the Hindu fold
were also equally responsible for that as
well as for the division of the country,

SHRI ATAL BIHARI
There was no RSS in 1916.

VAJPAYEE :

SHR1 F. H. MOMSIN : But communa!
clements were there.

SHRI ATAL BIHARI VAJPAYEE :
Inside the Congress party. The RSS was
not there then,

SHRI F. H. MOHSIN : We know the
tragedy that resulted in the division of the
country, The entire responsibility must be
put on the communal organisations which
were respousible for the division of the
country.

Sir, if the communal organisations are
allowed to continue their activities, some-
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[Shrs F H Mohsm]
thing more disastrous may happen to the
country, and it is high time that we took
stock of these organisations and put & curb
on the activities of these organisations

Then the hon Member said about the
independence of Bangla Desh and pointed
out 10 some pamphlet statu g that a Mushm
country has come into being It s a fact,
and it 15 within our knowledpe that—
Bangla  Desh —has bien a  secular
country, not a Mushm country It may be
a Mushm predominant country but 1t has
a secular countrv, and that has been the
result of our secular 1deologies and a secular
policies that we have pursued If we had
pursued the ideology o1 the principles of
Shr1 Atal Bihari Vaypayee, | do not think
Bangla Desh would have attamned indepen-
dence at all

st gsw X FUNTT gAH A @Y ¥
qgar T #1 2, werd & fAq awmdw fean
i 12F@ AN A FZTAT FT WT ¥
w21 fF g9 &) A & |

grwfy afga T a7 W oA
TRTRIHT 7 Fifaq

SHRI F H MOHSIN We know the
intentions  {Interruption) When 10 million
refugees came, some of the friends on the
other side went on asking how many
Hindus have come fiom thire  May be
many Hindus and many Mushims might
have come But it 1s the way of dealing
with questions bv asking how n aay Hindus
or how many Muslims have come? We
have to take stock of the whole thing, and
see what are the atrocities commitied there
and how snany human beings have sufféred
We ought 10 have thought over this 1ssue
on human t.onmdcratgms, the miseries of
human beings, the misery that human bengs
were to tace in Bangla Desh So, with a
secular outlook and secular policies, Bangla
Desh has achieved Independenee Ii has
become a secular countiy and that should
open the eyes of ail those communal organ:-
sations that communalism will never pay

The idea which created Pakistan, on
the basis of communalism, has been des.
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troyed into pieces The Bangla Desh people
who once voted for the creation of Pakistan,
have reahised today that communalism would
not pay, and they have come to realise
that secylarism alone could pay the way to
prosperity and can dehiver the goods to
the people 1 hope that friends on the othe
side and friends outside who may be
thinking on a communal basis will open
their eyes wide and realise that what 18
important 1s the development of the country,
how to provide employment to the poor,
how to feed and given shelter to the poor,
irespective  of the Community to which
they belong

We are faced with big problems We have
got to create a socialistic society wherem al!
people can prosper equally, where we have
no distinction of high and low, where there
15 no distinction by reason of birth or reh-
gion  We have to create a society wheremn
all people could lhve together peacefully
and prosperously and live like real human
bemgs 1 hope that the people will realise,
those who have been hitherto engaged mm
communal activities, this malady and thmk
of the prosperity of the country by esche-
wing these communal tendeneies.

Shr1 Atal Bjpari Vajpayee said in the co
ufse of hus speect, gg T o G T4 It1sa
very good thing This country belongs to
all  But when we read the book of Gol-
walkarty, it creates a doubt whether they
really mean 1t (/nZerruption)

SHRI R R SHARMA Have you read
that book ? You have not Itis in the Lib-
rary That translation 18 incrorrect.

SHR!I FH MOHSIN When Shrimat
Subhadra Josh: brought a Bill, she read out
some portions from that book which said
that all Mushims are called Akramanakaris,
and they are not to be treated as sons of
the soil Can 1t be reconciled with
qg ST @ W Q t “This country belongs
to all,” he says But what do they preach?
They preach that India belongs only to a
certain class of people, people belonging

to certnin  religons I hope Shn
Atal Biharyt will stick to this slogan
that this country belongs Yo all,
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If he means it sincerely, if he preaches it,
I have no doubt that all the people will
have to be treated equally. That is what
we want,

SHRI JAGANNATHRAO JOSHI: If
that were so, there would have been no
demand for the partition of the country.
You simply sermonise. A big section
demanded the partition of the country and
this Congress Party accepted 1t.

SHRI F.H. MOHSIN: We never want-
edit, It 1s the communal eclement in the
country which was responsible for that.

SHRI JAGANNATH RAO JOSHI: It
was Loard Mountbatten and Pandit Nehru.

SHRI VASANT SATHE: Because you
had created that condition,

SHRI JAGANNGTH RAO JOSHI:
Were we so powerful ? q3 q9T 1 AAGG
wr g ?

SHRI BHOGENDRA JHA: we commi-
tted a crime, we admut it.

SHRI ATAL BIHARI
Let him say so.

VAJPAYEE:

SHRI JAGANNATH RAO JOSHI:
Let himr ead the book of Maulana Azad. Is
there anoy mentien in it ? Facts. are facts.
You cannot distort history.

SHRI F.H. MOHSIN: On 3rd April,
1948, the Constituent Assembly of India
had passed the following Resolutions:

“Whereas it is essential for the pro-
per functioning of democracy and the
growth of national unity and solidanty
that communalism should be climinated
from Indian life, this Assembly is of
opinion that no communal organisaition
which, by its constituent or by the exer-
cise of discretionary power vested m
“any of its officers or ergans, admits to
or excludes from its membership persons
on grounds of religion, race and casts
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or any of them, should be permitted to
engage in any activities other than those
essential for the boma fide religious,
cultural, social and educational needs
of the commu- nity and that all steps,
legislative and administrative, necessa-
ry 1o prevent such activitites shouid
be taken"

At that tme it was possible to take
action against communal organisa-
tions for taking part in political or violent
activities under the Criminal Law Amend-
ment Act, 1908, which empowered the
Provincial Governments to declare associa-
tions an unlawful, but afier the passing of
the Constitution, this has become difiicult.
Under that Act the RSS and the Khaksar
Jamait were declared unlawful. Shn
Vajpayee quoted Sardar Patel as saying
good words about the RSS. 1 do not know
whether it 1s correct. Anvway 1t was Sardar
Patal who, when he was Home Minster
declared the RSS unlawful.

SHR1 ATAL BIHARI
And he also bfted the ban.

VAJPAYEE:

SHR]1 ¥ H. MOHSIN: Some Members
have guoted Sardar Patel’s words about the
RSS and how he held that some of the
wokrers of the RSS were the cause of
Mahatmayi's death. Now 1t cannot be said
that Geyeroment has not been keen in bing
g about such lepusiation betfore the House
to cuib communalism. In 1970 the Central
Government has proposed to amend Unlawful
Acuivities (Prevention) Act, 1967, to bring
within 1ts scope  mischief associations
whose activities or abjects vere prejudicial
to the maintenance of harmony among
different communities. 1t may not be 1llegal
or objectionable for anybody o have an
organisation belonging to one community.
But if 1ts activities are  such as 10 cieate
disharmony among different sections of the
the society on grounds of religions, race
or language, then certamnly 1t becomes
objectionable, certammly- the Government
can take action on that, It was only with
a view to take power m the hands of the
Government that legislation was brought
before the House.  But unfortunately my
friends on the other side mustook it .

SHR1 BHOGENDRA JHA : That was
a big net; this time do not bring n such
2 thing,
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SHRI F H MOHSIN Fortunately, I
was also a Member at that time and 1 know
that the Minister of State 1o Homs Aff-
amrs clarified the posinon that lawful acti-
vittes of associations would not come
within the purview of that Legslation
Inspite of that my friends including the
Swatantra Party— Jan Sangh of course
would no doubt oppose it — and C P 1
and C P I (M) and the Congress (O)
opposed it 1 compare them to the five
blindmen who tried to desciibe the ele
phant The first bindman felt 1tv  leg and
said 1t was like a tree trunk the sccond
felt 1ts ear and said it was like a fan There
was such a misapprehension and even at
the stage of ntroduction theic was oppo
sition, not that Government Iacked faith
in such a legslation  Now peaple have
realised its importance

Mr Vajpayee says Commun thsm
has to be fought at the level of the peopie
We have already fought it and communal
organsations had been routed at the hands
of people We want to bring thte legislation
tv urb — communal activittes 1n the
country Law 1s the reflection of the will
of the people It shows the desire of the
people We have piomised people that we
would provide them shelter and protection
and also e nployment and unless such hetro
genous elements are not curb.d and such
organisations ended we cannot expect
speedy progress of the country

1t 1s gratifying to note that communal
cidents are on the decline  In 1970 there
were 521 communal mcidents including nine
of a serious nature In 1971 there were
only 320 communal incidents They are
on the decline but we vannot be compla-
cent about it The communal wvirus 1s
there , the communal eclements are ‘ymng
fow (Interruptions)

As Shri Panty has already said A Bill
would be mntroduced On the recommen-
dations of the national integration council
it would provide for setting up special
courts with a special procedure for trying
offences arring out of communal distur-
hances That Bill will also come very soon,
of possible 1 this session [ fully agree
with the sprit and the principle  behind this
Resolution but it may not be possible to
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accept the resolution as itis Ican only
assure the House that as per the desire ex-
pressed by the various sections in the
House Government stands commited to
bring a Bill before 1he House

AN HON MEMBER In this Session

SHRI F H MOHSIN  Every effort
wil! be made
SHRI BHOGINDRA JHA Why

cannot you accept the resolution then 7

SHRI F H MOHSIN We want to
bing a comprehensive Bill  As Mr Vaj-
payce saird an organisation may not bs
para military but still it may be communal
We want to eover such organisations also
We accept that suggestion of Mr Vaj.
payee

SHR1 ATAL BIHARI VAJPAYEE
Does the Mmister regard the Muslim League
as a communal organisation or not ? If he
does regard 1t as communal, why 15 your
party having an alliance with Muslim League
in Kerala ?

SHRI F H MOHSIN I am not here
pronouncing judgment whether a particular
organmisation 18 communal or not I have
not also taken the Jan Sangh's name and
cajled 1t communal  That 1s a matter to be
decided by the tribunal We want to
enlarge the scope of the Unlawful Activities
Bill There 1s a provision in that Bil] for a
tribunal which will decide which body 18
communal and 1s engaged 1in such activities
On the dccision of the tribunal, action will
be taken by Government Mr Vajpayee
wanted a commission 1o decide which body
18 communal and which 18 not  This matter
will be decided by the tribunal

ot ey me (deqr ) it agea
w wgr § e fggelt & wgawow
wrez 1 afeg ot B v Gk ol &
@ & g % wrige v § Fs ot sqarem
¥ wfcd, onfy sqweqr € ol g w2
o e avy ¥ f sl derrd Wit
§ o me-are xw R ¥ gt § e
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Fededra Y 7€ 1 9f wiRa A e
& ow g § aegt 300 ¥ wfus arx
d zrfadta € w1 it sy Trmew gO
gu & ¥ & @1 o %41 § g9 ¥w |
ghaft RIuy mHF M & A FAY
*w oF g A wEifedts W af &

WY wgvan & quAr AT § B 9w ag
fasr wdd @vwm g7 a9 F@El ® g
% fa¥ fgrqall & g ¥ Y Fwfeen
Wi FIEA\SH F I & T hATE Wil 8,
v o faure w37 ?

SHRI F, H. MOHSIN * It is a very
good suggestion. We will keep it in mind
while bringing this Bill.

With these words, 1 2ppeal again to the
hon., member to withdraw this resolution,
because 1 have already promised 1o bring
this Bill as early as possible. Effotrs will be
made to bring 1t within this session
itself,

SHRI INDER J. MALHOTRA : Sir,
I am indeed grateful to the hon. membeis
who have participated in this debate. I am
also happy to know that there 1s a good
deal of concern about this basic problem of
communalism, which is existing in the
country, Somehow, Mr. Vajrayee has
become the focous of attention, The minister
also devoted a lot of time to him. [ think
it will be my privilege also to devole a few
minutes to Mr. Vajpayec,

When I moved this resolution, 1 made it
abundantly clear that about these three
words ‘‘communal para-military organisa.
tion” there is no confusion. At that time,
1 clearly established that organisations like
R. S. 8., Jamat.i-lslami, Razakars, Shiv
Sona, etc., are communal and para-mulitary.
When this c¢ase has been cstablished very
clearly, I fail to understand why Mr,
Vajpayee did not say a few words about the
R.5, 8. He gaveita political angle and
reforred to the Mustim League, Jamait-ul-
Ulema ete.. but cleverly avoided mention-
fhg what B. 8. S has boen domg. He only
said shat the RSS was founded by an

individual who previously was in the
Congress. But at the time RSS was a child.
Now it has grown and become a communal
monster in this country. What has he to
say about what RS S not m 1947 and
what 1t 15 doing today ? What is the future
programme of RSS? If only he had
clarified all these points, then the apprehen-
sions which we had in our minds would have
been removed,

whenever we talk of communalism, it
if immediately brings to his mind only RSS.
But it has been proved that just like we
have communal-minded Hindu organisations,
similary we have communal-minded Muslim
organisations, rcgional and scctarian orga-
nisations.  We condemn all of them because
they stand in the way or the country be-
coming one and marching towards its
economic goal,

The hon. Minister said that it 1s difficul
for him to accept this resolution. I do not
know what difficulties stand in his way.
This 1s a specific resolution., 1 do not
say that you should define wheher
this organisation is communal; para-
military or not. I have tried to estao-
lish that those are the three kinds of
organisations existing and functioning in
this country and now the time has come
when legislative, executive and other mea-
sures have to be taken without delay to
fight this manace, [ am happy that govern-
ment have realised the danger and threat
which exist i1 the country today, It is only
a hittle while caihier that Shri K, C. Pant,
when he was intetvening 1 the discussion
on the Demands for Grants stated that
during this  session government will come
forward with a Bill and, if necessary, they
will widen the scope of that Bil.

SHRI BIIOGENDRA JHA : The acce-
ptance of ths resofutton will strengthen the
hands of the government. So, why does
the Mimister want the withdrawal of the
Resoljution ?

SHRI INDER J, MALHOTRA : 1 hoge
the government will not fail to come before
this House with the neccssary legislation to
deal with this menace.

It was mentioned that there are some
olements within the Congress Party which
are responsible for the partition of this
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country. If there had been elements in the
Congress Party which were responsible for
furthering this kind of philosophy, I con-
demn that ¢lement 1n my party also. As
my hon. friend pointed out, the basic
responsibility for the partition of the country
lies on the philosophy of communalism.
That1s why the two.nation theory was
estublished. Now after 25 years we have-
rectified that mistake, and that two-nation
theory has been buried in Bangla desh.

SHRI ATAL BIHARI VAJPAYEE: It
has beed replaced by a three-nation theory.

SHR! INDER J. MALHOTRA : Shri
Josh: was brought up in the atmosphere of
RSS. So, he always keeps a closed mind.

SHRI JAGANNATHRAO JOSHI: I am
proud of what I did there,

SHRI INDER J. MALHOTRA : In
fact, 1if only the RSS propagates let the
human mind be open, not like the mind of
Shrt Joshi, who 18 not prepared to listen to
to anything else.. (Interrution)

SHRI JAGANNATHRAO JOSHI : You
have all cinsed your minds and given the
whole monopoly to one single individual.

SHRI INDER J. MALHOTRA : I am
therefore hopeful that with the establish-
ment and development of Bangla Desh, the
foundation of secularism will certainly gain
more strong ground not only in our country
but 1n Bangla Desh also. 1 am also hope-
ful that with this develypment it is bound to
have an effect on that part also which today
remamns as Pakistan. There also it is going
to have its impact.

In the end, T would againurge upou
the GQovernment not to lose more time to
take legislative measures, 1 know and I
realise that legislative measures are not
enough. This will not be the end of the
matter. Other measures will also have to
be taken. But let us make a beginning.
Let us try to apply our mind to this pro-
blem of communalism which is existing in
the country.

Once again I am very grateful to my
hon, colleagues who participated in  this

B . snEn
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debate and extended their support to the
Resolution., Since Government has given a
solid assurance, 8 promise, to come with
the legislative measure 1n this very session,
I seek the permassion of the hon. House to
withdraw the Resolution,

MR. CHAIRMAN : There is an amend-
ment, No. 3, moved by Shn M. C. Daga.
I shall put that amendment to the vote of
the House first.

Amendment No. 3 was put and negatived.

MR. CHAIRMAN : Now, has the hon.
Member the leave of House to withdraw
the Resolution ?

SOME HON. MEMBERS : Yes.

The Resolution was by leave, withdrawn

17 33 hrs.

RESOLUTION RE FSTABLISHMENT
OF TWO MORE STEEL PLANTS
DURING FIFTH FIVE YLAR
PLAN

SHRI BANAMALI PATNAIK (Puri) ;
Mr. Chairmen, I beg to move the following
Resolution :—

“This House recommends that the
Government of India should take im-
mediate and effective steps to establish
two more steel plants during the Fifih
Five Year Plan to cieate increased
potentialities in the production of steel
and development of won ore and that
the first plant be established jn Orissa
and the second 1 Madhya Pradesh for
reasons of the techno-economic feasi-
bility and comparative backwardness of
these areas,”

While moving this Resolution, T might
give the background of this Resolution, In
the year 1959 the State Government of
Orissa requested the National Council of
Applied Economic Research to underiake
the techno-economic survey of the State.
Broadly speaking, the objective of the
survey was 10 make an appraisal of the
various currently available as well as polens



293 Establishment of

tial; material resources of the State and to
assess the prospects of economic and indus-
trial development of Orissa based on the
above resources and other complementary
factors, such as, transport, power, manpower
etc., necessary for the effective utilisation of
those resources.

Orissa is an outstanding example of a
State which despite rich endowments of
natural resources has remained extremely
backward, and so also Madhya Pradesh.
The per capita income is perhaps the lowest
compared wilh the all-India average.

Till the beginning of the Second Plan,
there was no steel plant in Orissa even
though the iron orz deposits of the State
were estimated at 8000 million tonnes, the
largest figure in all-India. The productivity
per worker both in factory and non factory
was lower than the average for many other
States as well as for India as a whole.

Even today, the State’s economy is by
no means strong. Transport facilities are
even now highly inadequate. The mterior
of the State having large mineral resources
is particularly 1solated from other areas due
to lack of transport development.

In the Second Five Year Plan, two im-
portant steps wer taken, one, the esteblish-
ment of Rourkela Steel Plant and the other
was the completion of the Hirakud Dam
Project. That has accelerated the growth
of industrial potentiality, The irrigation
and power potential of the State has resulted
in large expansion of the State's industrial
output and set the pace of further industria-
lisation,

Here, T would like to quote a portion
of the Report of the NCAER which says :

“The strong push to the growth of State’s
economy will come from the establish.
ment of another Steel Plant at Bonai-
garh and other metallurgical and metal
based industries. If this development
takes place, then over the decade of
1961.71, the industrial output of Orissa
should increase eight-fold—the major
contribution coming from mineral based

Iudustries.”
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This is the recommendation of the
NCAER Report. Today, we are in 1972,
This report was submitted in 1962, But in
the course of the last 10 years, no steps have
been taken in that direction. Only hopes
have been aroused in the minds of the
people of Orissa that another Stes! Plant
will be establ.shed there,

Steel is a basic industry on which the
nation’s progress depends. Carlyle has said
that the progess of the country is judged by
the quantity of iron produced by the country.

He has said : “The nation which gains
control of iron soon acquires control of
gold.”

The late lamented Jawaharlal Nehru, the
founder of modern India said that he would
apply two tests to judge the progress of any
country. He said :

“] apply two tests for judging the pro-
gress of the country, one, the position
of women in the country and the other
is the amount of iron, steel and electri-
city that the country produces.”

If these two tests are applied, then we
find that India is much backward.

If we look at the world crude steel
production, we are perhaps the lowest in
the matter of crude steel production.
U.S.S.R.—119.7 million tonnes; U.S A.-—
118.6 million tonnes; Japan —88 million
tonnes; West Germany—40 million tonnes;
United Kingdom—23.8 million tonnes;
France——16.6 milliontonnes: Italy—17.4
million tonnes and India—6 million tonnes.
If we look at the figures of pig iron produc
tion, we find, U.S.S.R.—81.6 million
tonnes; U.S A.—86.6; Japan—58.1; West
Germany—33,7; United Kingdom—16.6;
France—18; and India— 7.4 million tonnes.
But India is the fourth largest country in
the world which possess the mineral resour-
ces. Why this backwardness ?

If we compare the per capita consump-
tion of steel in various countries, we find,
U.S.S.R.—428 Kg.; U.S.A.—685; Japan—
494 Kg.; West Germany—579 Kg.; United
Kingdom—422 Kg.; France—359 Kg.;
Italy-~225 Kg. and India—11 Kg. These



295 v Estabhshment of
[Shri1 Bahamah Patnaik]
figures relate to year 1968. Now, after 4 years,
that 1s, in 1972, the produztion must have
mereased so also population has increased
much faster than the production of steel
Now, 1t might be even less than 11 Kg
now

Then, as tegards production of ore, the
figures are Andhra Pradesh 109,000
tonnes, Bibar 5342,000 toanes, Madhya
Pradesh--5743,000 tonne, Mysore —
2814,000 tonnes, and Onissa—-5994,000
tonnes The non ore that we are produc-
g 13 much more than what we nced We
are exporting tron ore to the extent of about
Rs 74 crores worth a yeat Among the
muneral resources of Orissa the important
are, iron ore, manganase, lime stone dolo-
mite, which are neces ary for the production
of good noa, steel and alloy When this
report were presented betore them, the
Goveinment of India appointed a commuttee
went nto the details They had appointed
Dastur and Company Ihey submitied a
report and on the basis of that report and
other factors, Government of India decided
that three steel plants should be set up, one
Visakhapatnam, one in Hospet and one in
Salem 1hen, of course the people of
Orissa were very much disappomnted It s
not necessary that all thesc industries should
be focated 1n one tegion  They should bu
dispersed We are not against setting up
industy in other places  But we want that
considering the backwardness of the two
regions, Madhya Pradesh and Orissa, two
more steel plants have to be established
We need mere steel plants 1If we want to
increase our steel production, if we want to
ingrease the per capira  consumption
of steel Whatevor steel we are producing
and whatever we have planned 1s not sufii-
cient, we have to go much faster ahead We
have to takc bolder decisions  Even these
two steel plants are not sufficient We
should have five ot ten more steel plants so
that India can be self-sufficient in steel
because from hair pin to battle fleld, for
everything, we need steel For industrial
use, steel 18 necessary  Without steel no
progress can be there, no industry can be
established, there cannot be development in
agriculture  From various pomts of view,
steel 1 necessary  We have sufficient raw
materials  'We have power and we have the
other necessary matenals for production of
better type of steel Why should we not
use, them ? The only dquestion 18 abgut
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finance. When Government of India deci-
ded on this, the Orissa Govgroment appola-
ted Dastur and Company to help Govern-
rment of India to prepare a feasibility report,
Dastur and Company have submutted a
feastbility report to the State Government
and they have recommended three places
which would be the cheapest from all India
point of view The planned steel production
18 only 19 million tonnes, including the
Bok iro steel plant and the three steel plants
which are now proposed—if they go into
production by 1980 Even then it should
be msufficient Theie will be shortage
The demand alvo may increase Having
two more steel plants with two milhion
tonne capacity cach 1s a very small measure,
it 1s a very minor measure compaied to our
demand  From that pomt of view I must
demand this  Dasun and Company have
submitted thiee more sites —Nayagarh which
s ore based, Bonajgarh which 18 also ore-
based and Paradeep which 1s port-based
Ihe cost of matenals from Nayagarh 1s
the cheapest compated to other places At
Nayagarh 1t will be about Rs 270 per
tonne for pig iron, whereis in Paradeep 1t
may be a little more But it 18 cheaper
than Rourkela or Durgapur or Bokato or
Bhilai  That 15 because of neainess of the
won ore  The transport cost wili be saved
Besides  there 15 enough of water 1n those
focalittes It it 1s Nayigarh there 1s the
river Baitatani, if 1t 1s Boiagaith, we have
the rivet Brahmant at Pardeep there s
tivet Mahanadhi  Sinularly, 11 you take
the case ot Madhya Pradesh, ncar Baladilla
there 18 river Indisavati  Baladilla ore 1s
the richest in India  That 1s supplied 10
Visakhapatnam steel plant  Of couise, the
Visakhapatnam steel plant can use it Even
then, there s sufficient oie which can
sustain two more plants 1n Baladilia area
Madhya Pradesh

The only ditficufty 1s about 1efractoties,
We are deficient in relractories We are
not producing sufficsent reiractories and
there also of good quality. Bokaro steel
plant 1s being delayed because of this
Sufficient steps should be takenm to have
more refractory factories so that stee] pro-
duction can go on smoothly,

Cheap land s avaable at all the
three sites recommended by Dastur
and Company For these three mtes
they bave also gven three alterpatives
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and for each alternative they have also given
the comparative costs. Compared to the
other sites as also with the other plants
they stand a good comparison. They have
compared the costs per ton. In TISCO it
is Rs. 1342 per ton, in 1ISCO Rs. 1131,
in Rourkela Rs. 2264, Bhilat 1441, Durga-
pur Rs. 1721, Bokaro Rs, 4460, This is
from the report submitted here in the Par-
liament and they have compared it with the
investment cost per ton and it is Rs. 4460
per annual ingot ton for Bokaro, it will be
Rs. 4560 for Paradip. It compares favourably

with that of Bokaro. The Rourkela, Bhilai and
Durgapur are pre-devaluation costs and the
plant that offers some basis for comparison
in Bokaro. It would be cheaper and the
inputs also would be cheaper and it will
add to our national income.

The erc-based Nayagarh locattion for
Orissa Steel plant is very favourably placed
in regspect of raw materials. The ton-km
of raw materials moved per ton of hot
metal is TISCO—506, 11SCO—610,
Rourkela-—627, Bhilai—1,101, Durgapur-—
783, Bokaro-——773, Wijayanagar—2813,
Visakhapatnam—263$ as per the report of
the Dastur & Company which also prepared
the report for Vijayanagar and Visakha-
patnam plants and for Orissa steel plant—
for Nayagarh it is 528 and Paradip—1200.
These are the three places in Orissa.
Of course, I have no feasibility report before
me nor the State Government of Madhya
Pradesh has got the fessibility report.
The same mines which supply hime-stone
and dolemite to Baidadilla may supply
to the Orissa stcel plants as also to the
Madhya Pradesh plants, The estabhishment
tof the steel plant is not not only in the
interest of any particular area but
it will employ a considerable number of
technicol men. In the Fourth Five Year
Plan report you have said more employ-
ment will be created for the technically
qualified men. How are you going to find
themt employment ? It will not be possible
unless you set up big industries like steel
plants. Giving them unemployment dole
will not help solve the problem and it will
not also be in the interests of the country.
We have a largo number of technical man-
power which can be utilised and if you do
not set up more big industries Jike steel
plants, this wnempioymeant problem will
remnin with us, Therefore, the Minister-
in-charge should carefully comsider setting
wp of two more steel piauts asd be may
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may announce that in the course of the
next 10 or 1S years we are going to have
more steel plants. I admit it is not pos-
sible to have a steel plant immediately.
It will take seven to eight years for a steel
plant to up from the date of annonncement,
Even in the case of Vijayasagar steel
plant or the Hospet steel plant or the
Visakhapatnam steel plant which have
been announced, they will take quite
some years to come up because so many
things have to be done. Only pilot studies
have been completed. Project has to
be established and machines have to be
ordered and they have to be installed. So,
it wlll take several years. But the lime lag
itself is 8 different factor. Meantime we
have also progressed by prepariag a feasi-
bility report. We will not lag behind.
It is only boldness that will pay. It is
from that point of view that I request these
two steel plants should also be taken up
along with the other plants in the South.

MR. CHAIRMAN : Resolution moved:

“This House recommends that the Go-
vernment of India should take imme-
diate and effective steps to establish
two more steel plants during the Fifth
Five Year Plan to create 1.:creased
potentialities in the production of steel
and development of iron ore aid that
the first plant be established in Orissa
and the second in Madhya Pradesh for
reasons of techno-economic feasibility
and comparative backwardness of
these areas,”

SHRI SURENDRA
(Kendrapara) : 1 beg to move :

MOHANTY

That in the resolution,
add at the end,—

“afler considering the feasibility report
submitted to the Central Government by
the Government of Orissa in respect of
location of new steel plant in Orissa.™(I)

SHRI CHINTAMANI PANIGRAHI
(Bhubneshwar) : Mr, Chairman, Sir, I
am glad that we have been able to have
the diocussion today in this House on this
subject. This is the aspiration of the people
of Orissa for a long time. During the last,
that is, Fourth Lok Sabha, this question had
been discussed threadbare in this House
more than once.
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Iam happy and grateful also to the
House, to you, and to all the Members
here, that in the Fifth Lok Sabha, in the
second year, we are now able to take up
this Resolution again. We hope that per-
haps within two years at least the promises
that have been made before this House in
the Fourth Lok Sabha will be fulfilled. I
am sure the promise made then will be
fulfilled by our present Minister who is
keen on pushing forward the bold steel pro-
gramme for the country m the coming
dacade. T am sure the aspiration of the
people of the Orissa will be fulfilled. I
have no doubt about it.

I would now like to bring to the notice
of the hon, Minister certnm points of the
discussion we had 1n the Fourth Lok Sabha
and the assurance that the Hon. Minister
Shri Bhagat gave time to the House.

As you know, steel has become the
symbol of strength, progress and advance-
ment of the new scientific age. Whatever
I am going to say today before the House is
not only m the interest of Orissa, What is 1n
the interest of Orissa1s certainly in  the
interest of the whole nation at large and
the interest of the enttie country in future
years. I would like to quote what Mr.
Bhagat said on the 30th July 1970, mn his
first statement to the Cailing Attention
Notice of ours- Mr. Bhagat assured the
hon. Members as follows :—

“‘Honourable Membeis and the people
of Orissa may rest assured that full
consideration will be given to the faci-
lities in Orissa and in other States in
the future programme of development
of steel industry in the country.”

When the Members were not fully satisfied
with this generalised kind of a remark, then
again, on the 6th of August, 1970, in reply
to another Resolution which came up in the
Rajya Sabha, he said, and I quote :

“Therefore, what is relevant in the con-
text of this sirong feeling in Oissa is
that some more machinery and process
sing for site selection should be started.
On that I can assure the Member that
in the site selection process during this
Pian..."”
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he meant the Fourth Plan—

«¢,..we will certainly include Orissa and
Orissa’s casc will be congsidered along
with others."

Here too, Members were not satisfied and
they asked Mr. Bhagat at least to make a
little more categorical type of statement to
assuage the strong feeling of the people
of Orissa on this issue. I am grateful to
Mr. Bhagat that he was kind enough to say
this and 1 quote him. He said :

“For Orissa, site-selection will certainly
be considered and that process we will
start in the Fourth Plan. This assura-
nce I can give.”

This question came up on the 1lth
November, 1970 in the Lok Sabha once
again and Mr. Bhagat had to say this and
I quote him,

“Since then, , .

~-that is, since the establishment of the
Rourkela steel plant, the first steel plant,;

sseesthe advantages of locating a stee)
plant at one of the other sites in
Orissa. . ."”

—=that is, these were the three sites cited
by Dastur and company,—

«, . .and also of expanding or duplica-
ting the plant at Rourkela have been
under Government's consideration.”

Then he said ;

“In this process,—~which will have to
be a continuous one,~~the advantages of
locaring a second plant in Orissa either
at Rourkela itself, to take advantage of
the considerable infra-structure that has
*already been created there, or at ano-
ther site, will creatinly be considered
along with the advantages of alternative
sites in other States. In fact. this con-
sideration will have to be accorded
during the Fourth Plan iself in order
that a decision can bs takea in time for
creation of additiongal capacities Yor
steol during the Fifih Plan period.”
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Again, when the Members asked him to be
a little more categorical on the statement,
he gave this assurance :

“I can assure the House that in giving
consideration to this matter, the advan-
tages which Orissa has to offer will not
be over-looked 7.

Then, there was a question on the 30th
March, 1971. We have been trying to
pursue the hon, Minister and the Govern-
ment as frequently as possible because that
is the rising aspwration of the people of
Orissa.

MR. CHAIRMAN : Keeping in view
the limited time, he may just refer to the
dates, so that the hon. Minister could con-
sult the relevant papers.

SHRI CHINTAMANI PANIGRAHI :
Therefore, 1 am giving this, Then, I would
refer to the question which was answered
on the 30th March, 1971, because we have
been following st up ever sincc the Second
Lok Sabha, in the Third Lok Sabha, in the
Fourth Lok Sabha and again now in the
Fifth Lok Sabha we have started it. In
answer (o my question on that day, the
hon. Minister said :

*“The question of projection of demand
for steel during the next ten years is at
present under examination of the
Government, Only after the additional
capacity of steel required to be set-up
is assessed, location studies can be taken
up in different States.”,

that is, in all the States where those studies
were to be made. Again, the Planning
Commission set up a team to study the
backwardness of the State from which you,
Sir, come and the State from which I come,
namely Bihar, Orissa, West Bengal and
Madhya Pradesh and Uttar Pradesh, espe-
cially the 26 districts which were completely
backward during the last 25 years of deve-
lopment. The Planning Commission had
prepared a report on ‘South-Eastern
Region Resources Study’. | do not know
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why they have not tried to publicise this
report and why the Government have not
placed this report on the Table of the
House. That report was prepared so that
all these arcas could benefit from the
studies made.

In that report, they have said that this
region has an area of 1,35,000 square miles
and a population of 34.9 million of whom
45 per cent belong to the Scheduled Castes
and Scheduled Tribes. This region produces
75 per cent of the country’s mineral output.

May 1 continue on the next day ?
MR. CHAIRMAN : No,

cail another Member today.
finish in two or three minutes.

I want to
He should

SHRI CHINTAMANI PANIGRAHI :
Since you are not giving me much time, 1
shall try to hurry up.

Recently, Messrs. Dastur and Co. have
made therr recent studies where they have
shown that from all considerations, namely
locational advantage, cost, even raw
matenals etc. the ore-based region of
Nayagarh is the best site for a steel plant,
so far as all-India plants are concerned.
I would again trp to bring to the notice of
the hon. Minister.

MR. CHAIRMAN : The hon. Mem.-
ber may plcase continue on the next day,

BUSINLSS AD\ [SORY COMMITTEE
TENTH REPORT

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARANAND):
I beg to present the Tenth Report of the
Business Advisory Committee.

18 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Mandav, April 24,
1972/ Vaisakha 4, 1894 (Saku)





